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LOK SABHA DEBATES 

LOK SABHA 

Friday, April 26, 1985. Vaisak Ita 6, 
1907 (SAKA) 

TII(~ tok Sabha met at E/el'cn of rlie Clock 

[MR. DEPUTY SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

rTran.\[ation] 

Survey for Locating Minerals 

*608. SHRI MOOL CHAND DAGA : 
Will the Minister of STEEL. MINES AND 
COAL be pleased to state: 

(a) whether geographical survey for 
locating minerals in the country has been 
completed and whether Government have 
come to know the type and quantum of 
minerals that arc available at different 
places; 

(b) if so,. when the work was completed 
and the total expenditure Government have 
incurred on this account so far; 

(c) if the survey has not heen completed 
the time by which the same will be 
completed; 

(d) whether the State Governments have 
squght co-operation from Union Government 
in this regard; 

(e) if so, the names of the States which 
have taken help from Union Government; 
and 

(f) the State·wise details of the minerals 
found during the last three years '! 

2 

[English] 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) to (f). A statement is laid on the 
Table of the House. 

Statement 

(a) to (c). Geological Surveys, inter alia, 
for locating minerals are a continuous 
process in which various Ce!ltral Govern-
ment Departments and Public Sector Under-
takings like Geological Survey of India, 
Mineral Exploration Corporation Limited etc. 
and the State Directorates of Mining and 
Geology are engaged. 

2. As a result of these sureys, substantial 
rcservcIi of major minerals have been esta-
blished in the country. These minerals are 
coa 1, iron ore, manganese ore, limestone, 
chromite, dolomite, copper, lead-zinc, bauxite, 
phosphorite etc. 

3. The programme of work of Geolo-
gical Sllrvey~",)f India. which is the main 
Central Government organisation responsible 
for carrying out geological surveys in the 
country, is formulated every year in consul-
ta tion with the State Governments in the 
State Geological Programming Boards, and 
finalised at the national level, at the Central 
Geological Programming Board on which 
various agencies involved in exploration for 
minerals are represented. In this manner, 
exploration for minerals by the Geological 
Survey of India and other State Government 
organisations is taken up in a coordinated 
manner. 

4. As the search for minerals is part of 
the total activity of Geological Survey of 
India which includes geological mapping, 
detailed mapping, geophysical and geochemical 
te~ts, drilling etc., no separate accounts aer 
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maintained specifically for expenditure incur-
red on search for minerals. 

(d) and (e). Several State Governments 
have, from time to time, sought cooperation 
from the Government of India in the explo-
ration of minerals in their States. More 
recently, the Government of Rajasthan has 
sought collaboration in the exploration of 
tungsten and lignite; the Government of 

Madhya Pradesh bas sougbt assistance for 
exploration of phosphorite; and Jammu '" 
Kashmir Government for exploration of 
sapphire deposits. This assistance is being 
extended. 

(f) Details of the mineral deposits, 
State- wise, estimated during the last three 
years are given below : 

(In Million tonnes) 

-----.. --~ -------_. ~-.... -... -
Name of the mineral 

Coal 

Lignite 

Iron ore 
(Hematite) 

Manganese ore 

Nickel ore 

Chromite 

Limestone 

Dolomite 

Copper ore 

Lead-Zinc ore 

Bauxite 

State-wise break-up 

2 

Andhra Pradesh (74.73), Bihar (2144.75), 
Madhya Pradesh (3.327.19), Meghalaya 
(2.35), Orissa (2,737.13) and West Bengal 
(2,275.57) 

Tamil Nadu (592.05) and Rajasthan (62.94) 

Goa (1061), Karnataka (6.00) Madhya 
Pradesh (480.00 resource) 

Orissa (1.34), Karnataka 0.43) and 
Andhra Pradesh (3.8S) 

Bihar (7.26) 

Orissa (131 re-assessed) 

Andhra Pradesh (10.00), Arunachal 
Pradesh (4.45), Himachal Pradesh (68.00) 
and Madhya Pradesh (970.00) 

West Bengal (40.19) and Arunachal 
Pradesh (210.00) 

Bihar (0.49), Maharashtra (1.00), Orissa 
(0.70) and Rajasthan (6.96) 
Haryana (15.00 resource) 

Maharashtra (l,70), Rajasthan (115.00) 
and West Bengal (0.45) 

Bihar (4.95), Madbya Pradesh (14.60) and 
Orissa (81.00) 

Total 

3 

10,561.62 

654.90 

1547 

6.62 

7.26 
(with 0.35 to 0.7% Ni) 

131 
(rea ssessed) 

1052.45 

250.19 

9.15 
(with 0.70% to 1.47% Cu) 

15.00 
(resource) (0.35% Cu) 

] 17.16 

100.55 
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--~--.. ---.---, ---------------------------
Phosphorite/ 
Rock Phosphate 

Madhya Pradesh (29.00),:MeghaJaya t3.00) 
and West Bengal (3.93) 35.93 

Gold ore Andhra Pradesh (4.33) and Karnataka (3.17) 7.50 
(average grade 4 gms/tonne 

Diamond Madhya Pradesh (0.2545 million carats) 0.2545 
million carats 

'fungsten ore Maharashtra (3.96) and Rajasthan (0.17) 4.13 

Tin ore Haryana (8.00) 

(Trans/alio,,] 

SHRI MOOL CHAND DAGA: Mr. 
Deputy Speaker, Sir, four to five departments 
are engaged in the work relating to geological 
survey. These are the Central Government 
Department.:., Public Sector Undertakings, the 
Geological Survey of India, the Mineral 
Exploration Corporation Ltd., and the State 
Directorates of Mining and Geology. Kindly 
tell us whether you have set up any 
machinery for coordination of the work of 
these separate Departments and what type 
of jobs have been assigned to them'f When 
did these Departments come into existance 
and how much total money bas been spent 
on them till today? I am not asking for 
the break up of the expenditure on each of 
them separate1y. I want to know how much 
total money has been spent on them by the 
Central Government? 

SHRI VASANT SATHE: In this 
matter, the major responsibility is that of the 
Geological Survey of India. The work is 
done at two levels, i.e., at the Central 
Oeological Programming Board level and at 
State Oeological Programming Board level. 
You have asked about coordination. Coordi-
nation work in connection with the Geologi-
cal Survey of India is done by the Central 
Oeological Programming Board which finalises 
the mapping of the whole of the country. 

The Hon. Member has asked how much 
expenditure has been i nCUfred so far. I do 
not have with me the flgures of the exact 

(0.1 to 0.3% W) 

8.00 
(0.15 to 0.20% 'tin) 

amount but this much I can tell him that in 
the Second Five Year Plan exploration was 
done for about 20,000 metres. More stress 
was laid on it in 1972 when the coal mines 
were nationalised. It is a matter for happiness 
that besides oil fields, we did exploration of 
5 to 6 lakh metres in the Sixth Five Year 
Plan. Detailed mapping in respect of 59 per 
cent of OUf total land has been done so far. 
We hope that by the end of next Plan, 
mapping, which is calIed detailed mapping 
for the purpose of minerals, of the entire 
country will be completed. There are 
3.28 million square kms. of Jand in our 
country. 1 am talking of on-shore land and 
not about off-shore land. Detailed mapping 
of 59 per cent of on shore land', i.e., syste-
matic Geological coverage of this area has 
been completed by 1984 and it is hoped 
that by 1990 the entire country will be 
covered. 

SHRI MOOL CHAND DAGA: You 
have given a correct answer and have done 
A good home work but I had asked since 
when these Departments had started work-
ing 1 When you say that Oeological Survey 
of 59 per cent of area has been done, I 
would like to know since when yOU started 
this work and how much total expenditure 
has been incurred from the First Plan to 
the Sixth Plan separately? 

SHRI V ASANT SATHE : I have already 
said that I do not have figures of expenditure 
with m~ at the moment. I shaH collect and 
send this information to the Hon. Member. 
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SHRI MOOL CHAND DAGA: You 
may inform me about this later on or send 
this information to me through a letter. 

SHRI VASANT SATHE: I shall defi-
nitely send thjs information. 

SHRI MOOL CHAND DAGA: You 
have put a lot of hard work. Important 
metals and minerals like gold, zinc, uranium 
and diamond are being exploited in the 
country and during the last three years you 
have made detailed survey_ Now kindly tell 
me whether you have prepared any specific 
programme or have found out any new 
method with the help of the latest technology 
to develop these metals? I also want to 
know whether you are thinking of preparing 
an atlas of the work of Geological Survey of 
India so that if any body wants to know, he 
may be able to see from the atlas that this 
much work has been done. 

Another thing I want to know is that a 
Review Committee of the Geological Survey 
of India had been constituted and it had 
aiven some suggestions. Which of these 
suggestions have been accepted by yuu and 
have you implemented them or not? I f not, 
why not and with what results? 

SHRI V ASANT SATHE: Geological 
Survey is continuous process. It is not tha t 
today you start and tomorrow you stop it. 
Continuous review goes on and assessment of 
the findings is made along with it. La.ter on, 
precise assessment is made as to the extent 
of m~nerals and whether exploration will be 
economical or not. The exploration stage 
comes only after all these things have been 
done. Therefore, a constant review of the 
work goe s on. 

You have given a good suggestion that 
an atlas should be prepared. We have an 
atlas but it goes on becoming obsolete. New 
finds are made and it becomes nece~sary to 
update it. I assure the Huuse that the 
Geological Map, which is called the atlas, 
will 00 updated and 1 weh;ume the idea of 
the Hon. Member. We .ih..lil endeavour to 
see that the atJas, when PI (pared, is provided, 
to aJi the Hon. Member.~ and we shall issue 
it to the s..:oeral public also. 

[English) 

. StiRl MOOL CHAND DAGA: Sir. 

there is already an answer that a Review 
Committee was set up and it gave its Report 
also, and now he says that this is .••.•. 
(lnterruplion.~') , 

[Tlan,s/atioll] 

SHRI V ASANT SATHE: I have said 
that the Reports keep on coming in and are 
considered. It is not and it should not be 
the practice that once a Report is submitted 
and considered, the matter should end there. 

SHRI MOOL CHAND DAGA : You 
have already answered that a Committee was 
set up and it gave its recommendations, .some 
of which you have implernentC!d and left the 
rest of them. ] can n:ad out the answer given 
by his Department. .. (/nfcrruption). 

MR. DEPUTY SPEAKER : Mr. Mool 
Chand Daga, please sit down now. You can 
go to the Minister'S chamber and discuss it 
further. 

SllRl THAMPAN THOMAS; Sir, in the 
!>lalcment furnished by the Minister, the 
names of certain States are mentioned but 1 
find tbat there IS no mention of Kerala which 
is supposed to be one of the States rich in 
minerals and metals. Even there is a company 
known as Kerala Metals and Minerals Ltd., and 
the rare earth, which is a very rare mineral, 
is also available only in Kerala. There is a 
place in Kcrala. known as Attapady Valley, 
where very costly metals like tungsten and 
gold are available and where a survey was 
also made in this respect. I do not know 
why Kerala dose not find any mention in the 
statement given by the Minister. So, I would 
like to know whether the Government will 
consider under some Central scheme, to 
explore the possibilities of getting these 
minerals and metals available in Kerala, 
which are of rare quality, and whether surveys 
will be made in that respect to promote their 
exploration. There is also a possibility of 
getting diamonds in Trivandrum area. These 
are fresh news that minerals and metals like 
~o Id, diamonds, tungsten. ect. are also availa-
ble in Kerala. Since there is no mention 
about Kerala in the statement, 1 would like 
to know whether it is true that no survey has 
been conducted in that State or is it not 
known to the Central Government that such 
surveys have been conducted. 1 personally 
know that tbere were some surveys conducted. 
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.SHRI VASANT SATHE : I agree that in 
Kerala, some good minerals have been found 
but this statement relates only to the last 
three years. The questioner has asked what 
are the details of the mineral deposits, State-
wise, estimated during the last three years. 
That is why this list has been given. M~l y be 
during the last three years we may not have 
found anything in Kerala. but before that we 
had already found, and that detail~d infor-
mation if the Hun. Member wants about 
Kerala as to what has been found ur-till now, 
I will send. 

SHRI THAMPAN THOMAS : I want 
the Governmet to take more steps to dig OLlt 
those deposits and bring them as a net tional 
wealth. My request is to allot some money 
for this purpose. 

SHRI VASANT SATHE: We are 
constantly doing it. A~ far as rich minerals 
are concerned, we are ourselves interested in 
them. Whichever is the State, it belongs to 
India and we are very keen to explore every 
mineral. 

SHRI SHANTARAM NArK: In your 
answer, you have given some figures with 
respect to mineral deposits estimated during 
the last three years, and in respect of Goa, the 
figure is 1,061 million tonnes regarding iron 
ore. 1 would like to know whether Government 
of India has made any survey with regard to 
iron ore deposits which are likely to be 
extracted during the coming twenty years and 
whether these deposits will be exhausted, as it 
is feared, after a period of twenty years, as 
a result of which Mormugao Port Trust 
authorities have even started to plan the 
diversification of their activities of exports. 

SHRI VASANT SATHE : 1 agree that 
any deposit ultimately will get exhausted. 
Now, how soon in Goa the iron ore deposits 
wi11 get exhausted is a matter which depends 
on now we are gOing to exploit it. The idea 
of conservation of our deposits is also a very 
important point and we arc also keeping that 
aspect in mind wherever any mincrals are 
exploited. 

DR. V. VENKATESH : We are produc-
ing four grams per tonne of gold in our 
country. This is a very pitiable condition. I 
come from Kolar where the Kolar Gold Field 

is situated. T would like to know from the 
Hon. Minister whether any scientific approach 
is formulated to get more gold from the same 
mines or any other alternative is being 
thought of. because thousands and thousands 
of people are working in the gold mines and 
are working de~pcr and deeper with the result 
their health is very much affected. Their 
future is also affccted because of this. The 
Hon. Minister may also throw light on what 
measures has the Government taken in order 
to extract more gold as well as to see that 
the health of the labourers who are working 
in that field is not adversely affected. 

SHRI VASANT SATHE: We ourselves 
are very scriou sly concerned about this 
subject. We arc JOl)king into all these matters 
of trying to find in the reef if there are any 
gold deposits which can be exploited and how 
we can mor\! scicntilkally exploit the remain-
ing two per cent of the deposit in the Kolar 
Gold Field. 

Of course. I agree we cannot go deeper 
and deeper at the cost of the health of our 
people. So. we arc having a)) this in mind as 
we are concerned with the future of those 
employees. 

SHRI MUKUL WASNIK : A few days 
hack it has been reported in the Jocal news-
papers of Nagpur that a geological survey of 
the Vidarbha region has been conducted. May 
1 know from the Hon. Minister whether such 
a survey has been conducted. If ~so, the 
findings of the survey; and also whether any 
action has been taken to explore the minerals 
of the Vidarbha region. 

SHRI V ASANT SATHE : I do not have, 
any information whether we have coducted a 
separate geological survey of the Vidarbha 
region as such, because we do not go by 
region in each State. But J can tell the Hon. 
Member that we have conducted a survey in 
the Maharashtra State as a whole. Vidarbha 
is a part of th is region and most of the very 
rich mineral deposits of the entire 
Maharashtra State are found in the Vidarbha 
region, such as Tungsten, Manganese, Bauxite 
etc. Therfore, wherever I have used the word 
Maharashtra, you can say that it is either in 
some part of it, in Ratnagiri or in some 
areas around it. Most of it is in the Vidarbba 
region. That is a fact and we are constnatly 
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trying to explore and find out as much of 
ntinerals all over the country and also in 
Maharashtra . 

SHRI AMAL D A IT A : The methods of 
geological exploration have changed over the 
years because of developments in science and 
technology. I would like to know from the 
Bon. Minister to what extent we are taking 
advantage of the latest methods of explora-
tion like remote sensing or echo sensing and 
things like that; and whether the areas which 
we have already explored or are going to 
explore are being explored by using the new 
methods. 

SHill VASANT SATHE: Yes, Sir. We 
are using the latest methods, including air. 
space investigation from satellite, mappi ng; 
then seismic and other methods of trying to 
find out what is contained underground. So, 
the latest and most scientific methods are 
being used. Even in areas which were 
explored by earlier methods. if new methods 
can given us anything more, we use those 
new methods also. We leave no stone 
unturned to see what is hidden underground. 

SHRI G .G. SWELL: In a written answer 
to one of my questions, the other day, the 
Government confirmed ~hat it has sllccessfu1ly 
detected poly-metalic modules from the sea-
bed in our exclusive economic zone. 1 would 
like to know whether the Minister in his 
Ministry has done any survey of the amount 
an4 the type of poly metallic modules which 
may be available to us from our exclusive 
economic :zone. 

SecondJYt I would like to know whether 
our INSAT -IB has revealed any exciting 
prospect of mineral deposits in OUf mountains 
or in our plains or in our maritime economic 
zone. 

SHRI V ASANT SATHE : Sir, about all 

the detailed information about this poly. 
metallic modules in the sea bed and in the 
air which the Hon. Member has given, 1 
will get the details and pass them on to him. 

SHRJ G. G. SWELL 
INSAT-IB also. 

I asked about 

SHRI VASANT SATHE: From INSAT-
IB also whatever is possible to get I will 
convey it to him. 

Export of Locomoth'es and Coaches 

*609. SHRI AMARSINH RATHAWA : 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the number of locomotives and 
coaches exported during the last three years, 
year-wise and the foreign exchange earned 
thereby; 

{b) whether there is a decline in the 
export of locornoti ves and coaches; 

(c) if so, the details thereof and the 
reasons therefor; 

(d) whether Government propose to 
(cvicw their present policy of export of 
locomotives and coaches; 

(e) if SOt the details thereof; and 

(f) the other measures being taken to 
increase the export of locomotives and 
coaches in future? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE AND 
SUPPLY (SHRI'·P. A. SANGMA): (a) to 
(f), A statement is laid on the table of tbe 
House. 

Statement . 
(a) and (b). Export of coaches and locomotives in the last three years are given below: 

Year 

1~82 .. 83 
1983-84 
1984-85 

Coaches 
--------~_- _." 

Number Value 

(Rs. lakhs) 

24 264 

Locomotives 

Number Value 

(R5. laths) 

15 1380 
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(c) Does not arise 

(d) No, Sir; 

(e) Does not arise 

(f) Keeping in close touch with the 
market through various means including visits 
of PEe managers; dialogue with foreign 
delegations visiting India; participating in 
exhibitions and trade fairs; development of 
new markets; extension of credit facilities 
wherever feasible etc. 

[Trans lat 10 n] 

SHRI AMARSINH RATHAWA: Mr. 
Deputy Speaker, Sir, through you 1 would 
like to tell the Hon. Commerce Minister that 
I had asked for figures for three years but 
he has provided figures for only one year i e. 
1984-85. Why is he not providing figures for 
the other two years? Why were engines and 
coaches not exported? What were the short-
comings in them ? 

[English] 

SHRI P. A. SANGMA : Sir, in 1982-83, 
and 1983-84 for two years, 1 have not given 
any figures, because there have been no 

exports in that period. 

[Trans/ation] 

SHRI AMARSINH RATHAWA: :My 
second question is. whether any policy is 
being framed to ensure that railway 
engines and coaches are exported and we 
seH them in the world market? You have 
mentioned about providing loans also. In 
what way are you going to provide more 
loans and new facilities which will be help-
ful in increasing the exports? 

[English] 

SHRI P. A. SANGMA: Sir, as far as 
the coacbes are concerned, we ha ve three 
factories, the Inte~1 Coach Factory, Madras, 
the Bharat Earth Movers in Bangalore and 
Jessops in Calcutta. As far as locomo-
tives are concerned, we have Chittaranjan 
Locomotives and Diesal Locomotives Works, 
Varanasi. All these units have been licensed 
keopina in view the domestic requirement of 

the Indian Railways and at that time we were 
not contemplating exports. That is the reason 
why our export in these two items is very 
very negligible, and as far as the locomotives 
are concerned, it bas been just one-time 
export to Vietnam under the credit system. 
I agree with the.Hon. Member that we should 
make aU efforts to export these locomotives 
and coaches and railway wagons, and 1 am 
given to understand that t~e administrative 
Ministry is taking effective steps to upgrade 
the technology in all these industries so that 
our goods may be made competitive in the 
world market. 

SHRI CHINTAMANI lENA: May I 
know from the HOll. Minister which are the 
countries which have imported Our locomo-
tives and coaches and whether any other 
countries have expressed their desire to 
import our locomotives and coaches and 
the reason why any particular country is 
selected for this purpose and .. " 

MR. DEPUTY SPEAKER: That is 
enough. You wanted to know the countries. 
That is all. 

SHRI CHINTAMANI JENA: •••... 
whether these exports were made after meet-
ing the indigenous demand of our country. 

SHRI P. A. SANGMA: Sir, as far as 
the coaches are concerned, we export them 
to Bangladesh, Philippines, Sri Lanka, Viet-
nam, Uganda. Nigeria, Mozambiq and 
Tanzania. As far as locomotives are concern-
ed, we have exported them to Vietnam as 
one time export, as I have mentioned. 
The other countries where there are poten-
tialities, there are enquiries from those deve-
loping countries. But the problem is they 
themselves have a lot of foreign exchange 
constraints and they want our wagons 
coaches, and locomotives to be accommo-
dated on credit system for which we also 
have certain problems. 

(Translation] 

DR. CHANDRA SHEKHAR TR.I-
PATHI: Mr. Deputy Speaker, Sir9 I would 
like to ask the Hon. Minister, whether the 
coaches and locomotives being manufactured 
here are sufficienf to meet our domestic 
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demands? If not, what is the propriety of 
exporting them ? 

[English] 

SHRI P.A. SANGMA : I think, I would 
not be able to answer this question. I think, 
the administrative Ministry wit I be able to 
answer this question. 

SHRI K. RAMAMVRTHY Mr. 
Deputy Speaker, Sir, J would like to mention 
that in the last Railway Budget discllssion 
also, it was mentioned that the Railways 
are very badly in need of some wagons. But 
(iuc to financial stringencies, they could not 
place orde'rs to OUf wagon industry as well as 
coach building industry. 1 would like to know 
from the Hon. Minister, what are the steps 
taken by the Ministry of Commerce to c,\-
plore the possibilities in other countries 
where we can export our W.lgons and coaches 
and get profit also. 

Sometime back, it has been observed in 
the newspapers that West B:mgal . is facing a 
very bad crisis due to non-placement of 
orders in the wagon building industry. I 
would like to know from the 1-1011. Minister 
what are the steps that he is taking to see 
that wagons are being exported to other 
countries and also to see tha t our industries 
are not closed in the country. 

SHRI P. A. SANGMA : Sir, production 
is not in my hands. I can export only when 
there is a surplus after meeting the domestic 
requirements. As far as the production is 
concerned, it is not within my jurisdiction. 
But I am willing to export wagons and coa-
ches to as many countries as possible. 

SHRI K. RAMAMURTHY 
about the possibilities to export. 

What 

SHRI P. A. SANGMA : Possibilities are 
there. 

[Trons/ation] 

SHRI RAM PY ARE PANIKA : Mr. 
Deputy Speaker, Sir, three years back the 
Government of Burml hlj invited tenders 
for the purchlse of lo:omotives. Thre~ 

countries, namely, South Korea, Japan and 
India had presented the tenders. Though 
Burma is nearer to India, South Korea got 
the order. What is the reason for the higher 
cost of the Indian locomotives because of 
which India could not get the order. 

(Ef1glish] 

SHRI P. A. SANGMA: 1 have no in-
formation about this point. I will pass on 
the information to the Hon. Member. 

I).A. To Central Government 
Employees 

*613. SHRI K. MOHANDAS : Will the 
~1inister of FINANCE be pleased to state: 

(u) the percentage: of increase in the cost 
of living neutralised by each instalment of 
dearness allowance paid to the Central 
Government employees; 

(b) the amount required to fully neutra-
lise the increase in the cost of living; 

(c) whether Government have thought 
abO\~t any other method of neutralising the 
increase in the cost of living in place of dear-
ness allowance; 

(el) if so, the details thereof; and 

(c) if not, whether Government propose 
to evolve such a method to neutralise increase 
in the cost of living '? 

THE MINISTER OF STATE IN THE 
MJNISTR Y OF FINANCE (SHRJ JANAR-, 
DHANA POOJARY) : (a) to (c). A State-
men t is placed on tlle Table of the House. 

Statement 

(a) The Government have adopted, on 
the recommendations of Third Pay Com-
mission, a scheme of paying Dearness Allo-
wance to neutralise the effect of the rise in 
prices on the pay of Central Government 
employees. Under this scheme, there is 100% 
neutralisation of the rise in averaae 
price index in the case of employees 
drawing pay upto Rs. 400/- and 75% 
in the case of employees drawing pay 
more than Rs. 400/- up to Rs. 1000/-. 
However, the percentage of neutralisation is 
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less in respect of employees drawing pay 
above Rs. 1000/-. 

(b) The last instalment of dearness allo-
wance has heen paid w.c.r. 1 w 11- J 984 (ave-
rage CPI 568) covering emoloyees upto the 
basic pay ranges of Rs. 1000 p.m. Employees 

Pay point 
(Rs.) 

196 

200 

400 

600 

1000 

1200 

1500 

1800 

2000 

2500 

3000 

3500 

DA/ADA 
Adhoc DA 

357 

363 

666 

813 

1300 

1.270 

1270 

1476 

]640 

2050 

2250 

2250 

(c), (d) and (e). Since the Fourth Pay 
Commission is already going into the entire 
amount of pay and allowances and other 
conditions of service of Central Government 
employees, such issue would be examined by 
them. 

SHRI K. MOHANDAS : Sir, the Minis-
ter has stated in his statement that the 
percentage of neutralisation is less in respect 
of employees drawing pay above Rs. 1,000. 
I would like to know what exactly is the 
percentage neutralisation in respect of this 
category of employees. 

At pseseot, when two instalments of D.A. 
arc announced, the employees drawing pay 
above as. 1'.000 get only one instalment. 

on higher pay range have not been sanctioned 
dearness'~ allowance on this date according 
to the existing scheme of dearness allowance. 
At the average CPI of 568, the percentage 
neutralisation of rise in cost of living and the 
amount of D.A. required for 100% neutrali-
sation at selected pay points are as follows: 

Percentage 
neutralisation 

98.99 

98.64 

90.49 

73.64 

70.65 

57.51 

46.01 

44.56 

44.56 

44.56 

40.76 

34.93 

Actual amount 
required for 100% 

neutrali sa tion 

361 

363 

736 

1104 

1840 

2208 

2760 

3312 

3680 

4600 

5520 

6440 

Price-rise hits everyone badly. It is therefore 
wrong and unfair to presume that this cate-
gory of employees is rich enough to absorb 
the rise in prices. Therefore, I would like to 
know from the Hon. Minister whether the 
Government would remove this restriction 
and pay all D.A. instalments to all categories 
whenever these are announced. 

SHRI JANARDHANA POOJARY : 
Sir, the Hon. Member has said about the 
neutralisation point. The last instalment of 
DA has been announced when the average 
price index stood at 568. For the information 
of the Hon. Member, I may be permitted to 
say that so far as pay' upto Rs. 400 is con-
cern ed, the neutralisation upto 100 per cent 
will be there. So -far as pay above Its. 400 
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upto Rs. 1,000 is concerned, the neutralis-
ation is to the extent of 75 per cent. 

The Hon. Member has brought before 
us certain difficulties. That is why the 
Fourth Pay Commission has been appointed. 
The Fourth Pay Commission will certainly 
go into the pay structure as well as the 
dearness allowance structure. The Govern-
ment will definitely take all this into consi-
deration when the Report of the Fourth Pay 
Commission is placed before us. 

SHRI K. MOHANDAS: The D.A. is 
paid to lessen the impact of price rise. This 
cannot be treated as income. At present, it 
is taxed. I would like to know whether the 
Government would consider exempting D.A. 
from income-tax and, if not, what is the 
reason for not doing so. 

S'HRI JANARDHANA POOJARY : The 
Government is not saying anything, at this 
point. till the Report of the Fourth Pay 
Commission is placed before us. The Hon. 
Member can pass on the suggestion to us 
and, in turn, we will pa~s it on to the Pay 
Commission. He can also directly approach 
the Pay Commission and place his suggestion 
before the Pay Commission. After the Report 
of the Pay Commission is placed before us, 
all this wilt be taken into consideration. 
Generally, the Government will improve 
upon the recommendations of the Pay 
Commission. 

[Tral1slatiol1] 

SHRI K. N. PRADHAN ~ Although 
Government have set up the Pay Commission 
to examine the pay and allowances of the 
Centra' Government Employees, yet no time 
limit has been fixed for the Commission to 
submit its report. After the Commission 
submits its recommendations to Government, 
Government will consider them and take a 
decision. On the other hand, as we know, 
tl}e (;ost of living is rising continuously and 
when under the leadership of our Prime 
Minister, we are taking all good steps with-
out any delay, does the Bon. Minister not 
feel that he should accomplish the noble 
task of granting interim relief also to the 
Central Government Employees ri$ht now? 

(English] 

SHRI JANARDHANA POOJARY: As 
I said earlier, the Fourth Pay Commission is 
going into every aspect, price rise, inflation, 
etc. When the Pay Commission ~s Report is 
placed before us, definitely, we will take all 
tpat into consideration and while giving our 
decision, we will consult the employees also. 

SHRI SATYAGOPAL MISRA: The 
dearness allowance is linked with the rise 
in prices. I do not know why the Govern-
ment is blocking the increase in dearness 
allowance by setting up the Pay Commission. 
The employees are not responsible for the 
rise in prices. After the Budget, the consu-
mers' price index and the wholesale price 
index have gone up. In this context, may I 
ask the Hon. Minister whether they are going 
to hold a meeting of the JCM and settle the 
question of increase in dearness allowance 
there? 

SHRI JANARDHANA POOJARY : For 
the information of the Hon. Member, I may 
point out that the Government has not 
blocked the payment of instalment of dear-
ness al1(}wance. On the contrary~ the Hon. 
Member knows the fact that last year nine 
instalments were paid and only one instal-
ment is due, according to the employees, as 
on 1.1.85. The Government is actually consi-
dering the payment of the instalment and it 
is under the active consideration of the 
Government. 

SHRI. DHARAM PAL SINGH MALIK 
The Fourth Class employees or the peons of 
the Central Government who are posted in 
the States are getting more pay than the 
Section Oflicers of the State Governments. 
Is there any proposal of the Government to 
remove the disparity in the salary of em-
ployees who are getting 1110re pay than the 
employees (,)f the State Governments who 
arc posted at the same places? 

SHRI JANARDHANA POOJARY: So 
far as the payment of the emolumJ:::nts by the: 
State Government is concerned, we do not 
have a hand in it. OUf jurisdiction is limited 
to the Central Government employees. 
If the State Government employees are 
8S$rieved, t.hey can approacb th~ State 
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Government for the redressal of their grie-
vances. 

Export of Yarn 

*616. SHRI SUBHASH Y ADA V : Will 
the Minister of SUPPLY AND TEXTILES 
be pleased tt> state : 

(a) whether attention of Government 
has been drawn to the news-item appeared 
in the "Jan Satta" of 10 February, 1985 
wherein it has been stated that the President 
of the Indian Spinners Association has urged 
the Union Government to export yarn 
instead of cotton; 

(h) whether there will be a saving of 
Rs. 90 crores yearly thereby; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE OF THE 
MJNISTR Y OF SUPPLY AND TEXTILES 
(SHR[ CHANDRA SHEKHAR SINGH): 
(a) Yes, Sir. 

(b) and (c). Limited export of yarn 
above 40s and unrestricted above 60's counts 
is permitted to promote utilisation of long 
and extra long staple cotton. However. there 
is only limited performance in export of 
yarn of higher counts and hence surplus of 
such varieties of cotton is exported. 

[Trallslation] 

SHRI SUBHASH YADAV: My sub-
mission to the Hon. Minister was that last 
year about 16 lakh cotton bales were carried 
over and this year the production is expected 
to be in the range of 106 lakh bales, whereas 
our requirement is about 84 lakh cotton bales. 
Therefore, there is a likelihood of a carry-
over of 22 lakh bales. If it happens, natu-
rally, our cotton growers will get a low price, 
the price of cotton will fall and we shall 
sutler. Will the "Hon. Minister make 
arrangements for the export of long staple 
cotton yarn and help our farmers to get a 
remunerative price for their cotton? 

SHRJ CHANDRA SHEKHAR SINGH: 

The Hon. Member has expressed his 
apprehension about long staple cotton yarn. 
So far as the export of yarn is concerned, 
there is no policy constraint in it. There is 
no constraint as per the policy of the 
Government. 

The fact is that the surplus cotton which 
we have, is of the long and extra long 
varieties. The demand in foreign countries 
is for medium and short staple cotton from 
which cloth can be manufactured. Therefore, 
due to mis-matching of these two, it is not 

" possible to convert the decision of export of 
2 lakh bales of cotton into export of yarn. 

There is no demand for yarn of long 
staple and extra long staple cotton which is 
being exported. As 1 have made clear, there 
is no constraint on export from the Govern-
ment side except that priority has been given 
to meet the requirements of the hand-loom 
sector and due to this, there is difficulty in 
the export of yarn up to 40 counts because 
it can result in difficulties to the weavers on 
a large scale. Therefore, it is not possible to 
export 2 lakh cotton bales by c'onverting 
them into yarn, as asked by the Hon. Mem-
ber in his question. 

At the same "me, I would also like to 
tl1ake it clear that unlike what Hon. Mem-
ber has indicated, the difference in export 
earnings will not be Rs. 90 crores but only 
Rs. 30 crores because we get 28.16 million 
kgs. of yarn by converting 2 lakh cotton 
bales into yam and the realisation of foreign 
exchange earnings will be Rs. 90 crores, 
whereas the direct export "of 2 lakh cotton 
bales will fetch a foreign exchange realisation 
of Rs. 60 crores. 

[English] 

SHRI UTTAM RATHOD : It has been 
seen that, even while exporting bales, 
Government has always been partia t. What 
are the reasons? What are the criteria on 
which you allow export of bales 1 

SHRI CHANDRA SHEKHAR SINGH: 
What is exported is just what is surplus to 
our domestic, requirements. We assess the 
total production and the consumption needs 
of the mills and of the non-mill sector. 
What is surplus is c:?tported. We make a 
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study~ we make a review of the price trends, 
and then a decision is taken. 

SHRI UTTAM RATHOD: Is it a fact 
that the Millowners Association generally 
guide you in fixing the targets? OUf main 
anxiety i~ that you are guided by them. 

SHRI CHANDRA SHEKHAR SINGH: 
There is nothing like that. The miIJowners 
also have their right to place their case be-
fore us. The cotton-growers also have equal 
right and their interests are fully safeguarded. 

Decline in Export of Engineering 
Goods During Sixth I.jvt! )'ear 

Plan 

+ 
·617. SHRI BRAJAMOHAN 

MOHANTY: 
SHRIMOHANBHAIPATEL: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether the export of engineering 
100ds has declined during the Sixth Five 
Year Plan period; 

(b) if so, the reasons 'therefor; 

(c) whether the Indian engineering goods 
are not being competitive in the international 
market; and 

(d) the areas in which the decline in ex~ 
port of engineering goods is more manifest ? 

steel and pig iron based items; non-ferrous 
based items; consumer durabJes and manage-
ment and technical consultancy. there has 
been no fa II in exports in any of these 
areas during the Sixth Plan. 

SHRl BRAJAMOHAN MOHANTY: 
Plan-wise. the figures may not t>e less. As 
a matter of fact, this year's Annual Report 
of the Ministry of Commerce has categori-
cally stated that the export of engineering 
goods, vi=., machinery and transport equip-
ment, metal manufacturers, which did not do 
well in the previous year showed some pick-
up during the first half of 1984-85. The 
prc::vious year Annual Report also indicates 
on page 8 paragraph 5 ... 

MR. DEPUTY SPEAKER: There is no 
need to quote. ,Put the question. 

SHRI BRAJAMOHAN MOHANTY: 
He cannot understand .•• 

MR. DEPUTY SPEAKER 
question. 

Put the 

SHRI BRAJAMOHAN MOHANTY: 
My question is this. There are constraints 
mentioned in the last year's Annual Report 
of the Commerce Mmistry, and there are 
constraints mentioned in this year's Annual 
Report. I want to know whether those 
constraints which we~e mentioned in the last 
year's Report and which are not mentioned 
in this year's Report have been sorted out or 
removed. I am trying to mention specifically 
two or three things •• 

THE MINISTER Of STATE IN THE MR. DEPUTY SPEAKER He will 
MINISTRY OF COMMERCE (SHRI P. A. answer. 
SANGMA) : (a) No, Sir. 

(b) Does not arise. 

(c) Many' of the Indian ensineering goods 
are becoming uncompetilive in the inter-
national markets mainly 0' ~lccount of high 
cost of inputs and high s'lipping freight. 

(<.1) There has been no decline in aggre-
gate exports of engineering goods during the 
Sixth Five Year Plan as compared to the 
Fifth Five Year Plan. Even jf we take the 
broad groups capital viz goods; primary 

SHRI BRAJAMOHAN MOHANTY: 
Otherwise, the answer will be evasive. My 
submission is this. Last year there was com-
petition from China. 1 want to know whether 
v.c have met that. There was aJso our inabi-
lity to manufact ure the type and range of 
products required in the importing countries. 
1 want to know whether that has been met. 
Some con~traints were mentioned in the 
last year's Report relating to payment diffi-
culties in Nigeria and other African countries. 
] want to know whether those things have 
been sorted out. Another thing is whether 
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the Soviet Union has been persuaded to 
'purcbase more than it did last year. The 
question is only one: n'!mely, whether the 
constraints which were mentioned in the 
last year's Report and which are not included 
as constraints in this year's Report have 
been removed or sorted out. 

SHRI P. A. SANGMA : The Han. Mem-
ber has asked the question whether there has 
been a decline durin.: the Sixth Five Year 
Plan. Now the exports of engineering pro-
ducts during the Fifth Five Year Plan was 
to the tune of Rs. 3037.47 crores. During 
the Sixth Plan minus the last 3 months, the 
exports were of the order of Rs. 5246.16 
crores, which shows an increase of 72.71%. 
So if we take the Fifth Plan and the Sixth 
Plan there has been no decline. But it is 
true that if we take some individual items 
there has been decline in some of the items. 
But there are thousands of items in this 
engineering group and we have sub-divided 
it into 5 groups and even if we talre these 
five groups which I have mentioned in 
my main answer, there has been no decline. 
But there are individual products which I 
can name but I do not think I should take 
the time of the House py naming all the 
items, where there has been a decline. 

As far as constraints. as has been 
mentioned, it bas been our constant endea-
vour to overcome the constraints. There are 
two types of contrains-one, constraints 
pertaining to our own country which we try 
to remove and try to improve it. There are 
constraints beyond our reach like the pro-
tectionist tendencies which exist in the world. 
If you look at the figures of the global trade 
in engineering exports, we see that even in 
the global picture it has been coming down 
in the last 3 to 4 years. When we talk to 
our partners during the bilateral talks, we 
try to impress upon them and we always 
make efforts· to remove all those constraints. 

SHRI BRAJAMOHAN MOHANTY: 
My Question was: whether the Soviet Union 
was persuaded to purchase more, whether 
our payment difficulties with the African 
countries have been sorted out and whether 
the 'Chinese competition has been overcome. 
These specific questions I have put. How-
ever. the answer is not there. 

My next question is : in the action plan 
for engineering exports they have adopted 
two major steps. One was regarding explorioa 
the possibHity of better participation of 
Indian firms in aided projects and (2) explo-
ring better a venue for product e-<ports by 
means of joint tendering and sub-contracting 
with renowned prime contractor in West 
Europe, Japan and USA. My question 
would be : what has been the progress in 
this regard ? 

SHRI P. A. SANGMA: It is a very 
wide question. Unless the Hon. Member 
puts me a specific question on a specific 
country and gives me notice, I don't think I 
will be abJe to answer the question. 

SHRI BRAJAM:OHAN MOHANTY 
What is the progrt'ss- I want to know. If 
the information is there, it is all right. 
Otherwise he can collect and place it on the 
Table of the House. 

SHRI P. A. SANGMA: It is a very 
wide question. For example, take this joint 
venture. Whenever there is a bilateral talk, 
we discuss on this issue. We come to an 
agreement that we should enter into it. We 
ask the parties to explore it. I cannot fur-
nish the information regarding the whole 
world. It is not possible. 

SHRI C. P. THAKUR ': I would like to 
ask the Minister whether we are not able to 
compete with the other countries on the 
ground of costs or quality. If it is on the 
ground of costs. India having a cheap labour. 
the costs should not be high. So what is the 
actual ground on which we are not able to 
compete with the foreign countries 1 

SHRI P. A. SANGMA : We have to 
compete on both angles-quality as wen as 
the cost. Though the Indian labour is cheap 
as the Hon. Member has said, the cost of 
labour is not the only factor in determining 
the cost of production. It is the raw materials 
and many other inputs like power etc. which 
contribute to the cost. If we make a com-
parative study our cost of production is much 
higher than other countries. That is why we 
are not able to compete. One of the reasons 
why our goods are not competitive is be" 
cause our cost of production is biah on 
account of the inputs. 
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SHRI PRIY A RANJAN DAS MUNSI : 
The Hon. Minister has stated that our 
prices are not competitive in the inter-
national market because of huge cost of 
production etc. Does the Minister know the 
fact that a large number of engineering 
export items inspite of Les having been 
opened, the orders were cancelled. On 
account of the poor quality they were 
rejected and sent back to India. If so, what 
steps the Minister is going to take in this 
regard because it is not enhancing our repu-
tation abroad? Long back India used. to 
export a large number of cycles to African 
countries. What has happened in the last 
few years is that the quality of cycles is 
such that those who had placed the orders 
have started cancelling the orders inspite of 
opening LCs. Although the cost of production 
in North Korea and South Korea is more 
than that of India yet they are competing in 
the international market. 

SHRI P. A. SANGMA: As far as the 
quality of goods is concerned I agree wi th 
the Hon. Members that we need to improve 
the quality and we have to upgrade our 
technology. It is with this idea that in this 
year's policy which we have just announced 
we have made accessibility of the inputs 
more liberal as far as the technology is 
concerned. It is only because we want our 
industry to go in for upgrading the techno-
logy and modernise. Why our industry has 
not modernised is because we have such a 
large domestic market that they do not feel 
it necessary to modernise it. So, we have 
not been able to compete in the international 
market. Now, we are going towards impro-
ving it and that is why the policy bas been 
framed in that manner. 

[Trans/at ion] 

SHRI GIRDHARI LAL VY AS : As the 
Hon. Minister has just now told us that the 
quality of engineering goods is deteriorating 
and as a result there is a decline in exports. 
I would like to ask the Hon. Minister what 
steps have been taken to push up exports 
and to improve the quality of the goods. 

[English] 

SHRI P. A. SANGMA : We have taken 
several stepll. In the beginning I mentioned 

the raw-materials are costly. We have come 
out with a scheme whereby we try to supply 
raw-materiaJs to the industry. 

[Translalion) 

SHRJ GIRDHARI LAL VY AS: What 
steps have been taken to improve the 
quality? 

[English] 

SHRI P. A. SANGMA : I have already 
answered this question. We have to improve 
the quality and, therefore, we are telling them 
to upgrade the technology. Unless the pre-
sent technology is upgraded and unless the 
industry ~oes in for modernisation the quality 
cannot improve. In order to modernise the 
industry we have to make the technology 
available to them. That is why we have 
formulated a policy where the import of 
technology has been made liberal. 

Steel Import Bills 

*61R. SHRI MUKUL WASNIK: Will 
the Minister of STEEL. MINES AND COAL 
be pleased to state: 

(a) .vhether it is a fact that on an ave~ 
rage steel import bills have touched rupees 
1100 crores annually since 1981-82 till 
1983-84; 

(b) if so. the details of items imported 
each year and countries from which those 
were imported, alongwith total cost of import 
of steel made in 1984-85; 

(c) whether the production programme 
had been chalked out by the five integrated 
steel plants so as to avoid these imports; 
and 

(d) if so, the reasons for such huae 
import bills ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) to (d). A Statement 
is laid on the Table of the House. 
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Statement 

<a> The imports of iron and steel group of 
items which include iron, steel, pipes. tubes and 
fittings castings and ferro-alloys during 1981-
82 to 1983-84 have been on an average of the 
order of about Rs. 1100 crores per annum. 
There is, however, a decHning trend in those 
imports as may be seen from the following: 

Total imports of iron 
and steel 

Year (value in Rs. crores) 

]981-82 

1982-83 
1983-84 (provisional) 
1984-85 (provisional) 
(April SeptemberJ 1984) 

1203.5 

1146.0 
962.9 

351.9 

(b) Data regarding total steel imports is 
available on1y upto 1981-82. Information 
regarding total item wise imports of steel during 
1981-82 and data on canalised imports of 
steel during 1982-83 to 1984-85 is annexed. 
Countries from which steel bas been generally 
imported include Australia, Austria, Belgium, 
Brazil, Bulgaria, Canada, Czechoslovakia, 
France, Holland, Hungary, Italy, Japan, 
Luxemburg, North Korea, Norway. Romania, 
South Korea, Spain, Switzerland, U.K., 
U.S.A. and West Germany. 

(c) and (d). Production programmes of 
the integrated steel plants are drawn up keep-
ing in view the demand of various items, 
their product-mix and the necessity to keep 
imports to the minimum. It is normal prac-
tice to allow adequate import of various 
items to meet the needs of the engineeripg 
industry and other users. 
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,SHRI MUKUL WASNIK: 1 thank the 
Hon. Minister has agreed that from the year 
1981-82 to 1983·84 the steel import bill has 
been of the order of Rs. 1100 crores per 
annum. May I know from the Minister as to 
what were the reasons for incurring such a 
huge amount of import bim for steel ? May I 
know whether the steel plants in the public 
sector are under-utilised and are not working 
to their fullest capacity for the purposes of 
production 1 May I know whether the 
Government has any proposal to modernise 
the existing steel plants in the country? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : I am grateful to the 
Hon. Member for raising this particular issue. 
Government are very conscious of the fact 
that we have to pay such a bill for 
import of steel. But if you see the statement 
that we circulated you will see that there is 
a decline in the imports. You will see that 
during 1983-84 there is a decline of 16~/~ 
over the previous year. 'Then again in 1982-83 
this was 5% lower than 1981-82. The imports 
in the first 6 months of 1984-85 were 15.5% 
lower than the imports of the corresponding 
period of the earlier years. I might add here 
that we have a Joint Plant Committee which 
goes into this very careful1y indeed. While 
there is this decline,-I think it will continue 
for some time I might with your pcrmissson 
inform the House that our projections for the 
year 2000 AD, even if all our plants are 
working at maximum capacity. and even if 
Vijayanagar and Vishakapatnam are fully 
operating, in the year 2000 AD, the demand 
would be 22.47 million and our production 
would be 17.27 million and we will stifl be 
short of 5 million. I went round the p1ants 
the other day. I was given a figure that the 
plant has fulfilled 8S or ~2% of its capacity. 
My quesfion was, our target should be the 
installed capacity, not the capacity given by 
the management. It is the installed capacity 
of the p1ant which we should reach. 

SHRI MUKUL W ASNIK : May J know 
from the Hon. Minister, in a situation where 
the demand is very much more than what 
we are producing at present, has the Govern-
ment got any proposal to open new steel 
plants in the country to meet the demand of 
the day? If there is any such proposal, I 
would like to know from the Minister whether 
any new steel plants in public sector will be 

opened in the Vidarbha region which is the 
most backward region in Maharashtra? 

SHRI K. NA TW AR SINGH: It is not 
related to Q No. 618. You asked me whether 
you have plans for opening any more plants. 
That is not in your question. (Interruption) 
The plants are not working to full capacity. 
OUf endeavour is to see that they work to 
full capacity. 

SHRI MUKUL WASNIK : Even if they 
work to full capacity will the steel plants 
meet the entire demand? That is the 
question. 

MR. DEPUTY SPEAKER He has al-
ready answered that question. 

THE MINISTER OF STEEL MINES 
AND COAL (SHRI VASANT SATHE) ; Sir, 
May I ju~t answer this question? Jf we 'find 
that there is a need and we have the new 
technology to open new steel plants, after we 
have found re~l)UrCeS for the plants, ... that 
arc already in process I ike Visakhapatnam, 
Vijayanagar and others. then we will defini-
tely consider having a steel plant in Vidharba 
as a whole. 

AN HON. MEMBER: What about 
Vidharba '! 

SHRI V ASANT SATHE: Actually there 
is a State-owned mini-sleel plant in Chand· 
rapur and we are seriously considering of 
doing something for this. It is in difficulty 
because of power shortage. Maharashtra also 

, is not giving power, as I said the other day. 
I am not partial only to Karnataka, 
Maharashtra is also not giving power to 
Chandrapur. Chandrapur plant is in doldrum. 
They are asking us to take over it. We are 
seriously considering taking over it. 

WRITTEN ANSWER TO QUESTIONS 

(English) 

Investment in Coal Sector 

*610. KUMARI PUSHPA DEVI: Will 
the Minister of STEEL, MINES AND COAL 
be pleased to state: 
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(a) whether Union Government have 
recently approved investment of Rs. 203.50 
crores in the coal sector; 

t b) if so, the names of the new coal 
projects proposed to be taken up with this 
investment; 

(c) whether the above approval includes 
any underground coal project of Madhya 
Pradesh; and 

(d) if so, the details of the amount pro-
posed to be spent on the newly approved 
underground coal mining projects in Madbya 
Pradesh and also on other projects ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) to (c). Yes, Sir. During March. 1985, 
Government have approved a total investment 
of Rs. 203.50 crores for development of 
following four new coal projects: 

SI. No. Name Location Investment Capacity 
(Rs. crores) (Lakh tonnes) 

1. Silewara Maharashtra 38.06 10.00 

2. Churcha West Madhya Pradesh 32.64 6.00 

3. Manuguru II Andhra Pradesh 132.00 27.50 

4. Manuguru III Andhra Pradesh 0.80 4.20 
(Advance Action) 

(d) The allocation for the four projects 
mentioned above is Rs. 8.71 crores in 
1985-86. 

In Madhya Pradesh, 13 underground 
projects ba ve been sanctioned by the Govern-
ment during Sixth Plan and are under imple-
mentation. An amount of Rs. 20.20 crores 
have been earmarked for expenditure on these 
projects during 1985·86. Besides, there are 
10 opencast mining projects sanctioned by 
the Government during the Sixth Plan 
which are also under implementation in 
Madhya Pradesh. For these projects the 
budget allocation for 1985·86 is Rs. 106.20 
·crores. 

Regional Offices of Nationalised Banks 

*611. SHRI SRIBALLAV PANIGRAHI : 
Will the Minister of FINANCE be pleased to 
state : 

(a) the basis on which regional offices of 
nationalised banks are established; 

(b) . the number of such regional offices 
presently functioning in the country; 

--- ---
Total: 203.50 47.70 --.-- ---

~ --- ----~-~. 

(c) the number proposed to be opened 
during the financial year 1985-86, State-wise; 
and 

(d) when such proposals pertaining to 
Orissa will be implemented ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to Cd). 
Regional Offices of nationalised banks are 
established with a view to providing guidance, 
monitoring progress and controlling activities 
of a group of branches. The span of control 
of Regional Offices generally varies between 
40 to 70 branches. 

The need for such offices in specific areas 
is decided by the banks concerned taking 
into account various criteria like, level of 
business, area of operation and number ·of 
branches. Banks are required to obtain 
licences from Reserve Bank of India before 
opening such offices. 

According to the information available 
with the Reserve Bank, at present there are 
646 Regional Officesl Area Managers' Offices 
of public sector banks in the country. It '~'. 
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difficult to say at this stage as to how Q1any 
B.eajonal Offices will 'actually be opened 
during 1985-86. There is 'no' pr~pOs8r f~r 
a ~;onal office per.taining to!Orissa' pending 
for implementation. . 

J~~t-,QrjeAted Uoits for Manufacture 
,C ~.tudded' Gold OrnamentS and 

~el'@ld ~rocessing Uoits' 

*6,2. SHRI C. MADHAV REDDI : Will 
the Minister Qf CO~MBRCE be pleased to 
state: 

(a) wnetber there is any proposal under 
consideration to set up export-oriented units 
for the 'O'ta~ufacture of studded gold orna-
ments and emerald processing units in the 
counff~, ; 

(p) if so, the sites selected for setting up 
of such 'units; 

(c) the funds allocated for the purpose; 
and 

(d) the foreign exchange likely to be 
earned from these units 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): (8) to (d). The Scheme for 
setting up Special Export Oriented Complexes 
for manufacture of gold jewel1ery for export 
wa~ notified vide Publlc Notice No. 54-ITC 
(PA)/84, dated the 12th September, 1984., To 
start with, the Complexes will be permitted 
at nve centres, viz, Delhi, Jaipur, Calcutta. 
~",~ras and BO,mbay. As these CQmplexes 
will be identified, by the trad,,~ or sponsored 
by ~i,b~r State G~vernment or a P·ublic 
Sector enterprise the individual units sbaring 
t~,~ ~xpen~es on tbe, common facilities, no 
allocation of funds hy th.e Central Govern-ment .. is involved in setting up these comp-

'... ..,., I ~ •• • 

lexes. 

Foreign exchange likely to be earned by 
the export oriented gold jewellery units set 
up in these Complexes will depend on the 
actual response of the ind 1 try and markets 
abroad. 

The proposal of the Minerals and Metals 
Trading Corporation to set up an em~rald 
p'rocessing unit in Jaipur is estimated to 
generate exports equival~nt to Rs. 2.'5 crores 
in ~ y~a~. " . ". 

SQU.l~J~ of FO!O"SrJfns (0 ~epal 
aDd "AI"desJa 

*614. SHRT BHOLA NATH SEN: 
SHRI P)YU~ T~AJ(Y ,: 

Will the Minister of FINA~CE ~ 
pleased to state : 

(a) whether Government have receiyed 
report(sl of mushroom growth of unscrppu-
lous trader::; in the border areas indulging in 
illegal export of rice and other foodgrain 
items to Nepal and Bangladesh; 

(b) if so, the details thereof; 

(c) the modus operandi of persons invol-
ved in smuggJing rice and foodgrains to 
Nepal and Bangladesh; and 

(d) the steps taken/p~oposed to be taken 
to check prolifer:ltion of smugglers in the 
border areas and/or to check smuggling of 
rice and foodgFains to Nepal and Bangla-
desh? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR I 
JANARDHANA POOJARY): (a) aI\d (b). 
Reports received by the Gov~rnment do not 
indicate mushroom growth of unscrupulQ\ls 
traders in the border areas indulging in ille-
gal export of rice and other foodgrain items 
to Nepal and Bangladesh, though seizures 
have bee~ reported. 

(c) Small quantities are stored near the 
border and smuggled out through una~th.orisl~ 
ed routes and 'by boat to Nepal' and C BangIa-:-
desb d,¥ring the night and at odd hours. . ., 

(d) The ~ive against smuu)er:s has betrP 
intensifi.e~. Approp,iate anti-SAluuliPI 
measures have been taken by the GQvenl", 
ment to check smuggling activities in general 
across the land bor4ers. The trend and pat-
tern of sm~ggling is a]so kepi' under constant 
r~view and suitable anti-smuggling measures. 
both short.t~rm"an4 iOll~.term, art:; tak~n i~ 
close co-ordination 'with the concerned' Ceot-. 
ral and State Government authorities. 

Meas,,!~, t9 D~I ~J~, S,~ UQi~ 

*615. SHRI V. K1SHORE CHANDRA 
S. DEO : Will' the Minister of FINANCE be 

, ,I '". "f"', 
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pl~sed to re(er to p.ra 27 o.f bis Bu~t 
~" reprdins measures to deal with sick 
unit~ and state: 

(a) when the proposed Board for Finan-
cia,! aqd Industrial Recons~ru~ti()n will be set 
~ aqd ot~r measures will be taken; 

(b) whether it is correct that Pure Drinks 
Pwt. Ltd., Pure Drinks (Calcutta) Ltd., 
Southern Bottlers, Punjab Beverages, Mohan 
Machines Ltd. and Mohan Bottling Co. are 
all sick units; 

(c) whether it is also a fact that Punjab 
and Sindb Bank and Punjab National Bank 
and the financial institutions have advanced 
large sums of money to these companies and 
continue to do so; and 

(d) what action is proposed to be taken 
to change the management and to stop giving 
any more leans to these companies and com-
panies promoted by this management .? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) Enactment of 
legislation for setting up a Board for Indust-
rial and Financial Reconstruction is under 
the consideration of Government. 

(b) to (d). In accordance with provisions 
of the statutes governing public sector banks 
and financial institutions and a]so the Pub-
lic Financial Institutions (Obligation as to 
Fidelity and Secrecy) Act, 1983, information 
relating to individual constituents of the 
public sector banks and public financial ins-
t~~u.t.ions cannot be disclosed. 

Proposal to make National Mineral 
Del'eJopIDent Cor~ratioD a Subsidiary 

of "Minerals and Metals Trading 
Corporation 

-619. PROF. RAMKRISHNA MORE: 
SHill Y ASHWANTRAO 
GADAKH PATIL: 

Will the Minister of STEEL, MINES 
AND COAL be pleased to state : 

(a) whether t~e National Mineral Deve-
lopment Corporation is being ma~e a sub-
sid'iary "of the Minerals and Metals Trading 
~Q.r,m>"a~p. an!~ I 

(b) if so, the reaS(>ns therefor? 

THE MINISTER OF ST~EL, MINES 
AND COAL (SHRI YASANT SATHE) : (a) 
No, Sir. 

(b) Does not arise. 
, . • [Trans lat ion] 

Misuse of Import Lice~s by Small 
Scale Industrial Units 

*620. SHRI C. D. GAMIT: Will tbe 
Minister of COM MERCE be pleased to 
state: 

(a) whether any complaints have been 
received about misuse of the import licences 
by th~ small scale industrial units in Gujarat; 

(b) if so, the details thereof and the 
particulars of such industrial units which 
have misused import licences; 

(c) whether any penal action has been 
taken or is proposed to be taken against 
these units; and 

(d) if so, the detaiis thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA) : (a) Yes, Sir. 

(b) to (d). The matter is being investigat-
ed and necessary action will be taken de-
pending upon the result of investigation. 

[English] 

World Bank Aided Projects 

*621. SHRI O.S. GHOLAP: Will the 
Minister of FINANCE be pleased to state: 

(a) whether for the projects which are 
taken up by States with the aid of World' 
Bank loans, the Union Government gives 
only 70 per cent of the amount which they 
get from World Bank; 

0» .if so. the reason why 100 per cent of 
the loan is not given; and 
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(c) the amount of loan given for the 
Water Supply Project of Bombay and the 
actual receipt from the World Ban k ? 

THE MINISTFR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR .. 
DHANA POOJARY) : (a) to (c). A state-
ment is laid on the table of the House. 

Statement 

(a) and (b). Government of India have 
a well defined arrangement for transfer of 
resources from the Centre to States. The 
Finance Commission determines the norms 
of devolution of funds from Central tax rece-

(c) 

Written Answers 44 

ipts to state revenue every five year. The 
developmental plans of the States which 
include all externally aided projects are assis-
ted through central assistance the bulk of 
which is distributed on t"te basis of what is 
generally described as the revised Gadgil 
formula. In determining the total resources 
for the country's plan, foreign assistance re-
ceived is taken into account. The central 
assistance distributed to States therefore 
already takes into account the to~al foreign 
aid received. Consequently, the Central 
Assistance to any foreign aided project is 
more than what is re.flectcd through the 70 
per cent additional central assistance on 
account of externaJly aided projects. 

Name of the Project Total credi t 
amount 

Amount 
disbursed 
till 28.2.85 
S million 

Additionali ty 
released by 
GOI to Govt. 
of Maharashtra 
till 31.3.85 

First Bombay Water 
Supply & Sewerage 
Project-Credit 
No. 390-IN 

Second Bombay Water 
Supply & Sewerage 
Project-Credit 
No. 842-IN 

$ million 

55.00 

196.00 

Study Conducted by NABARD Regarding 
Assistance under IRDP 

*622. SHRI K. RAMAMURTHY 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether a study conducted by the 
National Bank for Agriculture and Rural 
Development has revealed that as much as 
20% of the assistance under the Integrated 
Rural Development Programme is not reach· 
ing the target families jn rural areas; and 

(b) if so, the principal recommendations 
contained in this study and the action being 
taken thereon ? 

Rs. crOfes 

55.00 32.735 

65.959 52.767 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) ; (a) and (b). A state-
ment is laid on the Table of the House. 

Statement 

(a) and (b). The study conducted by the 
National .Bank for Agriculture and Rural 
Development has revealed that out of the 
families assisted, nearly 15% were not below 
the poverty line and, thus, were not qualified 
to be included in the target group for assis-
tance under Integrated Rural Development 
Programme. The principal recommendations 
contained in the study report are as follows: 

(1) The targets for each block should 
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be fixed taking into account the 
resource potential. the infrastruc-
ture available and incidence of 
poverty; 

(2) In the selection of investment acti-
vities due consideration should be 
given to the skills and capabilities 
of the beneficiaries and their 
preferences; 

(3) The duster approac'h should be such 
so that both spatial and functional 
requirements are met; 

(4) The banks and district rural deve-
lopment agencies should impress 
upon the beneficiaries the need for 
adhering to technical specifications; 

(5) The development of infrastructure 
may be given greater attention to 
support the large programme of 
investment envisaged under the 
Integrated Rural Development 
Programme. 

2. The findings of the study were con-
sidered by the Board of 0 irectors of 
National Bank for Agriculture and Rural 
Development and the concerned authority 
was advised to rectify the shortcomings 
brought out in the study report. 

Task Force set up to Monitor Coal 
Supplies to Thermal Power Stations 

*623. SHRI B V. DESAI: Will the 
Minister of STEEL, MINES AND COAL be 
pleased to state: 

(a) whether a Task Force comprising of 
senior representatives from Railway Board, 
Departments of Power and Coal has been set 
up to monitor coal supplies to all the thermal 
power stations; 

(b) if so, the other functions 'this Task 
Force will perform; 

(c) the main decisions taken by this 
Task Force; and 

(d) the extent to which the setting up of 
tbis Task Force has helped in the $uppJy of 
coal to aU the thermal power stations ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHR} VASANT SATHE) : (a) 
Yest Sir. It was decided in the meeting held 
in the Department of Coal on 30.3.85 that 
a Task Force would be set up to review coal 
supplies to Power Stations. 

(b) to (d). The Task Force has been 
reviewing coal supplies to Power Stations so 
that any problems can be tackled on urgent 
basis. There has generally, been improve-
ment in the coal supplies to Power Stations 
with low stocks, since the Task Force was 
set up. 

Export Quota for Cott~D from 
Andhra Pradesh 

*624. SHRI M. SUBBA REDDY: Will 
the Minister of SUPPLY AND TEXTILES 
be plea.sed to state : 

(a) whether in order to overcome the 
distress sale of cotton by farmers of Andhra 
Pradesh, Government propose to apportion 
export quota of cotton from Andhra Pradesh; 
and 

(b) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 
(a) and (b). There is no information regard-
ing distress sale of cotton by farmers of 
Andhra Pradesh. Effective price support is 
extended by Cotton Corporation of India. 

Besides the price support operation, the 
Cotton Corporation of India also makes 
commercial purchases in Andhra Pradesh for 
domestic consumption as also for export. 
Out of the assessed surplus of long and extra 
long staple cotton, the Cl)-operative Market-
ing Federation of Andhra Pradcsd has been 
allotted 10,000 bales for export. 

Ad-Hoc Licences Issued for Import of 
Dry Fruits to N.C.C.F. 

*625. SHRJ K. P. UNNIKRISHNAN 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether ad-hoc import licences 
were issued to Mis National Cooperative 
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COhSW11Crs Federation Ltd. dUt'ihl 1'982-83, 
and later for import of dry fruits; 

(b) tbe reasons for issuing such .licences; 

(c) the value and conditions imposed 
while granting these import licences; 

(d) whether these conditions have been 
fulfilled or violated by the Licence-holders; 

(e) whether any action has been taken 
by the Chief ControJJer of Imports and 
Exports in this regard; 

(f) if so, tbe details thereof; and 

(g) whether any furthcr action is con-
templated in the mattcr ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) Yes, Sir. Only one licence. 
dated 18.6.1982. was granted during the 
period 1982-83 and later. 

(b) for making goods available at low 
prices to the consumers by bulk buying and 
eliminating middJe-man. 

(c) Rs. one crore (dO. 

The licencee was required to distribute 
the imported dry fruits in consumer packs 
tbrough Super Bazaars at a profit margin of 
five per cent only. 

(d) The liceHdee was found to have 
violate(f' the conditiOns. 

(e) and (f). The Jicencee and its branches 
have been debarred, from receiving import 
licences~ Customs Cieararlee P~rrnit, allC)tment 
of imported goods through cabalisUig agencies 
or import under Open General Licence for 
five licensing periods namely, Apri1~March, 84 
to April-March, 88. 

(g) No further action is contemplated at 
this stage. 

Decline in Export of Cardamom' 

*626. SHRI N. DENNIS: Will the 
Minister of COMMERCE be pleased to 
state: 

(0) whether there has been a decline in 
cardamom export; 

(b) if so, to what extent. since when and 
the reasons thereof; and 

( c) the quan tity of cardamom expOrted 
during the last thtee years? 

THE MINISTER OF STATE IN THE 
M1NlSTRY OF COMMERCE (SHIU P. A. 
SANGMA) : (a) to (c). The production and 
export of Cardamom' for) last 4 years are 
given below : 

Year Production (tonnes) Export (loones) Value (Rs. crores) 

1981-82 

1982 .. 83 

1983 .. 84 

4100 

2900 

" 1600 

*3500 

""estimated. 

The decline in export of Catdamom 
during 1982·83 and 1983-84 was mainly due 
to the fall in production because of un-
procedented drought. The short supply and 
hisilot prices· adversely affected. the ·cxports. 

2387 

1021 

258 

2340 

31.11 

16.23 

5.44 

63.53 

During 1984-85, there bas been' a considetablc 
recovery both in terms of quantity and 
earnings. The· total' va:lu~1 of tftcf e~f;Orts \ is 
the' highest' : in the ltis t :~tf ,ell'S. 
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Selr~sumc~eney in Aluminium 

*627. SHRI SOMNATH RATH : Will 
the Minister of STEEL, MINES AND COAL 
be pleased to state: . 

(a) the time by which India will become 
self .. sufficient in aluminium; 

(b) the expected total production of 
aluminium after the Orissa plant of National 
Aluminium Co. Ltd., starts commercial 
production; and 

(c) the year by which the above plant is 
expected to go on stream ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) to (c). The present installed capacity 
for production of aluminium is sufficient to 
mett the present domestic demand. On 
account of inadequate and erratic power 
supply to the aluminium smelters, production 
has been below the installed capacity, 
necessitating imports. As per present indica-
tions, National Aluminium Company Limited 
would go on stream towards the end of 1986· 
87 in so far as production of aluminium is 
concerned. The expected total production of 
aluminium in the country after National 
Aluminium Company Limited starts com-
mercial production, will be : 

1987~88 

1988-89 

1989-90 

393,000 tonnes 

483,000 tonnes 

499,000 tonnes 

According to the present projections of 
demand and supply of aluminium metal. India 
will have surplus of aluminium metal from 
J 988·89 onwards, for some years, until the 
demand builds up again. 

Expansion pf Mercbant Banking Divisions 
of Nationalised Banks 

*628. SHRI Y. S. MAHAJAN : Will the 
Minister of FINANCE be pleased to state : 

(a) \yhether Government are considering 
.any pro,posal to expand the activities of the 
,Jl'le~h~t ~anking divisions of nationalised 
.. ~nks ~J~b at present are only lim,ited to 

managing the publi~ issue of sbares/de~tures 
, . " I 

of limited companies; and 

(b) if so, whether Government propose to 
consider assigning the merchant banking 
diviSion such roles as corporate counselling, 
credit syndication, Eurodollar loans. amalga-
mations and merger of non-resident Indian 
funds? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) No, Sir. 

(b) Does not arise. 

[Translation] 

Removal of Directors of Nationalised 
Banks 

4460. SHRI PIYUS T!RAKY : Will the 
Minister of FINANCE be pleased to state : 

(a) whether 95 members of the Board of 
Directors of the nationalised banks had been 
removed from service during February, 1985; 

(b) jf so, the details thereof; 

(c) whether the Reserve Bank of India 
had earlier drawn the attention of Govern-
ment ""towards the irregularities being com-
mitted in these banks; 

(d) if so, the reasons for not paying 
attention earlier towards the objections raised 
by the Reserve Bank; and 

(e) the effective steps being taken by 
Government to bring about necessary 
improvement in the banking system? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). 
In terms of the provisions of the Nationalisa-
tions Schemes. 1970/1980 the Central 
Government have issued notifiea tions to the 
effect that specific non-official Directors 
on the Boards of the twenty nationalised 
banks as had completed three years, as 
Directors'shall cease to hold office from the 
dates they completed a period of three years 
front tbe date of their n'l.mH;t~!~~,· 
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(c) to (e). Government have an ongoing 
process of consultations with the Reserve 
Bank of India regarding the operation and 
the administration of public sector banks and 
such steps as are considered necessary are 
taken at the appropriate time. 

with the Accountant General of Uttar 
Pradesh; 

(b) the break-up of the amount in the 
Suspense Account since 1970-71; 

[English] 

Housing Programme for Calcutta under 
L.I.C. Schemes 

4461. SHRI MANIK SANY AL: Will 
the Minister· of FINANCE be pleased to 
state: 

(a) whether the former Minister of 
Finance had publicly given assurance in 
Calcutta just before the Lok Sabba elections 
in December 1984 that Government would 
construct houses for low and middle income 
groups of people under the L.I.C. Schemes 
as bas been done at Bombay and Bangalore; 

(b) if so, when Government are going to 
implement the assurance in view of acute 
housing problem in Calcutta~ and 

(c) whether similar housing programme 
would be undertaken in other divisions also? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) According 
to information furnished by the Life Insurance 
Corporation of India, the then Finance 
Minister, while laying the foundation stone 
of LIC's Branch Office-cum-Investment 
Building at Calcutta on the 1 Rth December, 
1983 had made announcements regarding 
construction of houses/flats at Calcutta for 
the policy holders, under LIe Schemes. 

(b) and (c). L.I.C. has noted the above 
for appropriate necessary action. 

[Translation] 

Amount under Suspense Accounts with 
Accountant General, Uttar Pradesh 

(c) the number of unsettled claims of 
State employees and the amount involved in 
each case and since when they are lying; 

(d) the reasons for delay in settling these 
claims; 

(e) whether action is proposed to be 
taken against the employees and officers 
responsible for this; and 

(f) if so, details thereof and jf not, the 
reasons therefor '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (f). 
The information is being collected and will 
be laid on the table of the House. 

[Eng/ish] 

Nomination of Director of PNB as 
R('presentative of Small Scale 

. Industries 

4463. SHRI INDRAJIT GUPTA: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Government have nominated 
a Director of the Punjab National Bank as 
representative of smal1 .. scale industries; and 

(b) if so, whether the Director concern-
ed was promoter of Mis Rolta Industries 
in Dewas, which received over Rs. 2 crore 
loans from the State Bank of Indore, of 
which Rs. 40 lakhs had to be written off as 
the firm never commenced production 1 

4462. SHRI DHARAMVIR SINGH: 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Clause 3 of the Nationalised Banks (Mana-
gement and M isceUaneous Provision&:) 
Scheme 1970 provides for constitution of 
Boards of Directors of nationalised banks by 
tbe Central Government. In terms. or sub-

Will the Minister of FINANCE ~ pleased to 
state: 

(a) the amount in the Suspence Account 
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clause (f) of the said clause, not more than 
five Directors may be appointed from among 
persons having sepcial knowledge or practi-
cal experience in respect of one or more 
matters which are likely to be useful for the 
working of the nationalised banks. There is 
no provision in the Scheme for appointment 
of any Director on the Board of a nationali-
sed bank as a representa tive of Small Scale 
Industries. 

One of the Directors appointed by the 
Government in January 1982, in terms of 
clause 3 (0 of the Scheme on the Board of 
Directors of Punjab National Bank was Shri 
K. K. Singh, Chairman and Managing Direc-
tor of Rolta Computer and Industries (P) 
Ltd., Bombay. 

Section 13(1) of the Banking Companies 
(Acquistion and Transfer of Undertakings) 
Act, 1970 prohibits a nationalised bank from 
divulging any information relating to or to the 
affairs of its consituents except, in accord-
ance with law or practices and usages custo-
mary among bankers. In the circumstances 
the information relating to the account of 
Rolta Computer and Industries (P) Ltd. 
cannot be divulged. 

Setting up of a Centre in Orissa 
by E. D. I. 

4464. SHRI CHINT AMANI lENA: Will 
the Minister of FINANCE be pleased to state: 

(,a) whether it is a fact that the national 
level Entrepreneurship Development Insti-
tute of India (E. D. I.) Ahmedabad, will set 
up a centre in Orissa soon; and 

(b) if so, the details thereof? 

THE MINISTFR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) : (a) and (b). Entrepren-
eurship Development Institute (ED!) has 
decided to support the efforts of Orissa State 
Government to set up an Enterpreneurship 
Development Centre in the State. The object 
of the proposal is to give a concentrated and 
coordinated major thrust to identification and 
development of local entrepreneurship and to 
create an autonomous, professional organisa-
tion with qualified, trained motivators develo-
ped by the EDI. The detailed proposal is 

heiDI worked out by the Directorate of Indus-
tries, Orissa. 

Smuggling of SkiDS, Hides and Ivory 

4465. SHRI SRlKANTA DATTA 
NARASIMHARAJA WADIYAR: 

Will the Minister of FINANCE be pleased 
to state: 

(a) whether a large number of skins 
hides and ivory is being smuggled out of the 
country; 

(b) the steps proposed to be taken to 
preveD t this illegal trade; 

(c) the number of cases detected and the 
value of goods seized in tenns of Rupees in 
1984-85; 

(d) the steps Government propose to take 
to stop illegal poaching; and 

(e) if no action is being taken the reasons 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) : (a) Reports received 
by the Government indicate that snake 
skins, gOat skins and skiDS of some wild 
animals are sensitive to smuggling. Gov-
ernment has however, no report about large 
scale outward smuggling of ivory. 

(b) The drive against smugglers in seneral, 
has been intensified. The preventive and intel-
ligence machinery of the Customs Depart-
ment has been reinforced in vulnerable areas 
in terms of man -power and equipment. In' 
addition, the concerned Central and State 
Government agencies remain vigilant and 
appropriate concerted anti-smuggling meas-
ures are taken. The matter is also kept under 
constant review for appropriate action. 

(c) The number of cases detected and the 
value of the goods seized during the year 
1984· and 1985 (upto March), as reported. 
are furnished below: 
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Year 

1984 

1985 

2 1984 

1985 

3 1984 

1985 

Items 

Snake skins 

Snake skins 

Skins of other wild 
animals 

Skins of other wild 
animals 

Hides and SkiDs 
other than (I) and 
(2) above 

Hides and skins 
other than (l) and 
(2) above. 

Numbers of Valut 
cases (in Rs.) 

16 1.04 crores 

NIL NIL 

3 14,200 

NIL NIL 

3S 61,875 

2 5,52,450 

(Figures arc provisional) 

(d) Enforcem~nt measures have bct!n 
tightened with the assistance of all concerned 
departments, to curb such activities. State 
Wild-life Organizations have intensified th~ir 
vigilance again'it poachers. Programmes have 
be~n taken up to create publk awareness and 
enlist sUPPIJrt for the causes of protection of 
wild life. A new Centrally -sponsored pro-
gr~mme for the control of poaching and 
JIT~gal trade in wild life, having in leT-sta te 
'~na international implications. is being intro-
'dut~d t'o supplement the efforts of the State 
'~ila-tife Organizations. 

(e) Does not arise. 

Inspection of Mines 

4466. SHRI LAKSHMAN MALLICK 
Will the Minister of STEEL, MiNES AND 
COAL be pleased to state: 

Mineral 

1. Iron Ofe 
2. Manganese ore 
3. Mica 
4. Others· 

Total 

175 
125 
188 

1197 

1685 

(aJ whether every working mine is being 
inspected at least once a year by the officers 
of the Indian Bureau of Mines; 

(b) if so, the number of iron ore, mangan-
ese, mica etc. mines inspected once a year and 
the detail:; thereof. year-wise, separate figures 
for each ore for last three years; and 

(c) the major violations noticed during 
these inspections and the steps taken to 
rectify them? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : (a) 
and (b). The Officers of Indian Bureau of 
Mines inspect a number of mines every year 
in connection with the implementation of the 
provisions of the Minerals Conservation and 
Development Rules, 1958. Out of nearly 
3540 reporting mines, the numbers of mines 
inspected for iron ore, manganese. mica etc. 
during past three years is given below : 

1983-84 

131 
60 

161 
1288 

1984:'85 

152 

115 
131 

1216 
------------_._---

1640 1614 

* Viz. China Clay, Limestone, Fireclay, Soapstone, Silica sand, Bauxite,' Quartz. 
Fclspar etc. 
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(c) The major violations related to con-
travention of rules regarding the notices of 
intention of abandonment of mines and sub-
mission of plans and sections in such cases, 
nOtice of reopening; submission of quarterly 
returns in respect of explosives; maintenance 
of notices and returns at the mines; employ-
ment of mining Engineers; compliance with 
l1tr~ives etc. 

Majority of the violations were rectified 
after these were pointed out and were fono-
wed up. During the three years, 170 Court 
cases were filed against defaulting mine 
owners. 118 cases were decided in favour of 
the Department and 33 cases were compoun-
ded. 

New Strategies For Increasing Export 
Earnings 

4467. SHR( BHOLA NATH SEN: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) whether Government have adopted 
and/or are contemplating new strategies for 
increasing the export earnings during the next 
twe years particularly during the current 
year 1985; 

(b) if so, the details thereof; 

(c) the target for growth in exports 
during ,the periods mentioned above; and 

(d) tI-e success, if any, achieved in the 
matter so far? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHR! P. A. 
SANGMA): (a) to (d). Policy measures are 
being1 continuously evolved by the Gover-
nment for increasing India's exports. The 
Import and Export Policy recently announced 
for a period of 3 years from Apri 1, 1985 to 
March, 1988 has been formulated to give a 
major thrust to exports as well as encourage 
efficient impOrt substitution. As major objec-
tives the Policy seeks : 

(i) to import continuity and stability in 
Import-Export policy; 

(U) to facilitate increased production 
through easier and quicker access to 
inputs that need to be imported; 

(iii) to strengthen the base for export 
production and strive for a major 
thrust in exports; 

(iv) to make all posible savings in imports 
to support indigenous production, 
and to promote efficient import 
substitution; 

(v) to facilitate techno1ogical upgradation 
and modernisation in production; 
and 

(vi) to reduce licensing, to streamline 
procedures and to decentralise deci-
sion-making, which should reduce 
costs in terms of time and resources. 

The export target for the current financial 
year 1985-86 is under formulation. The target 
for growth in exports for a five-year period 
would be incorporated in the Seventh Five 
Year Plan 1985-90 which is in the process of 
finalisation. 

Nationslistation of Swadeshi Cotton Mills 

4468. DR. C. S. VERMA: Will the 
Minister of SUPPLY AND TEXTILES be 
pleased to state: 

(a) the amoun t of funds required for 
modernistion and working capital for each 
units of Swadeshi Cotton Mills Co. Ltd. 
presently managed by National Textile 
Corporation; 

(b) the present inventory levels of raw 
materials and finished products being main-
tained by each of the mills of Swadesbi 
Cotton Mills; and 

(c) whether in view of the huge lossesj 
liabilities incurred and in the interest of 
workers/staff, Government propose to 
nationalise the Swadeshi Cotton Mills? 

THE MINISTER OF STATE OF THE 
MINISTRY OF·SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHER SINGH) : 
(a) The required information is given below : 
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Name of the unit under the 
Swadeshi Cotton Mills 
Co. Ltd. 

(1) Raebareli Textile Mills, 
llaebareli . 

(2) Swadeshi Cotton Mills, 
Naini 

(3) Udaipur Cotton Mills, 
Udaipur. 

(4) Swadeshi Cotton Mills, 
Maunath Bhanjan. 

(5) Swadeshi Cotton Mills, 
Pondicberry. 

(6) Swadeshi Cotton Mills, 
Kanpur. 

Total: 

APlUL 26. 198$ 

Estima ted requirement 
of fund for moderni-
sation during Seventh 
Five Year Plan Period 

1985-90. 

1.29 

2.37 

0.99 

1 .. 02 

4.12 

14.44 

----
24.23 
---

60 

Estimated Working capital 
Present requirement as per 
Pathak Committee norms. 

1.02 

9.79 

2.12 

1.90 

6.18 

9.95 

----
30.96 
---

(b) The inventory levels of raw meterials and finished products maintained by each 
of the units of Swadeshi Cotton Mills Co. Ltd., as on 28. 2. 1985 are given below: 

Name of the Un it 

I Raebareli Textile Mills, 
Raebareli 

2 Swadeshi Cotton Mills, 
Naini 

3 Udaipur Cotton Mills, 
Udaipur. 

4 Swadeshi Cotton Mills, 
Maunath Bhanjan. 

5 Swadeshi Cotton Mills, 
Pondicherry . 

6 Swadeshi Cotton Mills, 
Kanpur. 

Ra w Material 

5.64 

74.45 

26.02 

9.06 

51.1S 

26.31 

(Rs. in lakhs) 

Finished goods 
(Provisional) 

6.64 

36.89 

6.92 

16.47· 

119.50 

26.43 

(c) Final decision on the future set up of the sroup of undcrtakinas has Dot been takcn 
SO far. 
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'Removal of ban Imposed OIl Creation 
of New Posts 

4469 PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of ~INANCE 
be pleased to state: 

(a) whether any demand has been recei-
ved from the people/Government of any 
State for the removal of the ban imposed by 
his Ministry on the creation of new posts or 
filling up the existing vacancies; 

(b) jf so, the action taken by Govern-
ment in this regard and the likely date by 
which the ban would be removed; 

(c) whether Government have taken into 
account the impact of the ban and the 
normal functioning of the various projects 
resulting in deterioration in their functoning 
on accoun t of an increased work lOad and 
shortage of staff; and 

(d) if so, Government's response thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) :(a) to (d).' As a' 
part of aTlti-inflationary measures, Ministries! 
Departments of the Government of India 
were advised in January, 1984 not to create 
new posts or fill up existing vacancies. Instr-
uctions issused in this regard were valid up to 
31st March 1985. Having regard t however, to 
the continued need for utmost economy in' 
Government expenditure, it has been decided 
that the above instructions should stand 
extended until further orders. No State 
Government as such has represented for 
lifting of the ban which in any case does not 
apply to State Government public services. 
Proposal for creation of posts/filling up of 
vacancies are considerd on merits and rela-
xations are given in most exceptional 
circumstances. 

Ellhaocement In Interest Rate of Unit 
Trust of India 

4470. SHRI VIRDHI CHANDER 
JAIN : Will the Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact that the Unit 

Trust of India under its monthly interest 
payment scheme for retired persons, war 
widows etc. pay 12 per cent interest; 

(b) whether Government have authorised 
private limited companies to pay interest 
upto 15 percent; and . 

(c) if SOt the reasons for this anomaly 
and whetlier Government propose to enhance 
the interest rate for the Unit Trust of India 
under its monthly interest scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI ]ANAR-
DHANA POOJARY) : (a) Yes, Sir. Under 
the monthly income unit scheme of the Unit 
Trust of India (UTI), which is meant for 
the people above the age of 55 years, widows, 
physically and mentally handicapped persons 
and certain eligible institutions, the Trust 
pays 12 per cent dividend per annum payable 
on monthly basis. 

(b) Yes, Sir. In terms of the provisions 
of Rule 3(1) (c) of the Companies (Accep-
tance of Deposit) Rules, 1975, framed under 
Section 58A, of the Companies Act, 1956, 
the non-banking non-financial companies 
can invite and/or accept/renew deposits at 
a rate of interest not exceeding 15% per 
annum. 

(c) The units issued by the UTI as an 
investment insitution are not comparable to 
deposits with companies engaged in manu-
facturing and other activities. While units 
carry dividend based on return on further 
investments by the UTI, interest has to be 
paid on deposits irrespective of the profita-
bility of the companies. Besides, certain tax 
concessions are available in the case of 
dividend on units. 

Regional Offices Started by State 
Bank of India 

4471. SHRI ANANTA PRASAD 
SETHI : Will the Minister or FINANCE be 
pleased t~ state : 

(a) the State-wise number of Regional 
Offices started by the State Bank of India 
as per policy to recognise the State Bank 
administration in the States; 
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(b) the names of Regional Offip:s .and 
the names of the Branch Offices covered})y each Regional Office; 

(c) whether some Regional Offices have 
been opened where there is a Head Office of 
the State Bank of India and if so, the d¥tails 
thereof; and 

(d) the names of the Regional Offices 
opened to cover the tribal districts and tribal 
areas particularly in the State of Orissa? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) A state-
ment showing State-wise number of ReSionaJ 
Offices started by the State Bank of India 
is attached. 

(b) The information is being collected 
and will be laid on the Table of the House. 

(c) Yes, Sir. Fitteen Regional Offices of 
State Bank of India have been opened where 
local head offices of the bank are located. 
The names of such centres are as under :-

--~ -,-~ ... ~ .--"~-- ---- - - . 

Name of the 
Centre 

1. Bombay 

2. Ahmedabad 

3. Bhopal 

4. Bangalore 

5. Bhubaneswar 

6. Chandigarh 

7. Calcutta 

8. Gauhati 

9. Hyderabad 

10. Lucknow 

11. New Delhi 

12. Madras 

13. Patna 

Number of Regional 
Offices. 

1 

1 

1 

2 

2 

1 

1 

1 

(d). While Trib~l Districts tue .~yered 
by one Regional office or ,the' ·other, the 
tribal districts and tribal areas in the State 
of qrissa ~re cQ~trqll~4 by t,l;le ~'Fk's 
Resippal Offices toeated at ~hu~a~,~s~~,r' ~114 
SambaJpur. 

States Number of 

.--- ------_. -------_._._._. 

1. Maharashtra and Union 
Territory of Dadra and 
Nagar Haveli 

2. Union Territory of Goa 
and Three Districts of 
Maharashtra 

3. Tamil Nadu and Union 
Territory of Pondicherry 

4. Kerala 

S. Kamataka 

6. Andhra Pradesh 

7. West Bengal, Sikkim 
and Union Territory of 
Andaman and Nicobar 
Islands, 

8. Union Territory of 
Delhi and three dis-
tricts of Haryana 

9. Uttar Pradesh 

10. Rajasthan 

Regional 
Offices 

2 

4 

3 

1 

2 

4 

4 

7 

1 
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- may successfully compete with synthetic' 
1 2 materials and jute products of other 

countries? 

11. Gujarat 

12. Madhya Pradesh' 

13. Bihar 

14. Orissa\ 

IS. Punjab 

] 6. Himachal Pradesh 

17. Jammu and Kashmir 

18. Union Territory of 
Chandigarh and 9 
districts of Haryana 

19. Meghalaya, Nagaland, 
Manipur, Tripura and 
Union Territory of 
Mizoram 

20. Assam and Union 
Territory of Arunachal 
Pradesh 

Export of Jute Goods 

2 

4 

s 
2 

4472. SHRI ATISH CHANDRA 
SINHA : Will the Minister of SUPPLY AND 
TEXTILES be pleased to state : 

(a) whether uncompetitive prices in 
comparision with Bangladesh and synthetic 
materials and/or occasional contractual 
defaults by Indian jute exporters have adver-
sely affected export of ju te goods during the 
past few years; 

(b) if so, the details thereof; ana 

(c) the steps taken/proposed to prevent 
contractual defaults and/or to subsidise jute 
manufacturers so that Indian jute products 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRA SHEKHAR 
SINGH) : (a) and (b). India's jute goods 
exports have been adversely affected during 
the past few years mainly because of uncom-
petitive prices in comparison to Bangladesh 
and Synthetics substitutes rather than due 
to contractual defaults. 

(c) In order to make Indian jute products 
competitive, the Government have taken the 
following steps :-

(i) Providing higher cash compensatory 
support to jute carpet backing cloth 
and yarn on the basis of matching 
performance by the industry; 

(ii) Formation of STC·jute industry 
consortium on 50:50 loss sharing 
basis for exports of carpet backing 
cloth to North America; 

(iii) Encouraging development of expor-
table products through Rand D 
efforts; and 

(iv) Constituting a new JMDC and a 
Ju~e Fund out of proceeds of jute 
cess to give boost to Rand 0 
efforts and export promotion. . 

Saving Consequent on Ban 00 Fresh 
Recruitment 

4473. SHRI K. KUNJAMBU : Will the 
Minister of FINANCE be pleased to state: 

(a) whether any assessment as to the 
saving to the public exchequer as a result of 
the ban on fresh recruitment has been 
made; and 

(b) if so, the amount of the savina made 
on this account '1 

THE MINISTER OF STATE IN THE 
MINIb7RY OF FINANCE (SHRI 
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JANA'ltDHANA POOJARY): (a) and (b). 
It 'is -not possible to make an estimate' of the' 
expenditure that would have occurred had 
there been no ban on fresh recruitment. As 
s.m,.·an estiQlate of the amount· savocS' on 
tbil· ac<;OW1t is not available. 

['»IUU/atlon) 

RetJIoDaI OtBce of Central Silk Board 
at Pataa 

4474. PROF. CHANDRA BHANU 
DEVI: Will the Minister of SUPPLY AND 
TEXtILES be pleased to state : 

(a) whether the Central Silk Board. after 
passing a resolution in a general body meet-
ing and after the approval of the Planning 
Commission bad submitted a proposal to his 
Ministry long ago for openiog its regional 
office in Bihar but approval bas not so far 
been given thereto; 

(b) jf so. the reasons therefor; 

(c) whether Bihar is the leading State in 
the matter of tusser production; 

(d) if so, the reasons for neglecting 
Bihar in view of the fact that Government 
are opening regional office in the States with 
less production of silk as compared to that 
of Biha r; and 

(e) whether Government propose to open 
a regional office of the Central Silk Board in 
Patna, Bihar and if so, when ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 
(a) to (e). Bihar is one of the leading 
States in production of Tassar Silk and 
Government has approved the proposal \of the 
Central Silk Board for opening a Regional 
Development Office for Bihar at Patn8 during 
tbe . year 1985-86. 

[English] 

lildo-Vietnam Trade Relations 

4475. SHRI K. PRADHANI: Will the 
Minister of COMME1\CE be plcaSeQ to state: . 

(a) whether Government have established 
trade relation with Vietnam; 

(b) if so, the items on which Indo .. Viet-
nam trade rela tion bas been established; and 

,"II- (c) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (Sl4RI P A. 
SANGMA) : (a) Yes, Sir. 

(b) and (c). India has exported items 
like railway rolling stock, wagons, textile 
machinery, wheat, rice and cotton yarn to 
Vietnam. Exports from Vietnam to India 
have been cement and tin. 

Energy used per Unit Production 
of Alum.lnlum 

4476. SHRI SRI HAlll RAO : Will the 
Minister of STEEL, MINES AND COAL be 
pleased to state: 

(a) whether the energy used per unit of 
production of aluminium in India -is one 
of the highest in the world; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the corrective steps proposed to be 
taken? 

THE MlNISTER OF STEEL MINES 
AND COAL (SHRI VASA·NT SATHE) : 
(a) to (c). The average consumption of 
power in the p.roduction of aluminium in 
leading aluminium producins countries varies 
from 15.655 units to 17,435 units pe,r tonne 
as per the Report of International Primary 
Aluminium Institute, London (1983). whereas 
in Ind-ia it varies from· about 16,410 units to 
about 18.240 units in the three majot alu-
minium producers in India and is about 
20.200 units in the smallest atumininm pto-
ducer - Madras AluMinium CompILny~ PoWer 
consumption in a smelter i$ 'deper.C'lem ,on 
the technology adopted as well as adequacy 
and steadincas of power supply. "The· alumi-
nium producers have been making endeavours 
to reduce energy consumption in the smelters 
through bettet control teChniques and nlQder-
nitation measureS4 The smelter being. set up 
by tile' Nationa~ Aluminium Company "in 
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Oris~ .Is ba$ed on the latest tech:QoloJY. and 
its e~sy consumption witl be comparable 
,to modern stnelters . abroad. 

Energy and Man-.Power utied . per Tonne 
Production of Coal 

4477. SHRI B.B. RAMAIAH: Will the 
Miniltor of &.TBEL, MINES AND COAL be 
pleased· ,to Itate·: 

(a) whether energy and man-power used 
in the country per tonne production of coal 
is one of the highest in the world; 

(b) if so, the details thereof in compari-
son with some ,other advanced/more efficient 
countries; and 

(c) the corrective steps taken or proposed 
to be taken? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) to (c). The information is being coUec-
t~d and will be laid on the Table of the 
House. 

I Translation] 

Loan Sanctioned ,by Nationalised 
Banks to Adivasis aad Tribals 

in Nor·th· Eastem Rea10a 

4478. SHRI MOHAR SINGH 
RATORE : Will the Minister of FINANCE 
be pleased to state : 

(a) the total amount of loan sanctioned 
by the nationalised baoks for industries 
during the year 1984-85 for the border States' 
of North Eastern Region and tbe amount 
actu~Uy ~i~bursed; 

(b) the amount of loan out of it, sanc-
tioned for adivasis and tribals and the amount 
.actually. gi ".en. to ttlem; 

(c) the amount of loan sanctioned for 
the nOD-tr~bals and the amount Of klan actu .. 
ally given to them and also the amount, out 
of it, given to new entrepreneurs; 

(d) whether the sanctioned amount of 
loan ~: P.Qt actually been liven; ~d 

(e) if so, th,e re.sops tb~reror? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHlQ JANAR-
DHA~A POOJ~RY) : (a) to (e). ~e ,dil,a 
reportmg system of the Reserve Bank of 
India for the public sector banks, does not 
yield the infonnation in tbe manner asked 
for. How~vert as per tbe latest available data 
with tbe Reserve Bank of India, as on the 
last Fridny of December, 1983 the outstand-
ing advances to small scale units in the 
North Eastern Region was Rs. 42.32 crores 
involving 26887 units (Data provisiopal). 

Availability of Pump Sets througll, B ... ln 
ill Madhubani and DarbbanKa, 

(Bihar) 

4479. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of FINANCE 
be pleased to state : 

(a) ,:hether on the occasion of birthday 
celeberauon of late Pandit Jawabar Lal 
Nehru on 17th November, 1983 the then 
Member of Parliament of the Madhubani 
area inaugurated a pump set operating with-
out d~esel and electrici ty in Bahadurpur 
Block In Oarbhanga district and whether 
after that, such pump sets were made avail-
able in Madhubani and Darbhanga districts 
through banks; and 

(b) if so, the reasons for which such 
pump sets were not commissioned immedi-
ately throughout Bihar State, particularly in 
Oaya, Patna and Aurangabad ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) and (b). The 
information is being collected and shall be 
laid on the Table of the House to the extent 
possible. 

[English] 

"". Production or Rubber, Cashew, Carda-
1IlOID, Coconut .... Coffee Ia 

Kerala 

4480. SHRI MULLAP~AL!JY RAMA-
CHANDRAN: Will the Minister of COM· 
MERCE' be ·pleased to state ,the percentage 
of rubber, ~i).D\lt, car~n, WCOllut 
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and coffee produced in Kerala in comparison 
with the total production in the country ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 

SANGMA) : The percentage of production 
of rubber, cashew, cardamon, coconut aod 
coffee for the period 1983- 84 in Kerala as 
compared to that of the total production in 
the country is given below : 

Product All India Prod uction Prod uction in Kerala Percen tage of production 
(M. Tonnes) (M. Tonnes) in Kerala to that of . total in the country 

Rubber 175,280 162,212 92.5% 

Cashew 195,760 118,000 60.28% 

Cardamom 1600 1100 68.77% 

Coconut 5871,0 2694.7 459% 
(Million Nuts) (Million Nuts) 

Coffee 1.04,000 9,465 9.1% 
--~ ---. -------.~~-- -- -.~---

Note: Figures for Cashew are efitimates fOf 1981-82 

Saving of Foreign Exchange due to 
Policy of Import Substitution 

4481. SHRI E. S. M. P AKEER 
MOHAMED : WiJl the Minister of 
COMMRCE be pleased to state: 

(a) the progress achieved in regard to the 
policy of impoft substitution; and 

(b) the total amount of foreign exchange 
likely to be saved by this policy, the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) The progress with import 
substitution is inter-alia reflected in the 
growth in the domestic production of impor-
tables. The following table outlines the trends 
in the domestic production of principal items 
of bulk imports during the 1980s. These 
selected i terns constituted about 63% of total 
imports in 1981-82 and, according to provi-
sional trade figures, around SO% of total 
imports in 1983-84. 

Domestic production of selected items of bulk imports 

Item 

Crude petroleum (Mn. toones) 

Petroleum refinery products (Mn. tonnes) 

Fertilizers 

(a) Nitrogenous ('000 Toones) 

(b) Phosphatic ('000 Tonnes) 

1980-81 

2 

10.5 

24.1 

2164 

842 

1983-84 

3 

26.0 

32.9' 

3485 

1048 
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Steel 

(a) Finished steel (incl. secondary 
producers) (Mo. Toones) 

(b) Pig iron (incl. secondary producers 
(MD. Tonnes) 

NOD-ferrous metals 

(a) Aluminium ('000 Tonnes) 

(b) Blister copper ('000 Tonnes) 

Cement (Mn. Tonnes) 

Newsprint ('000 Tonne s) 

Foodgrains (Mn. Tonnes) 

of which wheat (Mn. Tonnes) 

Oil-seeds (Mo. Tonnes) 

2 

6.82 

9.55 

199.0 

25.3 

18.6 

51.18 

129.59 

36.31 

9.37 

WrJtten Answer' 14 

3 

6.14 

9.19 

220.3 

35.4 

27.1 

175.86 

151.54 

45.15 

12.81 

--- --------_.-- _._--_._ ...... - --.-._---,--_,,----------

Import substitution is taking place across 
the board in the economy, including the 
capital goods sector and the consumer goods 
sector, where it is difficu It to quantify. 

provides the following assessment with regards 
to import-substitution, in terms of the per-
centage share of imports in indigenous 
supplies. The details for selected sectors are 
given below : 

(b) The Sixth Five Year Plan Document 

Import Substitution 

(Percentage share of imports in indigenous supplies) 
------ -_._,-------_--------

81. Item Pre-Plan 1950-51 1977-78 

No . 
....... _-------- ---~...-,-"-.~.- .~.-------- ... --, .... --------------'- ... -- -----_.-----------,---- ----

1 Foodgrains 5.9 

2 Iron & Steel 25.2 

3 Machinery· 68.9 

4 Petroleum@ 92.5 , Nitroaenous fertilisers 72.5+ 

• Imports as a percentage of machinery component of gross investment. 

@ 00 caledar year basis. 

+For 1951-52. 

0.2 

1.1 

15.3 

63.1 

27.5 

It is not possible to estimate the total amount of foreign exchange saved on account 
of the poliCY of import substitution. 
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Objedives of NationalisatioD of Coal 

4482. SHRI G, BHOOPATHY : Will 
the Minister of STEEL, MINES AND 
COAL be pJeased to state: 

(a) whether the objectives for natiorialisa~ 
tion of coal h~ve not been achieved in any 
significant manner; 

(b) if so, the reasons therefor; 

(c) whet~er workers in coal mines have 
been prQvided elementary facilities f.cr them-
selves and their families in terms of educa-
tion, health and housing; and 

(d) whether any .job openings in indus-
tries other _han coal mines have been pro-
vided for the families and if so, the details 
thereof? 

THE MINISTER OF STEEL, ;MINES 
AND COAL (SHRI VASANT SATHE) : (a) 
No, Sir. 

(b) Does not arise. 

(c) Improvement in the Jiving stanQard 
of the coal mines and providing them welfare 
amenities has been given adequate priorities 
after nationalisation. During 1984-85, an 
amount of Rs. 55,00 crores was allocated by 
Coal India Limited for providing housing 
facilities. As in December, 1984, there were 
44S dispensaries, 64 hospitals with 3911 beds, 
544 ambulance vans, 973 Doctors including 
specialist, in Coal India Limited to provide 
medical facilities to colliery employees. At 
present 845 educational institutions are 
working in coalfield areas. Coal companies 
are also giving financial and other assistance 
for running various schools and colle&es 
catering to the needs of the words of the 
colliery employees. 

(d) Subsidiary Companies of Coal India 
Limited have developed ancillary units (or 
production of consumable items like baskets, 
etc. in coal units to open up job avenues for 
local people iucluding ,"Pal-miners' famjljes. 

[Trans/at ion 1 

Development of Mines in Rajasthan 

4483. SHaI LALA RAM KEN : Will 
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the Minister of STEEL, MINES AND COAL 
be pleased to state: 

(a) the number of mines in Rajasthan 
which are und.er the I cO.Jlu:ol of Union 
Government .Or tbc,irl COIJ)O{A,tjQns and the 
number of workers earning their livelihood 
from these, mines; 

(b) whether Union Government have any 
scheme for the development of these mines 
and if so, the Qel4i1s tl)ctfX)f;. and 

(c) the number of mines in Bhamtpur and 
the action being taken by Government to 
improve the lot of stone quarry workers ? 

THE MINISTER OF STEEL, MINES 
AND COAL \SHRI VASANT SATHE) : (a) 
to (c). Tbe information is being collected and 
shall be laid on the Table of the House. 

[English] 

Manufacturing of Inexpensive Clot" 
for· Common MaD 

4484. DR. G. VlJAYA RAM RAO : 
WiJl the Minister of SUPPLY AND 
TEXTILES be pleased to state: 

(a) whether Government have decided to 
use bandloom industry for supply of cloth 
for public distribution system; 

(b) if so, the reasons for such, a shift in 
the earlier policy; • 

(c) whether Gov'crnn;1t;:,I)t are aware tbat 
small scale handloom industry has vast scope 
for exports orien~ for , .. speciaJ ,needs of 
various countries and should therefore be 
export-oriented rather! :'han PDS-oriented; 
and 

(d) w~~~h" .Pp~l?m~n' . prop9se to use 
larae scale textile industry for manufacture of 
long lasting inexpensive cloth· for the common 
man? 

THE MINI~:iIl·,QF. lST Ac~E. ~OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHBK=HAR· SINGH) : 
(ali No ~,_.d~\siap,>Ms ;,~n .taken by 
Gq)Wr~ .. 
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(c) Government are aware about the vast 
soepe of, expoN"·for ,handleorn' item •. How-
ever,' llaedfooms are not cUrTeIltly PDS-
oriented. 

(d) NTC Mills are producing 8 million 
metres of polyestar cotton blended shirting per 
annum under the controlled cloth scheme 
with effect from 15th Augest, 1983 priced at 
Rs. 10. 50 per metre. 

[~ranslatio,,] 

ISlue df Faki! Dtaftt in 'CC!ntral Bank 

4485. SHRI DILEEP SINGH BHURIA : 
Will tbe Minister of FINANCE be pleased 
to state: 

(a) whether fake drafts to the tune of 
crores of rupees have been issued by the 
Central Bank of India; 

(b~ whether, any inquiry has i>een made 
into this matter; and 

(c) if so, the findings of the inquil"y ? 

THE· MINISTER.oF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (c). The 
Central Bank of I ndia has rep~nted that six 
fake drafts aggregatinl Rs. 3,78,600/-were 
paid in clearing during 1984 at its three local 
branches in Bombay and three local branches 
in Jammu. The bank has further reported 
that seven fake drafts aggregating Rs. 3,07,700 
were presented at its seven local branches 
in Nqpur. How evert the fraud was 
averted and the culprit has been arrested. 
Th~ bank bas lodged FIR with the local 
police authorities and the police investigations 
ue in progress. 

[English) 

Ii8ss: t •. ' GtWetaMnt: fie to Hike In 
Prices ef~f 

,44t6r PltOP. M~DHU'DANIMVATE: 
WIII' .. ·Min".orSTBm.l, MlNEs: AND 
OOA1J, bt..~ to Qate : 

'_:"WbetllW~ if is'~ f.~ 'tbitt 'm' tt_ pa .. t 

when' prices 'of steel were increased;, anticipat'-
ing the hike, from certain quarters; baver 
purchases of steel were made and as a result 
there was algreat loss to Go'Vernment; 

(b) , if so, who made sucb heavy purchases 
of steel and what wa's the loss incurred; and 

(c) whether there has been a recurrence 
of the same situation during the recent hike 
in prices of steel ? 

mE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (K. NATVv'AR 
SINGH) : (a) to (c). An analysis of total 
monthly domestic sales of steel by SAIL dur-
ing the months proceding the months in 
which steel prices were increased' during 
1984-85, viz., June, 1984 and February, 198'5 
reveals that no heavy or abnormal sale of 
steel took place in anticipation of price hikes. 

Auditing of Accounts of NatielHllised 
Banks by Comptrollor and Auditor 

General 

4487: SHRI V. S. KRISHNA IYER : 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether there is any proposal before 
Government to entrust the auditing of 
accounts of all nationalised banks to the 
Comptroller and Auditor General of India 
from the existing proced ure of auditing by 
the Chartered Accountants; and 

(b) in view of the fact that all the 
accounts of the public undertakings, afe done 
by the ComptroJler and Auditor General, 
whtther Government propose entrusting the 
auditing of accounts of the nationalised banks 
also to Comptroller and Auditor Ge'nerat? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR. 
DHANA POOJAR Y) : (a) and (b). No. Sir. 

PrOpbSll to'Settfng up more Tea Uidustl1es 

4488. SHltl R. ANNANAMBI : Witt 
the Minister of COMMER:CE be plea~e'd' to 
state : 

(a) whether Government have any pro-
p\)'$8J m set 'up' More 'tea inStdlUi. ill" 'drder 
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to sive more tea industries opportunities to 
the public; 

(b) if so, the details thereof; and 

(c) the total number of fresb areas to be 
undertaken under tbis scheme? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) to (c). The tea industry is 
mainly in the private sector. However, the 7th 
Plan envisages incentives for increasing the 
area under tea cultivation as well as invest-
meats in existing tea areas with the objective 
of increasing the production. 

Target for extension planting is 24,450 
bectares. Targets in respect of four major tea 
producing States are given below : 

Assam 

West Bengal 

Tamil Nadu 

KeraJa 

11,050 heet. 

3,500 heet. 

1,900 hect. 

1,600 heet. 

The employment potential in tea planta-
tions is about 2.5 workers per hectare. 

I Translation] 

Agreement for the Welfare of Co)liery 
Workers 

4489. SHRI SARFRAZ AHMED: Will 
the Minister of STEEL, MINES AND COAL 
be. pleased to state: 

(a) whether any agreement was concluded 
by Government through joint bilateral 
committee for the welfare of colliery workers 
under the NCWA III-Chapter-9 (Social 
security) clause number 9.4.4; 

(b) if so, the details in this regard; 

(c) whether Government are aware of 
the non-implementation of the said agreement 
for the welfare of colliery workers by the 
Coal India Ltd; and 

(d) if so the reasons therefor? 

THE MINISTER OF STEEL, MINES 

AND COAL (SHRI VASANT SATHE) : 
(a) Yes, Sir. 

(b) The Clause provides that one 
dependant of the retiring employee would be 
provided employment. 

(c) and (d). The constitutional validity 
of th is proviSion has been challenged in a 
Court of Law and the matter is now sub-
Judice. 

Allotment on Land of Lease for Opium 
Growing In Madhya Pradesb 

4490. SHRI BALKA VI BAlRAGI : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Government propose to 
remove the anomalies in the policy of allott-
ing land on lease for growing opium in 
Mandsaur and Ratlam districts of Madhya 
Pradesh; 

(b) whether even the criteria fixed by 
Government are not being adhered to as the 
lease of those farmers have been cancelled 
who could not provide prescribed averaae 
quantity of opium owing to loss of their 
opium crop on account of natural calamities; 

(c) if so, the time by which Government 
propose to take a policy decision so that 
cancelled leases afe restored to the fallllfrs; 
and 

(d) whether Government have decided to 
bring more area under opium cultivation in 
Mandsaur and Ratlam districts and the time 
by which this decision will be implemented 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI JANAR .. 
DHANA POOJAR y) : (a) and (b). The 
Licensing Principles framed for each year lay 
down the policy for issue of licences' for 
opium-poppy cultivation. No anomalies in 
these principles have been brou&ht to the 
notice of Government. 

These principles also contain provisions 
for affording appropriate relief in reptd to 
tbe minimum yield to be tendered by the 
cultivator for obtainilll licence. in case of 
crop damage caused by nat1,lraJ calamities, 
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etc. The criteria fixed in this regard are 
adhered to while issuing licence. 

(c) and (d). In view of the continued 
difficult situation faced by India opium in the 
international market and the large stocks of 
opium lying with the Government factories, 
there is. no proposa] to restore cancelled 
licences or to increase the area under opium-
poppy cultivation. 

[English] 

Smuggling of Uranium to Pakistan 

4491. SHRI RAM RAT AN RAM: 
Will the Minister of FINANCE be pleased to 
state : 

(a) whether uranium which is a base 
material in the manufacture of atom bomb is 
being smuggled illegally from U.P .• Bihar and 
from some other parts of the country into 
Pakistan through Nepal; 

(b) if so, the number of such cases 
detected by Government; 

(c) whether any arrest has been made; 
and 

(d) the preventive measures taken by 
Government in regard thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) Reports received 
by the Government do not indicate smuggling 
of uranium from India into Pakistan through 
Nepal. 

(b) and (c). Do not arise. 

(d) Strict security measures exist against 
any pilferage of uranium from the mine and 
mill complex. Further. appropriate anti-
smuggling measures have been taken by the 
Government to check smuggling activities 
in general across the Indo-Nepal border. 
Bilateral arrangements also exist between 
lndia and Nepal under the Agreement for 
Co"operation to Control Unauthorised Trade. 
The preventive and intelligence machinery of 
the Customs department . has been reinforced 
in the' region, in terms of man -power and 

equipment. In addition, the concerned 
Central and State Government agencies 
remain vigilant for appropriate action. 

Allotment of Residential Accommodation 
to MMTC Employees 

4492. SHRI RAM PUJAN .PATEL: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether Minerals and. Metals Trading 
Corporation of India Ltd" New Delhi. con-
structed its own residential colony for 
allotment to its employees; 

(b) if so, the number of quarters con-
stucted (type~wise) and date of appointment 
upto which allotments have been made 
(category-wise); 

(c) number of employees not yet allotted 
accommodation alongwith date of their 
appointment in each category; 

(d) whether MMTC propose to construct 
more flats for th0se employees who have not 
been all0tted; 

(e) if so. by what time and if Dot reasons 
therefor; and 

(f) whether Government propose to issue 
instructions to MMTS to give priority to 
such employees who do not own house in 
Delhi? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) Yes, Sir. 

(b) and (c). A statement is enclosed. 

(d) Yes, Sir. 

(e) The first phase of construction is 
likely to be taken up during 1985-86. 

(f) Government have no proposal under 
consideration to issue instructions on this 
subject to MMTC, which bas its own Allot-
ment Rules and procedures. 
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State_eDt 

(B) Details of residential accommodation (type-wise) constructed by MMTC vis-a-
vis date up to which employees have aot accommodation 

Type Total No. Date of appointment upto which empJoyees got 
accommodation 

'A' 

'B' 

'C' 

IE' 

64 

92 

S2 

20 

10 

July, 1980 

August, 1980 

March, 1978 

October, 1975 

November, 1980 

The unmber of quarters indicated above do not include flats initiaUy leased to 
NCERT (158 No's) and also which are being used by CPWD, to house tkeir maintenance 
offices \6 No's) post office (1 No) Doctors Clinic (1 No) Resident's Welfare Association 
(2 No's) and Domitory for common purposes (2 Nos). 

(C) Details of employees who have applied but could not be provided accommoda-
tion in the- colony : 

'A' 18 Date of appointment varying from J4·7-1980 to 
20-7-1983. 

IB' 12 Date of appointment varying from 15-12-1978 
to 10-) 1-1281. 

'C' ]3 Date of appointment varying from 23-12-1966 
to 1-2-1984. 

ID' 4 Date of appointment varying from 27 .. 5·1963 
to 16-5-1978. 

'E' Nil 

---- --_ .... _--._ .. _ .. _-_ ... _-------_._------------
Policy Regarding Ship-Breaking in 

Seventh PJan 

4493. SHRI S. M. BHATTAM: Will 
the Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) whether during 1984-85 ship-breaking 
industry had registered a decline by about 
60 per cent in terms of LDT (Light Deplace-
ment Tonnage) demolished; 

(b) if so, the reasons therefor; 

(c) the steps taken to improve the 
situation; 

(d) the policy of Government with rc.:gard 
to ship-breaking in Seventh Five Year Plan; 
and 

(e) whether there is any proposal to 
reduce the duties to make the ship-breaking 
units viable? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. NAT-
WAR SINGH) : (a) to (c). During the year 
1984·85 the quantity of vessels delivered for 
scrapping to the shipbreaking industry was 
3.32 Jakh LOT compared to 4.32 lakhs 
in 1983-84. However, on 1.4.85, 2.16 lakh 
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LOT of ships were awaiting delivery at the 
ship-breaking sites. The corresponding 
figure of ships awaiting delivery on 1.4.1984 
was only 21,548 LOT. Thus, no decline has 
taken place in the ship-breaking activity. 

(d) The quantity of ships to be imported 
is decided from year to year on the basis of 
demand for and availability of rerollables in 
the country. 

(e) The question of exemption of ship-
breaking activity from excise duty on reroll-
able scrap generated from ship-breaking is 
under consideration of the Governme~t. 

Scheduled Caste and Scheduled Tribe 
Employees In Geological 

Survey of India 

4®4. SHRt ANADI CHARAN DAS: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(eJ) the total number of employees in the 
Geological Survey of India and also in the 
office of the Geological Survey of India, 
Bhubaneswar as on 1 March, 1982 and on 
I March, 1985, category-wise; 

(b) the number among them of Schedul-
ed Caste ahd Scheduled Tribe employees on 
these dates, category-wise; 

(c) whether reservation rules in favour 
of Scheduled Caste and Scheduled Tribe 
employees are being followed and rosters 
maintained; 

(d) the reasons for the shortfall, if any; 

(e) the steps taken to fill the quota 
reserved for Scheduled Castes and Scheduled 
Tribes; and 

(f) the number of reserved posts lapsed 
during the last three years and whether 
carried forward rules were applied in these 
cases ? 

. THE MINISTER OF STEEL, MINES 
AND COAL: (SHRI VASANT SATHE) : 
(a) to (f). The information is being collected 
and will be laid on the Table of the House. 

Multinational Companies and Balanee 
of Payment 

4495. SliRI C. P. THAKUR: Will tbe 

Minister of FINANCE be pleased to state : 

(a) the help the multi -national companies 
have given the country in respect to balance 
payment position during the last three years; 
and 

(b) the ratio of imort and export bill of 
these companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y): (a) and (b). The 
information is being collected and will be 
laid on the Table of the House. 

Spurt In Gold Smuggling In 
Bombay Coast 

4496. SHRI R. M. BHOYE: Will the 
Minister of FINANCE be pleased to state : 

(a) whether Government are aware tbat 
there has been a sudden spurt in smuggling 
of gold in Bombay coast particularly from 
Kolaba District during the last three years; 

(b) whether reports have been received 
regarding the smuggling of gold from other 
districts of Maharashtra, also, if so, the 
names of such districts; and 

(c) the new places from coastal areas 
which have come to the notice of Govern-
ment where the activities of smuggling are on 
large scale 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) to (c). Reports 
received by the Government indicate that 
West Coast of India, particularly the Bombay 
Coast, continues to be highly vulnerable for 
smuggling of gold in particular. . There has 
been a substantial increase in the seizures in 
1984, as compared to 1983 due to the further 
widening of the difference between the 
domestic and international prices of gold. 
However, no district-wise data regarding 
seizures etc. are maintained. Owing to the 
various factors, the vulnerability of any 
particular area on the West Coast keeps on 
varying. 

Provision of Adequate Funds for 
Development of Corporate Sector 

4497. SHRI AMAR ROY PRADHAN ; 
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Will the Minister of FINANCE be pleased 
to state: 

'(a) whether Union Government had 
invested inadequate funds in corporate 
sector during the three years ending 1983-84; 

(b) if so, the details thereof and the 
reasons therefor; and 

(c) the steps Government propose to take 
to plovide adequate funds for the develop-
ment of corporate sector in the country'? 

THE MINISTER OF ST ATE IN THE 
MINISTR Y OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) The Union 
Government does not directly invest in the 
private corporate sector; 

(b) Does not arise. 

(c) The steps taken by the Government 
to improve the capital mark~t are indicated 
in the Statement attached. 

Statement 

The steps taken by Government to 
improve the capital market arc indicated 
below: 

(i) The rate of dividend on preference 
shares has been raised from 13.5 pcr 
cent to 15 per cent per annum from 
16th May 1984. 

~ii) Updated guidelines were issued for 
the debenlure issues. As a result 
the following facilities were extended 
for improving the market for de-
t1entures :-

(a) The objects of issue of 
debentures have now beell 
liberalised to include merger, 
amalgamation, restructing of 
capita) etc. 

(b) Linking of non-convertible 
debentures with equity is per-
mitted if tIle rate of interest 
on debentures is restricted to 
13.5 per cent. 

(c) Public SC(.:tor companies are 
allowed to raise debentures 

from the public even if their 
shares are not listed on the 
stock exchanges. 

(d) The companies were given the 
option of redeeming the de-
bentures from the 5th to 9th 
year from the date of issue; 
which amounted to staggering 
of repayment of the debenture 
amount. 

(e) III the case of over subscrip-
tion to the issue of debentures, 
the companies are permitted to 
retain subscription for non-
convertible debentures upto a 
maxilOum of 50 per ceot over 
the original issues for which 
consent was originally obtained 
from the Controller of Capital 
Issues. 

I,f) 1n order to facilitate smaJler 
companies to raise resources 
relatively easily oon- MRTP 
and non~FERA companies are 
allowed to issue convertible 
dehentures to the public at a 
rate of interest not exceeding 
15 per ccnt instead of 13.5 per 
cent which was fixed earlier. 

(iii) With a view to facilitate existing 
profit-making closely held com-
pan!es to get their shares listed in 
the stock exchanges, Government 
have recently relaxed the guidJine 
that bonus issue out of capitalisa-
tion would be allowed only within 
the maximum ratio of 1 : 1. In 
otherwords. a relaxation of this 
ratio will be considered favourably 
by Government if these companies 
go for enlistment of their shares in 
the stock exchanges. 

(iv) Companies are allowed to retain 
oversubscription to their capita1 
issues to the extent of 25 per cent 
of the amount for which they 
received the consent of the Cen tral 
Government. 

(v) With a view to further develop the 
capital market and to have more 
companies listed on the stock ex-
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changes, ir has been decided by the 
Government that the existing non-
FERA companies which are more 
than 10 years old or which have 
been earning profits in at Jeast 4 out 
of the past nve years would be 
granted listing with a public offer 
of 40 per cent as against the present 
requirement of 49 per cent of the 
issued capital of the company. 
Further such companies may at 
their option, make the public offer 
in two stages, viz. the first stage of 
20 per cent be ing offered a t the 
time of listing and the balance be-
ing offered within a period of three 
years from the date of enlistment. 

(vi) The issue of securities which could 
be made by a non-MRTP company 
durimz a period of 365 days under 
the Capital Issues (Exemption) 
Order, 1969 was only Rs. 50 lakhs. 
This limit of Rs. 50 lakhs has been 
raised to Rs. 1 crore by the Con-
troller of Capital Issues. 

Setting up of Career/Directs Agents 
Branch of LIC at Agartala 

4498. SHRl AJOY BISWAS : Will 
the Minister of FINANCE be pJeased 
to state: 

(a) whether Government have any propo-
sal to set up a career agents branch or 
direct agents branch of Life Insurnace Corpo-
ration at Agartala to encourage educated 
youug men to choose insurance agency as a 
profession and side by side rendering effective 
services to the people and also explore the 
new business possibilities; 

(b) if so, when it will be set up; and 

(c) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (8) Life Insu-
rance Corporation has a branch at Agartala 
where a few direct agents are now attached. 
More educacted young men can also join the 
Branch to work as Direct Agents. The Rural 
Career Agents Scheme 1979 is also applicable 
to the area covered by the Agartala Branch. 
However, since the number of Direct Ascnts 

and also the Career Agents operating under 
Agartala Branch is very small, LIe does not 
have any plan at present to set up sucb 
offices at Agartala. 

(b) and (c). The matter is to be decided 
by LIC on merits. 

FaCilities Pro,'id('d by Nationalised 
Banks to Backward Districts in 

Maharashtra 

4500. SHRI VIJAY N. PATIL: Will 
the Minister of FINANCE be pleased to 
state : 

(a). the names of the districts in 
Maharashtra which are considered to be 
backward and the facilities and improv" 
ments that a re being provided by the 
nationaJised bank,; for their developments; 
and 

(b). the details of the results achieved in 
these districts during the last three years, 
year-wise, district wise and bank- wise? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
Information to the extent available will be 
collected and laid on the Table of the 
House. 

Development of new Coal Mines at 
Singareni and Manuguru in Andhra 

Pradesh 

4501. _SHRI V. SOBHANADREESWARA 
RAO: Will the Minister of STEEL, MINES 
AND COAL be pleased to state : 

(a) the steps proposed to be taken for 
development of new coal mines at Singareni 
and Manuguru to make available more coal 
for consumption of thermal power stations; 
and 

(b) the details of the scheme and the 
estimated cost and schedule of work to be 
taken up at Singareni and Manuguru in 
Andhra Pradesh ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) and (b). The total production of the 
Sinpreni Collieries Co. LW •• in 19S4-8S was 
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12.3 m. t. and about 45% of this was supp. 
lied to thennal power stations. During the 
Seventh Five Year Plan period (1984-85 to 
1989-90), the coal production of Singareni 
Collieries Co. Ltd. is planned to be increased 
to 24 tn. t. per annum, and about half of 

this will be suppUed to the thermal power 
station. For increasinl the production in 
this area, three new coal projects have been 
sanctioned during 1984-8S. Details of these 
projects are as follows : 

------------.---------------------------
S. N. Name of Project 

Bellampalli OCP 

2. Manuguru OCP-IJ 

Target 
capac!ty 
(mty.) 

0.35 

2.75 

Capital 
cost 
(Rs. crores) 

11.28 

132.00 

3. Advance Action for Manuguru ocp· III - 080 

Some more new schemes have also been Socially Oriented Sector 532.78 
identified for development durinq the Seventh 
Five Year Plan and the feasibility reports Private Sector 190.95 
for tbese schemes are under preparation. 

Increase in call deposits with 
Liquid Assets witb L. I. C. Banks and Bank Balances 63.85 

4502. PROF. SAIFUDDIN SOZ: Will 
the Minister of FlNANCE be' pleased to 
state: 

(a) the totat liquid assets with the Life 
Insurance Corporation of India during the 
year ending DeCember, 1984; and 

(b) the pattern indicating specifically the 
areas where investments were made? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) and (b). 
The liquid assets of the Life Insurance 
Corporation of India during the calendar 
year ending 31st December, 1984 were Rs. 
1510.10 crores and these assets were invested 
as under: 

Description Amount 
(Rs. in crofes) 

Central Government Securities 455.21 

State Government Securities 14.75 

Other approved Securities 2S2.S6 

Total 1510.10 

Loans Sanctioned/Released for Gra· 
mOdaya Scbeme by Nationalised 

Banks 

4503. SHRI M. RAOHUMA REDDY: 
Will the Minister of FINANCE be pleased to 
state: 

(a) the total amount of Joans sanctioned 
and actuaIJy released by nationalised banks 
for Gramodaya Scheme in various States for 
the last three years; 

(b) whether any independent evaluation 
has been made in this regard; and 

(c) if so, the details of the running of 
the project as per targets approved? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a) It is 
presumed that the Hon'hle Member is referring 
to Intesrated R.ural Development prosrao;unc. 
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The total term credit disbursed by commer-
cial baBks under the Integrated Rural 
Development Programme during the last 
three years i. e. 1982-83, 1983-84 and 
1984·85 (till February, 1985) has been Rs. 
1642.91 crores. Present data reporting system 
does not yield information separately for 
nationalised banks. 

(b) and (c). As per the studies conducted 
by Reserve Bank of India and National Bank 
for Agriculture and Rural Development Bank 
as also monthly progress reports, the targets 
fixed for the Sixth Five Year Plan are likely 
to be achieved. 

Scheme for Raising Money Through 
Convertible Preference Shares by 

Corporate Sector 

4504. SHRI B. V. DESAI : 
SHRJ RAM SAMUJHA W AN : 

Wi)) the Minjster of FINANCE be plea-
sed to state : 

(a) whether Government's scheme to 
anow the corporate sector to raise money 
from the market through convertible prefe-
rence shares has run into rough weather; 

(b) if so, whether the draft guidelines 
prepared by his Ministry do not stand legal 
scruntity; 

(c) whether Government have realised 
that the guidelines as proposed in the draft 
cannot be implemented under the presenl 
Jaw. 

(d) if so, whether Government are consi-
dering two altenatives either to change tax 
laws or the guidelines; and 

SJ. 
No. 

Country 

2 

(e) if so, whether the major hurdle in the 
implementation of the guidelines relate to the 
conversion of the shares? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
lANARDHANA POOIARY): (a) to (e). 
The modalities of a scheme to allow the 
corporate s~tor to raise money from the 
market through convertible preference shares 
are being worked out and legal aspects will 
be taken care of before formulating the 
guidelines in this regard. 

Import of Rolled Colis from Japan 
by Salem Steel Plant 

4505. PROF. M. R. HALDER : Will 
the Minister of STEEL, MINES AND COAL 
be pleased to state: 

(a) whether the Salem Steel Plant depe-
nds upon imports of rolled coils from Japan; 

(b) if so, the details of rolled coils 
imported by the Steel Plant during the past 
three years; and 

(c) the steps taken/proposed for indi-
genous production of rolled coils at the 
Durgapur Steel Plant and/or at any other 
steel plant in the country '? 

THE MINISTR OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) and (b). Hot rolled 
coils for Salem Steel Plant are imported from 
world-wide sources including Japan based on 
tenders. The details about the imports of 
Hot Rolled Coils by the Salem Steel Plant 
during the past three years are given 
below:-

(Quantity ill Tonnes) 

Imorts made by Salem Steel Plant 
1982·83 198,·84 1984-85 

3 4 5 
-_. __ . __ .. - ----. -----_. __ ... _ ....... - -_. __ ._----_._..._----_ ... ------ ~ ~ -*--~ ... ~.----.-

1. Finland 

z. Japan 

7,665 

5,130 

1,911 

3,368 

7,539 

5.,676 
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1 2 

3. Italy 

4. Spain 

5. West Germany 

6. France 

7. Brazil 

8. Belgium 

Total 

(c) The Stage 11 expansion of Alloy 
Steels Plant, Durgapur under implementation 
envisages production of continuous cast 
stainless steel slabs to be hot rolled in 
Bokaro Steel Plant for supply to Salem Steel 
Plant as feedstock. Trial Tolling of imported 
slabs at Bokaro has been carried out. Conti-
nuous cast slabs from Alloy Steels Plant are 
expected to be available during the last 
quarter of 1986-87. As an interim arrange-
ment limited quantity of ~tainless steel ingots 
produced at Alloy Steels Plant arc being hot 
rolled at Rourkela Steel Plant for supply to 
Salem Steel Plant. Production is being 
progressively stepped up through this route. 

[Translat ion] 

Loans to Scheduled Castes by New 
Bank of India. Ghantaghar 

Sabaranpur, (U.P.) 

4506. SHRI VILAS MUTTEMWAR 
Will the Minister of FINANCE be pleased 
to state: 

(a) the number of Scheduled Caste 
persons who applied for loans from New 
Bank of India, Court Road, Ghantaghar, 
Saharanpur, Uttar Pradesh during the past 
three years and the number of applications 
sanctioned so far; 

(b) whether loans have been advanced 
against all the sanctioned applications and if 
not, the reasons therefor? 

(c) the time by which loans will be 

3 

796 

197 

146 

756 

14,690 

4 S 

1.992 

44 

200 

SS 

7,570 

1,18S 

14,400 

sanctioned to the remaining applicants and 
the amount of loans disbursed to them; and 

(d) the reasons for delay in disposing 
of the remaining applications and when 
these applications were received by the 
bank ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). 
Reserve Bank of India have reported that 
under the present reporting system, banks 
are not required to furnish the branch-wise 
informations of financial assistance extended 
by them with particulars of applications 
received, sanctioned, rejected, pending, etc. 

However. Banks have been advised to 
consider loan applications of se/sT borro-
wers sympathetically and expeditiously 
If applications in respect of SC/ST borro-
wels are to be rejected, it should be 
done at the next higher level instead of 
at the branch level. Applications for loans 
up to Rs. 25000/- are re~uired to be disposed 
of within a fortnight and those for over Rs. 
25000/ - within 8 to 9 weeks. The banks 
have been further advised that adequate 
discretionary powers should be vested with 
branch managers or, if this is not possible, 
at least at the district level so that applica-
tions for loans from weaker sections of the 
society can be disposed of without reference 
to any higher authority. Branches are also 
required to maintain a record of applications 
rejected so that competent authorities can 
verify whether rejections had beed on valid 
grounds. 
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[English] 

I .. plenaentatlon of Time. Bound 
Contracts of Modemfsatlon In 

Units Under r-fTC 

4507. SHRI M.V. CHANDRASEKARA 
MURTHY: Will the Minister of SUPPLY 
AND TEXTILES be pleased to state: 

(a) whether time-bound contracts awar-
ded by the National Textile Corporation Ltd. 
and its various subsidiaries from time to 
time during the last three calendar years for 
implementation of moderni~atjon schemes in 
given units have been properly implemented 
or are being deJayed due to want of timely 
payments and escalation c1au5e for price 
increase in contract agreements gcnereJ1y; 

(b) whether statutory increase in steel 
and other items has not been given effect to 
the existing contracts; 

(c) if so, the facts thereof and details of 
. those units where implementation of moderni-
sation schemes execution has been badly 
delayed; and 

(d) action being propo~ed to assist for 
expeditious iml'lementation of such schemes? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR S1NGH) : 
(a) Modernisation projects of NTC 
during the last three years have proceeded 
in most cases on schedule. Itl some cases 

. there were delays. but not on account of 
wanting timely payments of escnlntion c1nuse 
for price increase in contract agreements. 

(b) Existing civil construction contracts 
have a clause for statutory increase in prices 
except for steel and cement. which are the 
responsibility of the NTC to provide. As 
regards machinery supply orders. these do 
not contain escalation clause hecause price 
is finalised with the suppliers after each 
budget ,and holds vatid for the year. 

(c) Does not arise. 

(d) Implementation on modernisation is 
-'Closely monitored and suitable action ta 'ken 
wvherever necessary. 

(Tram/a/ion) 

s.vey C~ted tty G. S. I. in 
Sblvallk Range of HimaJa,. 

4508. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of STEEL, 
MINES AND COAL be pleased to state: 

(a) whether Geological Survey of India 
has conducted a survey in Shivalik range 
of Himalaya as a result of which there, is 
possibility of finding gold there; 

(b) whether gold contained sand bas 
heen found as a resu1t of survey conducted 
in the rivers such as Markanda, Somb, 
Ganga"iar, Kosi and its tributaries originating 
from Upper Shivaliks and Middle Shivaliks; 
and 

(c) if so. whether mmmg of this gold 
mineral will he started and the quantity of 
gold likely to be found there? 

THE MINISTER OF STEEL. MINES 
AND COAL (SHRI VASANT SATHE): 
(a) and (h). Yes, Sir. As a result of surveys 
carried out by Geological Survey of India 
in Shivalik Range of Himalaya, the incidence 
of placer gold has b!cn reported from stream 
sediments of rivers such as Markanda, Somb, 
Gangac;ar, Kosi and its tributaries. 

(c) The traces of gold so far found are 
not economically significant. However investi-
gations are continuing. 

[English] 

Freight Equalisation of Cotton to 
Fight Imbalances in Textile 

Industry 

4509. SHRI PRIY A RANJAN DAS 
MUNSI: Will the Minister of SUPPLY 
AND TEXTILES be pleased to state: 

(a) whether Government are aware that 
the freight equalisation of cotton is essential 
to fight the imbalances in textile industries 
growth in eastern India, specially in West 
Bengal; 

(b) while having equalisation of steel 
and coal, the reasons for not taking same 
step for cotton or abolish the equalisation in 
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steel and coal; and 

(c) the steps Government are taking in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISlRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 
(a) to (c). The Government had earlier con-
sidered and accepted the recommendations of 
the Marathe Committee that it would be 
inadvisable to extend the freight equalisation 
scheme to cotton. The Government had also 
accepted the recommendations of the Pande 
Committee on National Transport Policy to 
phase out any such existing schemes. 

(Tram/arion] 

Geologica) SUfvey of Minerals in 
Chha terpur and Tikamgarh 

Districts. (MP) 

[English] 

Import of Coconut Oil and Copra 

4512. SHRI THAMPAN THOMAS: 
Will tbe Minister of COMMERCE be plea-
sed to state : 

(a) the quantity of coconut oil and 
copra imported into India from foreign coun-
tries during the years 1982-83. 1983-84 and 
1984-85; 

(b) the rates of import duty and other 
taxes levied on import of coconut oil and 
copra; 

(c) whether Union Government have 
received any representation from Government 
of Kerala requesting for ban or restriction 
on import of coconut oil and copra; and 

4.511. SHRIMATI 
(d) if so, the action taken on the repre-

VIDYAWATI sentation? 
CHATURVEDI : WiIJ the Minister of STEEL, 
MINES AND COAL be pleased to state : 

(a) whether a geologciaJ survey of minc~ 
rais has been carr\ed out in Chhaterpur and 
Tikamgarh districts of BundcJkhand area in 
Madhya Pradesh; 

(b) if so, the name of the minerals likely 
to be found there; and 

(c) the step being taken by Government 
to harness them ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATI:IE) : (a) 
Yes. Sir. 

(b) Based on the Sl'rvCY carried out by 
Geological Survey of India and State 
Government, the important minerals found 
in Tikamgarh and Chhaterpur districts of 
Bundelkhand area of Madhya Pradesh so far 
include Rock Phosphate, Pyrophyllite. Dis-
moodifcrous Ultramafic Rocks/Dykes. Baseme-
tal ore (lead-zinc-copper), Clay, Iron ore and 
Barytes. 

(c) The Madhya Pradesh State Mining 
Corporation is already exploiting the deposits 
of phosphorites and pyrophyllite. The other 
minerals will be extracted on a commercial 
scale as and when these become industrially 
si$fiifica.nt. 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANGMA): (a) During 1982-83, upto 
December. 1152 M.T. of coconut oil was im-
ported and no import of corra was made. 
The data beyond this period is not available. 
The State Trading Corporation of lndil\ has 
imported 9,000 M.T. of coconut oil in April 
1984 against the authorisation of ]0,000 M.T. 
made by the Government. 

(b) Import duty on coconut on is 125% 
(basic) plus 40% (auxiliary). In addition 
cess at the rate of Rs. 5/- per quintal is levi-
able. Coconut oil. if processed, also attracts 
additional countervailing duty at the rate of 
Rs. 100/- per M.T. 

The rate of import duty on copra is 60% 
(basic) plus 40% (auxiliary). In addition. 
cess at the fate of Rs. 5/- per quintal is also 
leviable. 

(c) Yes, Sir. 

(d) The import of coconut oil and copra 
is canalised through the State Trading Cor-
poration of India and Hindustan Vegetable 
Oils Corporation. New Delhi, under the c:ur-
rent Import and Export Policy. The Go\'crn-
ment has no proposal to take any other 
action. 
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Bed Debts of State Bank of India aDd 
Natiooalised Banks 

4S13. SHRI R.M. BHOYE : 
SHRI V. SOBHANADREESWARA 
RAO: 

Will the Minister of FINANCE be plea-
sed to sta tc : 

(a) whether some cases of bad debts (as 
on 31st December, 1984) of the State Bank 
of India and the nationalised banks have 
come to the notice of Government; and 

(b) whether the banks propose to dis-
close annually the names of bad debtors and 
the amounts outstanding against them as is 
the practice in U.K. 1 

THE MINJSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR .. 
DHANA POOJAR Y) : (a) and (b). Accord~ 
ing to the forms of Balance Sheet and Profit 
& Loss Account prescribed in the Banking 
Regulation Act, 1949. banks are given statu-
tory protection from disclosing the particulars 
and quantum of bad and doubtful debts for 
which provision is made to the satisfaction 
of auditors. The required information there· 
fore cannot be made available. 

Export of Betel Leaves 

4514. SHRI SATY AGOPAL MISRA : 
SHRI HANNAN MOLLAH : 

Will tbc Minister of COMMERCE be 
pleased to state : 

(a) the details of export of bctel leaves 
from India to other countries during the year 
1984-85; 

(b) the quantity of betel leaves likely to 
be exported during the current year and the 
amount likely to be earned thereby; and 

(c) the details of steps taken by Govern-
ment for the promotion of export of betel 
leaves 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
SANOMA): (a) According to the provi-
sional statistics compiled. export of betel 
leaves in tbe year 1984 .. 8S was 448 Metric 
Tonnes valued at Rs. 74 lakhs. 

(b) No separate target bas been fixed for 
betel leaves. 

(c) For promoting export of betel leaves 
concessional freight rates have been intro-
duced. 

[Trans/at ion] 

Opening or Regional Rural Banks 
in U.P. 

4515. SHRI HARISH RAWAT: Will 
the Minister of FINANCE be pJeased to 
state: 

(a) the names of districts in Uttar Pra-
desh where regional rural banks have not 
been opened; 

(b) whether there is any proposal to 
open the regional rural banks in some of 
these districts in the year 1985-86; and 

(c) if so, the locations thereof and the 
names of lead banks of these regional rural 
banks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY): (a) The districts 
where regional rural banks have not yet been 
opened in Uttar Pradesh are indicated below: 

1. Bulandshahr 

2. Chamoli 

3. Ghaziabad 

4. Matbura 

5. Meerut 

6. Pauri Garhwal 

7. Saharanpur 

(b) and (c). There is a proposal to open 
regional rural bank providing coverage to 
the districts of Chamoli and Pauri Garhwal 
in the year 1985-86. 

The location of headquarters of the 
regional rural bank approved for establish .. 
ment is intended to be Pauri and tbe name 
of the sponsor bank of the regional rural 
bank is State Bank of India. No final deci .. 
sion bas been taken by Government on the 
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propbsai to open re.JonaJ rara)' bank in 
Saharanpur. Proposals have already been 
received for the setting up Of regional rural 
banks covering the' remaining four districts 
frpm·the State Government by National 
Bank for Agriculture and Rural Develop-
ment (NABARD). No final decision has so 
far been taken by NABARD in this regard. 

[E"glish), 

Illegal Mining ill Orissa, Bihar and 
Madhya Pradesh 

4516. SHRI JAGANNATH PATTNAIK : 
Will the Minister of STEEL, ~l.INES AND 
COAL be pleased to state : 

(a) whether Government are aware of 
illegal mining operations going on in the 
mining belt of the States of Orissa, Bihar 
and Madhya Pradesh where there ha~ been 
concentration of tribal populati"m; 

(b) if so, whether Governmcnt hil\'C 

assessed the extent of loss by way of revenue, 
royalty and exploitation of the local Adivasi 
workers by way of nomin::11 payment of 
wages by tbese illegal operations; and 

(c) if not, whether Government propose 
to institute an enquiry to asse~s the extent of 
loss and damages cau<ied by these illegal 
operat'ioDs ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : (a) 
to (C). Information is being collected and 
sball be laid on the Table of the House. 

Outstanding Maturity Claims in 
L.l.C 

4517. SHRI BANWAR( LAL BAIRWA: 
Will the Minister of FINANCE be pl~J ·,.d 
to refer to the replies given to Un.t"llj~d 
Qaetion Nos. 285·1 altd 2937 on 10 August, 
1984 regarding lapsed life insurance policies 
lying with, Life Insurance Corporation and 
lapsed insuran.::e policies Iy;ng in branches 
of LIe offices in DeIhl respectively and 
state: 

(a) the number of maturity claims under 
paid up life policies outstanding as on 31 
M~lfCh, 1983 listed in Unstarred Question 
No. 2851 pending for more than five years 

since date of maturity in respect of each 
division; 

(b) the number of claims of each divi-
siona1 office in the course of being processed 
at op(rating offices and number of claims 
pending for rcquiremen ts from claimants; 

" 
(c) the total interest Life Insurance CO~· 

poration pays in respect of each claim for 
the period between date of maturity and the 
date on which the claim is actually paid; 
and 

(d) if no interest is paid, the reasons 
therefor '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DUANA POOJARY): (a) to (d). LIC are 
not m:·,intaining datu in respect of the num-
ber of maturity claims under paid-up life 
polici\!s pl.!nding for more than 5 years since 
the date of maturity. All claims which have 
remained outstanding for a period of more 
than 5 years because of necessary requ ire .. 
ments not having been complied with in spite 
of regula r follow up and of which there is 
no scope of settlement in the near future are 
being treated as unclaimed by the offices 
responsible for settling the claims. However, 
at a later date if the life assured/claimant 
comes forward and complies with the neces-
sary requirements for the purpose of settle-
ment of claim such claims are reinstated 
and payment is made. 

The totaf number of outstanding claims 
of each Divisional Office and of those pend-
ing for receipt of requirements from clai-
mants as on the 31st March, 1984 is given in 
the attalthed Statement. 

The total interest paid by LIC in respect 
of each claim for the period between date of 
maturity and date of actual payment of claim 
varies from case to case as the amount" of 
interest has to be determined on the facts of 
cach case after the claim has been processed. 
lJC pays ex-gratia interest at the rate of 
7 - 1/2% per annum for the period fOf 'whicb 
delay in settlement of claims has occured in its 
own offices. 

Interest is not paid where the .delay is 
caused by the cia imant in complyia, witli the 
reqwrements or due to reasons beyond the 
control of the LIe. 
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Statement 

()ut',mulill6.MlJtlUi~ Claims under paid up policies as on 31st Marc/!. 1984 

Divisional Office Total No. of No. of claim$ pending 
claims out- for receipt of require-

standing ments from claimants. 
----- ----.~~- ._--------

0) (2) (3) 

1. Ajmer 1324 1180 

2. Chandigarb 759 693 

3. Jaipur 465 378 

4. Jullundur 354 309 

5. New Delhi 741 654 

--- ---
Total of N. Zone: 3643 3214 

--- ---
6. Agra 121 121 

7. Indore 498 394 

8. JabaJpur 235 231 

9. Kanpur 316 316 

10. Lucknow 312 286 

11. Meerut 815 815 

12. Raipur 104 103 

13. Varanasi 351 351 

--- ---
Total af C. Zone : 2812 2617 

-- ---
14. AsansoJ 1493 1373 

15. Cal~.uua & IHO 5039 3508 

16. Cuttaek 430 430 

17. Gauhati IS11 1459 

18. Jalpaiguri 986 767 

19. Jamlbedpur 333 224 
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2 3 

20. Muzzaft'arpur 887 887 

21. Patna 727 727 

22. Silchar 653 552 
--- ---

Total of E. Zone: 12059 9927 
--- ---

23. Bangalore 1051 830 

24. Coimbatore 583 316 

25. Cuddapab 91 40 

26. Dbarwad 362 303 

27. Hyderabad 764 565 

28. Kozhikode 395 303 

29. Madras 536 489 

30. Madurai 735 583 

31. Masulipatnam 166 129 

32. Thanjavur 217 149 

33. Trivandrum 723 506 

34. Udupi 337 247 

35. Vishakhapatnam 582 370 

---- ---
Total of S. Zone: 6542 4830 

--- ---
36. Ahmedabad 1811 1623 

37. Bombay 2425 2210 

38. Nagpur 2139 2012 

39. Nasik 1591 494 

40. Pune 546 391 

41. Rajkot 55 34 

42. Satara 520 385 

43. Sural 1123 1041 

--- ---
Total of W. Zone: 10210 8190 

-- ---
Foreign Deptt. 2483 2469 
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[Translation] 

Transportation of Coal by Tracks 
meaat for Moradabad 

4518. SHRI HAFJZ MOHD. SIDDIQ: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether the coal meaot for Morada-
bad district in Uttar Pradesh is mainly 
transported by trucks and not by trains as a 
result of which it becomes costlier and in 
turn esca lates the production cost also; 

(b) if so, the reasons for which coal is 
not transporated by railway wagons: and 

(c) the action being taken by Govern-
ment to ensure transportation of coal meant 
for Moradabad by railways ? 

THE MINISTER OF STEEL, MINES AND 
COAL (SHRI VASANT SATHE) : (a) Coal 
movement to Moradabad district and other 
districts of U.P. having rail handling facili-
ties mainly takes place by rail. However, 
supply of wagons for eoal movement is short 
of the requirement of various sectors. There. 
fore, consumers enjoying Jower priority in 
rail movement are not able to move their 
full requirements by rail. They are required 
to supplement rail movement by road 
movement. 

(b) The main reason is the inadequate 
supply of wagons by the Railways. 

(c) The matter is being constantly per. 
sued at all levels for increased wagon supply 
for adequate transportation of coal by rail 
to destinations all over the country. 

[English] 

Production of Casbewnuts 

4S19. SHRIMATI PHULRENU GUHA: 
Will the M inisler of COMMERCE be 
pleased to state : 

(8) the total area under cashew cultiva-
tion in the country and the latest production 
figure in different States; 

(I)) ~ domestic demand of cashewnut 
for the last three ye~lrs; 

(c) how much foreign exchange is earned 
by sellinJ casbewnuts; and 

(d) if so, the steps being taken to in .. 
crease production of cashewnuts ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANOMA) : (a) There is no official estimate 
of the area and production of cashew in 
India. However, the Tough estimate of area 
and production in 1981 ~82 were as foHows : 

States 

Kerala 

Karnataka 

Andhra Pradesh 

Tamil Nadu 

Goa 

Maharashtra 

Orissa 

West Bengal 

Pondicherry 

Tripura 

Area under 
Cashew 
cultivation 
(in hect.) 

147363 

58299 

57279 

94770 

44139 

22692 

48601 

6698 

363 

839 

Production of 
Cashew 

(in M.T.) 

118000 

18000 

20000 

10500 

8S00 

10000 

8000 

2500 

200 

60 
~-----'-- ~ .. ~ .... ,~.._....,..~-~- --~--~ ---~___._~--, ...... -. 

Total 481043 19S760 

(b) The domestic demand of cashew nut 
is mainly from the Cashew processing indus-
try which is export oriented and bas an in-
stalled capacity of around 4.5 lakh tonnes 
per annum. 

(c) According to the tentative figure 
compiled, the value of export of cashew ker-
nels from India in 1984~85 has been Rs. ISS 
crores. 

(d) A centrally sponsored scheme on 
package programme for Cashew nuts is being 
implemented in major cashew growing states. 
A World Bank aided cashewnut development 
project is in operation in the States of Kerala 
Karnataka. Andhra Pradesh and Orissa. 
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Wrlttaa 0If' of LoMs·talcen-tJ,:,s.a1l 
Scale Iadustrtel rro.. ··NaUonaIl ... 

Banks 

4520. SHRI ASUrOSH LAW : Will I the 
Minister of FINANCE be pleased to state: 

(a) wlilether Union Govemment have 
any prQPPsal to write off the loans taken by 
small scale industries from the different 
nationalised banks which are over-due for 
many years; 

(d) if so, the details thereof; and 

(c) jf not, tbe reasons thereof? 

THE MINISTER OF ST ATE IN THE 
MINISTR Y OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) No, Sir. 

tb) Does not arise. 

(c) The banks have to take their own 
decisions in each s~ch ca-;e. 

Staff and Expenditure of Fourth Pay 
Commission 

4521. SHRI KALI PRASAD PANDEY: 
Will the Minister of FIN ANCE be pleased 
to state; 

(a) the monthly salary bilJ of the Fourth 
Pay Commission; 

(b) the staff strength of the Commission; 

(c) the progress so far made by the Com-
mission in its works; 

(d) tbe total amount .spent so far by 
Government .on this Commission towards 
salaey of .staff and other expenditure; and 

(e) whether Government have since 
asked tl:ae Commission to indicate the time 
frame within which it would submit its 
report? 

THE MINISTER OF STATE IN THE 
.MINISTRY OF FINANCE (SHRI JANAR-
DHANA PQOJAR Y) : (a) The ax~raae mon-
,thly salary bill during 1984-85 was Rs. 2.73 
lakhs. 

(b) As aD 31-3-;1985 

Gazetted-48 

(c) The Commission has already com .. 
pleted . sONe of ,the ilPPortNlt s._ of its 
work a~ is preseotly eqpa~j~· -=ording 
oral evidence of s.Wf l}Jlions to Qe fjOi.lowed 
by discussions with officials and other impor-
tant persons. 

(d) (i) (1983-84)-Rs. 14.29 lakhs 
approxjmately. 

(ij) (l984-85)-Rs.48.66 lakhs 
approximately. 

(e) Yes, Sir. 

Opening of Trade Centres Abroad 
by Handkrafts and Ha1ldloom 

Exports COl'j)Oration 

4S22. SHltl T. BASHEER: Will the 
Minister of SUPPLY AND TEXTILBS be 
pleased to state: 

(a) whetber tbe Handicrafts and Hand· 
loom Exports Corporation of In~ia .... imited 
has opened some trade .centtes abrQad; 

(b) if so, the number of those,contres 
and the places where these are functioniJlg; 
and 

(c) the details regarding t~ .saJe of 
Indian handicrafts and handloom abroad ? 

THE MINISTER OF STATE OF THE 
MINJSTRY OF SUPPLY AND rEX-
TILES (SHRI CHANDRA SHEKHf\R 
SINGH) : (a) and (b). Handicrafts &. Hapd-
looms Export Corporation of India Limited 
has five offices abroad. These are fun:>tioning 
at New York, Paris, Hamburg, Tokyo and 
Nuess. 

(c) The sale of handicrafts and handloom 
products through the Handicrafts and ~and
looms Export Corporation's foreign ~ces 

during 1984-85 was Rs. 10.54 crores. 

4523. SHRIMATI JAYANTI PAT-
.N,AIK; Will tlle ~iQistor .• COMMERCE 
be pleased to state : 
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,(a) wIaotber efforts ,have been made by 
GoV01'IMl1!Ont,to establish trade relations with 
y UIOslavia; 

(b) whether some special trading arrange-
ments have been made for that purpose; 
and 

(c) if so, the details thereof? 

THE MIN1STER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) Yes, Sir. 

(b) and (c). India and Yugoslavia have 
long standing trade relations. In order to fur-
ther develop trade, in August, 1984 a meeting 
of the Indo-Yugoslav Joint Review Group 
was held in New Delhi and a Linked-deal 
Arrangement was signed between the two 
countries for conducting the trade on a 
balanced basis. For giving effect to tbe above 
Arrangement two Nodal Agencies, viz., Yugo-
slav Chamber of Economy (Section for India) 
on the Yugoslavesie and STC on the Indian 
side were appointed to coordinate the linked-
deals. In addition a Banking Agreement bet-
ween the JGOBANKA of Yugoslavia and 
the State Bank of India was also concluded 
under which a special account for Linked-
deals approved by the respective authorities 
was set up in the State Bank of India, 
London. 

Over Reporting of Coal Production by 
C.l.L. 

4524. SHRI V. P. YOOESH: Will the 
Minister of STEEL, MINES AND COAL 
be J"leased to sta t e : 

(a) whether in 1983, a. stock of over 4.8 
million tonnes of coal was written off be-
,cause it was either non· existent or unsale-
able; 

(b) whether written instructions were 
issued to all coal companies under the Conl, 
India Limited to add 2.S per cent to actual 
production figures to be made up by taking 
extra workload from mine workers witllout 
paying them additional wages; 

(c) whether measures as in (a) and (b) 
above resulted in massive over.~portinl and 

" llikolibood of sltGJ.'Itage of over '·two million 

tonnes :wbicb mado4tl'eRUS for maaip ... t~ons; 
and 

(d) jf ,re,ly to (a). (b) and (Q) be in 
e.ftirmative, the "tioo GO¥ernmcmt Ilkiopese 
to take against the Coa'} Jodial LiMi~ 'fer 
adopting such acti vities ? 

THE MJNISTER OF STEEL, M~S 
AND, COAL tSHRI VASANT $A'X'HE)·: 
(a) to (d). The .information is beil~8 colJeo~ 
and will be laid on the Table of the,HoJ,He. 

AiIea- CJaeati..a by F~oce COIIlpaaies 

4525. SHRI NARSING&AO ·SUIlllA-
WANSHI: Will the Minister of F.INA.~ 
be pleased to state : 

(a) whetber GoveJ;'RDlCnt are ,aware of 
finance companies wh~h th,rough their pub .. 
licity of long term loans, rate of ilJtc~t,~~ 
otfter i~entives advaJlce loans to ,llOf4y 
persons but wit bout giviPS ,onc;JiCLe ~t ,~ 
the borrowers on acccount of several! lJ\&} .. 
practices and cumbursome requirements; and 

(b) whether Government propolc 10 
take steps to curb such trade/business. and.' if 
so, the details thereof? 

THE MINISTER OF STATE IN 'THE 
MINISTR Y OF FINANCE (SHRI JAN·AR-
DHAN POOJAR Y): (a) and (b). Non-
Banking Financial Companies (incorporated 
under the Companies Act) issue advertiSements 
soliciting deposits from the members ()f puNic 
on the I ines specified in the Non-Banking 
financial Companies aAd Miscellane-
ous Non-Banking Companies (,Advertise-
ment) Rules, 1977. These companies are 
not found to have issued advertisement about 
granting of long term loans, rate of interest 
charged etc. 

Tbere are, however, instances of adver .. 
tisements in newspa.,ers· pU(POfted to have 
been issued by certain financ,ie •• ms living 
publicity about the availability of finance from 
them 0n easy terms. In' tbe -case of such 
un-incorporated bodies, "l'Blttifrg of loans 
does not come under the purview of the pro-
visions of· Chapter III -c of the Reserve; Bank 
of Iadia, Act, 1934, which probibic:tlM -*'P-
lalloe of deposits. ,by such J bodies, .~j 10 
., a ,limited extent. 
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SetH ... up or Ancillary Industries ill 
the Vicinity of NALCO, Orl •• 

4526. SHRI ARVIND NET AM: wm 
the Minister of STEEL. MINES, AND 
COAL be pleased to state : 

(a) the steps being taken to develop 
ancillary industries in the vicinity of on-going 
large public sector projects such as the Natio-
nal Aluminium Company Limited (NALCO) 
in Orissa; 

(b) whether applications from entreprene-
urs for licences received by Government for 
setting up ancillary industries based on 
NALCO's requirement are still pending clear-
ance; and 

(c) whether Government are aware that 
by delaying the approval for setting up of 
ancillary facilities the project will face diffi-
culties in meeting the Quality requirements 
of production after making huge investments 
for the project ? 

THE MINISTER OF STEEL. MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) The following steps have been taken by 
NALCO to develop ancillary industries. 0) 
The opening up of an Ancillary Development 
Organisation within the Company headed by 
a very senior executive to coordinate all acti-
vities of ancillarisation. 

(ii) Five Committees have been con~titu
ted as under !-

1. The Plant Level Advisory Committee 
(State Level); 

2. The Plant Level Committee (Corpo-
rate Level); 

3. The Entrepreneur Selection Com-
mittee; 

4. The Angul Plant Level Sub-Com-
mittee; 

,. The Damanjodi Plant Level Sub-
Committee. 

(b) and (c). Applications for licences are 
beina coordinated by State Agencies' such as 
the Office of tbe Director of )ndusries, Orissa 
and the Industrial Promotion and Il1vestrnent 

Corporation. NALCO is maintaining liaison 
with the State Government and it is expected 
that the State Government will take appro-
priate action in time. 

[Translation] 

Lease of Bauxite Mines near Amar-
kantak in Maudla District 

4528. SHRI M. L. JHIKRAM : Will the 
Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) the numher of years for which lease 
of bauxite mines near Amarkantak in Mandla 
district has been given to Dharat Aluminium 
Company Limited indicating the date when 
this lease was given; 

(b) the Quantity of bauxite mines so far 
as also the quantity thereof which remains 
to be mined; and 

(c) the amount received by way of taxe~ 

so far by Madhya Pradesh Government and 
Union Government separately f:om this 
company? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) Two leases have been executed by 
Bharat Aluminium Company Lim itt"d 
(BALeO) for bauxite near Amarkantak in 
Mandla district. One dated 12.9.1969 is for 
30 years and the other dated 30.3.1978 is 
for 10 years. 

(b) The quantity of bauxite mined upto 
31.3.1985 is 25.74 lakhs tonnes from these 
lease holds. Balance quantity to be mined in 
entire lease hold area in Mandla district is 
16.09 lakhs tonnes. 

(c) Rs. 272 lakhs have been paid to 
Madhya Pradesl1 State Government on 
account of bauxite raising from Amarkantak 
since inception of mines till 1983-84 towards 
royalty, Cess, surface rent etc. No amount is 
paid to Union Government for bauxite 
raising. 

[English] 

Deposit MobilisatlOb by Natlooaliled 
Bank. 

4'l9. DR. K. G. ADIYOOI: Will the 
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Minister of fiNANCE be pleased to state; 

(a) whether the nationalised banks 
organise deposit mobilisation scheme; 

(b) if so, the amount so mobilised State 
and bank-wise; 

(c) whether the State Bank of India has 
no such mobilisation schemes; 

(d) if so, the reasons for excluding the 
SBI from this scheme; and 

(e) the annual collection and disburse-
ment of all the banks in this regard bank 
and State-wise ? 

THE MINISTER OF STATE IN THE 

MINSTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) ta (e). All public 
sector banks including State Bank of India 
strive to maximise their deposits. Banks 
endeavour to mobilise deposits through for-
mulation of schemes to suit the requirements 
of diverse types of savers, and motivate them 
through publicity and education to hold 
savings in deposit accounts. Banks also 
organise deposit mobilisation campaigns. The 
frequency, mode of conducting the campaigns 
and their periodicity varies depending upon 
the local operational conditions of each bank. 
Present data reporting system does not pro-
vide for the collection of data separately for 
deposits collected through these campaigns. 
However, State-wise deposits and outstand-
ing advances of all public sector banks as at 
the end of June 1984 are set out in the 
statement attached. 

Statement 

Statewise depo!.its and advances 0/ public sector banks@ 
(as at the end 01 June 1984) 

(Amount in Rs. crores) 
---_--- -------- - -- - - ----- ,._--__ .. ---------- ----.. _--._-_._------------

State/Union Territory 
States 

Deposits Advances 

.. ..- ----,,~ -------- -

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

5. Haryana 

6. Himachal Pradesh 

7. Jammu .& Kashmir 

8. Karnataka 

9. Kerala 

10. Madbya Pradesh 

11. Mabarasb tra 

12. Manipur 

. 13. Meghalaya 

14. Naaaland 

2 

35.14 

6.78 

27.63 

43.29 

11.49 

3.86 

[3.04 

28.81 

18.87 

21.89 

104.84 

23 

94 
S2. 

3 

26.67 

3.12 

10.93 

21.79 

7.93 

1.71 

1.19 

24.43 
13.54 

13.01 

99.33 

14 

23 

20 
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I, 2 3 

15. Orissa 6.93 5.9\ 

16. Puftjab 33.84 14.85 

17. Rajastban 14.22 10.17 

18. Sikkim 31 3 

19. Tatnil N~du 35.31 34.17 

20. Tripura 59 35 

21. Uttar Pradesh 60.90 29.62 

22. West Bemgai 60.58 34.72 

v ... · lewitory 

1. Chandigarh 4.75 10.88 

2. Delhi 56.15 33.97 

3. Goa, Daman & Diu 5.56 1.76 

4. Pondicherry R1 ~l 

5. All Others· 94 19 

Total 588.2g 401.45 

(Data are provisional) 

@ Comprise SBI and its Associatel) and 20 Nationalised Banks. 

• Include Andaman Nicobar Islands, Arunachal Pradesh, Dadra & Nagar Haveli, 
Lakshadweep and Mizoram. 

Offer of Interest upto 8 per cent allowed 
to Commercial Banks by RBI 

4530. SHRI P. CHIDAMBRAM; Will 
tbe Minister of FINANCE be pleased to 
state : 

(a) whether the Reserve Bank of Inti sa 
bas allowed commercial banks to dIer 
iGeel'lCSt upto 8 per cent in respect of deposits 
for periods ranging from 15 days to ooe year; 

(b) whether the Indian ranks' Associa-
ation has decided to continue to adhere to 
the 1policy of uniform intcs est rates. despite 
the directive of the Reserve Bank of India; 

(c) if so, whether the decision of the 
Inlijan Banks' Association is jn conformity 
with provisions of the MRTP Act; and 

(d) whether Government propose to take 
any steps to enforce the directive of the 
Reserve Bank of 1 ndia ? 

THE M1NJSTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) Reserve Bank 
of India has alJOW\Wl ,all ·Sohedultd Ccmlmer-
cial Banks to offer interest not exceeding 
8 per cent per annum on' deposits of 15 days 
and over but less that one year. 

(b) Indian Bank Association has felt that 
it is desireable to adopt uniform interest rates 
among themselves, va'tying with maturity 
periods. 

(c) Provisions of MRTP Act are not app~ 
licable to an undertaking owned or con .. 
trolled by Government •. 

'I 
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(d) Reserve Bank's instructions are that 
individual banks' are free to fix rates for 
maturity period of 15 days and above but 
less than one year within a ceiling of 8 per 
cent per annum. While doing so, banks al'e! 

required to adopt. at any point of time, uni-
form rates at all their branches and for all 
customers without any discrimination. The 
directive of the Reserve Bank does not 
preclude banks from adopting uniform rales. 

Imposition of Cuts on Expenditure 

4531. SHRI SANAT KUMAR MAN-
MAL: Will the Minister of FINANCE 
be pleased to state: 

(a) whether in view of the massive deticit 
in the Gene-ral Budget 1985-86. Government 
propose to impose severe cuts on avoidable 
expenditure and strkter control over expenses 
to improve the financial condition; 

(b) if so, the measure ~ontempJated in 
the matter; 

(c) whether Government are considering 
aay proposal to grant free lift to senior 
officers to pick them up from their residences 
and drop them in the evening; and 

(d) if so, the financial impJ ications of 
this proposal and its burden on the Public 
Exchequer ? 

THE MINISTER OF STATE IN THE 
M'1NISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : (a) and (b). The over-
all uncovered deficit estimated at Rs. 3349 
crores in the Budget for the year 1985-86 is 
lower than that in the financial year 1984-85 
and is considered reasonable. 1 t would not he 
desira1:7te to enforce cut~ in Plan expendi· 
ture which is essentially developmental in 
nature. ES'tima.tes of non-Plan .expenditure 
included in the Budget have been kept to 
the minimum after careful scrutiny. How-
ever, it is a continuing process for the 
Government to initiate measures to curb 
in essential and non-productive expenditure. 
In recent times Government issued orders 
banning creation of posts/filling up of 
vacancies except in the most exceptional 
circumstances. Efforts are made through 
work measurement studies conducted by the 
Staff inspeCtion Unit of t1te Ministry of 
Finance/Internal Work Study Units in the 

vaflious Ministori'es/Departments to identif)' 
and locate surplus staff and prevent creatio. 
of avoidable posts Measures have also been 
taken to curb otfice expenses like those on 
telephones, new furniture. entertainment, 
cars, consumption of petro) and performance 
of air Journeys by l1c)!}-entitled otfiaers. 

(c) and (d). In the context of the need 
to maintain the secrecy and confidentiality 
of official papers and having regard to the 
fact that senior officers have often to carry 
~uch papers to their residece, instructions 
were issued in Ft!bruary. 1985 classifying 
journey between ofiJce and residence by 
senior oflkers of the rank of Joint Secretary 
to the Government of India and above in 
official car as duty journey. The conse-
quential financial implications of these 
instructIOns arc likely to be minimal as the 
orders are only all enabling measures and 
do not confer any right to the facility in a 
routine manner. The existing restrictions 
regarding purchase of staff cars or on Q:uar-
terly consumption of petru} remain un-
changed. 

Leasing of Lie Land and Building to a 
Hotel in Calcutta 

4533. SHRI PIYUSH TJRAKY: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the Life Insurance Corpo-
ration has Jeased its land and 13-storeyed 
bu ilding to certain hotel in Calcutta; 

(b) if so. the details of the tetms and 
conditions of the agreement of lease; 

(c) whether the land alone costs Rs. five 
crores and LIe has spent another sum of 
Rs. seventy five lakbs to construct the build-
ing whereas it is charging ~ nominal rent of 
Rs. 65,235.84 p.a. month inclusive of aU 
charges; 

(d) the details of the building and the 
amount spent f0r decorating it; 

(e) whether a sum of Rs. two crores is 
due from the hotel and LIe could not 
realise it; and 

(f) it so, the action being takenl in the 
matter? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI lANAR-
DHANA POOJARY): (a) to (f). The 
LIC leased out its reconstructed property 
consisting of a 13· storeyed building on 
Chowringhee Road, Calcutta to MIs Ritz 
Continental Hotels Ltd., Calcutta, who were 
lessee of an old building on the same plot 
since 1958. The lease of the building was 
for a period of 25 years and commenced 
from 15th May, ]971. on a monthly rent of 
Rs. 56.116.09. All taxes, maintenance 
charges of building and plants were to be 
borne by the lessee. Other lease conditions 
were stipulated as per the standard lease 
agreement of LIe. 

The book value of the land is Rs. 12.32 
lakhs and the total amount spent for coo-
struction of building including decoration in 
1973 amounted to Rs. 75.02 lakhs. The 
building is comprised of shops in the ground 
floor and 13 floors having 86 single roomc;, 
22 double rooms and 10 three room suites. 

Mis Ritl Continental Hotels Ltd., de-
falted in payment of lease rent and other 
dues from April, 1974 and the LIC's 
dues upto 30th November. 1984 were 
Rs. 1,33,28,384/-. In addition, the arrears 
of municipal taxes and interest thereon due 
to be paid by the hotel au thorities upto 
30th November, 1984, were Rs. 41,39,420/-. 

Calcutta High Court passed orders for 
tbe winding up of the Company in 1980 at 
the instance of unsuccessful creditors. An 
official Liquidator bas been appointed by the 
High Court. LIC had filed a petition in 
January, 1981 in the High Court for issue 

District 

Dangs 
Bulsar 

Surat 

Bharuch 

Panchamabal 

Number of branches of 
State Bank of India 

as on 31.3.85 

3 

25 

28 

23 

IS 
-----,_,--,--""-------'--- --_ .. 

of directive to the official Liquidator for 
handing over immediate possession of the 
premises to them. The West Bengal Govern-
ment have submitted a scheme for the revival 
of the hotel before the Supreme Court. 

Functioning of Brancbes of State Bank 
of India in Gujarat 

4534. SHRI AMARSINH RATHAWA : 
Will the Minister of FINANACE be pleased 
to state: 

(a) the number of branches of State 
Bank of .India functioning in the Adivasi 
areas of Gujarat State; 

(b) the amount of loan disbursed by 
those branches in' the areas to the Adivasi 
people; 

(c) the terms and ~onditions for disburs-
ing loan; and 

(d) the numher of families benefited in 
the Adivasi area in Gujarat till date '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA I'OOJAR Y): (a) to (d). The 
Reserve Bank of India maintain data relating 
to the branch net work of commercial banks 
on a district-wise basis and do not have 
details regarding Adivasi areas separately. 
However, available information regarding net 
work of branches of State Bank of India and 
their advances to Scheduled Castes/Scheduled 
Tribes in districts in Gujarat having a signi· 
ficant concentration of Adivasis/Tribals is 
given below ~ 

Advances to Scheduled Castes/Scheduled 
Tribes as of September, 1984 

Number of Amount 
Accounts (Rs. in lakhs) 

115 

1457 

8840 

7710 
1844 

4 

30 

340 

180 
20 
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The terms and conditions for disbursing 
loans vary depending upon the purpose and 
quantum of Joans and have been laid down 
by the Reserve Bank of India for different 
catqories of loans. The terms for Scheduled 
Caste/Scheduled Tribes borrowers are com-
paratively more liberal. 

Export of Agricultural Products 

4535. SHRI AMARSINH RATHAWA: 
Will the Minister of COMMERCE be pleased 
to state: 

<a) the total value of agricultural pro-
ducts exported during the years 1982-83, 
1983-84 and 1984-85 and the names of the 
countries to which agricultural products are 
being exported; 

~b) whether there is great demand for 
Indian agricultural prod utes in foreign 
countries; 

(c) the items which are being exported; 
and 

(d) the steps being taken to boost the 
export of agricultural products in future '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) The value of export of 
Agricultural products excluding marine pro-
ducts. tea and coffee, according to the tenta-
tive statistics compiled, during 1982-83, 1983-
84 and 1984-85 have been as under. 

Year Value of Export Major Destinations 
in Rs. crores 

1982-83 
1983-84 
1984-85 

13501 
1400 >-
1450 ) 

Europe, Middle 
East and East 
Asia 

(b) and (c). Agricultural products from 
India are in demand in different markets, 
The major items exported have been tobacco. 
spices, cashew, caster oil, oil meals, process-
ed foods and rice. 

(d) The steps beina taken to boost ex-
ports include identification of new markets, 
participation in fairs and exhibitions abroad, 
strengthening of institutional arrangement and 
srant of fiscal and othor incentives. 

Withdrawal of Subsidies on Food aDd 
Fertilizer to repay lutemational 

Monetary.... Loan 

4536. SHRI PIYUS TIRAKY: Will the 
Minister of FINANCE be plcaeed to state: 

(a) whether Government arc gains to 
withdraw the subsidies on food and fertilizer 
to be able to repay the International Mone-
tary Fund loans; 

(b) whether the International Monetary 
Fund have suggested the withdrawal of 
subsidies: 

.. 
(c) the other steps taken to arrange 

funds for the purpose ; and 

(d) the steps being taken to recover from 
the trade deficit of Rs. 6000 crores in the 
curren t year ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) : (a) and (b). No, Sir. 

(c) and (d). No difficulty is anticipated 
in honouring the debt obligations to the 
International Monetary Fund as and when 
they arise. The Government keeps under 
constant review the trends in the balance of 
payments position of the country and con-
certed efforts are taken to maintain their 
viability through adoption of measures for 
encouraging exports and reducing dependence 
on imports through import substitution. 

Concessions en.toyed by Un its in Free 
Trade Zones 

4537. DR. KRUPASINDHU BHOI: 
Will the Minister of COMMERCE be 
pleased to sta te : 

(a) whether Government are considering 
extension of some of the concessions enjoyed 
by units in free trade zones; 

(b) if so, the details thereof; and 

(c) how far they will go in belpinl the 
free trade industrics; 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.A. 
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SANGAMA): (a) to (c). Some proposals 
for grant of additional incentives to units in 
the Export Proces!ing Zones have been re-
cieved including extension of the period of 
tax boliday and sale of goods within the 
COlJAtry. No decision bas been taken. 

States in the country, State .. wise; 

Q_) whether lnese t1'\ineral deposits are 
being properly exploited; 

[Translation) 

Minerals D~posits found in TrIbal 
Areas 

(c) whether these arc also being expo.rted; 
and 

(d) the income earned from these mineral 
deposits by Union Governments and State 
Government during the last three years? 

4538. SHRI PIYUS TIRAKY: Will the 
Minister of STEEL, MINES AND COAL 
be pleased to sta tc : 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) The mineral deposits found in tribal 
areas of various States in the country 'are, 
as follows: 

(a) the names of minerals wnose deposits 
have been found in tribJl areas of various 

States 

1. Andhra Pradesh 

2. Bihar 

3. G,ujarat 

4. . Himachal Pradesh 

S. Madhya Pradesh 

6. Maharashtra 

7. Orissa 

8. Rajasthan 

J)i. .Assam 

Name of Minerals 

---'----,,--_.,--------------------
Limestone, Manganese orc, Iron orc, Coal, Bauxite, 
China clay. Fire clay, Apatite, Graphite, Glass 
sand, Vermiculite, Titanium and Tungsten. 

lron ore, Limestone, Dolomite, Bauxite, Coal, 
Cooper ore, Chromite, Manganese ure, Fire clay, 
China clay, Mica, Asbestos, Apatite, Kyanite, 
Graphite, Uarytcs and SiJica sand. 

Limestone, Dolomite, Bauxite, Lead-zinc orc, 
Manganese ore. Lignite, Fluorite, Graphite, Fire 
clay, China clay and Silica sand. 
Limestone, Gypsum, Magne'site and Antimony. 

1ron ore, Manganese ore, Limestone, Dolomite, 
Bauxit, Coal, Barytes, Phosphorite, Copper ore, 
Gold ore, Cassiterite (tin ore) Talc-Steatite, 
Soapstone, Fluorite, China clay, Fire clay, Silli-
manite, Silica sand and Graphite. 

Coal, Limestone, Dolomite, Bauxite, Iron ore, Copper 
ore. Barytes, Fire clay, China clay and Silica sand. 

Coal, lron ore. M.'ftnganese {)fe, Cbromite, Limestone, 
Bauxite, Copper ore, Lead ore, Fire clay, Cbina 
clay, Vanadiferous Magnetite, Nickel ore, TID, are, 
Titanium ore, Graphite, Silica sand ,and Sillimanite. 

Limestone, Copper Oiie, i Manaanese . oJfe, EJc,urite, 
Graphile, Asbestos, China clay .and Talc .. Steatite-· 
Soapstone. 

I,' Limestone and Coal. 
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10. Meghalaya Limestone, Coal, Base metal, China clay, Apatite 
and Silica sand. 

11. Mizoram Limestone, (Minor occurrence) 

12. Arunachal Pradesh Limestone, Dolomite, Coal and Graphite. 

13. Nagaland Limestone and Coal. 

14. Manipur Limestone and minor occurrences of Chromite and 
Lignite. 

15. Tripura China clay, Glass sand and minor occurrence of 
Limestone . 

- - .... ..... ~ ..... _..~.~-. 

(b) to (d). Information is being collected 
and the same will be laid on the Table of 
the House. 

[English] 

Proposal for Double Production 
of Silk 

4539. SHRI CHINTAMANI JENA : 
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state : 

(a) whether there was a proposal for 
doubJing the production of silk in recent 
years; 

(b) the results achieved so far in this 
regard; 

(c) whether any efforts are being made in 
respect of superior quality silk cultivation 
and development schemes; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 
(a) and (b). Production of raw silk in India 
at the end of 1979·80 was 48.05 lakh Kgs. 
and the revised .production target fhed for 
VI Plan (198~8S) was 67.54 lakh ~gs. Year .. 
wi., achievement durin, VI Plan was as 
under :-

. .. _-_._---

Year Production (in Lakh Kg.) 

1980-81 50.41 

1981-82 52.49 

1982-83 57.00 

1983-84 64.23 

1984-85 Not available 

(c) and (d). Important steps taken by 
Central Silk Board for increasing production 
of superior quality raw silk are as under :-

(i) Introduction of rearing of bivoltine 
silkworm races in traditional 
multivoltine silk producing areas. 

(ii) Organisation of production and 
supply of quality silk worm seeds 
to rearers through National Silk .. 
worm Seed Project. 

(iii) Carrying Out of extension work tQ 
educate the farmers in the improved 
techniques of silkworm rearing and 
control of diseases resulting in 
production of quality cocoons. 

(iv) Establishment of a Central Sil·k 
Technological Research I ·l'lstitute 
for carrying out research in cocoon 
processing, reeling and spintiUII for 
improving quality of sitk yam atid 
fabrics. 
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Survey Conducted to find Gold In 
Alluvial T raet 

4540. SHRI CHINTAMANI lENA : 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether any surveylhas been conduct-
ed by Government in the Alluvial tract of the 
country to find out the existence of gold; and 

(b) if so, the detai Is thereof and the 
results achieved ? 

Location 

Nilambur val1ey of Kerala 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) and (b). Yes, Sir. Geological Survey of 
India and several State Government aaencies 
have carried out surveys for placer gold in 
alluvial tracts in different States including 
Kerala, Madhya Pradesh, Bihar, Orissa and 
in parts of the Siwalik belt covering Uttar 
Pradesh, Himachal Pradesh, Punjab, Haryana 
and Jammu and Kashmir. As a result of 
investigations carried out earlier by Geologi-
cal Survey of India and State Governments, 
the following results have been achieved: 

Results achieved 
---_., .. _,,-.----

38.0 million cubic meters of gravel with 
0.1 gm/cubic meters of gold. 

In drainage areas or river 0.1 to 0.8 gros of gold per tonne lb, Maini, Sonajhori, etc. 
estimated in the gravel. (M.P.) 

In parts of Raigarh district of Madhya 
Pradesh. 

Some areas of Sirmur district in Himachal 
Pradesh. 

Major rivers like Markanda, Ganga-har, 
Yamuna. Bata and Kosi in Sirmur district 
of H. P. Ambalu district of Haryana and 
Dehra Dun and Nainital district of U. P. 

Stream sediments of Kosi River in Nainital 
district, U. P. 

Bulk samples analysed indicate 0.1 to 0.8 
grammes of gold per tonne of gravel. 

0.1 to 0.7 gms/tonne of gold in pebbles 
and gritty sand. 

Bulk sampJes from one cubic metre pits 
from river sediments have shown gold 
value from 0.1 to 0.4 gms(tonne. The river 
tt:rraces in Markanda and Trilokpur have 
shown gold value ranging upto 1.6 gramrnes 
per tonne. 

0.0004 to 0.4 gms/tonne of gold. 

.--_---_ ..... - -'-'~-"" -----_----_._._------ .. _----_ .. _ ----, 
Dt'cline in Export of Handloom Fabrics 

4541. SHRl N. DENNIS: wm the 
Minister of SUPPLY AND TEXTILES be 
pleased to state : 

(a) whether there has been any decline 
in the export of handloom fabrics in terms 
of foreign exchange; 

(b) if so, to what extent and since when, 
(year-wise); and 

(c) the measures Government have taken 
10 far to make the handloom sector in the 
~untry economically viable? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF SUpp~y AND TEXTILES 

(SHRI CHANDRA SHEKHAR SINGH) 
(a) and (b}. The exports of cotton handloom 
fabrics during the last three years are given 
below: 

Year 

1982 

1983 

1984 

Exports 

(R~. In crorn) 

66.35 

52.24 

96.39 

(Source; Cotton Textiles Export 
Promotion Council.) 

(c) Among others, the Weavers Service 
Centres and the Indian Institute of Hand· 
loom TecboQJoBY are engaged in continuoUS 
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research for improving the productivity as 
well as quality of hand loom fabrics. Process-
ing facilities are also being created with 
Government assistance to improve the finish 
and wearable properties. The state handloom 
agencies and the National Handlooms 
Development Corporation are taking up the 
distribution of yarn to weavers at reasonable 
prices. 

Production of Various Quality of Cloth 
by N.T.C. 

4542. SHRJ N. DENNIS: Will the 
Minister o? SUPPLY AND TEXTILES be 
pleased to state: 

(a) the total production of ctoth in the 
country during 1983~84 in the category of 
supefine. fine and medium Quality; 

(b) the percentage of medium quality of 
cloth produced by the National Textile 
Corporation; 

(c) whether medium quality of cloth is 
suitable for persons living below the poverty 
line and for persons of lower income group 
Jiving in the country; and 

(d) if so, the steps Government propose 
to take in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 
(a) The total production of cloth in the mill 
sector during 1983-84 was as follows; 

Category 

Superfine 

Fine 

Medium 

(in million metres) 

111.46 

79.40 

2209.39 

(b) NTC production about 38 per cent 
of the total production of medium quality of 
cloth by the mill sector. 

(c) and (d). Medium variety of cloth 
i.e. cloth using 17 to 40 counts is suitable 
for people including low income groups and 
persons living below the poverty line. More 
than 80 per cent of the total mill production 
during 1983·84 was of medium variety. 
Nationa~ Textile Corporation has also been 

entrusted with production of controlled clotll 
at subsidised prices. 

Public Enquiry Into Frauds in 
Nationalised Banks 

4S43. PROF. RAM KRISHNA MORE: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the All India Bank Emplo-
yees Association have urged Government to 
hold a public enquiry into the frauds commit-
ted in the nationalised banks; and 

(b) if so, Government's reaction there 
to ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI JANAR-
DHAN POOJAR Y) : (a) A few unions of 
various banks' employees affiliated to the All 
India Bank Employees Association have 
addressed letters to the Government demand-
ing public enquiry into the frauds committed 
in the nationalised banks. 

(b) Investigation of frauds in the banks 
is an on-going ex.ercise. The public sector 
banks have set up their own Vigilance Depart-
ments headed by Chief Vigilance Officers who 
are, generaJIy, of the rank of the General 
Managers. In accordanee with the provisioM 
of the statutes and customs and usages 
prevalent among banks, regarding the infor-
mation in respect of their constituents, al1 
banks enjoy the privilege of confidentality. 
Public enquiry of a general nature is, there-
fore, not possible. Banks, however, investigate 
cases of frauds, if necessary, with the help of 
the local police or the Central Bureau of 
Investigation and take action to get the guilty 
punished. Bankes have been advised by the 
Reserve Bank of India and Government to 
strengthen their monitoring and control 
systems, improve their house-keeping and 
vigilance machinery and award deterrent 
punishment to staff found guilty. 

Misuse of Actual Users Import Licences 

4S44. SHRI MOOL CHAND DAGA 
Will the Minister of COMMERCE be pleased 
to state: 

(a) the number of cases so far registered 
against the bogus parties and the defaulters 
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(or the misuse of actual users' import li~ences 
during the last three years; 

(b) the n~tion taken aaainst thcm; and 

(c) in how many cases licences have heen 
caD~Ued aqd tbe parties blacklisted during 
the said period ? 

THE MINISTER OF STATE IN THE 
MINiSTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) to (c). Debarment orders 
uDder Clause 8 of the Imports (Control) order 
wen~ passed by import trade control authori-
ties against 1445 parties during the last three 
years, namely, 19S2·83, 19~3-84 and 19H-4·85. 
Separate figures for Actual Users are not 
maintained. In addition, fiscal penalty was 
imposed in 67 cases and 601 licences were 
cancened during the same period. 

Proposal for Strengthening and Wideuin~ 
of n.oads in Coal MiRe Arca of 

Madhya Pradesh 

4545. SHRl DILEEP SINGH BHURIA : 
SHRI BALKAVI BAJRAGI : 

Will the Minister of STEEL, M tNES 
AND CO.t\L be pleased to state: 

(a) whether Government of Madhya 
Pradesh have sent proposal in the year 19~2 
to Uniot.t Government for strengthening and 
widening of roads in coal mine area of 
!4adbya Pradesh; and 

(b) if so, the action tak.en thereon ? 

THE MINISTER OF STEEL, MINES 
AND CQAL (SHRt VASANT SATHE) : (a) 
Yes. Sir. 

(b) Preliminary examination of the pro-
pos"l has been completed. However, in vieW' 
of the fact that construction of roads is prj· 
mari~y the responsillility of th;e State Govern-
ment, further processing of the pfQPosal 
would depend upon finding W...iys and means 
of funding, the project. 

Time ta~eD to O .. lise a Contraet and 
Payment 

4546. SHRI MOOL CHAND DAGA : 
Will the Minister of SUPPLY AND TEX-
TlLES be pl<rased to state : 

(aJ tile average time a contract takes to 
finalise from the date of requisition is rer.ei-
ved till the fina] payment is made; 

(b) the details of the lonaest case pending 
and since when it is pending; 

(c) whether it is a fact that the office of 
the Director General of Supplies and Dispo-
sals is over-staffed; 

(d) if so, the steps being taken to reduce 
the statT. details thereof; 

(e) whether the Department of Supply 
is planning to take over the functions of the 
Department of Defence Supplies from the 
Ministry of Defence; and 

(f) if not, the reasons therefor 'z 

THE MINISTER Or STATE 01; THE 
MINISTRY OF SUPPLY AND TEX~ll.ES 
\SHRI CHAN DRA SHEKHAR SINGH) : 
(a) and (b). Directorate General of Supplies 
and Disposab is a Central Purchase and 
Disposals Organisation entering into about 
12.000 contracts per year for a variety of items 
of a general nature required by various Cen· 
tral Government Departments as also by State 
Governments and Public Sector Undertakings. 
Over 70% of the supplies arc arranged by 
putting suppliers on rate contracts in which 
the Direct Demumling Officers themselves 
place the Supply Orders and receive the 
supplies on mutually agreed delivery period. 
Payment of 95% Of 98% of the cost of the 
stores is made on production of proof of 
despatch of inspected stores. Thus the 
question regarding average time taken to fina· 
lise contracts and release of payments would 
seem to apply to residual work in the 
Directorate relating to ad hoc indents for 
developmental orders and items of specific 
nature not in general use and not required 
periodicalJy. In these types of cases a simple 
average of the time taken would n~t yield 
any faif conclusions either with reprq to the 
working of the D~partment or the dift¥:uhies 
ccmmon in finalising these types of contracts. 
No monitoring is, therefore, being done on 
the basis of working out such an average. 
A close watch is, however, kept tp ensure 
tbat tenders are prQcessed and orders pJa~ed 
within the first validity period of the tenders. 
69% of tt\e, total tenders received are d~ided 
i~ the first v~,dit)' period. Similarl),. if the 
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o1~t, pend11l& qase ~efer' to a caJe in which 
,p~plents have not been made, it may ip ~1I 
~obability refer to a case where . a. ~rm has 
not pressed its cl~m for tpe ~malntng 2% + 
5% payment after baving received 95%-98% 
payment on submitting propf of despatch. 
'the final payment depends upon stricking to 
manufacturina scheduies l commissioning and 
working of the stores, receipt of the entire 
quantity of indented material, warranty period. 
and in case of default arbitration, blacklisting 
and other legal action under the contract. 
A simple average of time taken would not 
therefore reflect the promptness with which 
payments are released. In fact, on production 
of proof of despat~h above 90% payments 
are generally released within two weeks. From 
a hurried reckoning of the readily available 
records at the Headquarter office of the 
Chief Controller of Accounts the oldl!st case 
in which final payment has not been claimed/ 
made pertains to an ad hoc tender No. SE. 
3/9237 dated 3 1.5.65 for an amount of Rs. 
517.92 being the 5% of the contract value. 

(c) No. 

(d) Does not arise in view of (c) above. 

(e) No. 

(f) It has been decided that items exdu-
sive and specific to Central Government 
Departments have been allo'Ncd for direct 
purchase by such departments, e.g., P & T, 
Railways and Defence. It is only with the 
Jenera I and com~on items that the DGS&D 
are now concerned. There is no proposal as 
such to take over any items now being dealt 
by such departments including the Depart-
l11ent of .Defence Supplies. 

Alleged Embezzlement or Rs. 20.44 
crores detected during audit of 

Central Coaltlelds Ltd. 

4547. SHRI DILEEP SINGH BHURIA : 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether the Central Coalfields 
Limited (a Government Company) would not 
proo'UCe vouchers for Rs. 20.44 era res for 
the expenditure incurred on various items 
during the course of audit for the year 1982 
by the Comptroller and Auditor General of 
India; 

(b~; i:80. the reasons , .. pouiblc for 

e .. bezzl~ment of such a, huge amouot in 
the Company; and 

(c) the action taken by Government j.n 
this regard so far ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): (a.) 
to (c). The expenditure of Rs. 20.44 croNS 
reprt!sents the value of purchase of stores 
and equipments by Coal India Limited, OD 
behalf of th: Central Coal fields Limited. 
These payments were initially made by Coal 
India Limited and subsequently debits pas-
sed on the Gmtral Coalfields Limited. Since 
the initial payment was recorded in the Coal 
India Limited's books, the original vouchers 
relating to these purchases were retained ,by 
Coal India Limited and debit advice and 
other supporting details in respect of Ri. 
20.44 crores were shown to the Auditors. As 
stated a.bove, the original vouchers in respect 
of these payments were retained by Coal 
India Limited, for production to their 
Auditors and consequently not furnished by 
Central Coalfields Limited. The Coal India 
Limited, holding company, is making pur-
chases of stores and equipments on behalf of 
the subsidiary companies including Central 
Coalfields Limited, centrally and the debits 
for the value of the stores and equipments 
supplied to the subsidiaries are raised aloQl-
with supporting details in the form of D~bit 
Memo. 

The point raised by the Auditors is mcrc;ly 
on technical grounds and there is no embez-
zlement, Therefore, the question of taking . 
action against any person does not arise. 

[Translation] 

Report of C&AG Oil Public Uadertuiols 

4548. SHRI DILEEP SINGH DHUR.IA ! 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether the Comptroller and Auditor 
General of India. in his Fifth Report of 1983. 
bas pointed out financial irregularities and 
improper maintenance of accounts jn all the 
215 Public Sector Companies; and 

(b) if so, the action taken in tbis resard 
by Govcromcnt 10 far 2 
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THB MINISTER OF ST ATE IN THE 
MINISTR. Y OF FINANCB (SHRI 
JANARDHANA POOJARY): (a) and (b). 
No Sir. As per the Report of the Comptrol-
ler and Auditor General of India Union 
Government (Commercial) 1983, Part-Yo out 
of 215 Government Companies including 
their subsidiaries. the Comptroller and Audi-
tor General had selected 174 Government 
Companies and their subsidiaries for the 
purpose of comments upon or supplement to 
tbe auditors9 reports. The CAG has listed 
in Section 1 the "important pointsn contained 
in the reports received from the auditors. 
In Section II he bas given some comments 
on these reports. These. at best, could be 
called 'mistakes/omissions' noticed in the 
course of audit of accounts of Government 
Companies and Section 619B Companies. 
These cannot be construed as either financial 
irregularities or improper maintenance of 
accounts. Based on the observations on the 
accounts made by Government Audit, the 
accounts of 44 Government Companies were 
revised by the respective Companies. 

[English] 

Discontent in Central Public Sector 
Undertakings 

4549. SHRI R. ANNANAMBI: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether Government are aware that dis-
content is brewing at the top leve1 in the central 

.. public sector undertakings following a deci-
sion to apply only those who have a minimum 
of two years to retire to board level posts; 

(b) if so, whether Government are also 
aware that the decision has direct impact 
mostly on technical posts; and 

(c) if so, the stand of Government in 
this regard? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SARI 
JANARDHANA POOJARY) : (a) to (c). The 
policy to appoint people to Board level 
posts who have at least two years of service 
before retirement is to ensure a measure of 
continuity at the highest policy makina level 
of the enterprises concerned, which is neces-
sary. This is equally applicable to all posts 
at the Board level. 

Allocation for Upgrdatlon of Revenue 
JIInd District Administration 

4550. SHRI K. RAMAMURTHY: Will 
the Minister of FINANCE be pleased to 
state: 

(a) which are the 12 States that needed 
upgradation of the standards of Revenue and 
District Administration. for the purpose of 
which the Seventb Finance Commission had 
recommended an allocation of Rs. 64.41 
crores for the period 1979-84; 

(b) the State-wise allocation of the above 
provisions; and 

(c) whether it has been ensured that the 
concerned State Governments have spent 
this provision for upgrading the Revenue 
and District Administration 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). A 
Statement showing t he amounts recommen-
ded by the Seventh Finance Commission for 
upgradation of Standards of Revenue and 
District Administration and tbe amounts 
released to the States so far is placed on the 
Table of the House. The grants were released 
based on the progress of expenditure reported 
by the States. 

Statement 

(Rs. in laths) 
> __ a ..... ___ • ---", 

S1. No. Name of the Total grant Total arant re-
State recommended leased so far 

2 3 4 

1. Andhra Pradesh 250.00 250.00 
2. Assam· 470.00 329.19 
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-------y,-, ... ~-'"'-...... - .. ,,-~,-, _ .. -~. --_. ~_ . 
---~...-- ... ~- -----_._------

1 2 

3. Bihar 

4. Himachal Pradesh 

S. Jammu'" Kashmir 

6. Madhya Pradesh 

7. Manipur 

8. Meghalaya 

9. Nap1and 

10. Orissa 

11. Rajasthan 

12. Uttar Pradesh 

Total 

[Trans/at ion) 

Tribal and Area Allowance to Central 
Government Employees Working 

in Tribal Areas 

4551. SHRI DILEEP SINGH BHURIA 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether it is a fact that the employees 
of Union Government and nationalised 
banks working in tribal areas in various 
States and Union Territories are not being 
paid tribal area allowance; and 

(b) if so. whether Union Government 
propose to give them such allowance ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and (b). 
On the basis of the recommendations of the 
7th Finance Commission, Compensatory 
AJlowances have been granted by certain 
State Governments to their own employees 
to attraot persons of appropriate quality and 
ca libre for working in tribal areas to imple. 
ment their tribal area uparadation plans. 
Since the Central Government employees 
posted in such areas are not directly concer-
ned with the tribal development plans of 

3 4 

1263.00 1134.61 

40.00 40.00 

250.00 216.11 

444.00 387.34 

500.00 500.00 
~150.00 149.26 

74.00 74.00 

450.00 371.65 

400.00 400.00 

2150.00 2150.00 

--- ---
6441.00 6002.16 

--- ---

the State Governments, the grant of such 
allowance to them has not been found justi-
fied. Scheduled/Tribal area compensatory 
allowance has been sanctioned to Central 
Government employees in the specified areas 
in Gujarat. Compensatory Allowance in 
Scheduled/Tribal areas has also been 
sanctioned to P. & T. and Railway employees 
in Andhra Pradesh. 

As regards employees of public sector 
banks. they are governed by service rules! 
regulations and by various awards and bipar-
tite settlements. These rules and regulations 
as well as awards and settlements do not pro-
vide for payment of compensatory allowance 
to employees posted in all tribal areas as 
such. The bank employees, however, get 
special compensatory allowance at certain 
specified places, which include some tribal 
areas also, where living conditions are 
difficult. 

[English] 

Contempt of Court Cases pendlnl 
against Collector of Customs, 

Calcutta 

,4S52. SHRl' ANANDI CHARAN DAS : 
Will the Minister of FINANCE be plcued. 
to state: 
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(a) the number of contempt of Court 
Cases pending against the Collector of 
Customs, Calcutta in various Courts; 

(b) the reasons for such a large number 
of contempt of Court cases; and 

(c) tbe reasons why the verdicts of 
various courts have not been honoured by 
the ColJector of Customs resulting into these 
contempt cases? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR YJ : (a) According 
to infonna,tion received from Calcutta Custom 
House, 21 applications for contempt of court 
against Collectors of Customs t Calcutta filed 
by concerned partjes in the Calcutta High 
Court are pending disposal in that Court. 
In no case has the Ca.lcutta High Court or 
any other court held the Collector of Customs~ 
Calcutta as having committed contempt of 
court. 

(b) and (c). Since the matters are sub-
jwiice it may not be desirable to offer com-
ments on merits of the cases. However, 
aonerally applications for contempt of court 
have been filed inter alia by importers and 
traders who had obtained interim ()rders in 
their favour with regard to imported goods, 
seized documents and property etc. but the 
Collector had, in the interests of revenue, 
before complying with such interim orders, 
filed applications to the court, for modifica-
tion of tbe orders setting out the correct and 
full facts in these cases. In a few cases 
petitions for contempt of court had beC!n 
filed in matters relating to personnel adminis-
tration, wharf rent payable to Calcutta Port 
Trust and also for remarks in the press 
attributed to the Collector. 

Settlement of Cases througb Arbitration 

4553. SHRI MOOL CHAND DAGA 
Will tbe Minister of SUPPLY AN 0 TEX-
TILES be ,pleased to state: 

(a) the number of cases which came up 
for arbitration duriilg the last three years 
shGwiq yearly position and tbe number of' 
cases settled during each year; 

(b) the number of cases pendirw over 
ten years and the reasons for the same; , 

Cc) the average expen4tture invC)lved in 
the disposal of the cases which are settled 
during same year, dueing two years, during 
three years; and 

Cd) the steps taken to accelerate the dis-
posal of the cases and the results thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 
(a) Number of cases referred to arbitration and 
number of cases where awards were made 
during the last three years are as under: 

Year 

1982-83 

1983-84 

1984-85 

No. of cases 
referred 

145 

144 

125 

No. of cases 
where awards 

received. 

122 

97 

109 

(b) Number of cases pending with Atbi-
trators for over ten years are six (6). 

, Re<."sons : There are several causes for delay 
in deciding the cases such as inter-
vening t court proceedings and stay 
orders, frequent adjournments 
sought by the contractors and 
change of Arbitrator, etc. 

Note The figures of input/ output and 
cases pending over 10 years per 
tain to Headquartt~rs. J of ormation 
regardiog Regional Offices is not 
readily available. 

(c) The arbitration cases are conducted 
by the oOS&'O Litigation Officers. The 
time taken by the Litigation Officers in pre-
paraHon and conduct of cases in arbitration 
in holding the hearings by ti'e Arbitrators, 
etc., c~n'not 'be quantified in terms of money. 
Government Counsels are engaged only in 
cases involving hisb stakes or wberc impor-
tant, questions of jaw or facts , ~e involved. 
Similarl)'~ time s~nt by, ti1t Arbitrators also 
can not be quaritt~td. 
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(d) Certain measures on the part of the 
Department ha\le been taken to minimise the 
procedural delays by way of standardising 
the drill to save time and ensure minimum 
back -reference/adjournments. 

A dec.ision has also been taken recently 
to consider setting up of Negotiation Com-
mittees which could work out easy and ex-
peditious compromises/settlements to ease the 
present pressure on litigation. 

]t has also been decided that the rules 
of procedure in Arbitration of DGS & D 
may be framed keeping in view the rules 
followed by Indian Council of Arbitration. 

Foreign Banks Operating in India 
vis-a-vis Indian Banks 

Operating Abroad 

4554. SHRI MOOL CHAND DAGA: 
Will the minister of FINANCE be pleased 
to state: 

(a) the number of foreign banks operating 
in the country giving the names of the banks 
and number of branches of each; 

(b) th~ number of Indian banks opera-
ting abroad showing the names of the banKs 
and number of branches of each: 

(c) whether opening of banks is on 
reciprocal basis in the a hove cases; 

(d) if so, whether Australian Banks are 
operating in our country and Australian 
Government have not permitted our Banks 
to open branches in that country; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
information is set out in Annexe-I. [Placed 
in library. See No. LT·1101/85]. 

(b) The information is given in Annexe-
11. (Placed in library. See No. LT. 1101/851 

(c) Yes, Sir. 

(d) and (e). At present no bank incor-
porated in Australia is operating in India. 
No Indian Bank bas 'so far been permitted 

to open a branch in Australia. However. 
Bank of Baroda is having a Representative 
office in Australia. 

Income-Tax Evasion by City Builders 
and their Calcutta-based AssoclateilJ 

4S55. SHRI C. MADHAV REDDI : 
SHRI DHARAMPAL SINGH 
MALIK: 
SHRI VIJAYA KUMAR 
YADAV: 
SHRl ANAND SINGH: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether attention of Government has 
been drawn to the news reports appeared in 
The Times of India' of 29 March, 1985 
wherein it has been stated that Rs. 15 crores 
income tax evasion by city builders and their 
CaJcutta -based associates has been unearthed 
by Income Tax Authorities; 

(h) if so, the details thereof; and 

(c) the action Government have taken 
in the matter '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, Sir. 

(b) and (c). Income-tax Department 
conducted searches at Bombay and Calcutta 
in the case of a Builder in February 1985, 
resulting in seizure of prima-facie unaccount-
ed assets valued at Rs. 52.95 lakbs approxi-
mately. Orders of provisional attachment of 
properties uls 281 B of Income-tax Act have 
been passed for protecting the interests of 
revenue. 

Self-Sumcfency in Rubber 

4556. SHRI K. MOHANDAS: Will the 
Minister of COMMERCE be pleased to 
state : 

(a) whether Government consider that 
India is likely to become self .. sufficient in 
rubber; and 

(b) tho steps beioa taken in this direc-
tion? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): (a) By the year 1999-2000. it 
may be possible to attain self sufficiency 
in Natural Rubber. 

(b) The following steps are being taken 
to increase production of Natural Rubber in 
the country:- ' 

(J) Assistance is given under Rubber 
Plantation Development Scheme 
for accelerating New Planting and 
Replanting of Rubber :-

(0 Cash Subsidy at the rate of 
Rs. 5000/- per hectare to 
small growers and Rs. 3000/-
per hectare to large growers. 

(ii) Add itional assistance to small 
holders owning not more than 
6 hectares of land which 
comprises re-imbursement of 
cost of planting materials used 
half the cost of fertiliser~ 
applied during immaturity 
period and subsidy upto Rs. 
150/- per hecta re for soil 
Conservation work undertaken. 

(iii) Interest subsidy at the rate of 
3% on Loan availed from 
NABARD. 

(iv) Extension advisory support to 
all growers regarding planting 
and maintenance. 

(2) Raising and distributing high 
yielding planting materials. 

(3) Popularising rainguarded tapping, 
spraying against diseases and impar-
ting training in tapping rubber trees. 

(4) A project has been approved by 
the Government in 1984 for accele-
rating the develOPment of rubber 
plantations in North Eastern 
Region. 

(5) The Rubber Research-Institute 
under Rubber Board is under 
taking research on various aspects 
of cultivation and production of 
nlbbcr. 

(6) Rubber llesearch-cum .. Development 
Station is also lu nctioninl in 
Andamans. 

The targets proposed for plantation is 
100,000 hectares and Replantation 3 S,OOO 
hectares during the 7th Five Year Plan. 
Research activities are proposed to be 
intensified which emphasises on the needs of 
non-traditional areas. 

Assessment of Domestic Requirement 
of Rubber 

4557. SHRI K. MOHANDAS: Will 
the Minister of COMMERCE be pleased to 
state: 

(a) Whether Government have ever 
considered that the demand for rubber 
projected by the user industries is at times 
exaggera ted; 

(b) jf so, whether any import was allowed 
without verifying the genuineness of the 
demand; and 

(c) if so. the steps being taken to assess 
correctly the domestic demand 1 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) Government forecast 
demand' for rubber in consultation with 
Department of Industrial Development and 
Rubber Board and also keeping in mind 
past consumption trend and future prospects. 
Forecasts thus arrived at are periodically 
reviewed taking into account th.e actuals and 
day to day developments, Imports are reau-
lated within the gap between suppJy and 
demand. According to Rubber. Act, 1947 
and Rules framed thereunder, all the manu-
facturers using rubber have to take out 
licence from the Rubber Board and they 
have to furnish true and correct monthly 
return to the Board giving details of rubber 
consumed, purchased and stock held etc. 
These are also cross checked and verified by 
inspectors. 

~b> '-.Qd (c). Do not arise. 
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PerspecU.e Plan for Procluetiou of 
Rubber Duriug Seventh Fhe 

Year Piau 

4558. SHRI K. MOHANDAS : Will the 
Minister of COM MERCE be pleased to 
.tate: 

(a) whether there is any perspective 
plan for increasing the production of rubber 
in the country during the Seventh Five Year 
Plan; and 

(b) if so, the details thereof '] 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) Yes, Sir. 

(b) The Sub~Group on Rubber of the 
Working Group on Plantation Crops which 
was constituted by the Government for pre-
paring VII Five Year Plan, submitted its 
report in 1984. Important recommendations 
of the Sub-Group for stepping up the pro-
duction and improving the processing and 
marketing of Rubber are given below: 

(i) The proposed target for e~pansion 

of rubber cultivation during the VJI 
Plan is '1,00,000 hectares out of 
which 39,000 hectares is in tradi-
tiona1 areas and 61,000 hectares is 
in non-traditional area. The target 
proposed for replantation is 3S,000 
hectares. 

(ii) Opening of 9 additional nurseries 
to ensure supply of high yielding 
planting materials to the growers. 

(iii) Itensification of extension and 
training activities. 

(iv) A scheme for accelerating develop-
ment of rubber cultivation in 

'1 

North-Eastern Region env;sages-
rubber plan ting in 24,000 hectares 
during t 984 .. 85 to 1989·90. 

(v) For improving processing of Small-
holder's rubber processilll com-
ponent of the Kerala Agricultural 
Development Project fi~nced by 
the IDA will continue. 

(vi) Intensification of research activities 
on the needs of non-traditional 
areas. 

(vii) The total outlay proposed for VII 
Plan period is Rs. 150.42 crores. 

Credit Limits Sanctioned by N ABARD 
for State Co-operative Banks and 

Central Co-operative Banks 

45S9. SHRI SUBHASH YADAV: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether National Bank for Agricul-
ture and Rural Development (NABARD) 
propose to impose conditions of minimum 
involvement on the State Co-operative Banks 
and Central Co-operative Banks (25 per 
cent for SeBs and 40 per cent for CeBs) 
before they can avail of the credit limits 
sanctioned by NABARD; 

(b) if so, wheth\!r the proposed move 
makes a departure from the position accepted 
by RBI long ago; and 

(c) whether in the above context, 
NABARD's refinance is sought to be pro-
jected as merely supplementary in nature as 
opposed to the spirit of the preamble to 
NABARD Bill which acknowledges the role 
of NABARD as the principal financial insti· 
tution providing short, medium and lona 
term credit to institutions purveying rural 
credit and if so, reasons for the existence of 
NABARD? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) NABARD 
has decided to fix from the year 1985·86 
the minimum level of involvement at 25% 
and 40% of the internal lendable resources 
of State and Cooperarive Banks respectively. 
In case of banks whose involvement of inter-
nal lendable resources and whose agricultural 
lending is at present below the recommen· 
ded norms, NABARD would be taking a 
pragmatic view and fix initially a suitable 
level of involvement which would be raised 
in a phased manner so that no undue hard-
ship is caused to any bank. The minimum 
involvement of 25% and 40% for State 
Cooperative Banks and Central Cooperative 
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Sanks respectively is souab t to be aChLeved 
over the Seventh Plan period. State Coopera .. 
tive Banks and Central Cooperative Banks 
will have to involve a certain percentage of 
their internal 1endable resources in agricul· 
tural Jendings fixed initially for the year 
1985-86 on the basis of their performance 
in the year 1984-85. 

(b) and (c), Earlier the RBI and 
NABARD have all along taken a stand 
which had been made abundantly clear to 
the State and Central Cooperative Banks 
from time to time that the refinance facilities 
available from the RBljNABARD are basi-
cally supplementary in nature in al) much 
as they are the lender of the last rc.,ort. The 
decision of the NABARD in this regMd will 
not be contrary to the preamble of the 
NABARD Act, 1981 in as much as rcl1nance 
facilities will continue to be made available 
to the cooperative credit structure for tlnan-
cing various approved agricultural purposes 
and for meeting the legitimate credit require-
ments of the agriculturists. 

Removal of Conditions for Advances 
of Cooperative Banks to 

Agricultural Sector 

4560. SHRI SUBHASH YADAV: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether the National Bank for Agri-
culture and Rural Development (NABARD) 
does not consider Cooperative banks' ad-
vances to activities like marketing, processing 
and storage in agricultural finances; 

(b) if so, whether a considerable portion 
of the resources of State cooperative banks 
and Central cooperative banks which could 
otherwise be used in lending to non-agri-
cuJtura'l sector. remaining locked up and a 
major portion of non-agricultural fin1nce 
befng diverted to commercial banks and 
cramp cooperative banks' ability to under-
take developmental functi():l~; 

(c) How far tbe conditions of minimum 
involvement will slow down the process of 
development in the cooperatively developed 
States and bring about a st~te of stagnations 
in States which are cooperatively under-
developed; and 

(d) the action Government propose to 
remove the condit ions t'or the improvement 
of agricultural sector? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): ~a) and (b). 
Activities like marketing, processing and 
storage are considered as allied activities to 
agriculture and the finance provided by 
State and Central Cooperative Banks for 
these a~tivjties is considered as a legitimate 
charge on their resources. Cooperative banks 
are free to finance non-agricultural activities 
in the cooperative sector out of their own 
resources. The banks are, however, expected 
to give: priority in financing agriculture. 
which enjoys u higher priority in lending 
operations of cooperative banks. Coopcra-
tive banks have to deploy their resources 
jlldiciou~ly with a proper mix. With the 
existing pol icies, there appears no question 
and possibility of cramping thc ability of 
cooperative banks in bringing about agri-
<.:ultural dcvelopment. 

I,C) and J). The proposed stipulation of 
minimum involvement of 25 per cent and 
40 per cent respectively of internal lendable 
resources of State and Central Cooperative 
Banks iI) agricultural lending is not expected 
to result in slowing down the process of 
development. With the minimum level of 
involvement for financing short term agri-
cultural operations the State and Central 
Cooperative Banks would still be left with 
75 per cent and 60 per cent respectively of 
their internal lendable resources for finan-
cing rural development activities other than 
agriculture. With a view to avoiding any 
hardship to the banks whose involvement is 
at present below the minimum stipulated 
level and to ensure that the development of 
other activities in rural sector is not adver-
~e)y affected, NABARD will prescribe lower 
levels of involvement in the first instance to 
be raised in a phased manner. 

Interest-Free Amount Received by 
NABARJ) From Reserve Bank 

of India 

4561. SHRI SUBHASH Y ADAV: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the size of credit stabilisation fund 
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inberited by National Bank for Agriculture 
and Rural Development (NABARD) from 
RBI during the last two years, yearwise; 

(b) the total amount as interest· free 
received by NABARD from RBI during thc 
same period;. 

(c) whether NABARD has been charging 
interest from State Cooperative banks on 
conversion louns made out of this intercst-
free fund as mentioned in part (b) abov:.::; 

(d) whether State coop~ratjve banks had 
proposed to NABARD for granti 19 interest-
free loans from this fund to be passed on to 
farmers by way of interest-free loan~ for 
conversion of short-term loans in the y(;ars 
of natural calamity; 

(e) whether the propos,,1 has sinl.:c been 
placed before the Board of Directors for 
their ~onsidcra tion and approval since the 
proposal had been recein!d by NABARD; 
and 

(f) if lwt, the reasons thereof '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHA NA POOJAR Y): (a I and (h). 
On the formation of NABARD, RBl trans-
ferred an amount of Rs. 365 cron.:s standing 
to the credit of National Agricultural (Stabi-
lisation) Fund to the National Rural Credit 
(Stabilisation) Fund. RBI has been contri-
buting to this fund out of its yearly profits. 
The amount contributed by RBI during last 
two years is as follows : 

1983-84 

1984-85 

Rs. 75 crores 

Rs. 80 crores 

Since the Fund is owned by the National 
Bank, the Question of NABARD paying any 
int~rest on the corpus of the fund does not 
arise. 

(c) The loans from the National Rural 
Credit (Stabilisation) Fund arc granted by 
the NABARD for conversion of short term 
loans into medium term loans at 3% below 
the bank rate. The rates' of interect on 
loans and advances by NABARD are 
charged in pursuance of the overall policy 

. decided by RBI and has no relationsbfl' 
with the cost of procuring one segment of 
funds. 

(d) to (f). The Chairman of the National 
Federation of SCBs as well as the Maha-
rashtra State Cooperative Bank have request-
ed NABARD for provision of refinance from 
out 0' the NRC (Stabilisation) Fund free 
of interest for meeting conversion term loans. 
Their request was examined by the 
NABARD carefully. The facility of conver-
t ing short term production loans into 
llll!dium term loan" is provided with the 
twin ohjectivc of. enabling the affected far-
mers to repay the loan over a period of 3 to 
5 years and also to make him eJigibJe for 
fresh product ion cr~dit. Thus, the question 
of not charging int.::rcst of such loans or the 
rate of interest bcing lo\\cr than the rate 
charged on short t~rm loans for seasonal 
agricultural operation;; does not arise. The 
Fcdl.!ration and the Maharashtra State Co-
operative Bal~k wue advised accordingly. As 
the above decision was within the existing 
policy framework for grant of such loans, 
NA BARD did not consider it necessary to 
place the matter before the Board of 
Directors. 

I~epresentati()n Received by NABARD 
f~egardin~ Determination of Resources 

of Cooperative Banks 

4562. SHRI SUBHASH Y ADAV: Will 
th~ Mini~ter of FI NANCE be pleased to 
state: 

(a) whether National .Bank for Agricul-
tute and Rural Development has since 
received any representation regarding the 
criteria for determination of availability of 
long-term resources of the cooperative banks; 

(b) if so. whether the representation has 
since been examined with reference to special 
nature of the deposits resources of the 
State Cooperative banks and Central cooper-
ative banks; 

(c) if not, the reasons for the delay; and 

Cd) the time by which a decision is likeJy 
to be taken? 

THE MINISTER OF STATE IN THE 
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MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (d). The 
Mabarashtra State Co-oprative Bank had 
taken up the matter regarding the method 
of computation of long term disposable resour-
ces with NABARD in June 1983. This was 
examined in NABARD and clarified to the 
State Cooperative bank in November 1983 
that only such deposits which as on a date of 
computation will be with them for 3 years or 
more can be reckoned as net long term 
disposable resou~ces. The criteria for determi-
ning the net long term disposable resources 
is in accordance with the procedure prescri-
bed by Reserve Bank of India and in keeping 
with the accepted banking practice. 

Study of Japanese Market for 
Exports from India 

4563. SHRI BRAJAMOHAN MOHANTY : 
Will the Minister of COMMERCE be 
pleased to sta te : 

(a) whether any study of the Japanese 
market bas been undertaken to increase our 
export to that country; and 

(b) if so, the results thereof '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) and (b). No speicfic study 
of the Japanese market bas been undertaken. 
But all possible efforts are made at official as 
well as business level to promote our exports 
to Japan. Four official level meeting have 
been held with Japan during the last few 
years and the Federation of Indian Chamber 
of Commerce and Industry have a Joint 
Business Council with theit counter-parts in 
Japan for review of bilateral trade, on annual 
basis. At these meetings new possibilities are 
explored for diversification and expansion of 
our exports. India and Japan have been 
participating in trade fairs and exhibitions 
organised in the two coun tries from time 
to time. 

Trade between Iodia and Spain 

4564. SHRI BRAJAMOHAN MOHANTY : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the broad features of our trade with 
Spain; 

(b) whether India is baviDI an adverse 
balance of trade with Spain for the last three 
years, 

(c) if so, the details thereof; 

. (d) whether any study of market possibi~ 

lity in Spain has been conducted; 

(e) if so, the details thereof; 

(f) whether the process of transfer of 
technology and expertise in any area bas been 
explored; .. and 

(g) if so, whether any negotiations are 
going on for such transfer? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) to (c). PresentlY"lndia exports 
mainly traditional itmes like leather, cotton 
and hand loom garments ore and concentrates. 
Major items of imports from Spain have 
been vegetable oils, synthetic fibres, organic 
and inorganic chemical etc. India has had 
adverse balance of trade vis-a-vis Spain as 
can be seen below: 

1981-82 

1982-83 

1983-84 

1984-85 
(April-September) 

(/It Rs. Corere) 

-62.81 

-61.12 

-89.91 

-32.28 

(d) and (e). Several export promotion 
organistation have been assessing market 
potential and undertaking trade promotional 
measures like market surveys, contact promo .. 
tion programmes and exchange of trade 
delegations. 

(f) and (i). Spain has evinced interest in 
offering their deep· sea fishing trawlers and 
related technical know-how for marine re-
sources development as well as joint ventures 
in tune fishins. 

Indian TechnolOlY Expertise fn Third 
World Countries 

4565. SHRI BRAJAMOHAN MOHANTY : 
Will tbe Minister of COMMERCE be 
pleased to state : 
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(a) Whether any study and analysis of the 
development plans of the Third World count-
ries and identification of specific sectors and 
projects where Indian technolosy and expertise 
can be availed of, has been done; 

(b) if so, the details thereof; and 

(c) whether Government have any plan 
to formulate our policy of export trade 
accordingly ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANG MA) : (a) to (c). The development 
plant8 of Third World countries and the 
opportunities available are brought to the 
notice of the Government in a general way, 
in the reports submitted by Indian Missions 
abroad and these matters are also broadly 
discussed in the meetings of Joint Commis-
sions and whi1e exchanging trade delegations. 
Engineering Export Promotion Council is also 
keeping abreast of the development plans of 
the Third World countries through commer-
cial reports of its foreign offices. Informa-
tion about the projects being funded by the 
multilateral financing agencies like World 
Bank, Asian Development Bank, African 
Development Bank, etc. in the Third World 
countries is regularly disseminated by the 
Engineering Export Promotion Council through 
its fortinghtly bulletin "Project'Export News." 
International Organisations like World Bank, 
UNIDO etc. maintain a roster of consulting 
organisations to whom up-coming program-
mes are referred to for participation. 

Government policy is to facilitate maxi. 
mum participation by Indian companies in 
projects and consultancy assignments coming 
up in Third World Countries. 

Trade between India and China 

4566. SHRT BRAJAMOHAN MOHANTY : 
SHRI K. PRADHANI : 

Will the Minister of COMMERCE be 
p leased to state : 

(a) the broad features of India·s trade 
with China; 

(b) the amount of import and export 
during the year 1983-84 and 1984-85; 

(d) if so, the areas in which India can 
improve its export details thereof; 

(e) whether there is any scope for export 
of technology and expertise to China; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA): (a) After resumption of diplom-
atic relations at Ambassador level with China 
in 1976, bilateral trade was resumed in 1977. 
India had a favourable balance of trade with 
China till 1978 -79 . Thereafter the balance of 
trade had shifted in favour of China. Indian 
exports to China include cotton, crude 
minerals, iron and steel, sugar, tobacco 
unmanufactured, sheet glass, chrome ore, 
iron ore and Wire-ropes. Chinese exports to 
India include silk, chemicals and related 
products, zine and non-ferrous metals. On 
15th August, 1984, India and China signed a 
trade agreement, to accord most favoured 
nation treatment to each other. Bilateral trade 
between India and China is in freely conver-
table currency. 

(b) The level of import and export during 
the year 1983-84 and 1984-85 (April-Septem-
ber) is as below: 

Yea r Export to 
China 

(Rs. in /akhs) 

Import from 
China 

________ e_ ••• _. ___ • ______ _ 

1983-84 

1984 .. 85 

572 

04 

7579 

2754 

(April-September) Provisional 

(c) and (d). No specific study of the Chinese 
market bas been conducted in the recent-
past. There are indications that there is con .. 
siderable scope for improving bilateral trade. 
Some items have been identified in the 
engineering sector, and certain mineral ores 
like iron ore, chrome ore, and manganese 
ore have potentia 1 for export. 

(e) and (f). There is scope for export of 
(c) whether market of China bas been' techonology and expertise to China. The. 

studied in depth;) potential. in this reaard, is being explored. 
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. Cash Compensatory Scheme for 
Engineering Exports 

4S67. PROF. RAMKRISHNA MORE: 
Will the Minister of COMMERCE be pleased 
to state: 

(a) whether the Engineering Export 
Promotion Council has urged Government 
for continuation of the Cash Compensatory 
Scheme beyond March. 1985: 

(h) if so, the details thereof: and 

(c) Government's reaction thereto .? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE 1,SHRI p, A. 
SANGMA) : (a) Yes, sir. 

(b) EEPC have sugge~ted for continuation 
of present rate of CCS on Engineering goods 
for a further period of 3/5 years stating that 
the costs taken into consiJ eration while fixing 
the rates of CCS in th~ ye,lrs 1982 have not 
come down. but have gone up '>uhstantially 
and further. competition in international 
market has intensified, 

(c) Government ha .. a';Led F.EPC to furni'h 
the cost data for lixation oj CCS hcyond -,) st 
December, 1985, 

State-wise Assistance. Sanctioned and 
Disbursed by J,jendin~ Financial 

lnstitutions 

4568. SHRf RAM BHAGAT PASWAN : 
Will the Minister of FINANCE be plt:ascd 
to state : 

• (a) the State-wise assistance sanctioned 
and disbursed by each term-lending financial 
institution as on 31 st March 1985; 

(b) the share of each State out of this 
amount; 

(c) whether there is a regional imbalance 
in disbursement of such assistance; and 

'ttl) if so, the factors responsible for the 
same? 

THE l\lINISTER OF STATE IN THE 
MI N lSTR Y OF FINANCE (SHRI 

JANARDHANA 'POOJAR Y) : (a) and (b). The 
information readily available relating to State 
wise assistance sanctioned and disbursed by 
the all India term lending financial institu-
tions viz. Industrial Development Bank of 
India (lOBI) Industrial Finance Corporation 
of India (IFCI) and Industrial Credit and 
Investment Corporati\)n of India (Jelel) as 
at the end of March, 1~84 and the share of 
each State in the total amounts sanctioned 
and disbursed is given in the statement 
attached. 

(c) and (d). Flow of assistance from 
the financial institutions to various states and 
regions in the country is not uniform in view 
of the fad that tinancial ~nstitutions do not 
make State-wise allocation of funds but assist 
inciLlstrial projects, in accordance with natio-
nal priorities, keeping in view the commercial 
viability and teChnological feasibility. Various 
factors that affect entrepreneurial activity 
include lack of infrastructural facilities. non 
availability of any local raw materials, short-
age of power, distan<.:es from market, poor 
industrial relations etc. 
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Demand by Nell".,.,... Iadastry for 
AddftlooallJllPOrts 

4569. SHIU B. V. DESAI : Will the 
Minister of FINANCE be pl~ased to state : 

(a) whether his Minjstry has rejected the 
demand made by the newspaper industry for 
additional imports to clear the backlog of 
nearly 60,000 tonnes; 

(b) if so, whether in view of the pressure 
on foreign exchange resources, Government 
are not in favour of sanctioning more funds 
to meet the backlog of previous years; 

(c) if so, whether this decision has greatly 
affected the newspaper industry; 

(d) whether the newspaper industry has 
requested to release the amount in full to 
meet the ba~klog; and 

(e) whether any via media is being found 
to help the newspaper industry ? 

. THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) : (a) to (e). The require-
ment of various commodities to be imported 

to supplement indigenous availability is decided 
upon after considering various factors, keep-
ing in view the severe constraints on foreign 
exchange resources. As regards newsprint, a 
Quantity or 2.12 lakh toones was decided to 
be· imported in 1984 .. 85 and tbe necessary 
foreign exchange for this purpose was also 
released. The allocation policy, actual alloca-
tion of newsprint and other related issues 
regarding the newspaper industry are dealt 
with by the Ministry of Information and 
Broadcasting. 

British Investment In lDdia 

4570. SHRI B. V. DESAI: Will the 
Minister of 'FINANCE be pleased to state: 

(a) whether the British investment is 
likel\v to. increase as a result of the Union 
OoverllmCl\t's decision to ao in for high 
technology in ditl'erent arqa; -

(b) if so. wbether British investors have 
allow •• ore mtftest to· invest in'~ Union 
Government; and 

(c) jf so, the extent of British investment 
expected during 1985-86 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ~SHRI lANAR-
DHANA POOJAR Y) : (a) to (c). Govern-
ment's policy towards foreign investment and 
collaboration continues to be selective and 
this was reiterated in the Technology Policy 
Statement of January, 1983. Investments from 
British sources are. welcome within the para-
meters. of this policy. However, since invest-
ment decisions are taken by foreign investors 
on tho basis of their own assessment and 
criteria, it is not possible to quantify the 
extent of investment which is likely to be 
made during any particular year. 

Record Achievement of Export Sales 
by STC ID 1983-84 

4571. SHRI B. V. DESAI : Will the 
Minister of COMMERCE be pleased to 
state: 

(a) whether the State Trading Corpora-
tion bas achieved an all-time high record of 
Rs. 796 crores in export sales in 1983-84 as 
compared to Rs. 631 crores in the previous 
year; 

(b) if so, the details of the overall per· 
formance of -STC during 1983-84; 

(c) the extent to which the performance 
in 1984·85 bas been increased by the State 
Trading Corporation; 

(d) if SO~ the methods adopted to fulfill 
the export targets set for 1984 ... 85; and 

(e) to what extent it helped in the over 
all performance ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHR1 P. A. 
SANGMA) : (a) Yes, Sir. 

(b) Details of the STC performance dur-
ing 1983 .. 84 are as under : 
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Extorts sales : 

Canalised 

Non-canalised 

·Total 

Imports sales: 

Canalised 

Non ~canalised 

Total 

Domestic sales : 

Grand total 

Rs, crores 

362 

434 

796 

1402 

1403 

16 

2215 

(c) Export performance in 1984-85 is 
estimated to be Rs. 617 crores. The decline 
in exports is mainly due to stoppage of suga r 
exports at the instance of Government and 
decanalisation of shellac. 

{d) STC introduced several new items 
and entered into several new markets for the 
existing item!. 

(e) It helped in improving STe's per-
formance and excluding sugar and shellac, 
the export performance increased from Rs. 
569 crores in 1983-84 to Rs. 634 crores 
(estimated) in 1984-85. Further the total turn 
over increased from Rs. 2215 crores in 1983· 
84 to Rs. 2798 crores in 1984-85. 

Investigation RegardiDg TiD Ore in 
Malkangire Sub- Division of Koraput 

4572. SHill K. PRADHANI : Will the 
Minister of STEEL, MINES AND COAL be 
pleased to state ~ . 

(a) whether investigation with regard to 
tin ore in Malkangire sub-division in Koraput 
District has been completed; 

(b) the total quantity of the tin ore 
traced there; 

(c) the action taken tc.) prevent smuggling 
of this are; 

(d) whether any smuggling case has l'een 
instituted; and 

(e) if so, results thereof? 

THE MINISTER OF STEEL. MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) Investigation by G.eological Survey of 
India for ·Tin Ore in Malkangire, sub .. Divi-
ilion of Koraput District is continuina. 

(b) As the investigation are still continu-
ina, final estimation of reserves cannot be 
made. However, Orissa Mining Corporation 
raised about 82 tonnes of tin ore till the end 
of March, 1985. 

(c) to (e). Revenue, Mining and Police 
authorities have taken steps to prevent 
smuggling. Till date, 59 cases have been 
instituted against the alleged smugalers, of 
which 17 cases ended in acquittal. 32 cases 
are aWaiting trial and 10 cases are under 
investigation. 175 Quintals of tin ore have 
been seized by the State Government authori-
ties. 

Two-Year Term Restriction for Directors 
in the Board of Directors of PubliC 

Sector Enterprises 

4574. SHRI Y. S. MAHAJAN : Will the 
Minister of FINANCE be pleased to state: 

(a) whether Government have fixed a 
two year term for general managers and other 
senior executives on their elevation to the 
board of directors; 

(b) whether some of the senior executives 
have refused to become directors because of 
this restriction and also due to the fact tba t 
they have 10 or more years to go before 
retirement; and 

(c) whether Government do not agree 
with the view that a longer tenure is desirable 
in the interest of the successful working of 
public sector enterprises? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRl JANAR-
DHANA POOJARY) : (a) and (b). The 
appointments to full-time Board-level posts 
in Central public enterprises are contractual. 
Government policy is that such appointees 
may be given an initial tenure of two years 
and subject to their satisfactory performance 
their terms cou1d be further extended up to 
a period of five years. Contracts can be 
renewed after the initial period of five yean. 
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Extension or renewal of contract is limited to 
the normal age of superannuation. According 
to available information, some persons 
appointed to full-time Board level posts have 
not taken up their assignments on personal 
grounds. 

(c) The existing arrangement has been 
found to be quite satisfactory. 

Pepper Consignments held up in 
U.S. Ports 

4575. SHRI R. ANNANAMBJ : Will 
the Minister of COMMERCE be pleased to 
state : 

(a) whether Indian pepper consignments 
were held up recently in U. S. port~ because 
these had been deemed fungus infectl.:d; 

(b) if so, whether this market situation 
of declining prices has had an impact on 
prices of other spices like turmeric, ginger 
etc; and 

(c) if so, the detaib thereof '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRJ P. A. 
SANGMA) : (a) to (c). According to the 
information available with us no consignment 
of Indian Pepper was held up recently in U S 
ports due to fungus infection. Pepper prices 
have firmed up in the recent past. Prices of 
Ginger and Turmeric have also picked up 
now. 

ReqUirement, Production and Import 
of Steel 

4576. SHRI LAKSHMAN MALLICK 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state ; 

(a) the requirements of steel for the 
country during the current financial year; 

(b) the quantity expected to be produced 
indigenously; 

(c) whether it is proposed to import 
some steel; 

(d) if 50, the quantity proposed to be 
, impOrted and' its value; and 

(e) the countries from which steel is 
proposed to be imported ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) to (d). For the year 
1985-86, the Working Group on Iron and 
Steel has project a demand of 11.2 million 
tonnes of finished steel in the country aaainst 
an estimated indigenous availability of 9.9 
million tonnes. It is nonnal practice to allow 
adequate import of various items of steel to 
meet the. needs of the engineering industry 
and other users. 

(e) Generally, ~tcel is imported from a 
number of countries including Australia, 
Austria, Belgium, Brazil,' Bulgaria, Canada, 
Czechoslovakia, France, Holland, Hungary, 
Italy, Japan. Luxemburg, North Korea, 
Norway, Romania. South Korea. Spa in. 
Switzerland, U.K., U.S.A. and West 
Gemlany. 

Non-Functioning of Urban/Rural Banks 
as per Guidelines of 20-Point 

Programme 

4577. SHRI LAKSHMAN MALLICK: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether any reports 'have been 
received tha t many of the urban and rural 
banks are still not functioning as per 
guidelines of 20-Point Programme; 

(b) if so, the steps taken or proposed to 
be taken in this regard; 

(c) whether Government propose to form 
Committees for each of the rural and urban 
areas of nationalised banks consisting of 
artisans, workers, fa'rmers, Scheduled Castes, 
minority communities, social workers, etc. to 
consider the applications and distribution of 
loans etc. so tha t the people get maximum 
benefits according to 20-Point Programme; 
and 

(d) if so, the details thereof '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) = (a) and (b). In terms 
of RBI instructions issued in September 
1983 urban, banks have to ensure that their 
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advances to priority sectors which include 
beneficiaries under 20 Point Economic Pro· 
gramme are not less than 60% of total 
advances by June 1985. Out of this 25 per 
cent have to be advances to weaker sections. 
R-BI have not received aoy report alleging 
that urban banks are not following the above 
auidttlines. The Regional Rural Bank, and 
rural·branches of commercial banks have also 
stepped up their involvement in programmes 
like IltDP. 

(c) and (d). Government of India in 
August 1983 had advised all States to set up 
Advisory Committees at block level campri-' 
sing of Chairman Block Panchayat Samiti, 
BOO and representatives of banks and State 
Govcsmments. and local MLA and sub-
groups consisting of Lead District Officers. 
Farmers Cooperatives. Association of 
Artisans, Craftsmen and Don-official for look-
ing into the grievances of borrowers under 
IRDP. As per RBl instructions the Divi-
sional/Regional Managers of commercial 
banka are also required to check the propo.-;a Is 
rejected I by branch managers. Further, the 
beneficiaries are identified and their loans 
proposals are sent by DRDAs to the banks. 

Applicability of Liberalised Pension 
Benefits to Employees Retired 

before 1st April, 1985 

457ft SHRI BHOLA NATH SEN : WW 
the Minister of FINANCE be pleased to 
state: 

(a) wbetber some retired Government 
employees have demanded tbat the liberaliaed 
pension benefits announced recently by 
Government for employees retiring on 15t 
April, 1985 should also be made applicable 
for omployees who have retired before 1st 
April. 1985; 

(b) if so, tho details tber~of; 

(c) the contemplation of tbe Government 
in the matter; and 

(d) the steps. if any. taken/proposed to 
ensure that there is no discrimination or 
differontial tre.tment between old $Dd new 
retir«l pmonocl in the matter of pension 
baacftts ? 

1iHB MINlSm& OF STAT.£ IN TiJE 
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MIN·fSTR Y OF F1NANCE (SHRI JANAR.-
DHANA POO:JARY) : (8) Yes, Sir. 

(b) Benefit has been claimed by various 
individuals! Associations front different dates 
·e.g., 1.1.1985/28.2.l985/irrespective of the 
date of retirement. 

(c) In keeping with tht: normal policy, 
Government do not propose to give the bene-
fit from a retrospective date. 

(d) Differentials in pension naturally 
arise when reckonable emoluments for retire-
ment benefits differ. 

}1'oreign Exchange Grants for 
Football Tournament 

4579. SHRI PRIY A RANJAN DAS 
MUNSI : Will the Minister of FINANCE be 
pleased to state : 

(a) whether Government are aware tbat 
foreign exchange grant! arc necessary to run 
the most pres.tiaious International FootbaJ) 
Touranment recognised by FIFA in the name 
of JawabarJal Nehru Gold Cup lnv,itation 
Touranment (Football) heJd eveJ)' year in 
the country; 

(b) if so, whether for the last throe years 
necessary arants f)f foreign exchan," were 
liven; and 

(c) whether a grant of minimum two 
lakh and fifty thousand dollars can be reser" 
ved for this toumammt in a regular manner 
every year to promote sports and internatio-

. nat understanding ? 

THE MINISTER OF Sl'ATE IN llHE 
MINISTRY OF flNANCE (SHill JANAR-
DHANA POOJAR Y): (a) Foreign exchange 
for orpnisina sports ovonts in Jndi.. and 
abroad· is' released after' takins, into', coosidtn .. 
tion total availability and demand of the 
roman eMOMnae for tbe lCOQOI11y. All such 
proposals are considered on merits ami' on 
the recommendations made by the Deptt. of 
YQPtb Affairs.aa4 Sports. 

(b) During the last three years i.e., 1982, 
1983 and 1.984 the orpnisers ;ofl tl:te, JMUhar-
lal Nehru Gold Cup 1I1Viu.·tion; l'~t 
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(Football) have been released foreisn C7t· 
chanp amoudtiog'to US ,. 1,OO;OOO/~, US'S. 
7S.000/<and US S. 3,18,000/- respectively. In 
addition foreign exchange facility was also 
provided for remittaooes to FIFA and AFe. 

(c) It is not possible to reserve foreign 
exchange for any partiallar tournament on 
a reaular basis as suob proposals are con-
sidered after considering the availability of 
foreign exchange in relation to the total 
demand. 

SettiOR up or Pepper Processing Units 

4581. PROF. P. J. KURIEN : Will the 
Minister of COM MERCE be pleased to 
state : 

(a) ~hetb. pepper processing industries 
have D91 been set up in our country; 

(b) if so, whether it is responsible for 
t~ export of pepper products not picking 
up; and 

(c) whether Government propose to set 
up pepper processing un its in the country ? 

'IKE MINIS"TBR. OF STATE IN THE 
M.JNIST.RY OF COMMBRCB (SYRI P. A. 
SANGMA) : (a) to (c). A number of units 
for processing Peppor for p.roduction of 
Pepper Oleoresins and oils and dehydrated 
green pepper have been set up in India. 

The value of export of Pepper oil, Ole-
oresin and dehydrated green pepper had 
jncl'ea~ from R.J. 1.85 crores in 1980·81 to 
Rs. 2.31 crores in 1983-84.' 

Export or De-Hydrated Green Pepper 

4582. PROF. P. J. KURIEN: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) wttether any studY' has been made as 
to the demand potential of de-hydrated green 
pepper in the European countries; 

(b) if so, whether this pepper is being 
exported at, present; and' 

MINISTRY OF COMM,ERCE (SaRI P. A. 
SANOMA) : (a) No separate study on <se-
maod potential of dehydrated grcen pepper 
in European countries bas been undertaken. 

(b) and (c). Major portion of our ex-
port of dehydrated green pepper is to West 
European countries. The total export of 
dehydrated green pepper in 1983-84 was 100 
tonnes valued at Rs. 46.29 lakhs against 64 
toones valued at 29.92 lakhs in 1982-83. 

Export of Oil Cake 

4583. SHRI MOHAN LAL PATEL: 
Win the Minister of COMMERCE be plea .. 
sed to state : 

(a) the quantity of oil cake exported 
during the years 1982-83, 1983-84 and 
1984-85; 

(b) the names of the countrie$ to which 
the oil cake is being exported and the rate 
thereof; 

(c) whether the export of oj) cake bas 
any effect on our consumption and if so, the 
details thereof; and 

(d) Government policy for the export of 
oil cake for the year 1985-86 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SURI P. A. 
SANGMA) : (a) and (b). The quantity and 
value of India's exports of De .. oiled cakes 
(extraction) as per tentative statistics com .. 
piled; during the year 1982-83; 1983-84 and 
1984-85 are given below : 

Quantity: Lakh,MTs 

Value : Rs. crores 

Year Quantity Val. 

1982·83 14.50 168.32 

1983·84 14.47 190.03 

1984-85 14.39 18J .47 
(Bstimated) 

The major export markets for De·oiled cakes 
(0) if se, th."fttaUs thereof? were USSR,' Romania, Poland, Czechoslo-

vakia. GDR, UK, Holland, Sins-pore, 
'THS' )ff(NISTER OF STATE l~ THE Malaysia, Sa,udi Arabia. 
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(c) and (d). Under the current Export 
Policy, export of (i) Ground-nut oil cake 
(expeller variety) (ii) De-oiled groundnut 
cakes containing more than 1 per cent oil: 
and (iii) Expeller cakes all varieties. except 
cottonseed Expeller cakes is not permitted 
Export of (i) De-oiled rice bran (Rice-Bran 
Extraction); (ii) De-oiled ground nut cakes 
(Extraction); (iii) Solvent Extracted Cotton-
seed cakes (Decorticated and undecorticated) 
and (iv) Cottonseed expeller cake is al10wed 
within a limited ceiling, determined for each 
of these items, taking into account the dome-
stic requirements. Export of Soyabean Extrac-
tion/meal; compound cattle and poultry 
feeds; extractions of sal, mango, mahua, 
kokum, sunflower seed and rapeseed is allow-
cd under OGL. 

Rise in PFice of Brass 

4584. SHRI MOHANBHAI PATEL: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether price of brass has been in-
creased recently; 

(b) if so, by how much and the reasons 
therefor; 

(c) whether it bas made any effect on 
the small scale industries; and 

(d) if so, the details thereof and the 
steps being taken to check the rising trend of 
the price in brass ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) and (b). The price of brass is not fixed 
by the Government. This being an alloy of 
copper and zinc, any rise in the price of the, 
two metals may eventually result in the rise 
in price of brass. The price~ of copper and 
zinc metal ate fixed from time to time by a 
Pricing Committee headed by the Ch ief Con-
troller of Imports and Exports. 

. (c) and (d). The majority of the small 
scale industries use locally available brass 
scrap. There is no specific control on the 
price or distribution of brass scrap. 

Export of EngineeFJDK Goods 

4585. SHRI MOHANBHAI PATEL: 

Will the Minister of COMMERCE be pleased 
to state: 

Ca) the names of the countries which are 
importing engineering soods from India; 

(b) the amount of engineering goods 
exported during the years 1982·83, 1983-84 
and \984-85; 

(c) whether there is a decline in the 
export of Indian goods during the year 
1984-85; 

(d) if SiO, the details thereof and main 
reasons therefor; and 

(e) the special efforts Government have 
taken to catch the foreign market in regard 
to increase the export of engineering goods 
during the year 1985-86 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : (a) A statement of the count-
ries importing engineering goods from India 
is attached. 

(b) The provisional tigures of eXpQrt of , 
engineering goods, received from the Enai-
neering Export Promotion Council, during 
1982-83 to 1984-85 are as below :-

Year Value in 
CroTes R$. 

1982-83 1250.00 

1983-84 1170.00 

1983-84 800.00 
(April-December) 

1984-85 905.00 
(April-December) 

(c) Available data upto December, 1984 
shows a 13.1% increase in exports 'against the 
comparable period of 1983 -84 . 

(d) Does not arise. 

(e) The Government have taken a series 
of measures for boosting the export of engi-
neering goods during 1985·86. These, inter .. 
alia, include continuation of the International 
Price Reimbursement Scheme. Uberalisation 
of imports for export 'production, tiber.li .. 
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sation of foreign collaboration and import of 
technology and extension of Import and 
Export Policy from one year to three years. 

Afghanistan 

Algeria 

A.R.E 
Argentina 

Australia 

Austria 

Bahrein 

Bangladesh 

Barbados 

Belgium 

Benin 

Bolivia 

Brazil 

Bulgaria 

Burma 

Cambodia 

Cameroons 

Canada 

Canary, Island 

Chile 

China P.R. 

Statemeut 

Colombia (Kampuchja) 

Cuba 

Cyprus 

Czechoslovak ia 

Denmark 

Equador 

Ethiopia 

Fiji 

'Pinland 
,~ ,·,'Fraooe' .. ' 

Gambia 

Germany-DR 

Gennany-FR. 

Ghana 

Greece 

Gautemala 

Guinea 

Guiana 

Hollands 
Hong Kong 

Hungary 

Indonesia 

Iran 

Iraq 

Ireland 

Italy 

Ivory Coast 

Jamaica 

Japan 

Jordan 

Kenya 

Kuwait 

Laos 

Lebanon 

Lesotho 

Liberia 

Libya 

Malagasy 

Malawi 

Malaysia 

Maldives 

Malta 

Mauritius 

Mexico 

~orocco. 

Mozambique 
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Nepal 

New Caledon 

New Guinea & Papua 

New Zealand 

Nigeria 

North ~orea 

Norway 

Oman (Muscat) 

Pakistan 

Panama 

Paraguay 

Peru 

Philippines 

Poland 

Puerto Rico 

Qatar 

Rumania 

Rwanda 

Saudi Arabia 

Senegal 

Seychelles 

Sierra Leone 

Singapore 

Somalia 

South Korea 

South Yemen-PDRY 

Spain 

Sri Lanka 

Sudan 

Surinam 

Swaziland 

Sweeden 

Switzerland 

Syria 

Taiwan 
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TIIl.nia 
T1laJla~d. 

Togo Island 

Trinidad 

Tunisia 

Turkey 

Uganda 

United Arab 

Emirates (Abu Dhabi & Dubaj) 
U.K. 
U.S. 

U.S.S.R. 

Uruguay 

Venezuela 

Vietnam 

Yemen Arab Republic 

Yugoslavia 

Zaire 

Zambia 

Zimbabwe 

Export of Important 1 tems during 
Current Year 

4586. SHRI K. PRADHANI : Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the important items that are goina to 
be exported from our country during the 
year; 

(b) to which countries; 

Cc) the quantum of gOOd8; 

(d) the value of goods; and 

(e) whether for foreign exchall3~ ()1 not '! 

THE MINISTER OF STATE IN t'HE 
MINISTRY OF COMMERCE (~~~I ~. A. 
SANGMA) : (a) to (e). The principal com-
1l'loditios of In~ia98 exports by ordtl,. .. lue 
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09t!.;.84) included crude oil and petroleUm 
products. &ems and jewellery, readymade 
garments, tea. machinerY and transport equip .. 
ment. iton ore, leather and leatber manufac-
"totes, marine products, vegetables and fruits 
(includ'inl cashew kemats), chemicals and 
atlied products, cotton fabrics" metals manu-
'actute~ (excluding iron and steel), handmade 
catPetS'; coffee, jute manufactures, tobacco 
un-manufactured, raw cotton and 011 cakes. 

With rc,gards to directional pattern 
India's main markets of exports during 1983-
84 included USA, USSR, Japan, UK, Federal 
Republic of Germany, Saudi Arabia, United 
Arab Emirates, Hong Kong, Belgi urn, Singa-
pore, Netherlands and Italy. 

The commodity-wise and country-wise 
statistics of exports for 1982-83. 1983-84 and 
for tbe first half of 1984-85 are contained in 
the Annual Report, 1984-85, of the Ministry 
of Commerce and Supply. The commodity-
wise details subsequent to April-September, 
1984 are Dot yet available. Out exports are 
made to General Currency Area as well 
as to the Rupee payment area. 

Import of Steel Pallets from ladia 
to l\lexico 

4587. SHRI BANW ARI LAL PlJROHIT: 
Will the Minister of COMMERCE be plea-
sed to sta.te: . 

(a) wbother an), agreement have been 
made with Mexico to import sleel pallets 
from India; 

(b) if so, .full detail. of the aareement; 
and 

(c) tIl6 time by whicb Mexico will 
receiye the steel p,,"eta? 

THE. MtMSTBtt' OF STATE IN THS 
MINISTlty OF COMMER.CB (SHlU P. A. 
SANGMA) : (a) to (c). No Alreeincnt as 
sUCb, Jia$ been made wttb Mexico to export 
irod ore pellm from India. 

A Mexican industrial deleption which 
_s 00' a visit to l .. dia, itt die third \WCk of 
Mardl, ".5, .aa'dilCuilicRlS witb' ofticerB of 
JJtpaftmedt'.r' ... oD 11S-19Cb'MafCh, 1-98" 

when tbe question of export of iron ore pel .. 
lets to Mexico also came up for discussion. 
The Mexicans indicated tbeir interest in tbe 
import of about 0.5 MT pellets from Kudre-
mUkh. They were apprised of the quality 
parametres of the pellets to be manufactured 
at the Mangalore Pellet Plant and also intor-
med that Kudremukh will be able to supply 
pellets from Mangalore Pellet Plant by Octo-
ber-November 85. The finalisation of coo-
tract would depend upon the test results that 
will be undertaken by the Mexicans after the 
Plant goes into production. 

Tasser Silk Cultivation in Orissa 

4588. SHRI ANANTA PRASAD 
SETHI: Will the Minister of SUPPLY AND 
tEXTILES be pleased to state : 

(a) the names of the districts in Orissa 
where tusser silk cultivation is under opera· 
tion; and 

(b) whether Government have any 
proposal to extend this tusser silk cultivation 
to some other districts of Orissa ? 

THE MINISTER OF STATE OF THE 
"oIINlSTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH): 
(a) Tbe main districts practising tasar cul-
ture in Orissa are Mayurbanj, Sundergarh. 
Keonjhar and Sambalpur. Small pockets of 
tasar growing areas are also found in 
Cuttack, Bafa!-ore and Denkanal districts. 

(b) There are programmes to extend 
tasar culture to all potential a reas of the 
State. 

[Translation] 

Directorate for Disposal of Goods 
Lyiol io Customs Godowns 

4589. SHR:IMATI CHANDRA BHANU 
DEVI : WiU the Minister of FINANCE be 
pleased to state whether Government propose 
to set up a Directorate for tbe timely and 
speedy disposal of goods lying in various 
pdowns of tIae Customs Departments ? 

THe MINlSfER OF STATE IN 
THE MINISTRY OF FJNANCE (SHRI 
J~AItOHANA POOJARY) : No, Sir. 
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Facilities Proposed. for Class 1\1 and 
IV Employees of L. I. C. 

4590. SHRI HARISH RAWAT: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether any talks were held last 
month regarding the demands between the 
high officers of the Life Insurance Corpora .. 
tion and the represe.ltatives of its employees' 
union; and 

(b) if so, the details of tile facilities 
proposed for the Class III and IV employees 
of the Corporation? 

THE MINISTER OF STATE IN 
THE MlNISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (al Yes, Sir. 
Talks were held in February, 19~5 between 
the Management of the Life Insurance Cor-
poration and the representatives of the 
cmployecs~ unions. 

(b) Based on the understanding reached 
between the Management and the Employees' 
Unions, Government issued a Notification 
under Section 48 of the Life Insurance 
Corpora t ion of India Act, 1956 on the 1 J th 
April, 19~5. revising the terms and conditions 
of service of Class III and IV employees of 
the Corporation. 

Change in CrJteria Adopted for 
Opening of Commercial Banks in 

Hill Areas 

4591. SHRI HARISH RAWAT : Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether Government have any propo-
sal to change the existing criteria adopted 
for opening commercial banks in hiU ar,:as 
throughout the country; 

(b) if not, whether Government are 
aware that larger parts of .these areas are 
not getting the facilitiej which arc being 
provided by these banks; and ' 

(c) jf so, the steps Gcvernmen,t propose 
to take to ensure that these facilities are 
JDade availabJe in all the parts of hill areas? 

TJiE MINISTER OF STATE IN 

THE MINISTR Y OF FINANCE (SHlU 
JANARDHANA POOJARY): (a) to (c). 
The basic objectives of th~ branch expansion 
policy have been to accelerate the pace of 
expansion of bank offices in the unbanked 
rural and semi-urban areas. Under the 
branch licensing policy for the period Alpril 
1982 to March 1985, Hilly Regions, reg ons 
sparesely populated and tribal areas were 
given special considera tion and branch 
expansion in such areas was allowed on a 
comparatively liberal basis. Centres for 
opening bank offices are generally identified 
by State Governments and they are expected 
to take into account special needs of diffe-
rent areas including Hilly Regions. The 
branch expansion policy for the Seventh 
Five Year Plan Period has not yet been 
finalised. 

[English} 

Diversion of Amount Sanetioned for 
Various Projects by Mlnlstrlcs 

4592. SHRI JAGANNATH PATTNAJK : 
\V111 the ~t lnister of FINANCE be pleased 
to ~tate : 

(a) the respective amounts sanctioncJ 
by Government for various projects and 
works for 1984-85 which lapsed on 3 J 
March, 1985, Ministry-wise; 

(b) whether cases have come to tbe 
notice of Government that the sanctioned 
amounts were diverted by the Ministries to 
other projects and works during 1984 .. 8S: 
and 

(c) if so, t :lC details thereof '1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to. (e). 
The appropriation accounts for the year 
}9S4-MS have not yet been finalised. As per 
~h~ recomm'endations of the Business Advi .. 
sury Committee of Lok Sabha, the date 
prcs~ribed for the finalisation of appropria-
tion accounts for 1984-8S is 30th November, 
1985. ' 

It may, however, be added that tbe 
projC(;ts' estimates prepared by tbe DcPCirt ... 
8lOllts cQnce~lle<1 ate apprQveu by JJl~ 
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Expenditure Finance Comrnittee/Publ ie 
Investment Board, as the case may be, and 
the funds are provided in the Budget after 
approval by the Planning Commission etc. 
as a part .of annual plan exercise. The 
amounts provided for the various projects 
approved for 1984-85 were indicated in the 
Budget documents/demand s for grants 
Ministry-wise, presented to Parliament. The 
amounts actually spent upto 31st March 
1985 and funds which lapsed on that date 
will be compiled by t he respective accoun-
ting authorities of the Depertments concern-
ed. These figures are compiled financial 
year-wise and in due course placed on the 
Table of each House of Pari iament in the 
form or" appropriation accoun ls. The 
Ministry of Finance do not maintain cen-
trally any statistics with regard to the utilisa-
tion of amounts as ianctioned in the annual 
plan or diversions, if any, of sanctioned 
amounts of one project for utilisation for 
another. 

Lignite R(..serv{'s .~ound jn Kapuradi 
in Barmer District, Rajasthan 

4593. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether the Union Government bave 
completed a comprehensive survey tbrouah 
Mineral Exploration Corporation Limited 
and Geological Survey of India in Kapuradi 
village in Darmer District of Rajasthan; and 

(b) if so, the estimated quantity of 
lignite reserves found and the details of the 
project report thereof ? 

THE MINISTER OF STEEL. MINES 
AND COAL (SHRI VASANT SATHE): 
(a) No, Sir. 

(b) The Mineral Exploration Corpora-
tion, on the basis of exploration and labora-
tory work done up to 1.10.84 vas made an 
interim estimate of 78.67 milJion tonnes of 
gross lignite reserves within 1; 15 lignite 
Qverburden ra tio in combined and middle 
l~ite horizons in Kapuradi. Projects for 
mining the lignite can' be 'drawn up· only 
after closer driUiDi is completed. 

WrittiDI Off of Interest on Loans 
Taken by Small Scale Industries from 

Nationalised Banks 

4594. SHRI ASUTOSH LAW : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether Union Government have 
~ny proposal to write off the interests 
accrued on the loans taken by the sick 
small scale industries from the different 
nationalised banks which are overdue for 
many years; 

(b) whcth~r considering the deplorable 
condition of the industries in West Bengal, 
Union Government have any proposal to 
reduce bank interest in case of loans taken 
by the sick small s~ale industries; 

(c \ if so, the dctai Is thereof; and 

(d) if not, the reasons thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRt 
JANARDHANA POOJAR Y) : (a) No, Sir. 

(b) There is no proposal under the 
consideration of Government of India to 
reduce bank interest in case of loans taken 
hy the sick small scale industries in West 
Bengal. 

(c) Does not arise. 

(d) Reserve Bank of India bas allowed 
Banks some discretion to reduce their rates 
of interest on a case by case basis where 
the rehabilitation of a sick unit, eon5idered 
viable, so necessitates. 

Sblfting of SunfJag Steel Plant from 
Bhanclara 

459S. SHRI MUKUL WASNIK: Will 
the Minister of STEEL, MINES AND 
COAL be pleased to state : 

(a) whether Government are aware of 
the reported shifting of Sunflag Steel Plant 
from Bbandara due to tbe noo-availability 
of adequate water supply; and 

(b) if so, the action taken to retain tbe 
plant at Bbandara ? 



THE MINISTER OF STAT!! IN THE 
DEPAItTM£NT OF STEEL (58'1l1 K. 
NA TW AR SI'NOH) : (a) No, Sir. No propo-
sal has been received by Government reques-
ttfta for the shifting of the Sunfiag Steel 
Plant from Bhandara. 

(b) Does not ar ise. 

Miller's Worki. Sel'eD Days a Week 

4~. SHRI Y. P. YOGESH: Will the 
Minister of STEEL, MINES AND COAL be 
pleased to state : 

(a) whether miners under the Coal India 
Ltd. ate being made to work on an the seven 
days of a week by paying massive amount 
of overtime allowan~e in contravention of 
the Mines Act; 

(b) if so, the amount of Overtime Allo-
wance paid to miners every month during 
the period from January 1982 to February 
J985; and 

(c) the action Government propose to 
take apinst the management of all coal 
mines for making the miners to work for 
seven days a week without giving them rest 
for one day during the week ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) Coal miners under Coal India Ltd. are 
not beioa made to work on all the seven 
days of the week in violation of the Mine! 
Act. The opencast mines are worked on all 
the &even days of the week but the provi· 
sions of Mines Act are duly observed by 
,iving' staggered weekly day of rest to the 
workers. Some of the underground mines are 
also occasionally worked on weekly days of 
rest for attending to maintenance jobs etc. 
a.od, in such cases compensattJry leave is 
allowed to the workers and they are also 
paid double the normal wages as reqltired 
under the Mines Act. 

(b) The details of rest day wales paid 
to workers are being collected and' wfil be 
laid on the ~able of the House. 

(c) Does not arise. 

ape.... of IIraDdIII of Sta. 8iII* 
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4597. KUMARI PUSHPA OSVI: Wi" 
the Minister of FINANCE be pJasod to 
state : 

(a) whether State Bank of India has 
opened its branches in dealing exclusivelY 
for the development of agriculture; 

(b) if so, the number of branches for 
the development of agriculture opened in 
Madhya Pradesh so far; 

(c) the amount of credit and other 
assistance given by Agriculture Development 
Bank branches of SBI in that State in 
1984-85; and 

(d) the details of the measurts taken by 
Stale Bank of India for the devel<,pment of 
agriculture in that State? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDRANA POOJAR Y) : (a) and (b). 
State Bank of India has set up Agriculture 
Develol'n1ent Branches mainly f<lf ft"'~ing 
activities relating to Agricu1tu~ and Ilural 
Development. According to available infor-
mation, 31 such branches are reported to be 
functioning in Madhya Pradesh. 

(c) Da.. rcportin8 system of tbe 
RosoJ've Bank of India does not yield iDfor-
mation in the manner asked for. 

(d) Over the years, banks includins State 
Bank of India have taken several m~ures 
to increase their len dings to Agriculture. 
These include adoption of simplified loan 
application forms, relaxation of security and 
matgin norms. deleption or ade .. te ditcre-
tionary powers to ]tranch Maaaatft. di ... 1 
of loan applications within stipUJ ... , 'time 
limit, provision or concessional rates of 
interest to small farmers etc. 

Guidelines (Slued for Improvement In 
Worklba of Bra .... or SOl In 

Madhya Pradesh 

4598. K.UMAlU PUSHPA DEVI: Will 
the Minister or FINANCE be pleased to 
state: 
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(a) w8Idler Gov .... 1IIIIt are _ .. ,bat 
there is a Ireater 1'IOId -for briQiDa about .. 
all-round improvement in the working of 
&M va ... -brpcba of State Bauk of Ind ia 
ill Madbya Ptadab; 

(b) jf so, the guidelines sen t to the Head 
0fBce of SBI to brins about changes in the 
existing services like customer services, 
maintaining discipline and punctuality in 
the various branches of S81 in Madhya 
Pradesh; 

(c) tile instruction, issued by Head office 
of SBI to its Madhya Pradesh branches for 
implementing tbose juidelines; and 

(d) the details of the steps taken to 
impr~ve f.bo servjces of SBI branches in 
Madhya pradah 1 

THE MINISTER OF ST A TE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR V) : (a). Govern-
ment havo Ilot received aay specific comp-
Iabat. about the workina of State Bank of 
India branches in Madhya Pradesh. 

(b) to (d). Instructions have been issued 
by Government from time to time to all 
public sector banks includinB State Bank of 
Jodia ompbasising the need for improving 
customer service. punctuality in attendance, 
maiDk:nance of discipline, etc. It has been 
recently impressed upon aU tbe Banks that 
with a view to making the branchol function 
more oi&elivcly, the senior and top execu w 

Uvu of banks should make surprise visits 
to bank braru;bes .,nd oflicfi. particularly 
befOtt the commencement of office hours and 
the close of office hours. These steps are 
expected to improve punctuality, discipline as 
al_ custQmer tlUVice. 

The State Bank of India has reperted 
that tho iostructions issued by Government 
are circulated to all i. offices including those 
io MadJ.tya P.rad-ll and are being complied 
with. 

T"~. ctv• of V"''''antM lntn .... 
~ ~M., .......... , Karnataka 

4S9~. SHRI V. S. KI\ISMNA lYRa: 
Will the Minister of STEEL, MINES AND 
COAl. . , ,,<f~ ~,~ tQ ..,to ; 

<a) whether Visvesvaraya Iron an4 Steel 
Ltd., Bhadravathi, Kamataka was: running 
UIleW losl durin, 1984 .. 85; 

(b) if so, the causes of the losses; and 

(c) whether there is any proposal for 
takina over of the above concern by the 
Steel Authority of India Ltd .1 

THE MINISTER OF STATE IN THE 
DEPAR.TMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) Yes, Sir. 

(b) The major causes for the loss during 
1984-85 were: recession in the steel industry, 
high cost of imported raw materials, power 
cut$ imposed by the Karnataka ElectriQit)' 
Board, increase in power tariff and increase 
in other variable costs. 

(c) A request bas been made by the 
Government of Karnataks to the Governm~l)t 
of India for take over of Visvesvaraya Iron 
and Steel Limited which is under 
consideration. 

Brillgiaa the Liaison OtBces Set U! b, 
Foreign Companies wUbio tbe Purview 

of Direct Taxes 

4600. SaRI CHINTAMANI JENA: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether a large number of foreign 
companies have set up their liaison otDces in 
India; 

(b) whether such. liaison offices are exemp· 
tecl from paying any income tax or wealth 
tax although they are earning lot of money 
in India; and 

(c) if so, the action Government propose 
tq tau to britlJ suc;h liaison offices .,ithin 
tile purlliew of 4i.r~ct taxes 1 

THE MINISTEli OF STATE IN THE 
MINISTRY OF' FINANCE (sttaI J.N~" 
DHANA POOJAR Y) : (a) As per fiBures 
furn~shed by the Reserve Bank of I~c1ia, al 
on 1.4.19$5, there were 282 liaison 6flices of 
foreign COQ')panfes functioQing in India. 

(b) No, Sir. 

('CJ) DGIs, aot arise. 
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Utlilsatioa of Fire-clay Resourees 

4601. SHRI C. P. THAKUR: Win the 
Minister of STEEL, MINES AND COAL 
be pleased to state : 

(a) whether coal mmmg operations are 
being carried on in Bihar by subsidiaries of 
the Coal India Ltd; 

(b) whether together with coal, fire-clay 
is found and when coal is mined this fire-
clay is removed as overburden and thrown 
away; and 

(c) the action being taken to stop this 
wasteful mining of fire-clay and to property 
utilise the fire-clay resources with which 
Bihar is endowed for encouraging re-fractory 
industri es 1 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI V ASANT SA THE) : 
(a) Yes, Sir. 

(b) The information in respect of three 
subsidiary coal companies viz. BCCL, CCL 
and ECL who carry out mining operation in 
Bihar is given below 

CCL : Sporadic occurence of fire-clay 
has been noticed in the overburden of a few 
opencast coal mines. These deposits occur 
in small and isolated pockets or as thin im-
persistant and lenticular bands confined to 
local patches. When coal is mined, the fire-
clay which is in thin layers, is removed along-
with overburden. The opencast mines are 
l'tiShly mechanised where heavy blasting in 
resorted to and under such circumstances, it 
is very difficult to win thin layers of fire-clay 
separately without adversely affecting the 
coal mining operation. 

BCCL: While removing overburden/ 
diUioi a new mines, fire-clay is not always 
found at all the places and when found it is 
not always sufficient io quantity and quality 
for commercial use. 

EeL: iTogetber with coal, fire-clay is 
alsO found at certain places and whenever 
coal is mined by opencast method this 
fiIe-clay·is removed as overburden. Since the 
thickness of thct,fire-c)ay is not much and the 
quality of fire-clay is. inferior,. DO separate 

arranaemcnt is heiDI made to mine this in-
ferior quality of fire-clay. 

(c) Fire-clay and coal Icncrally occur 
together and have been described as associa-
ted minerals. Certain instructions have al· 
ready been issued to State Governments 
for their consideration. while considerina 
application for grant of prospecting licenses/ 
minioa leases for fire-clay. These are: 

(I) If a fire-clay area is on top of a 
coal bearing area which is already 
being worked by a coal company, 
no lease to a private person 
should be granted. If, however, 
extraction of fire-clay is necessary 
in order to feed some industry based 
00 this mineral, the coal company 
doing the underground mining 
should be asked to extract tbe fire-
clay and meet the requirements of 
the industry. 

(2) If a fire-clay area is on top of a coal 
bearing area but the coal is Dot 
being mined, then also, the mining 
lease should ordinarily be given to 
the coal company concerned. Whe-
ther a particular area is coal bearing 
area or not, can be ascertained by 
the State Government by making a 
reference to the Geological Survey 
of India, Calcutta, Mineral Explora-
tion Corporation9 Nagpur, Central 
Mine Planning and Design Institute, 
Ranchi, concerned coal comps oy 
and the Geology Department of the 
State Government. It should be 
possible for these agencies to indi-
cate whether a particular area has 
coal underneath or not. 

However, the State and Mining Corporation 
could undertake the mining of fireclay with 
the concurrence of the coal~company, subject 
to terms and conditions as may be agreed to 
by Coal India Ltd. and an agreement with 
the concerned coal company .incorporating 
these terms and conditions. 

The Bharat Coking Coal Ltd., Eastern 
Coalfields Ltd. and Central Coalfields Ltd. 
who carry out mining operations in Bihar 
have stated that : 

(i) No private' party'· has 8pl'toaChed 
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them for meeting their fireclay 
requiremeats; and 

(ji) No State Government agency or 
State Mining Corporation has asked 
for permission from these companies 
for fire-c1ay mining in coal bearing 
areas. 

Utilisatfon of Services of Practising 
Cost A~tants by Financla I 

Institutions 

4602. SMRl VISHNU MODI: 
SHRI SHANTI DHARIWAL : 

Will the Minister of FINANCE be plea-
sed to state : 

(a) whether all the financial institutions 
like Industrial Development Bank of India, 
Industrial Credit and Investment Corporation 
of India, Industrial Finance Corporation of 
India and Industrial Reconstruction Corpo-
ration of India have agreed in principle to 
utilise the services of practising cost account-
tants for diagnosing the causes of sickness 
and suggest remedial measures, working out 
rehabilitation plans for their assisted sick 
industrial units, and for concurrent cost audit 
of loanee industries; and 

(b) if' so, when this measure will be put 
into practice to the required extent and 
whether nationalised banks will a1so consider 
to fonow suit in their own way in respect of 
their assisted private ventures? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRT JANAR-
J?HANA. POOJARY) : (a) On a representa-
tIOn received from the Institute of Cost and 
Works Accountant of India, the all India fin-
ancial institutions like Indu~trial Development 
Bank o~ India, Industrial Finance Corporation 
of India. Industrial Credit and Investment 
Corporation of India. etc. have indicated their 
willingness to 'Consider using the services of 
Cost Accountants for undertaking work rela-
ting to diagnostic studies an d reha bi litation 
of sick units as and when considered 
necessary. 

(0) Reserve Bank of India has no pro-
. poul, at this stage, to i~sue any instructions 
to .the ~mercial banks in this regard. 

However, commercial banks can, in their 
discretion and if they so consider it necessary, 
also utilise the services of Cost Accountants. 

Diversion of Funds by Sethia Firm 

4603. SHRI BHOLA NATH SEN: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether his attention has been drawn 
to the news-item captioned "Assam Govern-
ment fears diversion of funds by Sethi a firms" 
appeared in 'The Times of India' of 26 March, 
1985; 

(b) if so, the details thereof; 

(c) whether Government have received 
any report of diversion of funds by Sethia 
firms and/or of attempts to sell Rajendra 
Sethia's shares in Jokhai India, which are 
he'd as collateral security for one segment of 
the muttimillion pound sterling loan taken by 
him from the London Branch of Punjab 
National Bank; 

(d) if so, the details thereof; 

(e) the steps taken/proposed to prevent 
diversion of funds by Sethia firms; and 

(f) the suggestions of Government of 
Assam in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARV) : (a) Yes. Sir, Govern-
ment has seen the news-item. 

(b) to (e). The Reserve Bank of India 
has reported that 100% shares of lokai 
Holdings Limited, which holds 74% of the 
share ill the Jokai India Limited, an Indian 
Company. are held a~ collateral security by 
the London Branch of Punjab National Bank 
in respect of some of its advances to the 
ESA L Commodity Ltd. (now under liquida-
tion). Since the borrowing companies have 
been ordered to be wound up in November, 
1984, the bank would like to take steps to 
recover its secured advances by disposing of 
the available securities. A few parties in 
India are interested in buying the lokai 
India's shares under pledge to Punjab Natio-
nal Bank. However, the Punjab National 
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Bank has been instructed by the Reserve 
Bank of India not to dispose of the share in 
lokai Holdings without its prior app~ovat. 

(f) Government in the Ministry of 
Finance has not received any proposal from 
the Government of Assam in this regard. 

Violation of Excise Rules by M Is. 
Indian l\fetal and Ferro Alloys 

Ltd. Orissa 

4604. SHRI SITARAM J. GAVALI : 
SHRI M. RAGHUMA REDDY 

Will the Minister of FINANCE be 
p leased to state : 

(a) whether Mis Indian Metals and Ferro 
Alloys Ltd. Orissa have been manufacturing 
charge chrome without required 1icence and 
permission of Union Government; and 

(b) if· so, whether Government have 
taken any action against the firm for viola-
tion of Central Excise Act and the rules made 
thereunder? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) ; (a) and (b). Mis. 
Indian Metals and Ferro Alloys Ltd., Orissa, 
have been given a Central Excise Licence for 
the manufacture of charge chrome in August 
1983. A notice to amend the said licence has 
heen issued to the Company under the pro-
visions of Central Excise law. . 

lJ nderground fires in CoaJ Mines 

4605. SHRI B. B. RAMAIAH : Will the 
Minister of STEEL, MINES AND COAL be 
pleased to state : 

(a) whether underground fires are raging 
in coal mines for long; 

(b) if so, the total estimated losses suf-
fered so far due to these underground fires; 
and 

(c) the corrective steps taken or proposed 
to be taken? 

ted most of which occured prior to nationaJi-
sat ion of Coal Mines. These fires are being 
kept unde r control by sealing and other suit-
able measures. 

(b) About 0.115 m.t. of coal is 
estimated to have been lost due to under-
ground fires. However, certain reserves of 
coal are locked up for sometime and will be 
recovered for extraction as soon as conditions 
within the sealed off areas permit. 

(c) The following corrective steps have 
been taken to control the underground fires. 

I. For existing underground fires : 

(i) The underground fires have been 
sealed by construction isolation/fire 
stoppings around the affected 
areas. 

(ii) Atmosphere behind the stoppings is 
regularly monitored to ascertain the 
condition of fire. 

(iii) Strengthening of the stoppings. flush-
ing inert gas (nitrogen, carbon-
dioxide) behind the stoppings 
injunction of bentonite/cement in 
the affected areas etc. 

n. To prevent occurence of underground 
fire: 

In order to prevent occurence of under-
ground fires precautions, as prescribed in the 
Coal Mines Regulations, like formation of 
penals, use of fire resistant materials under .. 
ground extraction with stowing etc. are taken. 
In case if any fires occur prompt and effective 
measures arc taken to deal with the situation 
by adopting a11 modern fire fighting techniques 
viz. 

(a) Sealing off the area by means of 
fire stoppings. 

(b) lnjection of carbon Dioxide (CO.) 
or nitrogen to the seat of fire. 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) Yes, Sir. There are some undersround 
fires in colleries of Bharat CokinS Coal Limi .. 

(c) Injection of bentonite and cement in 
the pillars near fire stoppings. 

(d) StowinS·of sand in the pllaries. 



191 VAISAKHA 6. 1907 (SAKA) Wrilleta AhSw~rl 198 

I Trans lat ion] 

Gaya District Resident's FlIed Deposits 
in Nationalised Banks 

4606 .. SHRI RAMASHRA Y PRASAD 
SINGH: Will the Minister of FINANCE 
be pJeased to state : 

(a) the amount fixed deposits of the 
residents of Gaya District in the nationali-
sed banks situated in this district as on 31 
March, 1985; 

(b) the percentage of these fixed deposits 
to Joans given to the residents of the districts· , 
and 

(c) the amount of loans distributed to 
the farmers for the purchase of agricultural 
implements and fertilizers and the amount 
given for the development of small scale 
and cottage industries in Gaya District? 

THE MINJSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) : (a) .and (b). Reserve 
Bank of India have reported that breakup 
of fixed deposits with public sector banks in 
Gaya district is not available with them. 
However, total deposits. advances and credit-
deposit ratio of all Scheduled Commercial 
banks in the district of Gaya for the last 
three years are given below : 

(Amt. in Rs. crores) 

March March March 
) 982 1983 1984 

1. Deposits 64.73 76.99 89.88 
2. Advances 2~.78 25.70 29.31 

3. C & D 32.1 33.4 32.6 
Ratio (%) 

. (c) Separate data on loans in Gaya dis-
trict to farmers for purchase of agricultura 1 
implements and fertiJizers are not available. 
However.' under the District Credit Plan 
1983.85 for Gaya district an aggregate 
amount of Rs. 591.84 lakhs, was disbursed by 
all banks to farmers for agricultural and 
allied activities. Under Annual Action Plan 
for 1985, an outlay of Rs. 420.45 lakhs has 
been provided for advances for agricultural 
and allied activities in Gaya district. 

For small scale industries (which include 
cottage industries) a sum of &S. 117.82 lakhs 
was disbursed under District Credit Plan 
1983-85, and provision of Rs. 188.70 lakhs 
bas been made under Annual Action Plan 
for 1985 Gaya district. 

Coal Productioll 

4607. SHRI LALA RAM KEN Will 
the Minister of STEEL. MINES AND 
COAL be pleased to state : 

{a) the monthly quantum of soft cok.e 
obtained from mines in India; 

(b) the quantity of soft coke out of it 
given to Rajasthan as against its actual 
demand; 

(c) the process in~'olved in converting 
this coal obtained from mines into soft coke 
and supplying the same to the consumers; 

(d) whether the quality of this coal has 
been deteriorating day by day for the 
past few years; 

(e) whether 25 per cent of the coal given 
to the consumers against their ration cards 
consists of stone and dust; and 

(f) if so, tbe steps proposed to be taken 
to improve the quality ? 

THE M1NISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) During 1984-85. the total pwduction of 
soft coke from the mines of Coal India was 
15.88 lakh tonnes, which comes to an aver .. 
age of 1.32 lakh tonnes per month. 

(b) Despatch of soft coke to Rajasthan 
'Was 17,700 tonnes during 1984-85 against the 
demand of 36,000 tonnes. . 

(c) Soft coke is produced by stacking 
coking coal and non-coking c0al in heaps 
and burning them. In the process the volatile 
content of coal is removed. After burning 
for 72 hours, the fire is quenched with water 
and thus coal is converted into soft coke. 
Soft coke is despatched to the States as per 
the ceiling limit fixed by Railways for allot-
ment of wagons. Balance is supplied by road 
if required by State Governments. The State 
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Governments further distribute to the public 
as per their public distribution system. 

(d) There has been no such deterioration 
in the quality of soft coke. 

(e) No, Sir. 

(f) Regular inspection of quality is car-
ried out by the coal companies. There are 
Quality Control Departments in coal com-
panies for this purpose. Complaints are in-
vestigated into and wher{;!ver needed, correc-
tive action is taken. 

[English] 

Income Tax Arrears against ~"ilOl 
Personali ties 

4603. SHRI RAM BHAGAT PASWAN : 
Will tIle Minister of f lNANCE be pleased 
to state: 

(a \ the amount of income ta x a !Tea r 
pending r~alj..;a.tlon from the aio.:tors, actresses 
producers, directors and other film persoDaJi-
ties as on 3 t March, 1985; 

(b) whether income tax arrears from 
those film personalities who have died 
during the last three years with huge arrears 
to be paid has been realised; and 

(c) if not. the reasons thereof and the 
details thereof 'l 

THE M1NISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y); (a) The Department 
maintains dossiers in cases of film actors, 
actresses, producers, directors and other film 
personalities where income-tax arrears exceed 
Rs. 1 lakh. As on 31.12.19M4, Rs. 12.38 
crores was outstanding against such as.)I.':':-'-
sees. 

(b) and (c). There are eight cases of film 
personalities referred to part ((1) above who 
are not alive and against \\hom income- tax 
demand of Rs. 58.26 ]akh.. was outstanding 
as on 31.12.1984. Out of this, a sum of 
Rs. 22.48 lakhs is not enforceable. 

The demands were outstanding mainly 
on account of the appeals/references pending 
before the Appel1ate Authoritios Courta. 

Vigilance Machinery in Public Sedor 
Ila.Qks 

4609. SHRI LAKSHMAN MALLICK: 
Will the Minister of FINANCE be pleased 
to state; 

(a) whether public sector banks are also 
havill8 vigil~ce macbinery; 

(b) jf so, whether alJ the public sector 
banks have been following the prescribed 
procedure to strengthen their vigilance 
machinery; 

(c) whether some cases regarding unsatis-
factory arrangements of strengthening vigi. 
lance machinery in banks have come to the 
notice of Government; and 

(d) if so. the details thereof '! 

THE MINISTER OF STATE IN THE 
MiNISTRY OF FINANCE (SHRI JANAR-
DUANA POOJARY): (a) and (b). YOSt 
Sir. 

(c) No. Sir. 

(d) Does not arise. 

Import and Export of Sugar by STC 

4610. SHRI G. S. GHOLAP: Will the 
Minister of COMMERCE be pleased to state: 

(a) whether India has signed a contract 
for importing 3 lakh tonnes of sugar through 
the State Trading Corporation this year; 

(b) whether the price of sugar has fallen 
in the international market; 

(c) the quantity of sugar imported and 
exported during the financial year 1984-85 
and tbe value thereof; 

(d) whether Government have provided 
Rs. 200 crores for reimbursement of losses to 
the State Trading Corporation for import and 
export of sugar; and 

te) the reasons for export and import 
being run at ~ne and same time? 

THE M1NISTER OF STATE IN THE 
MINISTRY OF COMMEltCB (SHlU P'. A. 
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SANGMA): Ca} A quantity of. S lakh MTs 
of sugar has been contract04 for import in 
the period April to August, 1985'. 

(b) The international price of sugar has 
been decliniRI since Feb rura y , 1985 and is 
presently ruling at US • 130-135 per metric 
tonne FOB West European Ports. 

(c) Export and import of sugar in 1984-85 
have been as under : 

Qty. in 
Lakh MIs. 

Value ill 

Rs. crores 
----_-- ,-------_ ... _._--

Export 1.54 35.84 FOB 

Import 4.96 113.50 elF 

(d) An amount of Rs. 34. 48 crores was 
released to STC as reimbursement of losses 
on export of sugar during 1984-85. A sum 
of Rs. 1.87 crores was releas.ed as reimburse-
ment of losses on import of sugar during 
1984-85. 

(e) The export was undertaken in partial 
fulfilment of International Agreement. Import 
had to be arranged for ensuring domestic 
availability and checking price rise. 

l Trans/at iOll] 

Production and Export of Opium 

4611. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of FINA-
NCE be pleased to state: 

(a) the quantum of opium produced 
during the last three years; 

(b) the nan1es of tbe countries to which 
exported; and 

(0) tile total amount of foreian exchaoac 
earDcd. year-wise details thereof 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANAllDHANA POOJAltY) : (a) The quan-
tum of opium produced' durin. the last three 
years is as fottows: 

Crop year 

1981-82 

1982-83 

1983-84 

Quantity at 9QoC 
(in toD008) 

935 

997 

447 

(b) Opium was exported to tbe U.S.A., 
the U.K., the U.S.S.R., Japan, France 
Bangladesh, Taiwan, Portugal, Holland, 
Norway, F.R.G. and Italy. 

(c) The year-wise break-up of foreign 
exchange earned is given below : 

---------~.-.---------
Year 

1981-82 

1982-83 

1983-84* 

Foreign Exchange earned 
(in rupees) 

21,69,02,491 

27,77,64,121 

22,73,31,000 

Total 72,19.97,612 

*(Fisures for 1983-84 are provisional) 

[Eltglish] 

Guidelioes for EDsuriq greater diSCipline 
in Public Sector Projects 

461 '3. PROF. M. R. HALDAR : Will the 
Minister of FINANCE be pleased to state : 

(a) whether his Ministry has ,issued 
guidelines for ensuring greater discipline in 
project formulation and appraisal in the public 
sector projects; 

(b) if so, the details thereof? 

(c) tbe guidelines for the time taken for 
clearina such proposals and/or to prevent 
escalatioDo in the project costs by eliminating 
delays; and 

(d) the steps taken/proposed? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, Sir. 

(b) (c) and (d). The main points covered 
in the guidlines for tightening the discipline 
in formulation and appraisal of project pro-
posals, issued in August, 1984 and March, 
1985 were: 

(i) Only projects with a financial and 
economic rates of return exceeding 
12% are to be posed to Public Invest-
ment Board. Economic rate of 
return is computed after excluding 
taxes and duties, adopting a premium 
of 25% on foreign exchange and 
assuming shadow price for energy. 
transport, etc. If either the financial 
rate of return or economic rate of 
return falls short of 12%. the reasons 
for taking up such projects should 
be gone into in depth. 

(ii) All proposals for consideration of 
Public Investment Board should 
contain a calculation of "Domestic 
Resources Cost" of saving foreign 
exchange. 

(iii) In order to bring out the impact of 
delays in implementation and 
cost over-runs on the viability of a 
proposed project, the appraisal 
report of the project. should show 
bow the viability of the projects will 
be affected by different levels of time 
and cost over runs; in respect of 
undertakings with past record of 
implementing projects, the "average" 
delay noticed in the implementation 
of the projects should be taken into 
account for the above exercise. 

(iv) It was noticed that Feasibility 
Reports contained inadequate infor-
mation for tak.ing investment decisi-
ons leading to subsequent cost and 
time over-runs. It has, therefore, 
been decided that project approvals 
should in future be given in two 
stages. In the first stage, clearance for 
preparation for Feasibility Reports 
being given by a Committee of the 
Public Investment Board, which will 
also authorise necessary expenditure 
for preliminary activities related to 

preparation of Detailed FeasibiUty 
Report. In the Second stage, the 
Public Investment Board will consi· 
der and take investment decisions 
about projects based on detailed 
feasibility reports. The delegation 
of financial powers of ttote adminis-
trative Ministries to incur expenditure 
on the preparation of Feasibility 
Reports has been increased to Rs. 
20 Jakhs on projects costing not 
more than Rs. 20 crores from the 
existing level of Rs. 5 lakhs. 

(v) [n the normal course, the proposals 
from the administrative Ministries 
would be brought before the Public 
Investment Board fat its considera-
tion in about four to six weeks from 
the date of receipt of the Memo-
randum so as to allow sufficient 
time to the appraising agencies to 
forward their comments. In order 
to reduce the time taken for clearing 
proposals it has been decided to dis-
pense with consideration of proposals 
for first stage clearance in inter-
M inisterjal meetings. 

[Translation] 

Quantity of Gold Seized by Custums 
Department 

4614. SHRI HARISH RAWAT; Will 
the Minister of FINANCE be pleased to 
state : 

(a) the quantity of smuggled gold seized 
by the Customs Department in the country 
during the years 1982 .. 83 and 1983-84; 

(b) the quantity of gold seized by the 
Customs Department during the year 1984-85; 

(c) the reasons for which the gold seized 
was less in quantity during t he years 1982-83 
and 1983 .. 84 and the reasons for spurt in 
the smuggling of gold during the year 1984-
85; and 

(d) the details of measures proposed to 
be taken by Government to cbeck smualina 
of gold keeping in view the reports of large 
quantity of gold being smuggled into the 
country ? 
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THE MINISTER OF ST A TB IN THE 
MINISTRY OF FINANCE (SHRt 
JANARDHANA POOJAR Y); (a) and (b). 
The quantity of Bold aeizcd under the 
Customs Act during the years 1982·83, 
1983-84 and 1984·85 is furnished below: 

(b) if so, whether any inquiry has since 
been conducted in the matter; and 

(c) if SOt the outcome th~reof? 

THE MINISTER OF STATE IN THE 
MINISTR. Y OF COMMERCE (SHRf P. A. 

Year 

1982-83 

1983-84 

1984-85 

Quantity 
(in J(gs.) 

748 

-- SANGMA): (a) to (c). AD allegation that 
cement imported by STe, Sikkim against 
import licence issued for Rs. 14,99,70,586/-
and sold in contravention of the conditions 
of the import licence, is still under investiga-
tion by the CDI. , 

331 

1 ,117 (provisional) 

(c) Due to various factors like demand 
and supply. profitability of a particular com-
modity, relative profitability between various 
commodities sensitive to smuggling. The trends 
of smuggling and consequently, the extent 
of seizure tend to vary from time to time. 
The profitability in the smuggling of gold, 
which bad declined in 1983. rose in 1984-85. 

(d) The drive against smuggling has been 
intensified. The preventive and intelligence 
machinery of the Customs Department has 
been reinforced in vulnerable areas in terms 
of man-power and equipment. In addition, 
appropriate anti-smuggling measures. both 
short-term and long-term. are taken in close 
co-ordination with the concerned Central and 
State Government authorities. The trends in 
smuggling of various commodities, including 
gold, are also kept under constant review for 
appropriate action. 

(English] 

Unauthorised Sale of Imported Cement 
durinq J984 

4615. DR. G. VlJAYA RAMA RAO : 
SHRI SITARAM J. GAVALI: 
SHRI M. RAGHUMA REDDY: 
SHRI THAMPAN THOMAS: 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether a racket of unauthorised sale 
of imported cement worth about ftfteen crores 
was unearthed durin. 1984 conspiring to cheat 
tbe Chief Controller of Imports and Exports; 

Payment or Wages to Textile Workers 
fur Holiday on Pulling Day 

4616. SHRI VIJA Y KUMAR. MISHRA : 
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state: 

(a) whether it is a fact that in some 
textile mills in States, the polling day of 24th 
December, 1984 was declared as holida:y; 

(b) if so, whether it is a fact that most 
of the mills which declcared this day as holi-
day with pay have not paid wages for that 
day; 

(c) if so, the details thereof; and 

(d) steps taken for the payment of wages 
for that day? 

THE MINISTER OF SUPPLY AND 
TEXTILES (SHRI CHANDRA SHEKHAR 
SING H) : (a) to (d)' Information is beinl 
conected and will be laid on the Table of the 
House. 

Tenders Invited by B. C. C. L. for the 
Work 'Range of Water Supply ~afns, 

to Karmik 8bavan' 

4619. PROF. MAMHU OANDAVATE: 
Will the Minister of STEEL, MINES AND 
COAL be pleased to 5ta te ; 

(a) whether the Bharat Coking Coal 
Limited had invited tenders for the work 
'Range of Water Supply Mains to· Karmik 
Bhavan'; 

(b) the name of the company to whom 
the work was entrusted; 

(c) whether the company has completed 
the work; 
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(d) if so, whether the COMpany ,.as sub-
mitted the bills and Bharat CottOI Coal Ltd. 
has made the payment; and 

(e) if so, when and jf not, the reasons 
therefor ? 

THE NINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) Yes, Sir. 

(b) The work was entrusted to Mis. L. 
K. Ahuja & Company. Kanpur, U. P. 

(c) Yest Sir. 

(d) and (e). Mis. L. K. Ahuja Co. 
have submitted the bills to BCCL but the 
payment could not be made so far as testing 
of the pipelines is jn progress. Payment of 
bills shan be made after testing of pipelines 
has been ('.ompJeted. It is expected that this 
process would be completed in the 1st week 
of May, 1985. 

News lteDl CaptioDed~"R~ognisatiOD of 
Swadeshi Polytex Limited Order" 

4620. SHRI K. RAMAMURTHY: WiIJ 
the Minister of FINANCE be pleased to 
state : 

(a) whether his attention has been drawn 
to the news items in 'the 'Times of India' dated 
8th February, 1895 and 'India Today' 15th 
March, about entry of Shri Rajaram Jaipuria 
as Executive Director in Swadeshi Polytex 
Limited; 

(b) tbe reasons therefor, particularJy in 
view of judicial pronouncements in respect 
of the Swadeshi Polytex professional manage~ 
ment and executive Board; and 

(c) the action Government now propose 
to take in the matter ? 

THE MJN1STER OF STATE IN THE 
MINISTR Y OF FINANCE (S$J 
JANARDHANA POOJAR Y): (a) Govern-
moot's attention has been drawn to the two 
news items referred to in the question. 

(b) and (c). The Board of Directors of 
Mis Swadesbi Polytex Ltd. has been recons" 

tituted ill compliance w~h an order of the 
SUpreme Co\wt. No lpecific actio. iJ ,..abed 
to be taken by the Oovemmeat ifa tills 
respect. 

[Trans/ation] 

Evasion of Excise Duty by .Jamshedpur 
Beverages 

4ft21. SHRI RAM BAHADUR SINGH: 
Will the Minister of FINANCE be pleased to 
state: 

(a) whether Jamshedpur BeYeraaes (Bihar) 
evaded excise duty worth Rs. 20 lakhs which 
came to light during investigations and raids 
in 1984-8S; 

(b) if so, since when tbe tax evasion has 
been going on and the years pertainin8 to 
which records have been cKamioed; 

(c) whether it is correct that this tax 
evasion has been going on in collusion with 
the officers of the Excise Department; and 

(d) if not, the reasons for not detecting 
this tax evasion for such a long time and the 
persons responsible therefor '? 

THE MINISTER OF STATE 1N THE 
MINfSTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) No raids 
were conducted on MIs. Jamshedpur Beve-
rages (Bihar) in J 9R4·85 by Central Excise 
Oepa rtment. 

(b), (c) and (d). Does not arise in view 
of reply to part (a) above. 

Setting up of Separate Prosetutlon 
Directorate for Customs and Central 

Excise Duty Depart.ent 

4622. PROF CHANDRA BHANU DEVI : 
SHRI AMAflSINH JtATHAWA : 
SHRI E. M. S. PAKEER 
MOHAMED: 

Will the Minister of FINANCE be plea-
sed to state : 

(a) whetber thousands of c~~ ~]at~na 
to custom duty and Central Excise duty are 
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pending in the Supreme Court and various 
Hiah Courts and also in other courts of the 
country; 

(b) whether Government are not able to 
realise revenue worth crores of rupees because 
these cases are lying undecided; 

(c) if so, the details of such cases and 
the amount to be realised; 

(d) whether Government propose to set 
up separate prosecution Directorate for cus-
tom duty and Central Excise duty Depart-
ments so that these cases may be disposed of 
speedily; and 

(e) if not, tbe reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANC.E (SHRI 
JANARDHANA POOJAR Y): (a) According 
to compilation of available information the 
number of customs and central excise cases 
pending in the Supreme Court and various 
High Courts was about 15000 as on 
31.12.84. 

(b) Yes, Sir. 

(c) Most of the cases relate to issues 
having bearing on rate of duty. valuation and, 
in some central excise cases, excisability of 
products. Quantification of revenue involved 
in individual cases is possible only after court 
decisions are available in those cases. 

(d) and (e). Setting up a Directorate of 
Prosecution cannot expedite the finalisation 
of these cases as they are to be disposed .of 
by the Supreme Court and the High Courts. 
However, the question of strengthening the 
organisational set up in the Department of 
Revenue and the Custom Houses/Collectorates 
of Central Excise for dealing with these 
custom and central excise case~ i~ under 
considera tion . 

[English] 

Representation for Inclusion of Cost 
AtcoIIIItants in tbe Definition of 

Aeeountant for Tax" Audit 

462,3. SHRI VISHNU MODI : Will the 
Minister of FINANCE be pleased to state: 

(a) whether various representations have 
been received by Government to include 
Cost Accountants in the definition of 
'Accountant' for the purpose of carrying out 
tax audit which was made compulsory by 
Government by amending Section 44AB of 
the Income-tax Act last year; 

(b) if so, the salient points of these 
representations; 

(c) the reaction of Government thereto; 
and 

(d) when a final decision is likely to be 
taken in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, Sir. 
The Institute of Cost and Works Accountants 
of India has sent certain representations in 
this regard. 

(b) 1t has been contended that members 
of the Institute of Cost and Works Accoun-
tants of India are as qualified and competent 
as members of the Institute of Chartered 
Accountants of Jndia, to undertake audit of 
accounts for the purpose of section 44AB of 
the Income-tax Act. It has, therefore, been 
urged that they should be treated at par 
with chartered accountants. 

(c) A Chartered Accountant has the 
professional qualification and expertise to 
audit accounts and report on the accounts 
examined, the balance sheet and the profit 
and loss account, whereas the expertise of 
the Cost Accountant is mainly in determina-
tion and allocation of cost to products. 
Besides, under the Companies Act, 1956, only 
a Chartered Accountant is competent to 
audit accounts of a company. Therefore, it 
is not considered appropriate to permit Cost 
Accountants to carry out audit of accounts 
for purposes of the Income-tax Act. 

(d) Does not arise. 

[Translation] 

Opening of Branches of Nationalised 
Banks of Bbaratpur District 

Rajasthan 

4624. SHRI LALA RAM KEN: Will 
the Minister of FINANCE be pleased to 
state: 
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(a) the district-wise Dumber of nationa-
lised banks in Rajasthan at present; 

(b) whether Government propose to open 
more branches· of the nationalised bank.s in 
Bharatpur district in Rajasthan in the near 
future; 

(c) .the details of the loans given to 
weaker sections of society in Bharatpur 
district by the nationalised banks there upto 
March, 1985; 

(d) the details of the schemes of these 
banks for providing loans to farmers; and 

(e) the number of persons who have 
been benefited so far as a result of the various 
schemes of these banks under the 20-Point 
Programme? 

Tl!~ MINISTER OF STATE IN THE 
MINlSTR Y OF FINANCE (SaRI 
JANARDHANA POOJARY) : (a) Avai1a.ble 
information relating to districtwise number 
of branches of commercial banks in Rajasthan 
as at th~ end of May 1984 is set out in the 
attached statement. 

(b) Propos4its for opening more branches 
of banks in Bharatpur District will be con-
sidered by Reserve Bank under its branch 
licensing policy for the Seventh Plan period. 

(c), (d) and (e). Data reporting system 
of the Reserve Bank of India does not yield 
information in the manner asked for. How-
ever, available information relating to the 
targets and achievements under Annua I Action 
Plans for 1983 and 1984 in respect of Bharat-
pur District is given below 

(Rs. in Lakhj) 

Annual Action 
Plan 1983 

Annual Action 
Plan 1984 r-----'---_ ,..._----..".._ -----"'\ 

Targets Achievements Targets Achievements 
(upto June 

1984) 
--·--..... --~--·--···--··--_. ___ • ______ '_L _____ .... ________ ._~ ____ ~ .• _ ... " •• ~_. ~"".'"'' _ 

Agriculture and Allied 807.07 703.30 844.98 605.43 
activities. 

Small Scale Industries. 88.88 82.53 86.68 51.94 

Tertiary Sector 69.87 181.11 208.48 111.40 
Activites. 

Total 965.82 966.94 1140.14 768.77 

Statement 

Statement .fhoK'ing district.wise number of branches of Commercial Banks in 
Rajasthan as at the end of May. /984. 

Number of branc1les at centres _- - ~ ~------ .... -~~- _. ----... - , .. , ....... -''''-~ ..... -.~ .... "-
81. No. District Rural Semi-urban Urban Total 

1 2 3 4 5 6 

1. AjlllCt 56 24 37 117 
2. Alwar 88 7 %1' t16 
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1 2 3 4 5 6 
\ 

' ..... ------.... ---.---" .. ' .. ----~------"------.-... ---,--- ... -
3. Banswara 41 8 49 

4. Barmer 31 10 41 

S. Bharatpur 56 25 81 

6. Bhilwara 46 18 64 

7. Bikaner 34 5 30 69 

8. Bundi 23 8 31 

9. Chittorgarh 38 15 53 

JO. Churu 52 39 91 

11. DhoJpur 12 9 21 

12. Dungarpur 30 8 38 
13. Ganganagar 60 57 117 

14. Jaipur 100 24 124 248 

15. Jaisalmer 8 5 13 

J 6. Ja]ore 44 7 51 

17. lhalawar 33 11 44 

18. Jhunjhunu 52 24 76 

19. Jodbpur 52 9 50 111 

20. Kotab 61 10 44 115 

21. Napur 63 29 92 

22. Pali 81 22 103 

23. Sawai Madbopur 6S 19 84 

24. Sitar 51 29 80 

25. Sirohi 33 10 43 

26. Tonk 23 16 39 

27. Udaipu'r 100 9 34 143 

Total' 133-3 457 340 2130 
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Policy to Penalise Managements and 
Financial Institutions Responsible 

for Making Industries Sick 

4625. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government have by now 
worked out their policy to penalise manage-
ments and financial institutions responsible 
for making industries sick; and 

(b) if so, the broad outlines thereof and 
if not, the reasons therefor? 

THE M1NJSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and 1)1. 
Necessary legislation to deal with \lariou~ as-
pects of industrial sickness is presently under 
consideration of the Government. 

Export of Coir and Coir Products 

4626. SHRI THAMPAN THOMAS 
Will the Minister of SUPPLY AND TEX-
TILES be pleased to state: 

(a) the quantity and value of export of 
coir and coir products during each of the 
rast three years; 

(b) tbe export incentives given by 
Government to the exporters of coir and coir 
products; and 

(c) the steps Government propose to take 
to increase the export of coir and coir pro-
ducts 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SING~l) : 
(a) The export of coir and coir prou ucts 
during the last three years has been as 
follows: 

._~ .... r --
Year Quantity Value (Rs. 

(Tonnes) in crores) 

1~82-83 30133 26.17 
1,983-84 27949 24.34 
1984-85 25725 25.59 

(prov isional) (provisional) 

(b) Cash Compensatory Support and 1m .. 
port Replenishment is available on exports of 
certain coir products. Duty Drawback for 
various inruts that go into the manufacture 
of certain coir export products is also allow-
ed Besides, the Government have fixed 
differential in floor price for small and large 
value contracts with a view to promote bulk 
exports of coir items. 

(c) Steps proposed for improving exports 
of coir and coir products from India include 
upgradation of production techniquell, product 
development, stepping up publicity for Indian 
coir and coir products and participation in 
Fairs abroad. 

l\;cw Public Sector Industries in 
Karnataka 

46.27. SHRI V. S. KRISHNA lYER: 
\Vill the Ivlinister of FINANCE be pleased to 
state : 

(a) the number of new public industries 
of Government of India started during the 
past three years in the country; and 

(b) how many of them are located in 
Karnataka '? 

THE MINISTER Of STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b). As 
per available information in the Public Enter-
prises Surveys for the respective years, during 
the years 19~1-82, 1982-83 and 1983-84 a 
total of 17 Central public sector undertakings 
were established in the country including 
those taken-over from the private sector. 
Of these two undertakings are located in 
Karnataka with their head office/registered 
office in that State~ 

Smuggl log of F'oodgrains to China 

4628. SHRI RAM RATAN RAM : 
SHRI M. RAGHUMA REDDY : 

Will the Minister of FINANCE be plea· 
sed to state : 

(a) whether it has come to the notice of 
Government that there has been smuggling of 
foodgrains on a very large scale from India 
to China from the border areas of K umaon 
hills; 
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(b) if so, number of cases detected 
durins the last two years and estimated food-
grains smuggled; and 

(c) the steps being taken by Government 
to stop such smuggling '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SaRI 
JANARDHANA POOJARY): (a) and (b). 
No such case has come to the notice of the 
Government. 

(c) The drive against smugglers has been 
intensified. Appropriate anti-smug~1ing 
measures have been taken by the Government 
to check smuggling activities in general across 
the land borders. Further, the trend and 
pattern of smuggling is kept under constant 
review and suitable anti-smugglini measures, 
both short-term and long-term, are taken in 
dose co-ordination with the concerned 
Central and State Government authorities. 

12.00 brs. 
(ltllerrupl ions) 

SHRI ZAINUL BASHER (Ghazipur) : 
Sir, Pakistani commandos have infiltrated 
into Punjab. 

(Interrupt iOlls) 

MR. DEPUTY SPEAKER: Please all 
of you sit down. I will call you one by one. 
1 will give you time. 

(Interruptions) 

PROF. MADHU DANDAVATE (Raja-
pur) : I have a point of order which has 
precedence over everything else. 

PROF. K. K. TEWARY (Buxar): Sir, 
there is no point of order during Zero Hour. 

(In terrup tion$) 

PROF. MADHU DANDAVATE : Who 
told you that? 

MR. DEPUTY SPEAKER: Mr. Tewary, 
please sit down. He has a point of order. 

PROF. MADHU DANDAVATE : I 
have to tell hjm, not you. I need not tell 
you. 

MR. DEPUTY SPEAKER: 1 have not 
taken up any item and therefore there can be 
no point of order. Is it about any question 
upto 12 09c1ock ? 

PROF. MADHU DANDAVATE : Please 
listen to me. 

MR. DEPUTY SPEAKER: If there is 
any business, I can understand your raising a 
poin t of order. 

PROF. MADHU DANDAVATE: Sir, 
just now, we are seized with the record of 
the proceedings. 

MR. DEPUTY SPEAKER: You cannot 
raise any point of oroer now, point of order 
now. 

PROF. MADHU DANDAVATE: I can 
quote you with precedents. During Zero 
Houf, three times point of orders have been 
raised by me. I myself have raised a point 
of order and the ruling has been given. I will 
show you the precedents. Please listen to me. 
If you are convinced that there is room for 
it, you can allow me to raise a point of 
order. 

(lnterruptiolls) 

PROF. K. K. TEWARY f No, Sir. 

PROF. MADHU DANDAVATE: Sir, 
don't be guided by Prof. Tewary. I am 
seeking your permission. 

MR. DEPUTY SPEAKER: Please sit 
dOWD. Please cooperate with me. 

PROF. MADHU DANDAVATE: Sir, 
even in the interregnum one bas to seek the 
permission of the Chair to raise a point of 
order. Sir, I have written a letter to you 
seeking your permission. 

MR. DEPUTY SPEAKER: For what 
purpose you are seeking my permission? 

PROF. K. K. TEWARY: Sir, there is 
no point order during zero hour. Point of 

PROF. MADHU DANDAVATE: I will 
tell you, Sir. In between two items; if a point 
of order is to be raised, it can be done witb 
the permission of the Chair. or<1o, C?~ wbat 1 
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MR. DEPUTY SPEAKBR : I have not 
given you permission to raise a point of 
order. 

PROF. MADHU DANDAVATE: WiJI 
you please tell me at what stage I can raise 
my point of order un the matter which 1 
have given to you in writing '? 

Mil. DEPUTY SPEAKER: Ruled out. 
I have not given permission to you. 

PROF. MADHU DANDAVATE: 
Please tell me at what point] can raise a 
point of order on the issue on which I have 
given you a written notice. 

(/nten IIpt iOllS) 

MR. DEPUTY S'PEAKER: Now. how 
can you raise it without my permissiun '! ] 
have not taken up any business. 

(/nterruptionJ) 

MR. DEPUTY SPEAKER: I will come 
to you. Please sit down. 

PROF. K. K. TEWARY: Sir, a very 
important development has taken place jn 
Punjab. We have given Calling Attention 
Notice. One hundred Pakistani commandos 
have been arrested in Punjab. Weapons have 
been recovered from their possession with 
Pakistani markings. Simulta'leously, prepara-
tions are a foot to destabilise the situation 
in Jammu and Kashmir. It is a very serious 
development. Therefore, we request you to 
direct the Home Minister to make a state-
ment in the House on the arre~t of these 
Pakistani commandos. They have been 
creating trouble. 

MR. DEPUTY SPEAKER: Have you 
given it in writing ? 

PIlOF. K. K. TEWARY : Yes. I have. 

Mit. DEPUTV SPEAKER: I will consi-
der it. 

saRI PRIYA RANJAN DAS MUNS} 
(Howrah) : Sir, I have gwen a notice. I~ 
West Delhi, in Calcutta and in other parts of 
India, jaundioe and' cholera· broke out'. A 
number of children have already expired'. I 
request you to ld nd.)y admit a calling 
attention. 

MR.. DEPUTY Sl'EAKER: 
through it and I will consider it. 

wjJ) ao 

SHRI ZAINUL BASHER: I was also 
raising the issue of Pakistani commandos. A 
foreign hand is very much visible and a spy 
network. is unearthed. 

MR. DEPUTY SPEAKER: I will SO 
through it. You pJease sit down. 1 told you I 
would consider it. Mr. Panika, do you also 
want to raise the same issue? 

SHRI RAM PYARE PANIKA (Roberts-
ganj) : Yes Sir. The same thing. It is very 
important. .. 

MR. DEPUTY SPEAKER: I will consi-
der it. I lold you. Please sit down. I will 
come to all of you. Please sit down. I will 
come to you. 

SHRI LALIT MAKEN (South Delhi) ; 
There is a strong resentment amongst the 50 
Jakh Central Government employees because 
of the steep price rise and agitations are 
gojng on. Two DA instalments are pending 
and the second instalment of fnterirn Relief 
has not been given. 

MR. DEPUTY SPEAKER: Do you 
want calling attention regarding this one '! 

SHRI LALIT MAKEN: I want the 
Finance Minister to intervene and the 
Finance Minister should immediately release 
the two DA instalements and the second 
instalment of the Interim Relief. 

MR. DEPUTY SPEAKBR; Have you 
given a notice for this 7 You cannot raise it 
like this. Please sit down. 

SHRI LALIT MAKEN Agitation is 
going 00. Before the situation aoe, beyoad 
control, I request you to tell tbe Finance 
Minister to accept tho domaads. 

MR. DEPUTY SPEAkER: I will como 
to you. Professor. Please wait. 

mop. MADHU DANDAVATB: Even 
to raise a point of order, one has to raise 
his voice.' That is the tragedy. 

M:R:. DEPUTY SPEAKER: WHaf is 
your point of ordor ~ You bav. JiveD' ObI' 
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in writing. Reprdins that matter, you need 
not raise here. (Interruptions) 1 am telling 
YO,",. Let me explain fur.tbor. Reaarding 
wbat you ha.ve giveD in writinl, I want to 
explain further. Ye~terday, you raised cer-
taiD matters. 

(Interruptions) 

PROF. MADHU DANDAVATE: Why 
do you shun me like this? I am not pressing 
that matter. About general procedure about 
the power of the Chair to expunge ... 

MR. DEPUTY SPEAKER: It is not 
expunged. I want to tell you .•. 

PROF. N. G. RANGA (Guntur) : He is 
trying to explain to you. , •• 

PROF. MADHU DANDAVATE: Do 
not take the trouble. Why are you taking 
trouble unnecessarily Ranga Garu ? 

MR. DEPUTY SPEAKER : Prof. Ranga, 
please sit down. (Interruptio/l!,)) have not 
eJQ>uoged any matter. as you are saying. 
Please sit down. 

(Interrupt/oils) 

PROF. MADHU DANDAVATE: You 
say nothing is expunged. But it is expunged. 

Mil" DEPUTY SPEAKER: When you 
started again, immediately 1 said: "You 
come and discuss with me." 

(Interruptions) 

PROF.MADHU DANDAVATE:lam 
trying to explain to you what you have done. 
But h~ says that I am trying to brow-beat 
you", (InterruptionS) In the proceedings it is 
said 'not recorded'. And 'not recorded' 
means expunged. You can see. Do you want 
to see it just now? 

MR. DEPUTY SPEAKER: I have seen 
it. 

PROF. MADHU DANDAVATE: Just 
as you have seen those books, see my copy 
also. 

MR. DEPUTY SPEAKER: When I told 
you that I will not allow those things ... 

PROF. MADHU DANDAVATE: You 
are here to defend the rights for the future, 
for the posterity, .. 

(Interruption,,) 
PROF. K. K. TEWARY : He is brow-

beating you. MR. DEPUTY SPEAKER : I have 
never .expunged it. When you started the 
matter. immediately I told: 'I wi1l consi-
der it' . Therefore nothing will go on 
record immediately afterwards. 

PROF. MAQHU DANDAVATE: I do 
not do it. 

MR. DEPUTY SPEAKER: I have not 
expunged as you are thinking. When you 
raised certain matters, you went on speaking. 
Then I told you, '1 will consider it.' Then 
one" again you continued the same thing. I 
asked the people not to record. That is all. 
When 1 told them not to record, they stop-
ped it. 

PROF. MADHU DANDAVATE : What 
you are saying is unfortunate]y incorrect. I 
say this with due respect. When one asterisk 
is put, and down below it is said 'not 
recorded' that means it is expunged. There 
are four asterisks and not onc. A part of 
my speech is recorded. When I came to 
Mrs. Indira Gandhi and Shri Lal Babadur 
Shastri ••. 

MlL DBPUTY SPEAKER.: Immediately, 
I told you I would consider it. 

PROF. MADHU DANDAVATE: You 
made a wrong statement. You said that you 
have not e,<punged anything. The record 
shows that it has been expunged. 

MR. DEPUTY SPEAKER.: When you 
went on speaking. I asked them not to 
record it immediately. 

PROF. MADHU DANDAVATE: It is 
recorded. Only some sentences have been 
expunged, Do you want to see this '! Please 
see this. Five sentences have been recorded. 
I am on a firm footing. But only when I 
came to Shrimati Indira Gandhi and Shri 
Lat Bahadur Shastri .. 

MR. DBBUTY SPBAKBll ; About that 
also, when yo" started speaking immediately, 
I told you, '1 will consider it'. 
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PROF. MADHU DANDAVATE: That 
is all right. You do it. But don~t make a 
wrong statement that you have not expunged 
it. Asterisk means 'expunged' . lawaharlal 
Nehru has been retained, and Indira Gandhi 
and Lal Bahadur Shastri ..... 

MR. DEPUTY SPEAKER: When you 
started talking about JawaharJa) Nehru. 
immediately 1 told at that time itself to stop 
recordina. SOt Shri lawaharlal Nehru's name 
appeared and other names did not go on 
record. 

PROF. MADHU DANDAVATE: 
Jawaharlal Nehru has appeared. Thank God, 
you have not expunged Jawaharlal Nahru. 
You have only expunged Indira Gandhi and 
Lal Bahadur. 

MR. DEPUTY SPEAKER: When you 
started speaking about this matter ... you 
had given it also in writing. You wanted to 
say this. Immediately, you gave the lettcr 
also. 

PROF. MADHU DANDAVATE The 
whole thing you could have dropped .. 

MR. DEPUTY SPEAKER: When you 
said it immediately~ 1 came to the conclusion 
that you once again wanted to continue the 
same matter which you wanted to speak 
about. That is why I told immediately tha t 
I wanted the recording to be stopped. 

PROF. MADHU DANDAVATE : When 
I want to bring to you the reality of the 
rules, Members feel that 1 am trying to brow-
beat you. Once our rules are destroyed. they 
are destroyed for the posterity. I may dis-
appear but the rutes will remain. I do not 
want Members to suffer a t the ban'ds of the 
presiding authority. That is what J am 
trying to do. That is all. 

PROF. K. K. TEWARY rose: 

MR. DEPUTY SPEAKER : I have not 
gone beyond the rules. I am sorry you are 
telling like this, Prof. Dandavate. 

PROF.MADHU DANDAVATE:lam 
defending your rights, Mr. Tewary. I do not 
want you·. 

(lnterruptions)-

MR. DEPUTY SPEAKER : Nothing 
will go on record. I do not want anyone to 
speak further. That is ·all. The matter is 
over. 

(Interruptions)· 

PROF. K. K. TEWARY : Sir, I am on 
a point of order. (Interruptions) First, I rise 
on a point of order? 

MR. DEPUTY SPEAKER: What is your 
point of order. 

PROF. K. K. TEWARY: My point of 
order is very simple. Prof. Dandavate con-
tends .. 

MR. DEPUTY SPEAKER : Don't 
record anything on this matter. 1 will not 
allow anything on this further. 

(Interruptions)· 

PROF. K. K. TEWARY This is also 
a very important matter. 

MR. DEPUTY SPEAKER : If it is on 
Prof. Dandavate 's point~ I will not anow it. 
No point of order. Please ~it down. 

(/nlerruptionv) * 
MR. DEPUTY SPEAKER: I do not 

allow it if you want to raise anything regar-
ding this matter. I will not allow. Please sit 
down. 

(Interrllptions) * 
MR. DEPUTY SPEAKER: 1 will not 

al1ow. Nothing will go on record. 

(lnterruptions)* 

MR. DEPUTY SPEAKER: 1 have al-
ready ruled out this matter; if you raise the 
same thing ... 

(b,te,ruptions' '" 

MR. DEPUTY SPEAKER: I cannot 80 

on listening. 
(Tnterruptionl) '" 

·Not recorded. 
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PROF. MADHU DANDAVATB: Sir. 
if Prof..· Tewary has a point of order, you 
have to listen to him. 

MR. DEPUTY SPEAKER : I have 
already said I am ready to listen. I told 
Mr. Tewary ••• Mr. Tewary, what do you 
want? 

PROF. K. K. TEWARY : I have to say 
this about what Mr. Dandavate has 
brought before you. He says that a parti-
cular sentence he referred to, was expunged; 
and he rushed to you and demon$trated it 
before you. Then how come that in the 
newspapers, the entire thing that Mr. 
Dandavate is now raising bere, bas come 
out ? He says that it did not appear in the 
records. and you had expunged it. Should I 
take it that Mr. Dandavate went out of the 
House aod briefed the Pre5s, although it 
was not on record? You order an enquiry 
into this. 

PROF. MADHU DANDAVATE: What 
I said was heard by the entire House. You 
also heard it. 

PROF. K. K. TEWARY: This is a 
gross breach of the privilege of this House, 
that a Member makes a statement here, it 
does not appear on the records. Still he 
goes out, rushes to tbe Press on it. I move 
a breach of privilege motion against him. 

MR. DEPUTY SPEAKER: Regarding 
this matter, Mr. Tewary .•• 

PROF. MADHU DANDAVATE: Let 
him move the privilege motion. 

PROF. K. K. TEWARY: How has it 
come out? 

MR. DepUTY SPEAKER: You give it 
in writing. I will consider it. We will consider. 

PROP. MADHU DANDAVATE: 
Everybody bas heard it. All the Members 
have beard it. The Press bas heard it. I do 
not indulge in ••• 

(Intllr,.uplions) • 

MR. DEPUTY SPEAKER: No, no. 
Nothiog will 10' on ROOrd • 

. _-- .. _._---------
·Not· recotdc'd~ 

(Inte,.,uptlon8)* . 

MR. DEPUTY SPEAKER: Nothing, 
w ill go on record. 

(Interruptions)· 

MR. DEPUTY SPEAKER 
will go on record. 

(lnterrupt/ons)· 

Nothing 

MR. DEPUTY SPEAKER: Very sorry, 
nothing wi11 go on record. 

(Interruptions) * 
MR. DEPUTY SPEAK.ER: Please .•. alt 

of you sit down. 

(Interruptions)· 

MR. DEPUTY SPEAKER: No; nothing 
will go 00 record. Please ••. all of you sit 
down. Nothing goes on record. 

(Interruption)· 

MR. DEPUTY SPEAKER. : I would not 
allowanything to go on record. 

(Interruptions)· 

MR. DEPUTY SPEAKER : I have 
already said nothing will go on record. 

(Interruptions)· 

MR. DEPUTY SPEAKER All of you 
please sit down. 

(Tnte"upt;ons) -

MR. DEPUTY SPEAKER: Nothing will 
go on record. 

(Interruprions)* ' 
MR. OBPUTX SPEAKER: This is not 

the way the members should be have. I 
request you to cooperate. 

(Interruptions)· 

MR. DEPUTY SPEAKER: Please sit 
down. I request all the members to observe 
silence. 

(Interruptions)· 

MR. DEPUTY SPEAKER: Papers to 
be laid on the Table. 

·Not recorded. 
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PAPERS LAID ON THE TABLE 

[English] 

Review and ADDual Report of Coal India 
Ltd., Calcutta for 1983·84 aDd Singareni 
ColUerles Co. Ltd. for 1983-84 and two State-
ments reg. delay in laying these papers. 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): I 
beg to lay on the Table: 

1. A copy each of the following papers 
(Hindi and English versions) under 
sub-section (l) of section 619A of 
the Companies Act, 1956: 

. (a) (i) Review by tbe Government on 
the working of the Coal India 
Limited, Calcutta, fot the year 
1983-84. 

(ii) Annual Report of the Coal 
India Limited, Calcutta, for the 
year 19R3-84 along with 
Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. See No. LT. 782/85] 

(b) 0) Review by the Government on 
the working of the Singareni 
Collieries Company Limited, 
for the year 1983-84. 

(ii) Annul Report of the Singareni 
Collieries Company Limited~ 

fot the year 1983-84 along 
with Audited Accounts and the 
comments of the Comptroller 
and Auditor General thereon. 

2. Two statements (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(1) above. . 

(Placed in Library. See No. LT-783/8S] 

Annual Report or General Insurance 
Corporation of India and its subsidiaries for 
tbe year ending 31st December, 1983 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR.I JANAl\ .. . 

DHANA POOJARY) : I beg to lay on the 
Table a copy of the Annual Report (Hindi 
and English versions) on the working and 
attairs of the General Insurance Corporation 
of India and its subsidiaries for the year 
ended the 31st December, 1983. 

[Placed in Library. See No. LT-784/85] 

Review on and Annual Report of Metal .. 
lurgical and Engineering Consultants (Inclia) 
Ltd., Ranchl for 1983-84, Hlnctustan Steel· 
works Construction Ltd; Calcutta for 1983-84 
and Metal Scrap Trade Corporation Ltd., 
Calcutta for 1983-84. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : I beg to Jay on the . 
Table: 

1. A copy each of the following papers 
(Hindi and English versions) under 
sub-section (1) of section 619A of 
the Companies Act, 1956 : 

(a) (i) Review by the Government on 
the working of the Metal-
lurgical and Engineering 
Consultants (India) Limited, 
Ranchi, for the year 1983-84. 

(ii) Annual Report of the Metal-
1urgical and Engineering 
Consultants (India) Limited, 
Ranchi, for the. year 1.983-84 
along with Audited Accounts 
and the comments of the 
Comptroller and Auditor 
General thereon. 

[Placed in Library. See No. LT-785!8S] 

. (b) (i) Review by the Government on 
the working of the Hindustan 
Steelworks Construction Limited 
Calcutta., for the year 1-983-84. 

(ii) Annual Report of the Jlindus-
tan Steelworks . Construction 
Limited, Calcutta, for the year 
1983-84 along with Audited 
Accounts and the comments of 
the Gomptrolter and Auditor 
General thereon. 

(Placed in Library. S,,' No .. LT-786/8S) 
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(c) (i) Review by the Government on 
the working of the Metal Scrap 

. Trade Corporation Limited, 
, 'Calcutta, for the year 1983 .. 84. 

(ii) Annual Report of the Metal 
Scrap Trade Corporation 
Limited, Calcutta, for the year 
1983-84 along with Audited 
Accounts and the comments 
of the Comptroller and 
Auditor General thereon. 

2. Three statements (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(1) above. 

[Placed in Library. See No. LT-787/85) 

Annual Report of and Review on Sports 
Goods Exports Promotion Council, New Delhi 
for 1'983-84 and Tobacco Board, Guntur, for 
1983·84 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. A. 
SANGMA) : I beg to lay on the T®le : 

1. (i) A copy of the Annual Report 
(Hindi and English versions) 
of the Sports Goods Exports 
Promotion Council, New Delhi, 

,for the year 1983 -84 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on tbe working of 
the SPOtts Goods Export Pro-
motion Council, New Delhi, 
for the year 1983-84. 

2. A statement (Hindi and English 
versions) showing reasons for delay 

Government on the working of 
the Tobacco Board, Guntur • 
for the year 1983~84. 

, ' 

4. A statement (Hindi and English 
versions) showing reasons for deJay 
in laying the papers mentioned at 
(3) above. 

[Placed in Library. Set! No. L T -789/85) 

Notifications under Essential Commodities 
Act and Cotton Textiles (Control) order 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTILES 
(SHRI CHANDRA SHEKHAR SINGH) : I 
beg to lay on tire Ta ble : 

1. A copy of the Cotton Textiles 
(Control) Amendment Order, 1985 
(Hindi and English versions) pub-
lished in Notification No. S 0 179 
(E) in Gazette of India dated the 
18th March, 1985, under sub-section 
(6) of section 3 of the Essential 
Commodities Act, 1955. 

[Placed in Library. See No. LT -790/85] 

2. A copy of Notification No. F. No. 
22/4/81-CTI (Hindi and English 
versiorts) published in Gazette of 
India dated the 2nd April, 1985, 
issued under clause 20 of the Cotton 
Textiles (Control) Order, 1948. 

{Placed in Library. See No. LT-791/8Sl' 

12.19 brs. 

ASSENT TO BILLS 

in laying tbe papers mentioned at [English] 
(1) above. 

~Placed in Library. See No. L T -788/851 

3. (i) A .:opy of the Annual Report 
(Hindi and English versions) 
of the Tobacco Board, Ountur, 
for the year 1983-84 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi 
, and Bnalish versions). by tbe 

SECRETARY .. GENERAL: Sir, 1 lay "on 
the Table copies. duly authenticated by (he 
Secretary -General of Rajya Sabba, of the 
following three Bills passed by the Houses .of 
Parliament during the current session and 
assented to since a report was last made to 
tbe House OD the 12th April, 1985 : 

1. The National Security (Amendment) 
BiUa 1985. 
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2. Tile Government of Union Terri-
tories (Amendment}' Bill, 1985. 

3. The : Estate Daty (Distribution) 
Amendment Bill. 1985. 

--_. 
(Interruptions) 

MR. DEPUTY SPEAKER : No body is 
allowed to speak. Next item. We will now 
take up matters under Rule 377. I have not 
allowed anybody. Matters under Rule 377. 

DR. A. KALANIDHI (Madras Central) : 
. Sir. I want to point out a wrong statement 

made in a Statement under Rule 377 
yesterday. 

MR. DEPUTY SPEAKER: You give it 
in writing. We will see. 

. M·atters under Rule 377. 

Shri Zainul Basher. 

12.20 hrs. 

MATTERS UNDER RULE 377 

[Translation] 

(I) Demaud for inculsion or Gbazipur 
and Ballia cities of .Uttar Pradesh 

III the GaDga Action PlaD 

·SHRI ZAINUAL BASHER (Ghazipur) : 
Mr. Deputy Speaker, Sir, 27 cities have been 
included under the Ganga Action Plan to 
check pollution of the Ganga river. The 
river Ganga covers the maximum distance in 
Uttar Pradesh. Only 6 cities of Uttar Pra .. 
desh have been included under this Plan, 
whereas the number of cities covered in 
West Bengal is 17. Scientific research under· 
taken in connection with the pollution of 
the Ganga river has revealed that . the maxi-
mum pollution is in the Varanasi region. 
The areas from Allahabad .to BaHia form 
part of the Varaoasi region. Whereas Mirza-
pur and Varanasi have be.!Jl included in the 
Action Plan, Ghazipur a hi BaHia cities bave 
been left out. Farrukhabld and Mirzapur of 
Uttar Pradesh, Cbbapra of Bihar and a num-
ber of small cities of West Bengal have been 
included in the plan by treatina them as first 
. class area. Cities of Gbazipur and BaHia 
are also at par with these ci,ties. 
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.. There is a lteat- resentment amoDa the 
· local people duc to non-inclusion of Gbazi-
· pur and Bania in the Ganga Action Plan as 
· Ghazipur is located on the banks of the 
Ganp. Effluents from the opium and supr 
factrories and breweries in tbe district as also 
tbe city's sullage are released into lhc river. 
The same is the situation ot Ballia city. The 
pollution of the Ganga has started telling 
upon tbe health of the people living OD its 
banks right from Varanasi to Ballia. Re-
cently. the scientists had expressed their 
-apprehension that an epidemic ,may break out 
in Varanasi due to pollution of the Ganga 
whicb may engulf the entire country. I would. 
therefore, request the HOD. Prime Minister 
to take steps to include Ghazipur and BaHia 
cities of the Varanasi reaion in Gana8 Action 
Plan. 

(U) N~ed for tbe exclusion or 'Mocbis' 
from the Itst of &beduled Castes in 

Gujarat Except in District Dang 

SHRI NARSINH MAKWANA (Dham-
dhuka) ,: Mr. Deputy Speaker, Sir, MocltiJ 
in Gujarat are not considered untouchables, 
because this caste is not untouchable in the 
State and economically also they arc many 
times better off them the Harijans. In the 
rural as well as in urban areas, they live with 
high caste people. There is no difference in 
the standard of living of the high caste 
people and Mocbis and the higb caste people 
do not treat them as lower caste. 

In Maharashtra, the Machi caste has 
been included in the I ist of Scbeduled castes 
and 'they work on raw hides and are treated 
as untouch~bles. When Dang district was 
included in the Gujarat State, the court for 
the sake of a few Mochis of this district 
ordered that all Mochis Jiving in Gujarat 
should be included in the list of Scheduled 
Castes on technical grounds. As a result of 
it, a great injustice is beiDI done to the 
Harijans of Gujarat, because nlost of the 
benefits which would have lone to them 
under the provisions of the constitution are 
now beiug cornered by the Mochis because 
of better education and access to the Ad-
ministration. Their standard of living is 
also good and they are enjoying all the bene· 
fits meant for the Harijans. 

Therefore, Mochis should be excluded 



2.33 Matler. Under Rule 377 VAISAKfiA 6, 1907 (SAKA) Mattera Under Rule 377 234 

from the list of Scheduled Castes in Gujarat 
except those in Dana district and I request 
the Hoo. Home Minister to introduce a Bi II 
in the current session of Lok Sabha for this 
purpose. 

(iii) Need to protect crops from wild 
animals aDd also to preserve tbe 

latter 

DR. CHANDER SHEKHAR 
TRIPATHI (Khalilabad): Mr. Deputy 
Speaker. Sir, I want to raise the following 
matter in the House under rule 377. 

The incidents of damage to crops by wild 
animals have become very common in various 
parts of the country. Such complaints are 
particulary more in the areas where agricul-
tural land is located around the for'!sts. For 
instance, most of the crops of the farmers in 
Basti and Gonda districts in Uttar Pradesh 
are destroyed by the wild animal calJed "Neel 
Gar (antelope). The number of antelopes in 
this area has increased to such an extent that 
it has become a formidable problem for the 
farmers to protect their crops. Howsoever 
intensive the protective measures they may 
take, some damage is unavoidable. Some-
times, it has been noticed that the farmers 
kill such wild animals in a bid to protect 
their crops. These wild animals are rare ani-
mals and Government are spending lakhs of 
rupees every year to increase their population. 
Tbus, on the one hand, the crops of the 
farmers are being damqed and on the other, 
these rare wi1d animals in the country are 
beina killed. 

Therefore, I request the Hon. Minister 
that" while' there is' need to save the farmers 
from 'Such damage, it is also necessary to 
take concrete 'steps to protect these rare wild 

'animals and as such I hope that Government 
: would, take necessary steps to save the crops 
as well as such rare animals. 

(i~) Need to restore ,rellular power supply 
to the Gorakhpur Fertiliser Plant 

SARI MADAN PANDEY (Gorakhpur) : 
Mr. Deputy Speaker, Sir, I want to raise the 
following matter in the House under rule 
377. 

The role of fertilizers and irrigation in 
ino .... _ . 'food: production ~alld bringing 

agricultural revolution in the country is very 
vital. If uninterrupted power supply is 
assured for the fertilizer plants, we can have 
considerable increase in food production and 
the foreign exchange being spent on import 
of fertilizers can be saved. I have come to 
know that .Gorakhpur Fertilizer Plant is be-
ing subjected to drastic power cuts and the 
production has come to a halt. Moreover, 
the workers are also facing the threat of lay-
off. This plant used to get 53 M.V.A. of 
power which was reduced by 60 per cent on 
21.2.85. In spite of efforts, 30 per cent power 
cut continued till 7.3,85, and on 25th March, 
the entire power was cut. Again, on 7.4.85, 
10 M. V.A. of power was supplied. When I 
met the Hon. Energy Minister, the supply 
was raised to 25 M.V.A. from 10.4.85. The 
plant has suffered a loss of Rs. 3.5 crores 
and 28,000 tonnes in terms of production tiJI 
13th April. 

Therefore. through this notice, I requested 
the Central Government to intervene in the 
.matter immediately to ensure uninterrupted 
power supply to the plant and, if necessary, 
power should be arranged from the neigh-
bouring States also. 

[English) 

(\,) Need to have a Time Scale of Pay 
for employees of the NTe sbow-

rooms of Tamil Nadu 

DR. A. KALANIDHI (Madras Central): 
There are about 500 employees working in 
the Showrooms of the NTC in Tamil Nadu. 
They are being paid only consolidated salary. 
They are not given the time scale of pay as 
is being given to those ~mployed in the NTC 
factories. I understand that the employees 
of the Patna Division NTC showrooms are 
being given time scale of pay. Why is a 
uniform policy not followed in tbe fixation 
bf time-scale of pay to the workers of NTC 
showrooms in India? These showroom em-
ployees are also working just like any other 
employee of the Central Government, and its 
undertakings. When one division of NTe 
is paying time-scale of pay to its showroom 
employees, the other division of NTC in 
Tamil Nadu has no reason to deny it to its 
etnployees. In these circumstances and in 
view of the fact that India is one and there 
should not 'be any discrimination with r~fer
ence to race, region, caste. etc., I request the 
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Hon. Minister to bestow his personal atten-
tion in this regard and see tbat this discri-
mination is removed immediately and the 
showroom employees of NTC of Tamil Nadu 
are also paid time-scale of pay with imme-
diate effect. 

(vi) Need to arrange from State Bank 
of India loans of Rs. 1000/- for 
each worker of Buckingham and 

Carnatic Mills, Madras 

SHRI K.R. NATARAJAN (Dindigul) 
The Buckingham and Carnatic Mills of Mis 
Binny Ltd. Madras is one of the oldest tex-
tile mills in South India. The M ill is em-
ploying 8000 workers at Madras. 

The Mill has run into difficulties, mostly 
because of old machinery in usc. This Mill 
bad to fact closure in 1981-82 but for the 
good offices of the Hon. Minister of Com-
merce. However, once again the Mill was 
closed down for 11 months in 1984. These 
closures resulted in a lot of hardship to 
workers. They obtained loans for, subsis-
tence. Now, the M ill has started work ing. 
They have heaved a sigh of relief. But they 
have still to discharge their loans. 

The workers have approached the autho-
rities to grant loan of Rs. 2,000 each which 
could be recovered from their salaries in ins-
talments by deducting it from salaries, Now, 
the Government has to arrange loan through 
the State Bank of India. I request the Hon. 
Minister to solve their problem by arranging 
loan of Rs. 2,000 each employee immediately. 

-II 

(vii) Need to take steps to check Malaria 
in Delhi 

SHRI LALIT MAKEN (South Delhi) : 
Hardly the menace of menengitis disease is 
over, other diseases like malaria and cholera 
have started creating paniC amidst tbe people 
of Delhi. It is a pity that in a place like 
Delhi, these lethal diseases ba ve Dot been 
eradicated. The Minister of Health and 
Family Welfare has said, in reply to the un ... 
starred question No:' 3495, that 52 people 
died in 1983 and 40 in 1984 because of 
malaria. Although the rains have not yet 
started, malaria has raised its ualy head. 
Insecticidal spray operations have not been 
undertaken in the Government colonies, 
jhU6Cl-Jhonpries, villages and tbe backward 
areas. 

I request the Government to take the 
fonowing steps to curb this disease : 

I , 

1. Small health centres should be 8('t 
up in all villages, jhuggi-jhonpry 
coloni~s and backward areas to 
detect fever cases and examine 
blood smears. 

2. Insecticidal operations should be 
immediately undertaken. 

3. Drug Distribution Centres should be 
set up without any loss of time. 

4. Public awareness and health 
education on the subject should be 
intensified, 

(viii) Need to lift ban on fresh recnJit-
ment in Central Government OftlCfs 

SHRI SATYAGOPAL MISRA (Tamluk): 
Sir, tbe Government have r~cently renewed 
the order restricting the recruitments in Cen-
ral Government offices and undertakings in 
the vacancies of the existing posts. Tbis has 
created a serious situation in tile field of 
employment in our country. 

The order was issued during the year 
1982 to bring down the expends ture. In this 
way, lakhs of unemployed youths bave been 
deprived of the opportunities of being em-
ployed. Unemployment problem was serious 
and it bas become more serious in this way. 

The vacancy in a Central Government 
organisation is calculated on workload. 
Therefore, if posts in every section remain 
vacant for a loog period 9 tben who will 
carry on those work ? How the office discip-
line could be maintained ? How the offices 
will carryon the new responsibilities? Even 
after the retirement of a person, tbat post 
could not be filled up. 

The order of the Government of India to 
stop all the recruitment in Central Govern-
ment organisations for a long period of more 
than three years has made the unem~loyment 
problem of our country morc serious. More 
than 30,000 posts are vacant at present in 
Central Government offices and organisations 
in West Bensal alone. 

In these circumstaDQOS. 1 would urao up .. 
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on tbe Government to lift the ban immedia-
tely and provide the youth of our country, 
in the lnternationa,l Youth Year, the exist-
ing opportunities for employment. 

[Translation] 

(ix) Need to PI'O,lde special assistance to 
Raiasthan for Installing band pumps 
to meet drought and drinking water 

scarcity in the State 

PROF. NIRMALA KUMARI 
SHAKTAWAT (Chittorgarh): Mr. Deputy 
Speaker, Sir, Under rule 377, I want to draw 
the attention of Government to an important 
matter, i.e., severe drought conditions in 
Rajasthan. The entire State of Rajasthan is 
in the grip of a severe drought. Apart from 
reeling under the famine, Chittorgarh district 
of South Rajasthan is passing through a 
severe crisis of drinking water. The summer 
has not yet set in, still the people are aban-
doning their villages in. search of water. The 

rivers, riverlets, and ponds have all dried up. 
Therefore, I urge the Central Government to 
provide special assistance to famine in Rajas-
than to ease the situation of and arrange to 
instal more and more hand pumps immedia-
tely to provide water, particulary in district 
Cbittorgarh of South Rajasthan lO otherwise, it 
will be difficult to save the cattle as well as 
human beings. 

(x) Need to permit shopkeepers of 
Dharampura on Kalka-Simla Natio-
nal Highway to carryon their busi-
ness till new "Shops are constructed 

for them 

SHRI K.D. SULTAN PURl (Simla): 
Mr. Deputy Speaker, Sir, with your permis-
sion I want to draw the attention of the 
Government under rule 377 to the widening 
of the National Highway from Kalka to 
Simla on which huge fund.s are being spent 
by the Central Government. Due to this, 
the shopkeepers at Dharampuf, Kumar Hatti 
and other places on that highway, who have 
been running these shops for genera tions are 
facina ,reat difficulty and a{e fcelina helpless 
as their sbops have co.me in the higbway. 
Government ha ve also given them small 
compensations which tbey have accepted 
after makiDl protest and now they are knock .. 
ina at tbe doors ,of tbe court so that they are 
not deprived of their business. About SOO 
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people are facing the risk of losing their 
business in Dbarampur, the centre of Solan 
district. In view of their genuine problems, 
I demand that the Central Government 
should arrange to allot them separate land 
(from the State Gvernment) for runDing their 
business and they may be allowed to carry 
on business in their shops till such time as 
new shops are constructed for them, so that 
they may not experience difficulty in carrying 
on their profession. 

I hope the concerned Ministry will take 
immediate action in this regard and will meet 
the demand of the peop1e. 

12.35 hrs. 

DEMANDS FOR GRANTS (GENERAL), 
1985-86-Contd. 

Ministrv of Commerce and Supply" 

[E1Iglit.'h] 

MR. DEPUTY SPEAKER: The House 
will now take up discussion and voting on 
Demands Nos. 10 to 13 relating to the 
Ministry of Commerce and Supply for which 
six hours have been allotted. 

Han. Members present in the House 
whose cut motions to the Demands for 
Grants have been circulated may, if tbey 
desire to move their cut motions, send slips 
to the Table within 15 minuts indicating the 
serial numbers of the cut motions they would 
1 ike to move. 

A list showing the serial numbers of cut 
motions treated as moved wi1l be put up on 
the Notice Board shortly. In case any 
member finds any discrepancy in the list, be 
may kindly bring it to the notice of tbe 
Officer at the Table without delay. 

Motion Moved: 

"That the respective sums not exceed· 
ing the amounts on Revenue Account 
and Capital Account shown in the 
Fourth columu of the Order Paper be 
sranted to the President out of the 

-Moved with the recommendation of the 
President. 
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Consolidated Fund of India to com-
plete the sums necessary to defray the 
charges that will come in course of 
payment during the year ending 
31st day of May, 1986 in respect of 

(Ge,,~ral) 1985--86 
the heads of Demands entered in the 
second columil thereof against 'Detftaftd' 
Nos. 10 to 13 reJating to the MiD~trY 
of Commerce and Supply." 

Demands for grants for 1985-86 1ft respect of tbe Ministry of Commeree 
and Supply submitted to the vote of Lok Sabha 

No. of 
De-

mand 

Name of Demand Amount of Demand for Amount of Demand for 
Grant submitted to the vote 
of the House 

Grant on account voted by 
the House on 25th March, 
1985 

1 2 3 

Revenue 

Rs. 

Capital 

Rs. 

Revenue 

Rs. 

4 

Capital 

Rs. 

MINISTRY OF COMMERCE AND SUPPI .. Y 

10. Ministry of 
Commerce and 
Supply 

57,33,000 2,86,69,000 

11. Foreign Trade 
and Export 
Production 

1,35.87,38,000 '8,20,58,000 6.85,97,69,000 91,52,93.000 

12. Textiles. Hand-
loom and 
Handicrafts 

43.75,32,000 36,62.97,000 2,19,86,63.000 1.83,14,8S,OOO 

13. Supplies and 
Disposals 

2.54,05.000 12,70,28,000 

--_.-._--------_ .. _._-------------_._--_ ... _--"_-_._----_" .. -------------
ME. DEPUTY SPEAKER: Now, Shri 

Sribari Rao. 

I Tran,J1ation) 

·SHRI SRIHARI RAO (Rajamundry) : 
Mr. Deputy Speaker, Sir, the Ministry 
of Commerce and Supply is one of the 
most important Ministries. It bas got a 
special significance, for it is directly con-
nected with the progress of the country. The 
economy of the country can be sound only 
when the Commerce and Trade are sound. 

*the speech was originaHy delivered in 
Te1usu. 

Trade in turn depends upon the import and 
export policy that we pursue.So, the import 
and export policy must be sound and steady. 
It must contribute to the growth of economy. 
The policy must be such that it should 
accelerate Our exports and reduce imports. 
But, unfortunately what we see today is 
quite different. The exports are plummetina 
on the one hand and the imports are shoot-
ing upon the other. If we have a comfortable 
balance of payments position today, it is only 
due to the remittances made by tbe Indians 
abroad. Our exports earnings are much 
less and not enough to meet tlte import bill. 
Now we m!Jst try hard to retrieve tbe situ-
ation. Concerted efforts must be made tQ 
increase out exports. 
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;Sir, t.b.ere is no dearth of reSOUfCCS in tbe 
cQnntry. By lJamessing :properly tbese re-
sources. we can make a rapid prOIress. We 
have plenty of man-power. But we are not 
making use of this man-power in order to 
produce morc. 'Ibis man .. power must be 
made use of proparJy to produce the goods 
which have a rortian market. Then efforts 
should be made to export these items to 
foreign countries. This way we can earn a 
lot of foreign exchange. So, steps must be 
taken to encourage the best utilisation of 
man-power for increasing the production and 
exports of the country. 

Our export~ and imports during the last 
two years were: 

(Rs. in crores) 

Import~ Exports Deficit 

1982-83 143S5.76 8902.25 5448 

1983-84 15762.95 9867.51 5895 

1984-85 1) 746.1 8146.2 3600 

(upto December) 

Sir, the Government are offering 
certain incentives to encourage the exports. 
These incentives are a cash subsidy of 10 per 
cent, excise rebate and import replenish-
ments. But these incentives are not adequate 
enough. 

There should be many more to attract 
the exporters in the country. The ineen· 
tives offered should be more rational. Every 
item should be considered individually and 
subsidies be allowed Iiberally in respect of 
the items which face a tough competition in 
foreign markets so that they are available 
to our foreign customers at a reasonable 
price. The ten per cent subsidy is not 
enough. It should be atleast 25 per cent and 
vary from item to item. In Japan, the subsidy 
goes upto SO per cent. So 1 request the 
Hon .. Minister to restructure the incentive 
of offering subsidy on exportable good~. 

,:Sir~ ~he present policy of exporting raw 
materjals is not good and be done· away 
with .t\to~ce. Instead 0' exporting raw 
m~~iats ~bi~h can fetch us only the 

, noQ}ipal.f~isn c'lcbange, 'we should make 
etfor~s . ,~o e~ort Jinisbcpd S~s. . By 
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exporting industrial goods -and otber value 
added goods we can earn much more foretan 
excbanse. Though the amount of (oreiao 
exchange earned through export of raw 
materials will be meagre. Hence the time 
bas come to change our policy of exp()rting 
raw nlaterials. Just to cite onc instance, 
Cojr is being exported to Japan from Kaki -
nada port. And we are importing brushes 
from the country. What we are getting 
from export of Coir is hardly sufficient to 
meet the bill of import. If we manufac-
tur\,: brushes here itself by using our man-
power, we can not only dispense with import 
of brushes but also we can export this item 
and earn very precious foreign exchanae. 
This is only an example. Hence efforts must 
be made to export finished goods and value 
added goods rather than the raw material. 

Sir, I welcome the recent decision of the 
government to decanaJise several items and 
placing them on the Open General Licence. 
It is a good step. Now the exporters can 
directly import the items which are required 
for producing export-oriented goods. They 
need not depend on the middle men any-
more now. It is an encouraging step. But 
Sir~ there are many more items which can be 
brought under OOL. I hope the Hon. 
Minister will take necessa ry steps to add 
them to the OGL list. 

There is a welcome change in the policy 
of the government in making the export 
policy applicable for 3 years. EarHer, after 
every 6 months there was a change in the 
export policy. As a result of it illegal trans-
actions used to take place. The unscrupulous 
traders used to 'hoard the imported material 
and earn severa 1 crores of rupees. As a 
sequence, even the cost of production used 
to go up. On certain other occasions when 
the policy changed the exporters used to 
incur losses. Now that is a thing of the 
past. Since the export policy will be in 
operation for three years, it will contribute 
to ensuring continuity and stability in the 
foreign trade. It will certainly contribute to 
the growth of exports. Now exporters can 
also think of importing the required quantity 
of raw materials for producing the exportable 
goods without any fear of incurring losses. 

Sir, the goods which are cent per cent 
e~port oriented are allowed to be sold 
in the ,~Qme.stic ll'U\rkct upto 25 per cent of 
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{Shri Srjhari Rao) 
total production after paying the customs 
duty. Paying customs duty on the goods 
manufactured indigenously for selling in the 
domestic market is something unimaginable. 
So I request the Han. Minister to do away 
wjth the imposition of customs duty on ex-
port oriented items when they are sold in the 
domestic market. 

Sir, the Free Trade Zones are functioiling 
well in the country. Madras, Cochin, Falte 
and Noida were added to Kandla and 
Santacruz which were functioning earlier. 
Without exception all these are doing well. 
Sir I appeal to Hon'ble Minister to declare 
Visakhapatnam a Free Trade Zone. Vizag is 
very fast emerging as one of the foremost 
industrial centres in the country today. In 
addition to Hindustan Shipyard, there are 
several other public sector undertakings and 
private industries located in Vizag. It is a 
peaceful industrial area. There are no 
industrial disputes. So. in all respects it is 
entitled to be a Free Trade Zone. As it 
happens to be a port city, it has got an added 
andvantage. It will also help our exports 
considerably. Let us remember that a Free 
Trade Zone near the Coast is more advanta-
gous than other places. A port city will 
certainly contribute much more than other 
places in the increase of foreign trade. 
Facilities to export to other countries will be 
available. The Government of Andhra 
Pradesh had already recommended it and re-
quested the Union Government to declare Vizag 
as a Free Trade Zone. But it is our misfor ' 
tune th~t the Union Government has not 
taken any decision on it so far. It is high 
time that Vizag is declared as a Trade Free 
Zone. I hope the Hon'ble Minister wiJ), 
without any further delay, declare Viz8g as a 
Free Trade Zone. 

Sir, I want to say a word about our 
participation in International Trade Fairs. 
During 1984-85. we have participated in about 
38 Fairs abroad and organised 3 fairs on our 
own. Goods worth nearly 31 lakhs of rupees 
were sold. Orders worth Rupees 2S7 crores 
were booked and negotiations are under way 
for another 480 crores of rupees. Despite all 
this. our performances has not been that much 
productive. One main reason why we are not 
able to transact much business during the 
fairs is that we are giving much too pro .. 
minence to cultural activities rather than 
business, We are lllor~ int~reste4 in depictin, 
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the culture of one part or the other of tbe 
country rather tban the goods we produce 
which may find a market in the bast country 
and other participating countries. Business 
must be our aim, not cultural programme. I 
hope the Government, will take note of this 
point. This should be no other business 
except business. You should constitute in 
committee and send it to those countrieS in 
order to access the market there. The goods 
that can be exported to these countries must 
be decided. After identifying items for export 
the Government should come forward to 
encourage the exporters in the country to 
export these items. At present only a few 
influent ial people are managing to export 
their items. It should not be so. The condi· 
tion must be such that any manufacturer, bia 
or small, must be in a position to export his 
goods without any hindrance. To create such 
an atmosphere, it is necessary that there 
should be excise Rebate on exportable goods. 
Only than the goods can be offered to foreign 
buyars at a competitive price. This wi\] 
enhance one exporh. The country will 
prosper. 

Mr. Deputy Speaker. Andhra Pradesh is 
the first and foremost State in the country 
which produces staple and long Staple Cotton. 
But it is surprising to note that only States 
like Maharashtra and Gujarat are being 
allowed to export cotton to other countries. 
After much persuasion the Government has 
permitted the export of 17,000 bales of cotton 
from the State. I welcome this "esture of the 
centre. But, sir, this is too small a quantity 
for a Sta te which stands first in tbe pro-
duction of quality cotton. Hence I demand 
that the export quota should be raised to 
atJeast one lakh bales from the present level 
of 17,000 bates. I hope, the Government 
would agree to this. 

On the plea that the wheat is rotting in 
our godowns, the Government of India have 
taken a decision recently to export wheat to 
other countries. We1l, I welcome the decision. 
But this decision of the Government helps tbe 
farmers of North India only. Like wheat, we 
have got large stocks of rice in our godowns. 
Lak1;ls of tonnes of rice is rottinl in our 
gooowns. Why not export rice also in order 
to save the,situation '1 Why our export should 
confine to Basmati rice alone'? Sir, the 
Oovemment must anow the export of fine 
and Superfine rice alonawitb Basmati. This 
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decisIon will belp tbe entire farming 
Community irrespective of tbe region to which 
tbey belong. It can fetch us precious Foreign 
exchanae also. 

Sir. there is a good demand for manso 
pulp produced in the country. The Govern-
ment should encourage tbe export of Mango 
pulp. Now the exporters of this item are 
finding it too costly an item to export, The 
container charges are very high. Hence. steps 
must be taken to reduce cOl;tainer charses by 
offering concessional rates and to export this 
item in much bigger containers. If this is 
done, it will boost the export of mango pulp. 

Edible oils worth Rs. 1500 crores are 
being imported every yeaar. 65% Df the 
imported oil is being allotted to the Vanaspati 
manufacturers neglecting tbe indegenous 
products. This is unfair. During the last-
ieneral election 95% of tbe imported oil was 
given to the Vanaspati manufacturers in return 
for the large sum the ruling Party bas 
received for its party fundi. Crores of rupees 
were collected for party funds in this manner. 
This is quite unfair. Please put a stop to the 
import of edible oils. Encoura&e the local 
manufacturers who produce edible oils. This 
is an urgent necessity. 

Sir, melasses are being exported without 
any rhyme or reason. Because of total 
export of tbe item, the alcohol production 
in the country has suffered very badly. Now 
there is a scarcity of alcohol. It apppears 
that you have no definite plan as to what to 
export and bow much to export. The export 
of the items should be such that there should 
Dot be any scarcity of those items in domestic 
market. So, the irrational export of molasses 
should be discontinued. 

Speaking about our trade with Communist 
countries, Sir, I am sorry to say that it is 
totally in the hands or certain individuals. 
No individual should be anowed to have direct 
trade links with the communist countries. 
The foreign trade with Communist countries 
should be on Government to Government 
basis. Then only you can do justice to all 
who are engaged in the business. It will belp 
our foreign trade as a whole. So I request 
the Minister to enter into trade aareements 
with communist countries only on Govern-
IlleDt to Government basis. 

Sir t. the growth of exports is very much 
necessary (or tbe growth of our economy. 
All possible measures should be taken to 
encourage the people to export more by 
offering them more concessions. The Freight 
charges etc. must be reasonable. Subsidies 
offered must be rational basis. In stead of 
flat rates, they should vary from item to item 
depending on the quality and competition. 
The present cash subsidy of 10% excise rebate 
and import replenishments are not sufficient 
enough. All the necessary steps should bo 
taken to create ideal conditions where export 
trade can flourish. 

Sir, our Hon. Commerce Minister is an 
honest and efficent administrator. Of course 
he is not present in the House at the moment. 
He is known for bis sincerity. Our Hon. 
Prime Mi nister t Rajivji, wants to take the 
country t~. 21st century. For ushering the. 
nation into 21st Century you have a new 
approach. Every policy bas to be framed 
with that ideal in mind. Our export policy 
is one such policy. I hope the Hon. Commerce 
Minister would show enough statesmanship 
in feaming our future policjes. 

Sir, 1 conclude my speech by thanking 
you for giving the opportunity to initiate the 
debate on tbe Demands for Grants of this 
vital Ministry. 

[English] 

SHRI K. RAMACHANDRA REDDY 
(Hindupur) : I beg to move : 

"That the Demand under the Head Ministry 
of Commerce and Supply be reduced by 
Rs. 100." 

[Need to supply clotb to tbe poor at 
subsidised rates.) (2) 

SHRIMATI GEETA MUKHERJEE 
(Panskura) : I beal to move: 

4'That the Demand under the Head Ministry 
of Commerce and Supply be reduced by 
Rs. 100." 

[Need' to sponsor adequate number of 
UDCS belonging to CSCS cadre of the 
Department of Supply to Institute of 
Secretarial Training and Management for 
ca,h and accountancy trainins.] (28) 
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.. that the Demand unde-r the Head Ministry 
of Conunetce and Supply be' reduced by 
Rs; 100." 

[Need to' sponsor adequate number of 
Assistants belonging to ess cadre of the 
D~partment of Supply for various 
training courses meant for them conduct-
ed by 1ST and M.] (29) 

"Tbat the Demand uDder the Head Ministry 
of Commerce and Supply be reduced by 
Rs. 100." 

[Need to sponsor Section Officers belong-
ing,to the Department of Supply cadre 
fur training of the 1ST and M.) (30) 

"That the Den~and under tte Head Minishy 
of Commerce and Supply be reduced by 
Rs. 100." 

[Need to give un-filled vacancies belong-, 
ing to tbe Direct Recruit Assistants quota 
to the Select List Assistants of the 
Department of Supply.} (31) 

"That the Demand under the Head Ministry 
of Commerce and Supply be reduced by 
Rs. 100." 

[Need to give ad hoc promotion to LDCs 
to the post of UDCs in the Dl!partment 
of Supply till regular candidates are made 
available by the Department of Personnel 
and Administrative Reforms.] (32) 

"That the Demand under the Head Ministry 
of Commerce and Supply be reduced by 
Rs. 100." 

[Need to publish seniority lists of CSCS/ 
CSS/CSSS cadres of all grades of the 
Department of Supply every year.] (33) 

"That the Demand under the Head Ministry 
of Commerce and Supply be reduced by 
Rs. 100." 

[Need to promote Grade 'D' Stenogra-
phers of CSSS who have completed 
10 years of service in the grade of to 
Grade 'C' in the Department of Supply.] 
(33) 

"That the Demand under the Head Supplies 
and Disposals be reduced by Rs. 100." 
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[Need to accept the demands submitted 
by the Unions! Associations on 7.4.85.] 
(35) . 

'\That the Demand under the Head Supplies 
and Disposals be reduced by Rs. 100." 

[Need to provide adequate number of 
room coolers to the non .. gazetted staff in 
DGS and D (Hq.)] (36) 

H That the Demand under the Head Supplies 
and Disposals be reduced by Rs. 100:' 

[Need to maintain <;Ieanliness and 
hygienic conditions in'the office of DGS 
and 0 (Hq.)] (937) 

• 
UThat the Demand under the Head Supplies 
and Disposals be reduced by Rs. 100." 

[Need to provide to the employees of 
DGS and 0 (Hq.) GPF statements 
regularly and redress employees grievances 
in n:gard to missing crediti.] (38) 

"j hat the Demand under the Head Supplies 
and Disposals be reduced by Rs. 100." 

[Need to make proper arrangements for 
drinking water for the staff of DOS aod 
D (Hq.) especially durina summer sea-
son.] (39) 

"That the Demand under the Head Supplies 
and Disposals be reduced by Rs. 100." 

[Need to aviod interference in the day to 
day activities of the recognised Unions/ 
Associations represented on the Office 
Council (JeM).] (40) 

"That the Demand under the Head Supplies 
and Disposals be reduced by Rs. 100." 

[Need to shift the Office of the Controller 
of Accounts attached to the Departrrten1 of 
Supply to same premises where DOS '& D 
office is located as demanded by Staff 
Union.] (41) 

"That the Demand under the Head Supplies 
and Disposals be reduced by Rs. 100." 

[Need to promote Scheduled Castel 
Schedule Tribe employees aaainst vacan~ 
ci~s reserved for tbem in various Irades 
in DOS and D (Hq.)) (42) 
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"That the Demand under the Head Supplies 
and Disposals be reduced'by Its. 100." 

[Need to'provide new furniture to the 
non:'gazetted statt'in DOS arid D (Hq.)] 
(43) 

"That the Demand under the Head Supplies 
and Disposals be redused by Rs. lOO.H 

{Need for revision of tbe pay scales of 
Dralightsmen working in DGS and D 
(Hq~)] (44) 

"That the Demand under the Head Supplies 
and Disposals be reduced by Rs. 100." 

[Need for filting vacant posts in va rious 
grades including the grade of Junior 
Progress Officers 10 DGS and D (Hq. n 
( 15) 

"That the Demand undeT the Head Supplie~ 
and Disposals be reduced by Rs. 100." 

[Need to regularise services of employees 
working in Management Information 
Service Directorate on ad-hoc hasis for 
more than 10 years in Directorate 
General of Supplies an<..l Disposals 
(Hq).) (46) 

"That the Demand under the Head Supplies 
and'Disposals be reduced by Rs. 100." 

[Need to regularise the services of J POs 
working on ad-hoc basis in DGS and D 
(Hq.)] (47) 

Mlt. DEPUTY SPEAKER : The cut 
motions also are before the House. 

Now, Shr( ~haym Lal Yadav. 

[Tran.tialion) 

SKRI SHYAM LAL YADAV 
(Varanasi) : Mr. Deputy Speaker, Sir. while 
suPporting the 'Demandos for Grants or the 
Ministry of Commerce and Supply, I would 
like to' make some submissions. This depart-
ment has many functions, such as commerce 
and trade, e)q,ort and export promotion, 
organisation of foreign trade, its develop-
ment and control. All these, functions are 
supervised by this Ministry. We produce 
many crops,' comm6t!i'fies etc., such as, tea, 
coffee; rubber .. ' cardainom,; marine products 

and other such items. Export and supervi-
sion of export of these commodities is also 
looked after by this Ministry. It also con-
ducts inspections to ensure quality exports 
and also works for export promotion. 

On this occasion, J. particularly, want to 
congratulate the Hon. Prime Minister who 
has taken out textiles from the Commerce 
Ministry and has set up an independent 
Textiles Ministry. The Ministry of Textiles 
was entrusted to a very competent and 
experienced man nol at the time of the 
presentation of the Budget. but later on. 
The Textiles Ministry concerns one and all 
in the country, because every one wears 
clothes. Whoever t(jkes birth makes use 
of cloth right from birth till death. From 
this point of view, this Ministry is very 
important. It is also an indicator of the 
fact that the Hon. Prime Minister realised 
its importance and that is why he has set 
up a separate Ministry, because crores 
of pe(.'ple lind employment in the mills 
attached to the Texti)t!s Ministry, whether 
they be textiles mills ur hand looms, or power 
looms, and earn their livelihood and every~ 
body gets immense benefits from it. There 
fore. Sir. today 1 want to say a few things, 
particulary. concerning the Textiles Ministry, 
because in the time, allotted to me, I shall 
not be abJe to r:.lise issues concerning all 
departments and express my views thereon. 

13.00 hrs. 

First of all I whould like to say that 
the city of Varanasi to which I belong and 
which 1 have the privilege to represent is 
famous for its silk industry and readymade 
silk garments not only in the country but 
also abroad. Thousands of families are enga-
ged there in this industry. The silk industry 
is linked with the lives of the people of our 
city. Its biggest problem is that of silk yam. 
We do not produce silk yarn here. Most of the 
silk yarn is produced in Karnataka. Efforts 
have been made recently in Dehradun and 
its neghbourer areas in Uttar Pradesh to 
produce cocoons, but at present this work 
is going on a small scaJe. Most of the silk 
is produted in Karnataka and we get our 
suppHes from there. Every month, about 
25 toones of silk come from Karnataka and 
25 tonnes are imported. 

But llle policy of the Government of 
Karnataka is sucb that only a very small 
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quantity of silk yarn is supplied to our cit)' 
from their own production and sometimes 
even tbe imports are not up to the required 
quantity, as a result of which the price of 
lilk yarn rises sky high. A few days back, 
the price of silk yarn was Rs. 400 per kilo-
aram but today the price of silk yarn in our 
city ranges between Rs. 600 and Rs. 650 per 
Ka. and that of good quality silk yarn is 
Rs. 700 per Kg. and the apprehension is 
that the price will go on increasing unabated. 
The same situation had arisen two to three 
years back as well when the price of silk 
yam had risen to Rs. 800 per Kg. and a 
situation of serious crises had arisen in our 
city_ A similar crisis has arisen these days also, 
unemployment is increasing and looms can-
not be worked if silk is purchased a t this 
exorbitant price and these looms are facing 
the risk of being closed down. There will 
be no market for the clotb thus produced. 
Three years ago, when such a crisis had 
arisen, the tben Commerce Minister had 
imported silk yarn after holding consulta-
tions at the Central level and tbe prices had 
crashed within two months and they conti-
nued to fall continuons(y thereafter. 

Our Central Silk Board is looking after 
this work, but' am very sorry to say that 
the Central Silk Board has .Iost its All India 
cbaracter. It caters to the silk requirements 
of only one or two States and formulates 
its policy accordingly and thus our State is 
~ept out of the purview of its policies. 
Therefore, my suggestion in this regard is 
that a Silk Bank should be set up. This is 
not my 8usgestion alone, but our Associa-
tion of Banarsi Saree manufacturers and the 
Baoarsi Cloth Industry and its other office 
beares also have the same views. Tbey have 
written to Government and I have sent a 
tetter along with their representation stating 
that the need of the hour is for the setting 
up a of Silk Bank either by the All India 
Handloom Board or by Government which 
should procure and store the silk produced 
in the country including the imported silk A 
depot should also be opened in our city 
which should sell silk direct to tho craftsmen 
and the producers so tbat the middlemen 
could be eliminated. If we are unable to 
make such an arrangement, I am afraid 
craduatly, this industry will face a deeper 
crisis. The sarces and si) k produced in 
Varanasi arc not ooly sold within the 
gouotry but are also exported. Therefore, I 
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would request the HOD. Minister to pay 
immediate attention to it and arranae to 
make the silk yarn available there by what-
ever means possible. If need be, be should 
go in for import of silk yarn, so that its 
price is kept under check.. I do not say that 
the silk yarn should be sold on reaular basis, 
but we should create a buffer stock and if tbe 
price in tbe marli.et is reasonable, the silk 
may be allowed to be sold in the normal 
course, but as soon as the price of silk yarn 
tends to rise, you should start selling silk 
from the butter stock so as to check tbe price 
rise. As at present, replenishment licence is 
issued against the finished goods exported 
and silk yarn is imported against that 
licence. There are instances where advance 
licences were issued to the people taking into 
account their past exports. They all import 
silk yarn and hoard it and, thus, raise the 
price in the market by creating an artificial 
scarcity and start selling the boarded stock 
on which Government have no control. 
Tberefore~ my suggestion is that Govern-
ment should import silk yarn and set up a 
Silk Bank. If there is any likelihood of delay 
in setting up such a bank, Government 
should procure silk yarn through other means 
so as to bring its price down. A delegation 
from Varanasi was scheduled to arrive berc9 

but their trip did not materialize. Therefore, 
I would submit that our requirement would 
be met only when we are supplied with silk 
yarn of the required quality and quantity. 
Only then, we would be able to produce silk 
textiles in the required quantity and export 
it. 

One thing 9 I would like to say about 
handlooms, crores of people are enpled in 
the bandlooms in the country. Six thousand 
million metres of cloth should have been 
produced in the handloom sector in the 
country but only 3 thousand 4million metres 
are produced in handloom sector. There are 
50 lakh band looms in the country t but they 
are alBo facing a big crisis. Particularly, in 
our Uttar Pradesh, there is hardly any villaac 
or town of importance where tbe weaveR do 
not live. The economy of our Uttar Pradesh 
and Bihar is based on these handloom 
weavers. Government should pay special 
attention to them. J hope, spedal priority wUl 
be given to tbis sector in tbe new textile 
policy, now under formulation. 

Sir, there has been a )ODI standioa 
demand, that certain varje~ics of ~loth sboul4 
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be reserved only for tbe bandloom sector and 
they should not be allowed to be produced 
throulh powerlooms. Handlooms cannot 
.tand the tough competition beiDI offered by 
the mins and powerlooms. Therefore. there 
is a need to reserve some varieties of cloth 
exclusively for band looms wh ich should not 
be allowed to be produced either in the 
powerloom sector or in the mills. It is neces-
sary to do So even from the point of view of 
the internal market. 

The cloth produced in the handloom 
sector and on powerlooms should also be 
exported. Even synthetic fabric can be used 
in the powerlooms. It will be better if they 
use it. Therefore, my suggestion is tha t 
proper supply of necessary inputs should be 
ensured to the weavers of handJooms so that 
they may not face shortage of yarn etc. Due 
to shortage of yarn, its price aoes on increa-
sing and the people are unable to get it at 
reasonable prices when the prices of yarn 
rise. middlemen take advantage of it. You 
have set up co-operatives but, I feel, even 
co-operatives have not ~en successful in this 
field. Government should supply yarn direct 
to the weavers and, thus, the middlemen 
should be eliminated. Arrangement should 
also be made to provide loans to the 
weavers. 

One thing, I would like to say about 
marketing. As long as proper marketing faci-
lities are not provided for the handloom 
cloth, it cannot be sold. Lakhs of metres of 
cloth are lying in the godowns of the Hand· 
loom Corporation. It is not being sold. This 
is a bia crisis being faced by the hand loom 
sector in the country. J want that the Hon. 
Minister should make some special arrange-
ment in this regard so as to steer the hand .. 
loom industry out of the marketing crisis. 
Otherwise, the band 100m weavers will not get 
any benefit. 

You Jive rebate on handloom cloth only 
for 60 days in a year' But I think, if you 
allow rebate throughout the year, the stocles 
which are piling up in the lodowns can be 

, lo,)d out. 

You had promised in the Sixth Five Year 
Plan, as also now in the Seventh Plan, that 
houses wilt be provided to the weavers. As 
the population in the cities is ioacasinl. 

there is no land for them to live in. There-
fore, special colonies should be constructed 
to rehabiJitate them. The Department of 
Textiles and the Government of India should 
make special arrangements to built up such 
colonies, and they should get money for the 
construction of hQuses. 

In the end, I would like to say only this 
much that certain varieties of cloth should be 
reserved for the handlooms. The competi-
tion in textiles bas become so tough that it 
has become very difficult for the handlooms 
to stand competition with the powerlooms. 
In this connection, a study group was set up 
in U.P. which had given some suggestions. I 
would like to quote some of its suggestions : 

[English] 

~'The group in its report further ob-
served that tbe hand loom sector is 
successfully producing the followiDI 
varieties of cloth and proposed that 
these be reserved for exclusive pro-
duction in this sector: Gaddah cloth-
minimum three varities. Dhotis and 
Sarees in certain varities. Lungies-
cotton and staple both. Tapestry bed 
sheets in certain varieties. Durries. 
Pile carpet Durets. Jacquard bed 
covers. All types of fabrics us ina 
fancy yarn (except synthetic fancy 
yarn) and Terry towels and Gam-
chhas." 

[Translations] 

There a11 such items as can be reserved 
for the handloom sector. In the end, I would 
like to say in brief two things conccrnina 
this department. Thus department bas two 
offices of the custodian of Enemy Property 
in Bombay and Calcutta. I bad a chance to 
see this office in connection with the pro ... 
perty of a veteran Journalist. About 35,000 
to 40,000 applications are pendin, in this 
office and it will take over two decades to 
clear them. The. majority of the persons 
likely to be benefited from this have crossed 
SO to 60 years of age. Therefore, you should 
make an immediate' arrangement to'dispose 
of this work expeditiously. The cases pend. 
ins with custodian of Enemy Property should 
be quickly disposed of aDd some time-limit 
should be prescribed for this purpose. 
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With these words, I support the Demands 
for Grants and thank you for giving me an 
opportunity to speak. 

[English] 

SHRI R. PRABHU (Nitgiris): Mr. 
Chairman, Sir. 1 rise to support the Demands 
for Grants brought before this august House 
by the Hon. Minister. India's share in inter· 
national trade has been coming down year 
by year and in 1970 our percentage of world 
trade was only .65 per cent and even today 
the percentage is less than .5 per cent. This 
is even low compared to countries like Mala-
yasia. Singapore, Hong Kong. Thailand and 
South Korea. 

In my home State of Tam il Nadu ques-
tion is often asked why India is not able to 
perform like the South Ea<;t Asian countries 
in the export performance. This question 
can be easily an<.;wered but I do not know 
bow much remedial action can be taken. 

There are two powerful political hloes in 
this world. One led by USA -Japan and the 
other by USSR-Ea"t European countries. 
India. as a tradition, foJlows foreign policy 
of nOD-alignment. We have s<.:rupulously 
ensured a neutral st:ln~C as between the 
super-powers and have a dyn~imic interaction 
with both the super powers with equal fcli~ 
city without becoming a client State of either 
of the super-power~. Wt! have developed 
export business with USSR and the East 
European countries. J would like to Quote 
some figures. Our external trade with . this 
bloc has been increasing year after year and 
in 1970-71 there were exports worth Rs. 304 
crores and imports worth Rs. 238 crores. In 
1983-84 we have exports of Rs. 1563 crores 
a.nd imports worth Rs. 2392 crores. OUf 

trade relationship with this bloc is excellent 
and we have been exporting tradjtional gOL>ds 
like coffee, tea, textile~. leather, woollen 
JOods and also non-traditional items like 
engineering goods and even fooodgrains. 
We have evolved a strategy of rupee 
payments in our deaJings with ~he East 
European countries and this has insulateQ us 
from the fluctuations in the high value of the 
US dollar. On the other hand, Sir. with 
regard to the western DEC D cou.p tries we 
have not been able to increase our exports. 
Here, also 1 would like to quote some figures 
just to make my point. .In 1970-71 our 
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exports have been Rs .. 769 crq~e$llDd im-
ports ha.ve been .Rs. 1042 crores. Apd ,in 
1983 -84 exports have ,.been Rs .. ,3462 CJ'QreS 

and the imports have ~ Rs. 8099 (:f,Qres. 
Frankly speaking we have not been able .to 
establish tbe same commercial relationship 
with the western bloc' and USA as the ~1-
ler south eastern countries have been able to. 
We nre all aware that USA is a discrimjna-
tory huyer and have a large purch~~ng 

power and they uSe' this purchasing power as 
an instrument of foreign policy. It is com-
mOll knowledge that USA has economic and 
defence inteusts in all these Asian countries 
like South Korea. Singapore Malaysia, etc. 
ft is in these circumstances of favourable 
treatment by USA' that these countries are 
able to export so much. In their economic 
performance they should be treated as out-
posts of USA and as their client States. It is 
these basic constraints in our foreign policy 
which have to be taken into account in jud-
ging our export performance. 

It is in this connection that our develop-
ing relationships with nona1igned countries 
and South South cooperation becomes very 
important. As you know Sir, the world can 
be divided into four categories: (l) Countries 
which are economicalJy sound and technolo-
gically also very sound (2) Countries which 
arc not so effluent but technologically very 
sound in which we come. (3) Countries 
which are economically sound and techno-
logically not so sound, like the Arab coun-
tries, and (4) Certain third world countries 
which are weak both economically and tech-
nologically. 

Sir, most of the South countries are not 
as wen developed as we are in high techno-
Jogy or spheres of industrial development but 
they have enough petro dollars to pay for 
impoTts. Further, Sir, India has a ~ast 
technical manpower and we are in a position 
to export our manpower and also do turn 
key projects both in construction and engine-
ering industries. Sir, as a result of .our adhe-
rence to south .south cooperation we can at the 
same time. develop underdeveloped countries 
and. also ,develop great bilateral trade ,rela .. 
tionship with them. This is particularly rele-
vant when we take into consideration that 
the South ,American and l,.atin (AQ.'lerican 
countri.:s are.,bjg untapped .rnar,ke~s ~~we 
could look forward(~to \ fruitful ,cpq~"~'on 
with ~sc coUJltric$, ~s~ially in the~ .. rca.1.of 
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farmiQl agriculture and probably turn key 
indU$trial projects alsop OUf non aligned 
stand and promotion of South South co-
operation would offset any lack of trade with 
American and we ba.ve to develop our ex-
ports takinS ioto account these basic cons-
traints in our foreign policy. Our total ex-
ports in 1983-84 are Rs. 9868 crores. The 
total imports are Rs. 15,763 crores. There 
is a balance of trade deficit of nearly Rs. 
6000 crores. The actua I figure is Rs. 5996 
crores. So all steps have to be taken to 
reduce this trade deficit and to boost our 
exports. In this connection I welcome our 
Hon. Finance and Commerce Minister's 
statement when he has given a pol icy ~tate
ment on imports and exports also. This 
policy confirms to the policy of continuity 
and change ushered in by our Hon. young 
and dynamic Prime Minister after he has 
taken offi~. This import and export policy 
statement is not only an cx~n;isc in shifting 
some items from one category of licensing to 
the other category of licensing, but it has 
abroad conceptualisatiun ovcr a longer time 
frame to enable the industry to formulate 
their own internal policies in con1\onance 
with Government policies. That is why the 
policy statement covers a period of th ree 
years instead of the usual annual ritual. We 
can see the same trend in the Finance Minis-
ter·s budget speech where he has emphasised 
the need for long term flscal policy. Parti-
cularly praio;cworthy is the procedural simpli-
city evolved in the new export-import policies 
especially the ease with which the raw mate-
rial can be imported by actual users and 
introduction of the import-export pass book 
scheme, 

I reqUC1\t the Hon. Finance Minister who 
has taken a keen interest in the electronic 
data processing to put this pass book Scheme 
on computer-based information systems. so 
that things could be done quickly and old 
files do not have to be traced and long time 
taken. I only wish that the business com-
munity recirrocales the chance given to them 
and introduces a higher sense of integrity in 
their dealings in ex.port import trade. In fact 
the existing relationship of government and the 
business community has gone into a mutual 
distrust, complaints syndrome which should 
be replaced by one of help and guidance that 
characterises the economic regulation of 
Japan which is the fastest growing Asian 
CO\lntry. Japan has made history in its export 
promotion ·drive. But perhaps what is not 
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known about Japan is that Japan bas a highly 
regulated internal economy. In fact a close 
look at the Japanese system c1early brings 
us how the Ministry of International Trade 
and Industry performs a developmenf'" role in 
Japanese business. It acts as a guide in 
directing the Japanese industry. 

I would request the Hon. Minister to 
see that the Ministry of Commerce also 
develops on a similar pattern as Ministry of 
International Trade and Industry and help 
boost our exports. 

Sir, every speech made by an Hon. 
Memher of Parliament would not be com-
plete unless he touches his constituency', My 
constituency, that is, Ndgiris in Tamil Nadu, 
has large tea c·states. In fact. the tea exports 
in 1983-84 had been worth over Rs. 501 
crores, India's market share of world trade 
in tea is 28.61 % which is the highest com-
pared to any other commodity. What is pro-
bably not known very much about tea indus-
try is that tea industry is a highly employ-
ment gen~rating industry where nearly one 
million people work in tea industry. In my 
constituency alone one lakh people work in 
tbis industry. From the social economic 
point of view. a large number of women 
are employed in this industry and nearly 
50% of of the lahour engaged in this industry 
are women. Our beloved late Prime Minister 
Shrimati Indira Gandhi had declared in 1971 
that equal wage for buth men and women 
labour in tea induslry sh )uld be given. lhe 
tea industry has made a lot of profit and it 
is going to be given a boost just now be-
cause the support it has from the Govern-
ment and also the Finance Minister in his 
recent budget speech ha~ given some Inore 
concessions in terms of loan. etc. for rejuve-
nating the tea industry. Unfortunately, the 
fact remains that in the tea industrYt the 
labour is very poorly paid and their con-
ditions of working are miserable. The aver-
age production per worker in tea industry 
is 900 Kgs. per annum which in terms of 
money is around Rs. 27,000. The tea Indus-
try pays Rs. 4800 per worker per annum 
while the public sector undertaking pays an 
average of Rs, 20.000 per worker per annum. 
In my neighbouring district, that is, Coirn-
batore, the textile worker gets Rs. 40 per 
day as wages whereas the labour in tea in-
dustry sets less than Rs. 1 S per day. There-
fore, Sir, there is a definite need to improve 
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the wage system in ditTerent industries in tbe 
country, I would request the Hon. Minister 
kindly to see whether he could fix a higher 
minimum wage for the worker in the tea 
industry and also improve the working coni-
ditions of the labour. This should be done 
especially for tea estates worth more than 
Rs. 10 crores. Thank you. 

(Trans/ation] 

SHRI LALIT MAKEN (South Delhi) : 
Mr. Chairman, Sir, the Textile Industry in 
the entire country is in a very bad plight. 
Whetbt:r it be Delhi or Ahmedabad or Bom-
bay. everywhere it is seen that tbe textile 
mills are either closing down or are under 
lookouts. Thousands or workers are being 
retrenched. Therefore, it is very necessary 
today that Government gives thought to it 
and go deep into the causes why the textile 
industry, which is the oldest industry in India 
and which, I think, has helped the big 
industrialists of the country earn crores of 
rupees and set up other big industries. is it-
self passing through a delicate phase at this 
juncture. 

So, far as I notice, - I have tried to go 
into its cause-the biggest cause which 
I could see is that we have small weavers in 
the country. who have set up 10 to 
25 looms in their houses or sheds and pro-
duce very cheap cloth on those handlooms. 
as a result of which no mill owner is pre-
pared to manufacture cloth in his mill today. 
As the policy of Government is to give more 
and more concessions to the handloom wea-
vers, a very small excise duty has been 
levied on them. As a result of it, cloth can 
be manufactured so cheap on these looms 
that the same cloth cannot be manufacutrcd 
by the big textile mills at that price. That 
is why the textile mill owners are interes-
ted only in manufacturing cotton and cotton 
yarn but not cloth. 

There is a textile mill in the heart or 
Delhi named 'Birla Mill'. Cloth is not being 
manufactured there for the last three years. 
You will be surprised to know that the name 
of this mil1 is textile .mill but not a single me-
tre of cloth has been manufactured there for 
the last three years. The weaving development 
has been closed down, the machines have 
also been closed but the spinning department 
which produces yarn and cotton is function-
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ins. The cotton is sold in tbe market as it 
retches a good price and bigh profit. If tbe 
cloth manufactured by the handloom wea-
vers at a very low cost is manufactured in 
the textile m ill. it wiJ] cost more and~ there-
fore, the mills are not prepared to manufac-
ture cloth. Therefore, what they do is that 
they buy the cloth, manufactured by the 
handloom weavers for their mills and put 
the stamps of their mills on it and sell it in 
the market after dyeing. Thus, the handloom 
weavers and textile m HIs both are facing a 
great difficulty at present. 

I do not want to say that the concessions 
being given to the hand loom weavers should 
be withdrawn or that the six lakh hand loom 
weavers or workers in the country who 
work in these sheds should be rendered 
jobless. 1 also do not want that in a bid to 
save the jobs of about three lakh workers 
engaged in the weaving departments of the 
textile mills. the livelihood of six lakh people 
be taken away. Therefore. I want to say 
that Government wjll have to frame proper 
policy in this regard so that both these sets 
of six lakh and three Jakh people could 
survive. To achieve this objective, I would 
say that it is necessary, that our Textile. 
Minister and Commerce M i'lister both of 
whom are present here. should frame such a 
policy that the handloom weavers would 
manufacture cloth which the poor people 
or common workers purchase while the big 
textile mills would manufacture the fine 
variety of cloth. so that there is no clash 
among them, their respective markets are 
not affected and both the small and big 
industries could ~urvive. 

I think, in view of the prevailing condi-
tions~ Government should come forward and 
decide' to take over the textil~ industry of 
India as it is high time for such a step to be 
taken. Today. dark clouds are hovering over 
the textile industry the oldest industry in 
the country and the only way out to save it 
is ih take over by Government. 

I am not opposed to modernisation. If 
you conduct a study in respect of the old 
industries, you will find that these industria-
lists have diverted profits to the tune of 
crores of rupees out of these textile mills. 
They have diverted crore! of rupees from 
the textile industry to other industries. They 
did not go in for their timely. modernisation, 
did Dot spend. money on the machines but 
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instead set up other profitablo industries at 
many other places with the money so diver· 
ted. As a result of it, the machines became 
obsolete. They are taking of modernisation 
today after 2S to 40 years, which means that 
thousands of workers will be retrenched. 

Government should invite all trade 
unions in the country and tell them that they 
are prepared to take over this industry, but 
they want to modernise it. If Government 
could place their opinion, and their intention 
before aU the trade unions of the country 
with a sense of r!!sponsibility that they want 
to modernise all the textile mills. want to 
offset the losses and earn profit and at the 
same time they would also give a guarantee 
to the workers, assure them that not a single 
worker will be retrenched, I can say with a 
complete sense of responsibility that all the 
trade unions will be prepared to help 
Government and save this industry in the 
country. 

But, I am sorry to say that 16 textile 
mills of Bombay have been taken over and 
brought under the National Textile Corpo-
ration and retrenchment of workers is being 
resorted to there. Had Birla, Tata. Charat 
Ram Bharat Ram resorted to such retrench-
ment, one could have I.mderstood, because 
they bave made money by exploiting tbe 
workers, but I cannot understand the policy 
of Government who take over the textile 
mills in the first instance and then resort to 
retrenchment of thousands of workers. 

I want that the oldest ,ndustry of India 
should be saved today. If we leave it to the 
industrialists, this industry can never be 
saved. The Delhi Cloth Mills, in Delhi is, 
perhaps, 100 years old in the country. A 
notice bas been served for its closure. The 
closure will be effected in July. 8000 workers 
are engaged in it, 50000 peopJe belonging to 
the families of the workers are living in that 
colony. First of aU, Delhi Cloth MiUs will 
be closed, thereafter the Birla Mill and 
finally the Swatantra Bharat Mill will be 
Closed down. Today, no textile mill owner 
is interested in ruun ing these mills, because 
they have taken out profits worth crores of 
rupees from them, they have eaten away 
whatever was tbere in the mills and they do 
not want to shoulder the responsibility for. 
wahtever is left there. They want to set up 
Commercial houses and raise commercial 
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buildings after demolishing the mitis. What I 
want to say is that before tbese industrialist. 
could lay their hands on these textile mm. 
build palatial buildings there and rende; 
the workers jobless, Government should take 
over these mills and evolve a policy and tell 
the trade unions that Government want 
to modernise them and want to have more 
and more production so that our textiJes 
could find a market abroad and earn more 
and more foreign exchange. I would like to 
say with fuJI responsibility that the trade 
unions of India wouJd help Government, 
but, Government will have to assure the 
workers that their poJicy is to provjde 
employment and that the workers wiJ) DOl be 
retrenched unlike what has been done in 
Bombay. 

I urge Government to save the oldest 
industry in the country and frame such a 
policy tha t the six lakh handloom workers 
engaged in the manufacture of cloth and the 
3 lakh te'{tile mill workers continue to re-
main in employment. Today, the cloth being 
manufactured by the textile mills costs more 
and, therefore, it has no buyers. Government 
should evolve a policy under which course 
cloth will be manufactured by these six 
lakh handloom weavers and the manufac-
ture of fine cloth wiJI be left to the textile 
industry so that there is no clash between 
the two, both sector of the industry could 
survive and India's oJdest industry could be 
saved. 

[English] 

SHRI GEORGE JOSEPH MUNDAC-
KAL (Muvattupuzha) : We have got inde .. 
pendence, but, unfortunately, in the State of 
Kerala, which is located far away from Delhi, 
we are still facing a conoHal status. Whatever 
aaricultural product we are producing, 
iovemment is trying to import all these 
things and not giving any encouragement to 
cultivators. Assam was neglected for years 
and Government had to face the Assam agi-
tation. Now, all the funds are diverted to 
north-eastern States for their development. 
How much foreign exchange a small State of 
Kerala is earning, nobody is thinking about 
that. Weare se1ling cardamom; we are pro .. 
ducing rubber; we are producing tea. Then 
we are saving a lot of foreign exchange by 
producing cocoa. rubber and coconut and see 
the fate of coconut oil. 
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(Shri George Joseph Mundackal] 
The Hindustan Lever or Tata Oil Com-

pany have got lobby here; they are forcing 
the Government of India to import a large 
quantity of oil. After the land-reforms, the 
KeraJa State has got only very marginal and 
small farm baving 20 or 30 cents below one 
acre of land. Whatever price we got last year. 
we got 50 per c\!nt of the price now. A lot of 
coconut oil is imported and distributed. Two 
years back, we faced very severe drought 
conditions in Kerala and a lot of plantation 
was lost in those drought conditions. For 
long term cultivation. we are doing pepper. 
rubber, coconut and cardamom. All these 
crops will take 5-10 years for getting income. 
In the North. the cultivation is "tunc dilTl.!r\!nt. 
They can change cultivation very frequently. 
If there is no remunerative price for ground-
nut, they will change to wheat or ric~ or they 
can shift cultivation very easily. But. for long 
term cultivation like coconut it \-vi II take 
8-10 years for getting income. If tht: farmers 
are not assured of good price or f:l ir price. 
they will not try for th~lt cultivation. Sv, the 
Government of India mu~t give encourage-
ment to the long term cultivation. K.erala 
State is very small but the foreign exchange 
which th:.:y earD is toe maximum for our 
country. Sec the price of rubber in the begin-
ning of the season. In the beginning of the 
season, the price was nearly Rs. 19 per kilo. 
But when the peak season started, we impor-
ted rubber through STC ami distributed 
because of the pressure from the other side. 
The price has crashed from Rs. 19 to Rs. 14. 

90 per cent of the rubber farmers own 
below 5 acres of land. I am saying this 
particularly because nearly 50 per cent of the 
rubber cultivators are from my constituency. 
They are themselves cultivating it; they are 
honest people, they are work.ing from 
morning to evening and getting their daily 
income from the cultivation of rubber. Unfor-
tunately, the price has crashed and STC has 
distributed the imported rubber in the peak 
season and that has affected them more 
severely. 

Two years ago, a lot ("r rubber trees 
were lost in the drought a:1(i the Government 
has not given any encouragement. The Rub-
ber Board has plenty of money because of 
the excise duty and cess on the rubber. 
But because of lack of fie1d staff, the inspec-
tion was not going Oll smothly and we are 
oat setting su bsidy regularly also. 

Last year our respected Minisrer came 
and laid the foundation stone for the llubber 
Board building in Kottayam. But, unfortu-
nately. the sanction was not given and the cost 
of the construct ion work is going up I do 
not know when a tender will be calJed again 
and the work wiJ1 start. I request the Hon. 
Minister to take up the construction work of 
the Rubber Board building as early as 
possible. 

Luxury goods like nutmeg. cloves are 
imported into this country. Why should we 
waste our foreign exchange? Why are they 
enjoying pudding or biryani by putting cloves 
or nuts in the food ? Our poor country, 
Jndia. hu" struggled for foreign exchange. 
Why should we waste our foreign exchange 
for importing nutmeg., and cloves? I cannot 
understand that point. 

For importing items like medicine and 
petroleum produds, we also lose a lot of 
foreign e.xchaoge. So, I request the Hon. 
Minister h\ save this foreign exchange by 
pr.;:')ducing these itcn11\ here. 

Now, the cost of long term cultivation 
has gon~ up vcry high. The labour charge~ 
are the highest in Kcrala compared to other 
places in the country. 

Kcrala State is paying more wages and 
providing more facilities for the labour. Con-
sidering a)) these things the farmer there 
must get a fair price. But unfortunately the 
prices are fluctuating very much. One day 
the price will be Rs. 20 per kg., and the next 
day or after one week the price falls down. 
The people cannot depend upon this because 
they arc all poor cultivators. 

Rice cultivation is almost a failure in 
K.crala. The coconut trees are affected by the 
H)l)t-wilt discases. A fair price should b~ 
given for coconut also. A minimum price for 
coconut ojl also has to be ensured. The 
rubber prices are also not remunerative, the 
jmportc!d rubber must be priced at rates SO 
to 60 per cent more than that of the rUbber 
produced in India_ The farmers were getting 
less than Rs. 14/-per kg. for rubber. Consi-
dering all these things 1 think that there is' 
good scope for giving a better price. 

Now, other Slales ale also growing rub-
ber, like Orissa, the North·Eastern Statts, 
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the 1C:onkan area, and some parts in 
KUmataka. So tbere is fun scope for grow-
ina of rubber. Also, irrigation facilities 
should be provided for rubber cultivation. 

Earlier a subsidy used to be given for 
spraying rubber plantation. But it has now 
been stop'ped. J do not know the reason. If 
tlte spraying is not done in the seasoll pro-
perly it will create problems. I therefore 
request the Hon. Minister to resume payment 
of spraying subsidy for rubber plantation, 
because as I mentioned earlier, 90 per cent 
of the farmers are small and marginal 
farmers. 

With these words, I extend my wholt!-
hearted support for the Demands for Grants 
of the Ministry of Commerce and Supply. 

MR. CHAIRMA N : Dr. G. S. Rajhans. 

[ Trails "II io IT,] 

DR. G. S. RAJHANS (Jhunjharpur) : 
Mr. Chairman. Sir, J rise to support the 
Demands for G rants of the Ministry of 
Commerce and Supply. First of all. I would 
like to speak on the Jrnporl aud Export 
Policy of the Hon Commcr~c Minister. 1 
think. it is for the tirst time in the post-
independence era that such a good policy 
has been announced. The best ft!ature of this 
policy is that the people have not t{l worry 
about Government's Import and Export 
Policy for the next three years. Itnp\.)rt of 
computers bas been Iiberalised and so also 
the import of capital goods for exporters. One 
of the salient features of the new policy is to 
permit those who had purchased capita I 
goods abroad in turn- key projects and other 
projeets to import them to India ea~ily under 
O.G.L Many concessions have also been 
gi\len to Indians living abroad and similar 
other steps have been taken. But, then, there 
has been a serious lapse also. Deliberately or 
inadvertently. 'Photo composing machines have 
been excluded from O. G. L. in this Import-
Export Policy. On the one hand, you talk of 
takin, the country into the twenty first 
~nttiry, but you are taking the country to 
the fOrirteenth century inadvertently. I can-
not'say how it has happened. Either it is a 
butCltucratic lapse or some other lapse, be-
ca~' in today's world' even a person remotely 
connected with the newspaper or printing 
tet!bndlb&Y can uttderstand that no news-
piPer at book industry cail be tun without 
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photo composing. If you allow me a little 
time, I would like to telJ you that your tradi-
tional exports are losing their market. In a 
few minutes fr0m now~ I shall. tell you that 
today or tomorrow you will have to step into 
the field of non-traditional exports and in that 
connections yt)l:l have a big scope in book 
exports. People send typed manuscripts from 
abroad which is composed here in photo 
composing, then printed in off-set and 
instantly exported. I want that the Hon. 
Minister should look into it. If you exc1ude 
photo composing from O. G. L.~ then how 
would the peop1e compose the matter? I do 
not know wl)ere you want to take the country 
in this way. There is a hot news in the 
newspapers that photo composing is being 
excluded from O. O. L. which shows that 
you want to scuttle the freedom of the press. 
') hope the Hon. Minister doe~ not subscribe 
to this view and this has, perhaps, happened 
inadverlentJy. I requeo.;t you that photo com-
posing should again he included in O. G. L. 
Similarly last year also big machines of offset 
printing were excluded from O. G. L. due to 
a bureaucratic lapse. The people had 
represented to the Hon. Minister who had 
again included it in O. G. L. in view of its 
practicability. Therefore. J request you on 
behalf of the entire newspaper industry to 
include photo composing in O. G. L. again. 

A nolher thing 1 want to say is that your 
report is really very good. You have said that 
your exports are increasing. You have written 
in it : 

[English] 

"The year 1984-85 has, however, 
commenced on an encouraging note. 
According to the provisional trade 
statistics available for the first nine 
months of the current financial year, 
April-December, 1984, exports amoun-
ted to Rs. 8146 crores as compared to 
Rs. 6858 crores in the corresponding 
period last year, thereby registering an increase of 18.8 per cent." 

[Trans/ation] 

What 1 mean to say is that you have 
said in it that your exports have registered an 
increase because of engineering goods. I want 
to tell' you that· there is a vast scope for in-
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crease in the export of engineering goods, 
both in light as well heavy engineering goods. 
Hon. Minister, Sir, you had left the House 
at the time when an HOIl. Member had asked 
a question. "How do you propose to raise the 
quantity of en~inecring goods? Why do 
Government not pay attention to quality '1" 
In reply to this question~ the Hon. Minister 
bad said that he would import technology 
and when he improved the technology, quality 
would also improve. Sir, I want to tell you 
that it does not hold good. I have been in 
export business. ) want to tell you what 
happens. Just suppose you have exported a 
fan as a sample in light engineering. You get 
an order from aboard on the basis of the 
sample of the fan you sent there, but at the 
time of actual export, inferior quality goods 
are sent. We have an Export Promotion 
Council to check the quality of goods meant 
for export. The gocds are got cleared by this 
council by giving some gratification. and it 
brings a bad name to Government. Similarly, 
quality control should be there in garments 
as well as ready-made goods. Sample of some 
goods is sent but actually goods of a different 
quality are exported, as a result of which 
the goods pile up in the fl.)fcign countries. 
Therefore, I urge the Hon. Minister to pay 
attention to it. 

Mr. Chairman, Sir, you have given me 
very little time to speak. Therefore, J would 
like to draw the attention of the Hon. Minister 
to two or three points. I belong to the Mithila 
area. The Paintings of Mithila or Madhubani 
are famous the would over. Till a few year 
back, lot of these paintings used to be expor-
ted, btlt now this export has slumped to the 
bottom. Government have not paid any 
attention to it. Another point of mine is that 
agrobased industry should also find a pJace 
in the report market. Agro based industry 
should be run on the Jines of S.T.C. J 
would like to give you an example. Our north 
Bihar is a mango bowl. During the mango 
season, you should arrange to send plane-
loads of mangoes direct to Bombay and 
from there to foreign countries. There is large 
scope for it because I have talked to the 
Embassies of the Gulf Countries. This arrange-
ment for export of mangoes will give a lot 
of encouragement to the local people. 
Simultaneously t the people of the Gulf 
Countries will get mangoes at chea per rates. 

Similarly, there is a vast scope for export 
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of many of the handicraft items. Time is 
short, but I must touch an important point. 
Our construction industry bas earned huae 
foreign exchage but at the same time many 
of the construction companies also both from 
the Public Sector as welJ as from the Private 
Sector -_. have earned a bad name. They have 
made a lot of bunglings there. A thorousb 
screening should be mad e of company before 
it gets a contract for a turn· key Project or 
any other construction work so that it does 
not indulge in inferior quality work in foreign 
countries. 

I had many things to say but you have 
not given me much time. The condition of 
the weavers in my area is miserable. Shri 
Shyam Lal Yada v has also drawn your 
attention towards them. The Hon. Minister 
Chander Shekhar Singh belongs to Bhagal-
pur which is a big centre for silk. The silk 
industry should be paid attention. There are 
many possibilities there and it can progress 
on the lines of the silk industry of Benaras. 
The middle men should not have any place 
in this industry. There is great demand for 
8hagalpur silk in foreign countries. The 
Commerce Ministry should therefore, pay 
attention to all these aspects. 

SHRI GIRDHARJ LAL VYAS (Shil-
wara) : Mr. Chairman. Sir. J rise to support 
the Demands of the Ministry of Commerce 
and Text iles. 

Keeping in view the shortage of time J 
would like to touch only two or three points, 
specially regarding textiles. The condition of 
the textile industry has been very bad during 
the last few years. Today in country, at 
least 74 mills are lying closed and about 
one lakh workers of these mills are jobless. 
The Central Government have taken many 
steps in this direction -particularly regarding 
their modernisation and rehabilitation but 
these steps have not been implemented pro-
perly. On this occasion I would like to say 
something about the Mewar Textile Mills in 
my area. I have aleady drawn the attention 
of the Hon. Minister towards this and today 
also I am drawing his attention. The Central 
Government had taken over this Mill in 
1968. For 6 to 7 years, this Mill remained 
with you, you modernised it and it earned 
huge profits also but after that you returned 
the Mill for reasons best known to you, I 
bad informed you about that file earlier also. 
A lot of manipulations ha vo been made in 
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that file by the officials of your Department. 
Why was the Mill handed back to them after 
keeping it for quite a long time. Now again 
tbey have ruined it. It is again under heavy 
debt now. It is a viable unit and if it is run 
efficiently, even today it can earn profit. 
Your Department had also written to tho 
Rajasthan Government that the Mill should 
be revived. The Rajasthan Government took 
action in that direction. The Rajasthan 
Government decided to provide Rs. 50,000 
by bringing it under Relief Undertaking 
Scheme and had written to the Central 
Government that as a guarantee against the 
loan to be provided by you, assets worth. 
one crore of rupees would be created by 
selling the extra land of the factory. What 
is the difficulty being faced now? The Re-
financing Corporation, which is located in 
Calcutta and which has to provide Joan says 
that if the loom sheds of the Mill are run 
the Mill will go into losses because every-
where the loom sheds have been funning at 
losses. They are ready to provide 10an for 
the Mill int;tead if loom sheds spindles are 
operated. The Rajasthan Government have 
posted Shri Kawdya, an lAS officer as 
Chairman of the Mill and he is collecting 
al1 the information in this regard. If the Mill 
is run not on the 100m sheds the loan can 
definitely be provided. I would like to add 
that the workers have talked to Shri Kawdya 
about 100m sheds and have assured him 
that if the loom sheds cause any Josses then 
they will bear all the losses. They have said 
tbat they are ready to enter into an agree-
ment with him that wha tever losses occur 
due to the operation of loom sheds, may be 
deducted from the worker's salaries and all 
efforts made to earn profit by resorting to 
fun production. When we are entering into 
such an agreement and the Raja sthan Govern-
ment are giving guarantee against your 
loan. there should not be any hitch in the 
providing of the loan by the Refinancing 
Corporation. This Mill must start working 
immediately, because 2,500 workers are facing 
starvation. If arrangements are made to run 
the Mill. these 2,500 workers will get the 
job. This Min is not going to incur loss. 

I would like to ten the Hon. Minister 
that the sheets manufactured by the Mill are 
sent to the whole of India and even to 
foreian countries. Metex vests produced by 
the Mill are very famous. If these two 
Departments earn profit, tbe Mill cannot run 

into loss. 

This Mill is a composite mill. If the 100m 
sheds are clo~edt the compositeness of the 
mill will be no more. The business and 
other trades these ha ve flourished due to 
the Mewar Textile MiHs. Therefore, re-
opening of this Mill is very essential. You 
yourself are aware that this MiH was started 
in 1935 and after that many· more textile 
mi1ls were set up there and this industry 
flourished. In Rajasthan, the maximum 
number of textile mills both spinning as well 
as composite mills·-arc in Bbilwara. All the 
development has ta ken place due to this 
industry. Therefore. the running of this mill 
is very essential and I hope that you will 
kindly arrange- loan for it from the Re-finan· 
cing Corporation. We can give you in writ-
ing and are ready to enter into an agree-
ment because I am the President of the 
Trade Union of that Mill and I have 
talked to Shri Kawdya about the agree-
n1ent. Therefore. you should direct the Cor-
poration to provide loan to the Mill. I had 
requested you and you had assured me that 
you would talk to them. Therefore, if you 
make arrang~menls to start the Mill at the 
earliest, surely the people of the area will feel 
highly obliged. The Mill has been lying closed 
for the last one year and 2,500 workers9 

on whom 12.000 to 15,000 members of their 
fami Jy are dcpend~llt, have been sitting idle. 
They all have been facing starvation for the 
last one year. If the Mill starts working, 
their condition will improve. We can guaran-
tee that this Mill will never run into loss. 

I would like to make one more submis-
sion. The Textile Commissioner sits in your 
office. It is his responsihility to keep a watch 
on those mills which have gone sick in the 
past or are on the brink of becoming sick. 
We had examined the 1 extile Commissioner 
at a meeting of the E~timates Committee and 
had asked him what his responsibilities were 
towards these mms. He had told us that the 
function of his office was only a regulatory 
one. If some mill falls sick or there is any 
bun~1ing in the assets of any mill, it is not 
the responsibility of the Textile Commis-
sioner to look into such cases. That is what 
he has said but in your Report it has been 
stated that aJl that is his responsibility. If 
any mill, falling in his jurisdiction, becomes 
sick, may be because of mis management 
or misappropriation of the assets, it is the 
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responsibility of the Textile Commissioner to 
look into the matter. All these things have 
been mentioned in your report. 

14.00 hrs. 

If your Textile Commissioner in his area, 
be it Ahmedabad or Rajasthan, does not look 
after the sick mills, he is not fulfilling his 
re,sponsibilities. It is because of the callous 
attitude of your bureaucrats that so many 
miUs have gone sick. 

These mills have gone sick because of 
the bunglings made in their assets by the 
managements. 1f you make a provision tha t 
the Textile Commissioner will look after the 
milts, will monitor their functioning, then the 
mills will run properly and the whole system 
will remain streamlined. You should endt'w 
avour to streamline the functions of the Tex-
tile Commissioner so that he keeps an eye 
on the m ins. 

It is in the nature of capitaJbts that 
first they earn the maximum from an indus-
try and then after withdrawing its a~sets in-
vest the same 10 another industry, making 
the earlier indu~try sick. This results in un . 
employment and sta rvation of thousands of 
workers. Many mills are in this condit ion. 
I would, therefore. forcefully urge that this 
post should be granted more power so that 
these people are able to Jook after the tcxti Ie 
mills in their area properly. 

There 'is one Mewar Textiles Mills in our 
area whose Managing Director Shri Sampat-
mal Loda has been advanced Rs. 4 crores 
by your financial institution. The money was 
given to him when the Mill was lying closed. 
I do not know which officer arranged money 
for him in such a situation. Today, even that 
money is not being utilised for the Mil]. 
Tbose four crores of rupees have also been 
swallowed by the mi1l owners. Such are your 
officors who provide money to the capitalists 
with dubious methods but when we ask for 
money for running a mill, your officers create 
many obstacles in our way. That capitalist 
waa provided Rs. 4 erores and he bas not 
invested even a single paj~a in the Mill. The 
e~tire amount has been misused. The Hon. 
Minister should set this system right. other-
wise your offices in collusion with the capitf)-
1i~.., will make all your m iUs sick. The whole 
of o~r economy will be d..,railed due to this 
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You should set things riaht and live, tbe 
~imutn cOO,per&ltion in starlina tbose milb. 
Only then the sickness of these mills will SO 
and mure and more people will iCt employ-
ment. I, therefore, urge that you should get 
the mills started at the earliest. 

With these words I express my thanks to 
you. 

[English] 

DR. K. G. ADIYODl (Calicut) Sir, I 
rise to support the Demands of the Com-
merce Ministry. The Economic Survey of 
1984 -85 reveals that the growth rate of Sixth 
Plan on average achieved 5.~ per cent which 
is equal to the Plan target. Inspite of our 
record food production and the almost satis-
factory hike in the industrial and better 
export earning money-wise tbough not on 
value we have been forced to enter into an 
arrangement with the International Monetary 
Fund under the extended fund facility for 
drawing funds for narrowing our trade gap_ 
The reduction in bulk import, especially 
of crude oil, provided room for other essen-
tial imports expansion for developing the 
country. Taking all these factors into consi-
deration, the adjustment efforts during the 
Sixth Plan proved very successful especially 
when you consider the period from 1977 to 
19XO. The various economic and fiscal mea-
sures resulted in financial reserves including 
gold and SDRs upto 31-1-1985 to 547 crores 
net. Drawals are reduced to Rs. 101 crores 
and residual financing gap to Rs. 446 crQTes. 
Net import of major commodity crop <Jurins 
1982 w 83 is Rs. 14358 crores during 1983 .. 84 
upto September 84 is Rs. 73848 crores. In 
gencral~ a shortfall in commodity wise is mark-
ed in our export but money 'wisc we earned 
more. This shows that a major effort has to 
be taken in the Seventh Plan to further 
accelerate the rate of growth of our exports 
and to reduce the import of bulk commodi-
ties. The Import-Export Policy 'for the 
coml ng 3 years is clearly spelt ou~ by the 
Government and it is encourugina. Tbis bas 
been substantiated in the approach paper on 
the Seventh Plan and I am extremely happy 
to congra tulate the OO\ftrnmen t. Un less we 
are able to provide 8 per cent to 9 per cent 
industrial growth and iacrea80 the aerioultural 
production especially in export c:o.mmodities 
tbe Seven th Plan cxpenditlH'e for develop... 
ment will nQt be' 10 081~.. Wo ba.yc a 1-. 
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domestic market which demands a wide 
range of products, industrial and agro-based. 
But the manpower especially the skilled ma.,-
power is, not fully exploited so as to eradi-
cate unemployment and to increase the living 
standards especially when 40% of our people 
are below the poverty line. So, a labour-
oriented policy in export is warranted. 

All agricultural products. for example, 
coffee. tea, rubber. cardamom, pepper, ginger, 
turmeric etc., are all exported in bulk, 
whereas all these are consumer products. lf 
an attempt i!l; made to export these items in 
consumer packings, the export income we as 
well as employment Hnd rural industry will 
definitely increase. At present, the benefit 
given· by the Government to the exporters 
and importers are not transmitted to the 
real producers and consumer"). There is a 
wide gap and it should be narrowed. In order 
to increase the export hOlh agricultural and 
industrial. our universities and in~t itutions 
should provide orientation training courses 
in various agricultural and industrial pro-
duces. for example. marine products. ] am 
sorry to say that this field is not exploi-
ted properly due to lack of training and 
infrastructure. Same is the case with ceramic 
and forestry. There is wide scope for many 
of these products to be exported provided 
the basic requisites are made hy the Central 
and State Governments. May I point out, 
for examl"le. today coffee is facing a serious 
crisis. One-third of the produce is consumed 
internally and another one-third is so1d in 
buyers- market with 24 to 40% discount. The 
lowest grade tea fetches Rs. 35 per k,g. 
whereas coffee gets only Rs. 14. 

I am so sorry to note with a little pain 
that the excise duty on J 4 items has been abo-
Jished but not in the case of coffee. I do not 
understand the rationale behind this retention 
The export duty on coffee is Rs. 7200 per 
tonne. So, these measures are adversely 
affecting the cash crop States like Kerala 
where majority of the plantations are small 
and marginal with less than 4 crores. Unless 
the Government comes forward with an ex-
port and import policy aimed at to amelio-
rate tbt! economic conditions of ",Iantations, 
] am 'arra'jd that the disparity in income and 
employment wi11' not be reduced in this 
sector. The' coffee cultivation has beCn re-
dUcod J\trastical1y by COJ1venins these coffee 

plantations into some other remunerative 
crops. 

The Husk Control Order is awaiting the 
approval of the Cetltral Government for the 
last several months. This may also be looked 
into. 

J would request the Han. Minister thro-
ugh the august House to take necessary steps 
so as to prevent conversion of coffee planta-
tions into some other remunerative crops and 
also to see that the Husk Control Order is 
given apflroval without any further delay. 

With these words, I whole heartedly sup-
port the Demands relating to the Ministry of 
Commerce and Supply. 

SHRI K.R. NATARAJAN (Oindigul): 
Mr. Chairman. Sir, on behalf of the 
AIADMK. 1 support the Demands for Grants 
relating to the Ministry of Commerce and 
Supr1y. Yet, I would like to say a few words 
Oil the subject. 

The exports in 1983, from April to 
Decemher, were to the tune of Rs. 6,858.3 
crores and the imports during that period 
were to the tl1ne of 10,4) 6.5 crores. The 
exports during 1984 were of the order - of 
Rs. 8.146 2 cr0res and the imports were of 
the order of R~. 11,746.1 crores. So, conse-
quently, the trade deficit during the period 
April to December, 1984, was to the tune of 
Rs. 3600 crores which is higher than the 
trade gap of Rs. 3,558.2 crores in the pre-
vious year. So, the trade gap has to be 
bridged, 

We have to produce more and export 
more than what we import. Then only the 
economy of the country will improve. A 
number of unimportant items imported can 
be reduced. For example, synthetics, anoy 
steel Australian wool tops and chemicals have 
to be imported less and indigenous industries 
have to he encouraged to produce more of 
these items. 

We talk of self-sufficiency on food front. 
Yet. we import wheat from foreign countries, 
specially USA. The farmers are not given 
remunerative prices. Their condition is 
worse. The condition of agricultural labou·' 
rets is still worse. Their condition has to 
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be improved. Trade and commerce have to 
be agriculture-oriented and employment-
oriented. 

There should be large-scale production in 
the country. In Japan, each and every 
Japanese is given a job. Like that, every 
Indian citizen should be given a job. They 
produce more of sophisticated and indust.ria 1 
goods in Japan. They have improved their 
economic position tremendously. Japan was 
completely destroyed during the Second 
World War. Yet, they made good the dam-
age and they improved their position in t'1c 
economic field. Russia was also completely 
ruined during the Second World War. Their 
economy was completely shattered. Yet, they 
built up thei r economy so well that they 
could compete with USA in each and every 
field. USA was not a loser in the Second 
World War. Russia renders lot of help to 
the East European Countries like India. It 
helped China in the 50s. Socialist countries 
are the purchasers of more than 40 per cent 
of our export goods. Our trade and com-
merce with other countries hds to be impro-
ved. The Government should find out the 
reasons for slow progress in exports. In 
trade and commerce, we should produce more 
and export more. 

Jute in West Bengal has to be developed 
and exported to other countries. 

Ruhber industry is not yet developed in 
India We import rubher from foreign coun-
tries to meet internal demand. Rubber in-
dustry has to be developed especially in 
Tamilnadu where rubber i<; available. 

Import of wheat and edible oil has to be 
reduced to a great extent. 

Coir industry has to be improved in 
Kerala. That must be exported to the foreign 
countrie~. 

Agriculture i~ the largest industry in 
India. That has to be mechanised. All 
rhers in India have to be oecJared national 
rivers and utilised fully. The project of 
Ganges-Tamraparni should be implemented 
and completed. Agricultural production 
should be improved. The agricultural pro-
ducts should be exporied to traditionally 
deficient cQuntries. 

Handloom is the second largest industry 
in India. It should be modernised. Moderni .. 
sation does not mean mechanisation. By it 
1 mean improvement of looms. There is a 
great demand for handloom products and 
handicrafts all over the world. So, hand-
100m products and handicrafts should be 
produced more and should be exported to 
other countrie~. 

Tobacco farmers are hound to sell their 
tobacco to merchants. The profit goes to 
the traders. Therefore, the lon8- felt need to 
form a separate Wing in the Tobacco Board 
should be satisfied. 

The s0phisticated, machinery for match-
making i~ now being imported. It wiJI ren-
der a number or peopJe jobles5. Therefore, 
one of the main aims should be job-orienta-
tion in indu'itries. Cottage industry should 
be developed because it will provide employ-
rnertt to millions of J"Cople. 

Jt is genera Ily said that the export mar-
ket is dominated by private people. The 
domination has to be eradicated or reduced. 

The cashew farmers are not getting pro-
per and reasonable prices for their produce. 
Reasonahle price should be paid to the cas-
hew farmers. 

Cardamom is the main crop in Tamil-
nadu and Kcrala. The Cardamom Federa-
tion is not selling cardamom to STe. The 
profits go to the middlemen. 1 herefore, 
the Government should see to it that the 
Cardamom Federation sells cardamom to the 
STC. The fruits should go to the farmers. 

The economy involved in jute, textile, tea 
and coffee indll!iitrie~ is self-generating eco-
nomy. It should be developed and trade 
should be improved in this context. India 
will get a dignitled position in the world 
economy hy this means, 

[Trans/at ion] 

SHRI G.L. DOGRA (Udhampur) : Mr. 
Chairman, Sir. I support the demands for 
grants of Ministry of Commerce and Supply 
presently under discussion. The fact is that 
this Department is very important for our 
~OP9pl~~ upliftment and in this connect~on 
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L would like to submit before you some new 
points. 

Some new things which were to be speJt 
out in this connection have already been ex-
pJained in his Budget Speech. by our Hon. 
Finance Minister who is also holding the 
portfolio of Commerce. But, unfortunately 
io spite of all the facilities being provided, 
the State Governments do not work in right 
ea.rnest. I would, therefore, like to draw 
the attention of Hon. Finance Minister to 
tbe fact that, unfortunately, he has provided 
so many facilities to the State Governments 
for small scale industries that they are left 
virtually with nothing to do except registra-
tion. AU bottlenecks have been removed. 
But. I have seen in Jammu that the local 
officers or General Managers of Industries 
are still trading on the same old line. From 
that it appears that either your new policy 
has not react.ed them or they are ignoring it 
deliberately. Perhaps the same situation 
might be prevailing in other States as well. 
Now, I ft!eJ that the misrortune of our coun-
try is th~lt the Central Government do take 
good steps, takt! up good works in right ear-
nest. but the State Governments do not pay 
attention to the extent they should have paid. 
If they also pay that much attention, much 
progress can be made. Therefore, I want to 
submit to the Hon. Minister who is young as 
well a! dynamic that he should persue his 
policy with the Sta te Governments. But the 
trouble is that if he lays more stress, the 
opposition members mak.e a hue and cry that 
you interfere in the affairs of the States. You 
have got power but you can use that power 
through the instrument of State Government. 
But when the State Governments do oot pay 
attention to it, how can this policy he imple-
mented? Therefore, I request you to pay a 
little more attention to it and for this pur-
pose you should organise a study circle so 
that the concerned officers and Ministers 
could know bow this work is to be done, 
because whatever J1~W measures you take, 
these officers do not know how to implement 
them. I am apprehensive that we may not 
have the same conditions here in India as 
those obtaining in Iran because in some areas 
tbere might be tremendous progress, in some 
pockets we may progress industrially and in 
some other pockets we may make strides in 
agriculture but the major part our country 
may re~aiD so mucb back ward and sive riso 

to so much difference that the situa.tion may 
ao out of your control. Thereafter, even 
your successors will not be able to control it 
and the situation will worsen. Therefore, 
you must take personal interest. You have 
issued so many directives with regard to the 
implementation of your policy stressing tbat 
small scale industries should grow rapidly in 
backward areas, but they are not doing any-
thing. Back ward areas cannot make progress 
without the assistance and guidance of the 
State Government. Therefore, kindly get 
these things examined afresh and evolve a 
new mechanism through which the work 
could be carried on smoothly, because at 
present the things are not moving at all. You 
have announced all these concessions which 
were not given earlier, but the States which 
are backward, are hilly and have no industry 
aTe doing nothing in this regard. The time 
at my disposal is limited, therefore 1 would 
now express my views in the demands for 
grants. The textile industry can remove the 
backwardness of our State. But, at the pre-
sent juncture, they are passing through a biS 
crisis and that too of a strange type. Our 
traditional approach does not hold good to-
day. The people have no stocks of goods. 
Even the small quantity 'of goods which they 
are producing does not have brisk sale. They 
are worried whether the goods produced by 
them will be sold out or not. There is an-
other difficulty. The prices have risen con-
siderally and due to this increase in the 
prices, the poor people cannot buy the goods. 
As a result of it, our country which was a 
leading country, particuJary. in cotton tex-
tiles during first World War, is lagging behind 
and even Japan has forged ahead vf us today. 
In my view, the reason behind it is that we 
do not have modern machines with which we 
could improve our position. We must pay 
attention to the fact that the machines, the 
100n1s on which we weave the cloth at pre-
sent are very old and obsolete due to which 
we cannot compete in the national and inter-
national markets. We have 110t paid any 
attention to it. I do not think the people 
engaged in the textile industry, who are 

. manily in the private sector, do any research 
work in thi! field. I was amazed to see the 
product of one of the Bombay Mills selling 
briskly. An expert told me that looms bad 
been imported from· Switzerland and I do 
not know if there would not have been 
designed here afresh after purchasing a proto-
type. Tho products of, that mill started scll~ 
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illg like hot cakes while the goods produced 
;by the mills having old and 'obsolete machi-
nery dip not se)J but started piling up. To-
Qay, our position is that we have not been 
able to improve upon our looms and the 
people who were not in this line at all deve-
loped new models and their products started 
sellina the w.orld over. 

I think, we do nO.t bave any worthwhile 
organisation for marketing. Attention must 
be paid to it. 

1 would like to congratulate you that 
your Trade I-air Authority and three other 
authorities which you have created. a re doing 
a fine job. They have organised exhibitions, 
owing to which we have a name in the inter-
national market. I had a chanl:c to \ isit one 
or two places. These organisations havt.! held 
our name high in the internatilmal market. 
But. you will have to improve a bit the 
working of our organhaticns in the private 
sector as al~o S.T.C. in pankuiar. There 
should not be any closed duur policy. Those 
who have entered the field do not Jet the new-
comes enter it. Attention should also be paid 
to it. New channels are not being crc:ateJ 
for them even outside. Your new Managing 
Director has made an attempt to change it, 
but the vested interests are so deep-rooted 
and strong that they do not allow any change 
to take place. 

You will have to pay attention to the 
handloom sector. Only hand looms can re-
move our unempJoyment to a great extent. 
In every State, a si7eable population depends 
on handlooms. Some of these handlooms 
have been closed down as they do not have 
any work. Some of them do have stocks. The 
designs of the handlooms are also old. 1 am 
of the view that if the State Governments 
provide proper modern facilities to hand-
looms, provide facilities for designs and lliar-
keting, our goods can go even to the inter-
national market and our unemplo) ment 
problem can be solved to a great extent. 
This aspect needs your attention. 

I do not want to rcpea t the suggestions 
made by Shri Yadav. We should make 
efl'orts to sell the unsold stock. So far as 
powerloom are concerned. they can do quite 
good job. but they too have their own pro-
blems. Powerlooms too do not have any marke .. 
tina organisation and only State Governments 

can create such an organisation and it is for 
them to take step,s in this direction. 

J would like to draw your attention to 
the wooHen sector. Tweed used to be manu-
factured in our Jammu and Kashmir in the 
woollen sector. It was very popular and it 
had ao international market too. But, it so 
happened that neither the State Governoleot 
took interest in it nor the Central Govern-
ment paid any attention to it. Only a very 
few craftsmen are now left in this field. 1 
have heard th"t even in England. the best of 
their tweed is manufactured in the cottage 
indu~try and not in big factories. No bAg 
tcd1OIloiogy is involved in it. Our tweed was 
no less popular than theirs but . still it has 
disappeared. Even now some woollen doth 
is produced in some of the backward areas 
of Ollr Stat~ and it is very popular. A variety 
of cloth is manufactured there. 1 would 
request that you assign this duty to some-
body whl) ~hould pay attention to it in co-
opcrutioll \\ith the Slate Government. These 
indu~tlics exist in our State, Himachal Pra-
dt..'sh as al",) ill U.P. We can extend the 
\\~H.)llcn lIld 1I:-.1ry to the far~flung areas through 
handlooIll'" and its product can even be ex-
ported. Therefore, you shoulJ pay attention 
to it. 

Sir, at the same time, J would like to te II 
him that the entire PashmiltCl which we have, 
is produced in Ladakh. Till a few years 
hack. pU,'ihmitw used to be procured from 
Tibet. After the dispute with Tibet, we reaf-
ed some goalS. The people who rear, tbese 
goats lead life of nomads. During the peak 
winter and heavy snow falls, their goats are 
killed. Therefore, steps should be taken to 
sec that they do not suffer any Joss. 

In our country plI.\'hlllitza is used exten-
sively. Both males and females fong for it. 
Therefore, the more the incentives to this in-
dustry. the better it would be. The Central 
Government should_ hold discussion with the 
State Government in this regard and should 
endeavour to er.CDurage it further by takinS 
ample interest in it. 

You are tak iog very good steps to pro-
mot.e hand.icrafts, but it needs more attention 
on your part. Although you are making 
efforts in respect of training in and marketing 
of handj~l'afts, there efforts are not up to ,the 
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dc.sired levcl. M"rkctiJJ, has an important 
rQle in it. You should go in for the moderni-
sa tion of their tools. 

We bave carpets, embroidery and wooden 
h,.ndicraftl) in our State. Every State has a 
h~ndicraft of its own and you should pay 
aUention to thenl. This handicrafts work is 
done .mainly in the backward areas. Therefore. 
our llon. Minister 5hou)d pay fun attention 
to thom so as to bring prosperity there and 
to remove the problem of unemployment. 

Now, I would like to say a few words 
about tea. and coffee. The area of cultivation 
under tbese two plantations should he increa-
sed. Tea growing in District Kangra is still 
being practised on tbe same old lines. No 
new rechnique has so far been developed for 
its further improvement. Tea cultivation can 
also be done in some areas of Bihar ad.join-
ing West Bengal. 

In so far as co tree IS concerned. we have 
seen that there is a Yust ~1.:0pe for its expan-
sion. Coffee was being ~ulti'vatcd in Nicobar 
arca. its quality was also good, and it is in 
~reat demand in the market abo but we have 
not captured foreign market for it h) the ('}!.-

tent that we should have done. 

The Tea Board has done a good job in 
popularising tea. This work needs to he kept 
up further. It you pay attention to all these 
things, we shaH be able to improve the Hnan-
cial position of some of our people on the 
one hand and also remove unemployment on 
the other. It will be better if your Ministry 
sets up a monitoring ceJl for this purpose 
whioh should oversee the working of these 
Boards and study them. The report is sub-
mitted to you, you take action on it also, 
but it is at the lower sungs where the people 
remain inactive. You should pay special 
.attention to all these aspects. 

With these few words, I strongly support 
the Demands for Grants of this Ministry. 

[Etzglish] 

THE MINISTER OF STATE OF THE 
MINlSTltY OF SUPPLY AND TEXTILES 
(SHltI CHANDRA S.HEKHAR SINGH) : 
Mr. Cha.i~man. Sir. I am extremely grateful 
to tbe Hon. Members for the support that 
they bave extended to the Ministry of 
<:Om~rce ._ad S\4pply and abo to those wbo 

have made constructive suggestion and refer-
red to specific probJcms in their speeches. 

The textile sector has three clearly defined 
sector~ within it~elf - the ~omposite mill 
sector, the PO\\'crJoom sector and the hand-
10001 sector. At the present moment, as SOJ'DC 
of the Hon. Mcmbel s have spoken. at times it 
appears that onc sc~tor is trying to push into 
the territor} of the other sector at the cost of 
the other sector. I would not go into the 
details of this situntion. The House is aware 
that the Textile Policy was announced last 
in 1981. '/tic are engaged at the present 
moment in the task of formulating and 
concretising the lI.'xtile policy for the next 
few years. The Expurts Committee is expected 
to submit its report to me in a day or two. 
We hopt! that we should be able to take the 
House into l'onfidcllce and announce the new 
textiJe policy during the current session of 
Parliament. But care would be taken to see 
that aJl the three sectors of the textile industry 
fum:lion in perfect harmony or at least their 
interests do not collide and create difficult 
situation for all of them. 

Mr. Chairman Sir, I would like to briefly 
refer to some of the important aspects of the 
situation and take this House and OUf 
country into confidence. 

I always consiJcr that whatever policy 
we formulate and implem~nt, our prime 
concern should be to protect the interests of 
the comsumer, the common man. We some-
times tend to take a view where it appears 
that sectional interests are occupying a more 
dominating position in our thinking and in 
the formulation of our policies and pro-
grammes. 

The ilrst responsibility of the Government 
is to see that the level of per capita availabi-
lity and consumption of cloth is increased in 
this country. A look at the figures of the per 
(.;apita availability indicates that there has not 
been any major change in the situation 
during the last so many years. 

What is significant is that a shift has 
taken place in the pattern of consumption 
from cotton to non -cotton and blended or 
mixed fibre fabrics. People are taking to these 
fabrics because they are more durable, thei·r 
wear life is higher. The rate of substitution 
has been of the order of two pol' QeDt per 
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annum. This shift is visible not only in the 
urban areas but in rural areas as well and it 
touches even the lower inc('me qroups. Dur-
ing the Seventh PIau, considering the income 
elasticities relating to these categories of 
fabrics, with the anticipated rate of growth or 
GNP of 5 per cent p~r annum, the estimated 
rate of growth of per capita consumption of 
these fabrics is minus 1.66 per cent for cotton 
plus 7.8 per cent for non-cotton and plus 6.57 
per cent for blended and mixed fibre cloth. In 
the terminal year of the Seventh Plan period, 
the estimated per capita consumption of 
textiles in the house;lold sector is as follows: 

Cot ton '-) .06 met res 

NoD-cotton 2.:~ 1 metres 

Blended or 
mixed 3.77 metres 

If you take into consideration the durability 
factor, the cotton cloth equivalent works out 
to 22.19 metres against 17.70 metres in the 
Sixth Plan. That way, we hope to make 
available for the common mall in our country 
more cloth and we arc trying to g~ar up pro-

,duction to that end. 

The next questIOn which is of deep 
concern to all of us is the employment factor. 
The textile industry is very important, not only 
from the angle of production but also from 
the angle of employment and export earnings. 
It has been estimated that in the year 1984-
is, the total ·number of workers in this 
industry in the mill sector is 8.84 lakhs. 
Doubts have been raised and apprehensions 
have been expressed whether retrenchment 
would not be resorted to if the modernisation 
process had to be accelera tcd in the mill 
sector. We would like to make it clear that 
while in some cases this might be necessary, 
but by increasing the spindlage, we hope that 
the present level of employment in the mill 
sector would be mailltained by the end of 
the Seventh Plan period. Government are 
taking mea5ures to increase productivity of 
labour and machio~ry by implementillg pro-
per training programme for workers and we 
are also enlarging the programme of workers' 
participation in the management and trying 
to modify ill a manner so that it becomes 
more effective and meaningful. 

10 ~hc powedooJD ~tort by the end of 
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the Seventh Plan period, the employment is 
expected to be of the order of 35.32 lakhs. 
The handloom sector is the most employment 
oriented sector and efforts are being made to 
raise the level of employment in this sector 
and introduce a package of measures which 
will not only raise the level of employment 
but will also raise the earnings. The estimated 
rise in e~ployment in tbe hand loom sector is 
from 57 lakhs on full employment basis in 
the year 1984-85 to 98 lakhs in the year 
1989-90. Thus from the present level of 98 
lakhs + employment. we hope, in the next five 
years, we shall be able to create employment 
opportunities for 142.16 lakhs of workers in 
this country. In addition to this, indirect 
employment will be provided to cotton 
growers and in ancillary trade, which would 
come to an order of nearly 100 lakhs, i.e. 
one crore. This, however. excludes employ-
ment in textilcs--- in silk yarn and other fabric 
trade. 

HOll. Members have always raised in this 
House the question, how the sickness, which 
is prevailing at the present moment in the 
textile industry will be met with. This is a 
matter of ~erious concern and it is only 
natural that Hon. Members would be expres-
sing their anguish and their concern over 
this i!:isue. Members in their anx.iety to tide 
over the: present crisis, always repeat the 
demand of nationalisation or take over. 1 
need not repeat' but 1 would like to make it 
clear to the House what the Government's 
policy on sick industries or take over of such 
industries is. It is amply clear that the present 
policy is to make aU efforts and these efforts 
have to be directed by the administrative 
Ministry to review and rehabilitate sick units 
with the help of the banks and financial 
institutions and take over shall be resorted to 
only if the unit is supposed to become viable 
within a reasonable period of time and jf it 
is jn public interest. J would like to make it 
clear to the House that we consider industrial 
sick.ness is a concomitant phenomenon of the 
very process of industrialisation in which 
poorly conceived projects or badly managed 
units would lend to become sick and may 
have to be closed down, while better planned 
projects or better managed undertakings win 
come up. We cannot rule out this possibility 
altogether. However, we are tryina to meet 
the situation as best as possible. According 
to the Reserve Bank of India, upto June 
1912. there wore 435 latlO iOQultrial Iwk 
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units with an outstandins bank credit ,of 
Rs. 1728.95 crores. Out of them, 111 under-
talcings were textile units. This number has 
inceeased to 123 in 1983. This industry is in 
a low profit area and is also subjected to 
cyclical patterns of fortune. I need not go in-
to the detailed analysis of the causes of their 
sickness. But I may briefly mention that in 
short run, the problems relate mainly to 
short-fan in cotton production and UI)Ward 
rise in in(,ut costs, while long term problems 
are mainly structural imbalances. backlog of 
modernization. low productivity, growth of 
powerloom etc. Modernization of textile 
industry, as Hon. Members have pointed out, 
has lon& been neglected. leading to obsotes-
scence of equipment. We have to meet the 
situation. and try to bridge the gap hetween 
actual production and potential productivity. 
1t is highly important that the level of both 
labour and machine productivity i~ increased, 
substantially enhanced to compete with the 
advanced cou"lrie~ of the world. ~o that we 
many come up fast and establish ourselves in 
the international market. 

I would refer briefly to the performance 
of N. T. C. which is presently responsihlt! 
for managing 10:\ nationalized. and 23 
managed units. This is largely a burden 
caused by mismanagement by the private 
sector. N. T. C. has taken over these milts 
in the larger public interest, and is trying to 
manage them as best as possible. Certain 
improvements hCtve taken place, and the 
situation is not as gL'lomy as it is sometimes 
made out to be in the N. T. C. The produc-
tion value has gone up from Rs. 225 crores 
in 1975 .. 76 to Rs. 641 crores in 1984-85. The 
spinning productivity has gooe up, and weav-
ing and spinning utilization has al~o consi-
derably improved. 

1 would like to tell the House that nearly 
half the NTC-managed mills hays been able 
to cut out Josses, and come out of that bad 
situation. Losses from April to Decemher. 
1984 have been at Rs. 15 crores per month. 
During the last quarter of the Jast financial 
year, i.e. January to March, they have been 
reduced to Rs. 11 crores per month. A 
modernization programme has been envisaged. 
and we hope that it would have the right 
impact, and create a better situation in the 
future. 
1.S4 hn .. 

[MR.. DEPUTY SPEAKER in tlte Clrair] 

During the last several years, the expendi-
ture on nlodernization has been of tbe order 
of Rs. 296 crores, and the expenditure on this 
programme is expected to be 0 f the order of 
Rs. 347 crores In the 7th plan period. But 
we must also keep in mind that the NTC is 
contributing considerably to the State exche-
quer by way of excise duties and taxes to the 
tune of Rs. 40 crores per year, and employs 
2.5 lakh workers at the moment. We hope 
that if crrtain hard decisions are taken and 
the modcrllt.zation programme is implemented, 
we shall be able to create a much better 
situation than what obtains at the preient 
moment. I would like to say. a few words 
about the export of textile items. Textile 
constitutes a significant portion of our export 
from India. It is around 20 per cent of the 
total export. India's share in clothing has 
risen from 0.71 per cent in 1970 to 2.44 per 
cent in J 982. However. in respect of cotton 
fabric woven, India's share has come down 
from 6.R5 per cent in 1970 to 4.07 per cent 
in 1972; and in respect of woven textile non-
cotton, the declince is from 4.77 per cent to 
2.74 per cent during the same period. 

The relative po~ition of India in the 
world trade in textile has also suffered bet-
ween 1963 and 1982. India which ranked 
fourth in the world textile trade in 1963 has 
come down to ninth position in 1973 and 
13th position in 1982. One of the main 
reasOns for this slippage is the lack of 
modernisation of the textile industry, Certain 
other factors are also there, but I think all 
those engaged in the textile industry, artisans, 
workers· and the entrepreneurs, they must 
realise that they must step up their perfor-
mance if the textile industry is to compete in 
the worJd market. Several new countries have 
been able to build up their strength and 
compete with us and even elbow us out. In 
fact, it is extremely important that all efforts 
should be directed to this purpose. to the 
objective of making Ollr textile industry 
competitive in the world market. During the 
last two years. there has been promising in-
crease in the exrort of garments, but a 81ance 
at the present situation would lead us to 
think and consider that our main strategy 
henceforward should be to diversify not only 
the items of export but also our market. 

There have been disturbing reports on 
a proposed legislation in the United States 
which seeks to curb the imports. We hope 
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this legislation would' not be enacted and 
these countries would not go that far in 
pursuance of their protectionist policies. The 
dewJeJopina countries have also taken a stand 
in tbe international fora that trade in textile 
and clothing should be governed by normal 
GATT rules without any special dispensation 
like MFA. This is the present position and 
we hope that, with the modernisation of the 
industry better quality control and eliminat-
ing slK:h other constraints, we shalt be able 
to push up (lur export in the years to come. 
Mr. Chainnan. I would like to say just 
a few words regarding the handloom sector 
of textiles which is so important because it 
concerns millions and millions of our hand-
100m workers. This occupies a very prominent 
place in the textile sector of the economy but 
as Hon. Members have pointed out, it is 
marked by considerable unemployment and 
underemployment and low level of earning...; 
for the hand loom weavers. I would not go 
into the details of the reasons which contri-
bute to this situation but we all know that 
they are lack of proper weaver organisations. 
lack of availability of inputs. including work-
ing capital, the absence of a reliable market-
ing system and there are inherent technologi-
cal constraints so that an ordinary hatldloom 
worker or weaver is not a hie to earn much 
for his day's lahour. 

I would not li'<:e to go into the details of 
what we proposed to do but I would like to 

, assure the House and all those engaged in the 
haodloorn industry that we are trying to tie 
up all the loose ends right from the stage of 
marketing their products and evolve a system 
in cosultation and cooperation with the State 
Governments and their Jorganisations, so that 
the interests of the weavers are fully protec-
ted, they are able to earn much more than 
what they do at the present moment and 
more employment is generated in this sector. 

Members have referred to the need for 
reservation of certain items of production in 
the handloom sector. Shri Shyam Lal Yadav 
repeatedly referred to this issue in his speech. 
The House is aware that a law has been 
enacted recently for reservation of certain 
varieties of handloom fabrics for exclusive 
production in the handloom sector. The rules 
are being framed and the policy of reservation 
which was being pursued even j n the past 
shall be made fu11y effective. The handloom 
weavers are a Iso greatly benefited by the 

janata cloth scheme. At the present moment~ 
during the year J 948-85 production of janat., 
cloth has been of the order. of 330 m1nion 
metres by handlooms. As is welt-known to 
the House, it is the policy of the Oovtmment' 
that the production of janata cloth would be 
increasingly made by hand looms jn the next 
year. This is going to be enhanced to 370 ' 
million metres and more work would be 
provided to the weavers. 

A number of welfare schemes have also 
been formulated for the weavers. I would 
not like to go into the details of these 
schemes hut briefly mention them. First is a 
thrift fund like the provident fund scheme 
for handloom weavers. 

We are also considering construction of 
hou.o,;ehold-cum-work-sheds for the' weavers 
with the help of tlnancial institutions and 
other organisations. Then there is the scheme 
of medical assistance to them. Also some 
particular scheme for women weavers 
and a hill area development project for 
development of woollen items in Kumaon 
and Garhwal areas of UP have been 
contemplated. This sector is highly impor-
tant and we shall take every care to see 
that the interest of the handloom weavers is 
protected, their earnings are increased and 
more employment is created in the handloom 
sector. 

1 would like to sa,), a few words about 
the controlled cloth scheme. In the Textile 
Policy Statement of 1981 it was envisaged 
that the total production of cloth by the 
handlooms or the NTC mills would be 650 
million square metres. The share of bandloom 
sector has been increased to 370 million 
square metres. This policy wou1d continue 
to he pursued. 

A study has been made of distribution 
of controlled cloth which reveals that thi!~ 
scheme has an urban bias and that mostly 
those living in urban areas have benefited by 
this scheme. We are in consultation with the 
Civil Supplies Ministry. I have discussed the 
matter with the Civil Supplies Minister also. 
Very soon we shall be able to formUlate a 
distribution system by which we shaU bt 
able to ensure distribution of janMa i or 
controlled cloth in the ,rural areas where ,t.be 
poor people mainly live. I would IIlte' Co 



rcaaiaOcb. Hou .. ,·tha&.>&be.priGe,o(.,COGtroIW " 
clot& witlMa ,tho. reacb ~rtb.·, GOIRmcMt ~t'naq.,·' 
hu,DOt,been ,nwjaed.aiaoe 'uJy,.1981·. ~, 
haa. beea, ,iocf0&8ed j but, priGos ha¥e- retnaioecl 
at ~ 19U,,1cvel.· Wo aTe, ,tryiftl tOr implefMnt 
tb.,~ aa. best. as "poIIibI.&'an. stf'eatniilMt 
it9~ 4isLr.ibutioe s)lltena~· 

I! wdftM Ji~ I to sa1' a few 'Word8 abOut 
w~t, ()ur , Heri~' M~rs have spet!iflca1fy 
retllrrfJd;'ff1: Shri' 'SftYarnlal V'adtrl-' bas urged' 
tt.~· GO'Y-..meMf to I malr~ atra'l'tl1em~hts 'fm' 
s\i ... ~'~' or sU.; yath to thbse' engaged in' 
tht't:~ of Banarsi satees inl his 
cOllltltueftcY. I shaH eettainly' look intO the' 
matM' ar1lJ: try to' see that every po~s;bl~ 
rn68tJre '..il'untiettflken to -ensu~ 1111 fatnities' 
tot . tbet' .~et$ ~itgaged in' the ton \)ecause! 
BMtlttt'sA~ 1\~: famoUS w611d o~' am! 
t""'sbdtJld bel.M~,·to retain 'their grandeur. 

Slt,i Lalit Make'g is a labour leader and 
nattltal1'y he feels concerned that some of the 
mll1s-~ working. here should' not close down 
arid that" every effort should be made to 
avoid tlte situat ion which is sought to be 
created by proposals of closures and lockouts. 
I have gone into the stuation relating to this 
particular' min which he has mentioned in his 
speech, and I am in full agreement with his 
approach and shall try to see that- his point or viC\V is acceptod and workers are not 
~r'eftcbod: 

About the· DeM, tbe position is woll-
known that the Delhi Administration/baa not, 
accepted tb6,plea,o( the millowners which is 
likely to create unemploYment for more, than, 
8.000 workers and deproB8 t he economy of 
the eDtir. area... W.. are· in· full· agreement· 
witbt hi... approach and, shan try to do 
whatever- is .possible in this reaard', 

Sui 'GiIlClbali Lal Vyas Jj . has referred . 
to. the Mowar Tex"le·MiUs He is well aware 
of "the. ,si&uation.l' as, he, h&8 given tbe details 
in .bis IpOaCh la~; I am' informed tbat, tho' 
pac"-... or l'eWof, measullOs have been discus-
lOd·by., &be GJeup ,of officers' constitutbd· to 
look .. into., the .. probtemt of cl ()sed , mills-'and! 
tbose.tnwalUM8,1uwe bcfon ftnaUsed. But Yyas' 
Ji ' ba&1 ,ref.flod ,to, the suaestion of 'Cbrtainl 
financial iastitutiona rto' modify the seheme~.· 
I , 8balll>.look,; ,into ,it. I eXf)ect,' and I amh 

informed-LIO, ,t .... "tho,mill il ex~edJ'to'·,be··' 
,.....,..~ ,.~~ "'~,wHf! ~t.,. 't\:) -remove'the4 t 
constraints in its. way. 
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I' need . OGt sa,t, a",tbfRa more' exeept _ -' 
few wordS' about' the" jute· induSU'Y a{t,oUt· 
whkh a discussion took place here when a 
catt_ Attention' Motron was' under 
cObMd~(!ation. I would only 1i1c~ td inf.t-tw 
the' HOOMl that" imt\\ed'iately thereaHer, I: 
tried tot Odnt-tftt and· coft'lm~ica'te 'With 'tire '. 
State Government. We have sent reJjeilted 
reminders to them but I have not yet 
received' theit,. as~ent of the situation. A 
de1cgation'of Con~ess Men1b~rs of PitrJiamenl' 
from' West Bengal. led by Shrf Asb-ok '8efl 
himself. 'met me a Je\t" days ba~k and u~ 
upon this Mirtistry thdt evt'ry'ltep 'should"~' 
ta"n to reopen the' closed mUls as sob ... ftw' 
p058ible~ But it is the pthnary respOnsibility 
of the State -Government and at'least I t)(pect 
that' they most come fotWard with' certaitl 
proposats. We cannot sit in' a vacuum. So 
far' I have not recetved" any such ptoposaJ 
except prop09d.ls fot general nationalisation' 
which:' is I not - the' panacea for all difficul' 
situations and certa inly is not gOinR ~ be' 
achieved within a month or two or three. The 
pre~e1lt crisis. as I explained that day, will 
continue for some time unless we are able 
to 'ftJ\d~ a way out of it. say. for three months 
or' 80. After the next crop is avaihible. we 
hope tha1 the jute mills would get adequate 
supply' of raw jute and' that they' would be 
ab1e to' start their work. But we are 
extremely anxious that some immediate 
soludons should be found. I would like to 
assure' tbe House that ag' soon' as I receive 
certain concrete proposals or even some 
pJ"Ot'OSa's in any form· ft<'M the,State Govern-
men~ we wilt try to can all the parties 
coneerned-the mill owners. the workers' 
representatives and the State Govemment-
and' wilt -try' to' find a solution to the' present 
situation. I hope' that the textile industry 
which is facing a very aiticat situation will 
get ov~W" it. It is a challenging job for the 
industry because it is suffering' because of the 
obsolete machinery. eXc."ess 1aMur, fluctuations 
in the prices of cotton and several other' 
constraints. but I would like' to aSSure' the 
House that we will come soOn to the House 
and' sptlF out our policy statetnent in this 
regard' lind tnal<e· all efforts to enbance the 
preseltt 1eve1 of its perfcrmanoe' by' modeml·' 
sirig th~'indU9tJ"Y as best as pdssible and as 
quiOkJy- a'S possible to imt'rove' its \ colrt~etl.l 
tiveness in' tbe world market so that OUr dbjeel. 
ti\»eW 'and~ goat. of increasing emptoytntrit anti' 
eamln.,· of the workel'S in this sector as' we11" 
ag:)out"'obj~ or inc~nl '·the exj)()rt" 
earnioss of the country and also above all 
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the goal of providing cheap and durable 
cloth to the common man is achieved. 

I thank the Hon. Members for their 
highly constructive suggeltions. I assure 
them that whatever specific points they have 
raised will receive our urgent and best con .. 
sideration. 

SHRI THAMPAN THOMAS (Maveli-
kara) The Hon. Minister has men-
tione d certain things in detail about the 
textile industry, but one of the main~ export 
items about the marine products, which has 
suffered a lot during the past few years, has 
not been touched upon. In the 70s there was 
a boom in the export of marine products, 
but in the 80s it bas dwindled very much. 
Its export has come down to fifty per cent 
of what was exported earlier. It seems the 
Government has no scheme to give more 
preference to boost its export to earn more 
foreign exchange. 

I would like to say tbat the import-
export policy which the Government have 
now presented before the House and the 
country on the whole seems to be a shift 
from the earlier policy in the sense that the 
present policy will stay for three years. 
Apart from that very many relaxations have 
been given in this policy. But I wonder how 
these relaxations will affect the social and 
distributive justice. These concessions have 
no favourable implications in regard to these 
objectives. Rather these concessions will help 
the people who are engaged in this to earn 
more. Of course, the approach of the 
Government is to give these relaxation to 
enable more production and more export. 
But ultimately the benefit does not go to 
the common people. It wjJ] only go to a 
section of people who are controlling still the 
export market and mostly the money which 
they spend for exporting is from banks or by 
taking loans from Government sector. So, 
mostly the money involved in this business is 
the money of the Government, whereas the 
benefits go to the individuals and private 
sector. Therefore, a policy approach from the 
Government to reduce concentration of 
private s~ctor in this is very much needed. 
My view and my suggestion in this matter is 
that as far as possible, the cooperative sector 
is to be encouraged. If the cooperative sector, 
the nationalised sector and the Government 
sector are encoura,ed in t)lis n1attcr, tbcQ the 
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exploitation can be reduced very much. When 
the Government has not said about tbe 
approach on that line where is the relaxation 
is given? I would like to point out that there 
is a relaxation given for import 'of machineries 
and the past experience is that when the 
import policy was relaxed in the case of 
chemicals, when the chemicals required here 
were imported from abroad, that had 
immediately caused a slump in the chemical 
industry. Many of the chemical industries 
which arC' producing chemicals here are 
suffering and many of the industries are under 
lock-up. In my State, chemicals industries are 
facing a very big crisis especially the middle-
type chemical industries. Now, a new experi-
ment is going to be made by the Government 
in importing machineries from abroad. If 
these machineries are being imported, then the 
most affected wi11 be the companies like the 
BHEL or other Government undertakings. 
So, a balanced approach has not been made 
in this domain. My objection to the export-
import policy is that the approach is to give 
relaxation without restriction and because of 
the relaxation, the section which is going to 
be benefited is the exporters and the private 
sector who handle their business with 
Government money and bank money. When 
people are involved in this business with the 
money of the Government or the bank, why 
can't the Government think in terms of 
involving directly rather thaI') encouraging 
these people? Of course, may be the Govern-
ment's view is to increase production and to 
have a higher rate of growth in national 
income. There cannot be two opinions that 
national income bas. to be increased and 
that has to be done. At the same time, the 
income which oNe receive has to be distributed 
to the common people. There is no approach 
of that type. I would like to point out that 
in the agricultural sector there was an increase 
of 11.4 per cent in production in the Sixth 
Five-Year P1an. But all the people in this 
country are not having one meat a day. Can 
the Government a~sure that the entire popula· 
tion in the country wiJ1 be given at least one 
meal a day when we say that the country is 
self-sufficient in food and we are eXf)eCting 
the export of foodgrains? So. my submission 
is that first of all, the Government win have 
to establish credibility amona the people that 
what thry produce goes to them. Then only 
they can be involved in production with 
sincerity. When the Government brioas out 
the prescnt policy, they should slye assurance 
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that distributive and social justice is Biven. 
There is no stOry· of an exporter who bas 
lost his busi ness. He starts business only to 
become a multi-millionaire with the money of 
tbe bank or of tbe Governmr.nt. If he loses in 
bsiness, ultimately tbat is tbe loss of tbe 
bank. This money is of the tax-payer. The 
Govemment bas not thought about this 
soriously. Wbc;n concessions were given tbere 
should be some method to restrict tbem from 

.exploiting. My submission is that there is no 
proper approach for social justice and distri-
b~tive . justice in the import and export 
policy. I fear very mu~h because tbe 
industries in India will be affected by the 
present policy, jq.st like what had happened 
wben the Government decided to import 
chemicals from abroad. You know how it had 
affected the chemial industry in India. In the 
same way, the Heavy Engineering industry 
will be affected in tbe future days. 

Secondly, when the import policy is 
changed and liberaHsation is given and when 
more things are imported. it will end in 
joblessness. Now the present rate is that 
26.85 million people are unemployed in this 
country and the Hon. Minister was submitting 
in his statement that at the end of the Seventh 
Five Year Plan, the rate of employment in the 
t~xtile industry would remain the same. That 
means, for the next five years, there is a 
moratorium for employment in the textile 
industry which is tbe largest industry in the 
country where 8.65 lakh people are working. 
There would be no f-rcsh appointment in that 
sector at all for five years. So, you can see 
how dangerous it is. This sector was givinS 
employment for the people who were coming 
in search of jobs. Already the registered 
number alone is 26.8 millions. Therefore, 
your approach will ultimately end in disaster 
to the working class in this country. There-
fore, my submission is that the Government 
should have a programme for re-employment 
and rehabilitation of the people who are 
thrown out of employment on account of 
mechanisation or nationalisation. 

I will come to the very particular point 
reaarding my State, i.e. Kerala.~Kerala is very 
much in the export business. They are expor-
tineal most all the cash crops grown there. But 
there is no encouragement in this approach 
paper. There is no any sort of encouragement 
for the export or cash crops or commodities 
from K.erala. Coir ·product is aa item whieb 
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is exported. 70% of the coir product is 
exported from Kerala. But stiU the traditional 
industry, tbe age-old industry where millions 
of people are engaged is in periJ. The 
common man·5 living in the State and his 
women, children and family who are running 
that industry are now put to peril. The 
traditional industries like coir, band loom, 
cashew processing are all suffering a heavy set 
back. I would like to point out that there is 
a trend in my State to drive away these 
industries to the neighbouring States. This is 
also due to lack of Governmentat coordination 
in this matter. The Government. has failed to 
give a coordinated approach-whether the 
industry is running in Tamil Nadu, Kerala or 
Karnataka or any other State-and tbere 
should be a Centralised policy in this matter. 
If there is no centralised policy, there should 
be regional pol!cy, at least. The industry is 

. going away from one State to another State 
which causes unemployment in that State. 

PROF. N.G. RANGA (Guntur): It is 
because of the mistake of the State. 

SHRI THAMPAN THOMAS It 
is not because of the mistake of the State 
but because of the absence of a regiona 1 
policy in tbis matter. If there is a 
regional policy, at least, the cashew 
industry would have been there. If cashews 
were permitted to be imported or cashews 
were made available for workers in this area 
or re-scheduled in a manner which would 
have brought cashews in these areas, this 
situation would not have happened. For coir 
also, it is tbe samething. For hand loom also, 
it is the samething. 

I would like to refer at the end to some 
of the issues in may State. I would like to 
state in regard to marine products, cashews, 
coir, cardamom and rubber. For such cash 
cr.ops, the Central Government will have to 
give nece~sary encouragement in this matter. 

I will conclude that the overall approach 
in this paper is not for the common people 
but for a section of the people. It is for those 
who are baving something. It is not for the 
workers; it is not for the common people. 
But it is for the people who are still control-
ling the nation. It is because their purse is 
big. They have access to the banks; they 
have access to money. They can control the 
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,. M'hole aHair -and relaxation livon in' this 
\~hitnPOft ,poLicy _11 .... QC .again 'make 
i;:\ban .nab ,a~ richer. rthe· . ..poor· will remain 
. poor .aod., poorer. 

aMr. ;QB9UTY ~R : .Now I 
.rJlOJAuc;$t c&Qc Hon.!·~iDister:Qf. Fi.paoce.to mak.e 
.a \ Ii"lement. 

J5.30.~hrs. 

STATEMENT-RE: GRANT OF IN~lM 
~Ll£F ANO ONE b.1.0RE lNSTAUAI;.NT 
OF ADPITIO~L .D~NE~S J.\I..LO.W-
ANCE TO GJ;NT~L GOVSR~MENT 

EMPLOYEES 

THE MINISTER OF FINANf;;E .AND 
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employees. W-ith the .. increase in ~ ~~~s:Ne 
iftdex. to '576, "Government have dcleted to 
pay an instaJment of d~. allowa~' to 

. the serving employees J.nd I ~~~ss :~~ier.,~o 
pensioners with effect from 1-1-1985. The 
financial implications' of' pa~t1Ilt" '?(.9i;s 

. instalment of dearness alloWaDCC and dear-
ness relief are likely to tre lts. "81,6 crora 
and Rs. ~.3 crores re,pectively (tp~·g.e 
current financial year 1985-86. 

MR. DEPUTY SPEAKER.: We now 
~ake up Pri~~te ~ep.1berS· ~~iqess : .B,ilis· f~r 
introduction. 

BEEpI AND CIGAR Wo.llKJ;~S 
(CONDITIONS OF EMPLOYMlSN:T) 

AMENDMENT BILL· . 

(Ame .... ment of' Seeti0ll2. etc.) 

COMMERCE (SHRI VISHWANATH. [E.".I;.J~) 
PRATAP SINGH): Sir, I would 

. like to make an announcement 
regarding ·lnterHn Relief to the Central 
Government employees. Government bad 
tfelt ~bat.ha"iQg ~et up .the Fourth Pay Com-
•. ~iop.h wpuld be. QPpropriate iftbat Com-
lmj~~n cQnsider«l. the need for any relief of 
fJlO i4teriAl Qbar8.(,lter .dutiDs the, course of its 
~ra tklns. :the, terms of. refqence ·of the 
t'~ GQI1i¥llj~ion w.re tbcrofore.sui&ably amen-
;.~ .. .by tbe Government in order to enable 
,~ CqQl1llission to. submit a report of ,interim 
.~[,acter in this regud.:The Commission 
~~s .1)9W JecQmmcnOed an insULlment. of 
·.m~~im Rellef at the rate of 10, pcr_ C4llt of 
lbe, b~~ pay Gf :.lhe Cp;lJ)loyccs .subject to ,8 
minimum of Rs. SO/-per month to·be paid 
with effect from 1st March 1985. They have 
furtber recommended tha t this 8J;llQUPt of 
Interim Jtelief. should be tal<.en in to ~ COlU,lt 
for determining the 1'Ctir~.ment ,bepc6 ts . Qply 
.nd not for ~ny o,tber purposes. 

Government have decided to accept this 
recommendation of the Pay Commission. Tbe 
financial implications of acceptance of this 
,f~PQlt:nen~ation of ; ijle fay <;qmmjssion 
will be about Rs . .327 ,r,ores .per ·,a~rltlln. 

rbis witl: ~nefit ,.about 5 , million ~.n~~.1 
Qovet.n~t ,mplox,es ·.j~\~~Rg :AJ'~ 
F()rces . ~~oD$lel. ~mplo'y"s cr the ,l1mWl 
"T~rdtories and Q1ti~rs of Allrl.Q(ija., &;~s. 

$~RI AlIT ·KUMAR tSAI:IA ~Vilhau
pur) : Sir J bee to mo_ for leave .. , to ,iaWo-
Q4ce .. a SiU {,,{ther to alI)COd the Beedi and 
Cjpr ,WQtkcrs (Conditions of' Empl~1DODt) 

.Act, 1966. 

MR. DEBUTY SPEAKER: 'l'he ques-
tion_is : 

"That leave,be .gr.unted to introduce a 
,·JJilL fursh~ JO ,amood ~SIJe &Qdi· ,and 
,Cjpr~Wo(kers (Conditio1l6 of€mpI(,y-
. rncnt) .Act, 1966." 

r"e motion . was. ac4¥led. 

SH~l AJIT.KUMAR. SAlJA: 1 iDlrQ~e 
the BiJ). 

CON&TJTIITKlN ~ (ANENDMENlT) 
BILL 

(Am~IHJ""'tt~f; Mj."t"~II.) 

[English] 

SHIll. :HAJlISH. RA WAIT (AImora) : 4;ir, .1..-. to t~e for, .. leave ,to· introduce a..aiU 
J further,·.&o...ameod tbe.Constitution ·of ·1tt4i8. 

I would .like to make a.notller}u.~ou~- i t~~lj~oP in ::Qaaoue .. A>l,deIIia)&ua-
U)~nt ~Pi"b ~Q.q~,.QS t~,Q;mral O~JlPilIQt f~4i4l.r,Y..'rPMt:·J1..::a.tion~~ ;da&ocl,26-4~ 
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: ........ :~Y··~ER : The ques-
tion is : 

'~I"hlla __ pa.-d ,&0 .. (iQuoduce a 
Bill further to amend the Constitution 
of IDdia." 

.1iJW/J!Ii~\$H :~W~T! I iintr~ 
tbe Bill. 

RESERVATION OF POSTS IN SERVICES 
~AND &~ATS IN EDUCATIONAL 
JN~l.tUTIONS (FOR ,P~OPLE 
BELONGJ~O TO ECONOMICALLY 

BACKWARD AREAS) BILL * 
[BIIK/ish1 

SHiU HARlSH RAWAT (AJmora) : Sir, 
J beg to move for leave to introduce a·Bill 
to provide for reservation of posts in the 

scrvices of Central Government and public 
utWertl\~i~ and seats in aU types of educa-
tional 'institutions . for people belonging to 
economicaily backward an:as. 

MR. DEPUTY SPEAKER : The ques-
tion is : 

"That leave be granted to introduce a 
-BHI to provide (.o[ rcservat-ion of. POits 
" in the 8erVices of €ontral .. Govoramont 
'aDd public undertakinas .and..seala in 
all types of educatioDal,!iutiUltipu,for 
~ple ~l~~~ing to economically back .. 
ward areas. • 

The motion was adopted. 

,,8HAI .. HAalSH IRAWAT: I .introduce 
. tho·"'}. 

EQUAL ltBMUNBRATION (AMEND-
, ~N:r>. JHLL • 

(A.Dl~~nt of See~ion 10, etc.) 

IElfgllshl 

SHRIMATJ SIBHA GHOSH OOSWAMI 
,N,badwip) : Sir, I bes to move (or ,leave 
to "~Uc:e . a·:;..1 "to,anwad ,tbe Equal .emu_.doa 1t\et. '19~6. 

MR. [)BPU;ry SP.EA.X.ER : Tbe ques-
tion is : 

UThat the leave be gr~nUd"Q ~trfd.uce 
a DiU to amend the Equal Remune-
ration Act, 1976." 

The motion was adopted. 

SHRIMA TI BIBHA GHOSH OOS-
W AMI: I introduce the Bill. 

WELFARE OF HANDICAPPED. 
DISABLED AND MENTALLY 
RETARDED PERSONS BILL· 

LE118lish) 

SHRI B. V. DESAI (Raichur); Sir. I 
beg to move for leave to introduce a Bill to 
provide for the welfare of persons who are 
born handicapped, disabled or mentally 
retarded. 

-MR. DEPUTY SPEAKER: The ques-
tion is : 

UThat leave be granted to introduce a 
Bill to provide for the welfare of 
persons who are born handicapped. 
disabled or mentally retarded." 

The mot ion was adopted. 

SHRI B. V. DESAI: I introduce the 
Bill. 

UNION TERRITORIES {PREVENTION 
OF UNAUTHORISED WRITINGS ON 

1;HE WALLS) BILL· 

(E",li.tlz1 

SHRI N. VENKATA RATNAM (Tenali): 
Sir I beg to move for leave to introduce a sui: to < prevent.. ~utllorised writings on the 
walls of Union territories. 

MR.. DEPUTY SPEAKER: The ques-
tion is : 

"That leave be .itanled to .introduce a 
Bill to prevent unauthorised writinas 
on the''1walls of Union ~~ritories." 

~'hblW*l ~ in Qatdte .Qf ~a Extra 
ordinary, Part 11, Section 2. qated 26 .. 4.1985 
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The motion was adopted. 

SHRI N. VENKATA RATNAM: I in-
troduce the Bill. 

---
SPECIFIC RELiEF (AMENDMENT) 

BILL· 

(AmeodJDeat of ~tiOD 14) 

(English] 

SHRI VIRDHI CHANDER JAIN: Sir, 
I beg to move for leave to introduce a Bill 
further to amend the Specific ReHef Act, 
1963. 

CODB OF CRIMINAL PROCED1JR.B 
(AMENDMBNT) BILL· 

(Amendmeat 01 Flnt Sched.le) 

[English1 

SHRI VIRDHI CHANDER JAIN (Bar-
mer) : Sir, I beg to move for leave to intro-
duce a Bill further to amend the Code of Cri-
minal Procedure, 1973. 

MR. DEPUTY SPEAKER: The ques-
tion is : 

"That leave be granted to introduce a 
Bill further to amend the Code of Cri-
minal Procedure, 1973." 

The motion was adopted. 

MR. DEPUTY SPEAKER: The question SHRI VIRDHI CHANDER JAIN S' : Ir, 
is : I introduce the Bill. 

UThat leave be granted to introduce a 
Bill further to amend the Specific Re-
lief Act, 1963." 

The motion was adopted. 

SHRI VIRDHI CHANDER JAIN: I 
introduce the Bin. 

WIDOWS' PENSION BILL· 

(Englilhl 

SHRI VIRDHI CHANDER JAIN: Sir. 
I beg to move for leave to introduce a Bill 
to provide for payment of pension to desti-
tute widows. 

MR. DEPUTY SPEAKER: The ques-
tion is : 

"That leave be granted to introduce a 
Bill to provide for payment of pension 
to destitu te widows." 

The motion was adopted. 

SHRI VIRDHI CHANDER JAIN: I 
introduce the Bill. 

ANDHRA PRADESH LEGISLATIVE 
COUNCIL (ABOLITION) BILL·. 

[English] 

SHRI G. BHOOPATHY (PeddapaUi): 
Sir, I beg to move for leave to introduce a 
Bill to provide for the abolition of the Legis. 
lative Council of the State of Andbra Pradesh 
and for matters supplemental, incidental and 
consequential thereto. 

MR. DEPUTY SPEAKER: The ques-
tion is : 

"That leave be granted to introduce a 
Bill to provide for the abolition of 
the Legislative Council of the State of 
Andhra Pradesh and for matters sup-
plemental, incidental and consequential 
thereto.'U 

The mot ion wa.f adopted. 

SHR.I G. BHOOPATHY : Sir I introduce 
the Bill. 

·Published in Gazette of Indl& Extra-
ordinary. Part .. I1. Section 2. dated 26-4-1985 .. 



30t 1.T.C. Lid. (Tal/llg over VAISAKHA 6, 1907 (SAKA) I.T C. Ltd. (Taking over 302 
of Management) Bill of MtlIJQIePtWnt) Bill 

15~3I"". 

INDIAN TOBACCO COMPANY 
LIMITED (TAKING OVER OF 

MANAGEMENT) BILL.-Contd. 

[ E",II..h] 

MR. DEPUTY SPEAKER: The House 
will now resume further consideration of the 
fonowing motion moved by Shri Ram Bhagat 
Paswan on 12 April, 1985, namely :-

"That the Bilt to provide for the tak-
ing over of the management of the 
underta1c ing of the Indian Tobacco 
Company Limited for a limited period 
in order to secure the proper manage-
ment of the same, be taken into con-
sideration. " 

Sbri Mohar Singh Rathore may continue 
his speech. 

IT,onslolionJ 

SHal MOHAR SINGH RATHORE 
(ChufU, : Mr. Deputy Speaker, Sir, I am 
speaking about I.T.C. This company con-
ceals tbe quantum of production; it conceals 
leakage and evades the taxes payable to the 
Government. After many questions had been 
raised by the Hon Members, Governrpent 
decided to enquire into the tax evasion by 
tbe company but in spite of this assurance, 
no enquiry has been held so far. In the 
absence of such an enquiry, the company is 
committing the offence of tax evasion repea-
tedly resulting in losses to tbe exchequer. 
Government aJso are indirectly an offender 
~use they have not fulfilled their assur-
anco· •• (/nterruptions) We had demanded that 
tbe accounts of this company should be aud-
ited but till today its accounts have not been 
audited. The Directors of the company debit 
the whQle of the h,,_ expenditure on their 
tours, including foreign tours to the items of 
accounts of tbe company. There are many 
eXPQnditure wbi(;~ are unrelated to the 
c~mpany. Because of this, the financial posi-
tl00 of t~ Company is being adversely 
affected. The p~otit of the Company is 
repc;>rted ,to be 33 per cent. By stating the 
amount. of profit in an exasaerated way, our 
moncr)' IS sent to the foreign countries in the 
tho shape of (oreilo. exchange. According to 
t~ S"".-eme Cou", . taxes to tbe tune of 

Rs. 109 crores are due from tbis Company. 
33 cases have been filed against it in the 
Court against wbich Stay Orders have been 
obtained. Just to avoid recovery of these 
taxes by Government tbe company goes to 
the courts. The company is misusing the 
peoples~ money under tbe cover of the courts 
and Jaws. What can be more regretful than 
this that in spite of the Supreme Court's 
decision, such a huge amount is not being 
recovered. Why does it bappen? In spite of 
all the resources available with the Company 
f(\Covery of Rs. 89 to 90 crores of taxes are 
still due from the company. As Government 
have declared that tax evaders will be dealt 
with severely they should deal with these tax 
evaders strictly. There cannot be a better 
case to deal with strictly. If a poor farmer 
is given a loan of Rs. 100 or Rs. 200 or 
Rs. 500, his fields and house are attached or 
auctioned for recovery of the loan but no 
strict' action is taken against these big people 
against whom recovery worth hundreds of 
crores of rupees is due. I want to submit 
that strict action should be taken against 
those companies who misuse the laws. They 
have no right to loot the public money 
in this way. The land is ours, the workers, 
m~ney and machines belong to us, even then 
we do not get the profit and the dividend 
goes to foreign countries whereas no money 
is deposited in the Government exchequer. 
You should take strict action against ~ucb 
companies. They have no right to manu-
facture inferior quality goods. This company 
produced 72 crores of packets of cigarettes 
between 1* 12-83 and 30-4-84 but the prices 
were not printed on them resulting in evasion 
of excise duty. The Company evaded all tbe 
direct and indirect taxes due on them. In 
spite of this no strict action was taken 
against it. It has become the avowed 
aim of the company to violate constantly 
all the laws of the land and the company 
has becomes an epitome of vested interests. 

Charas was also seized from Company 
premises and the cases are going on against 
it in the Court. These are the things against 
which Government should take strict action. 
The Directors of the company do not print 
the price on the packets of cigarettes. * 
is the main functionary and he has 
made it his business. Stern action should be . 
taken against such persons. This company 

*Not recorded. 
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without any permission started· fishing in, the' 
sea with fishing trawle~ and exported the ' 
catdl .. Subsequently, tbe compa~ s",bmiUod 
merely an application for permission· and· 
under the cover of that application. it went 
09 oomnithing. the offence. This company,. 
shooJd, therefore. be taken over immediately· 
aDd, it should be ensured by takina striat, 
action against it that the public money is 
not misused and the people of . our country 
a~ not exp~oited. 

With these words I conclude my speech. 

SHR.} GIRDHARI LAL VY AS (Bhil-
wara) : Mr. Deputy Speaker, Sir. I support 
the Indian Tobacco Company Ltd. (Taking 
over of Manasement) Bill, 1985. 

In MIs Indian Tobacco Company, which 
is quite an old company, most of the 
investment has been made by Government 
and 'with Government money, this private 
company has been earning profit. In spite of 
all this, it is not paying taxes and excise duty. 
Many complaints have been made against it 
that it is neither paying excise duty nor 
income tax nor other taxes. When it was 
asked to pay the arrears of taxes etc., it 
filed writs in the High Court and the 
Supreme Court. Because of this, a large 
amount of money is due from it to Govern-
ment. 

Secondly, it is always trying to send 
more and more money to its share-holders 
in foreign countries. By sending at least 
Rs. 200 crores to Rs. 300 crores of every 
year to its shareholders in the foreign· 
countries. it is drainins the foreign exchange 
of the coun try. 

Th~ workers of the Company have never 
been made permanent. They. are alwaYi 
appointed as contract labour. The company 
bas always appointed and dismissed its 
workers at will. This is the situation pre-
vaum8in thecountey. 

Neither the labour laws nor any other ' 
laws 'are appled' to this company beeaU8e' 00II. 
otl'inrs are always afraid of! big CO~ll'niesJ 
They .tbiak' that if action is taken again.,' 
thee peeple ithey wiu come out cleaft becMlse: 
ofHtbek approach, to the hilh ,tips •. Th~ 
fore,they are ahvays· afra:id of, t~m aftd~· 
not.·take, any action aga'in'St them. This is' 
the position prevailing in thii. 'cOIW)JMly. i 

The most significant thin. is ~ .. ~ 
big capitalists who are connected with this 
company ·have;' beeR, tr8Dlfoti tnr ,tlIe't asets 
from one/cOIDp,MY' to' 'a~ TWl· have 
made investment :in' ma1l}fo4 COl1IJJa.'" l,1'hey 
go on investing in new companies and make 
the old companies sick so that the',""'" " 
provided by the financial institutions may 
remain due, and ,they. may J»t haue to ... ,ay 
anything. Government sbould at times got·· 
the transfers of money investisated .under, .... 
company laws or the MRTP Act aad·taM ' 
action against them. Strict action should be 
taken against those companies which. have 
diverted funds to other companies. 

The accounts 'of the: con1pany' sbobld be 
audited so that it may be known whether 
the company' is running. into losses or:eamina 
profit. The directors of the compabJialle all 
members of the same family or are related 
to one another. Ac:OOtdtaal . to 'the~ 1.~;;.. a 
Director gets Rs. 7,500/- and he calD" lMvtfl 
one per cent of the profit. In the books it 
is shown like this but they maneeu¥t., to;' 
draw huge amounts from the company. Thus 
they have been constantly ruMina ttat ~. 
pany at a loss. The company' 'has earoedJ; 8.1 
bad name for this alse. Gd~, 
should take· action· in· thitl, rcll&Jld. au! I" 
you take action·a ... st this", then' yo. ~J 
be able to, rccO\'cr the-arrears of emile! dtrIp 
and other tus. In' addldoo, I YOU' wilt .. ceIIIlIJ ( 
to know the fraudulent" acti'rities of)' diet 
compaay. 

OJ\e 'more thing' is being dbne' bY.,~., 
cort1pany. Under the' Co'Ier of tdbaeet1, itil 
distributlna ·nareotids. BiI' l'tOJ)le ate"~_" 
in; this busiiless. Tbe use of nat'Cdtiea" jg~ cttt 
th~ COftSta'ftt' incteate in; tbe'bl, cldef lili!" 
~lhi, Bombay' an" otft~r mtlrot'OliWl 'cit,": 
Lakbl of people aJ!e e •• cd in it: Tift" 
sollil18 ttgenu' of tru;·corttptmy a!SO'tty to do~' 
the' same thMS. This is' barrrtihl tbe yOttttt '.' 
or the country~' In'ftls connectidn'" alSW odt' 
Oo'Vernment s~u1d' ' take so'*'" acttoft~· 
GCMJmmeht s~d pay') 'IltMttIon" toftt'Cff'" 
tht. 'in '8 ddtC!tMineli wa)'! Tb1~' colft.-nY~bar 
sRC)ilt'the youth: of " t~" 'coufltry' and S 'b •• '-' 
eatfte(l, money.·b1'~dut;ioas ft1eans. TIt's t:otn~·, 
pany mUl-t; b'e-taketl eWer by 'Oovetn\nftilt~ <, 

cause it b8S'~Of 'Paid (8' 'Si~1e Ipenl'lY" td' (j~' 
ert'm\en1 and ha5·beeri ,1et1d.il1a·llUlt" .urm·to~ 
fontigI1'countti •• " Ittiar'b.Wn~ 'bat ~.,' 
od .. youtlll.Nf.b .... ot' ;"paMi'id) tU::' fl~ 1a.~J 
nOli aifttIil art1' telief!;; tttJ thd Wtfrterlt ' .. af"·'·,IlfJ , 
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today casual labour bas been working on Minister to the fact that though there may 
contract basis. The Hon. Labour Minister be certain technical loopholes in the Bill, but 
is sitting bere. I want to draw his attention the intention of the Bill is bonafide. The 
to the fact that the workers in the company intention of the BiU is that this company, 
are working on contract basis and are casual which is harming our country, should be 
labourers. They have not been made perma.. taken over. Taking over of the company 
nent or quasi-permanent. They have neither will prove advantageous to the country and 
been given any facility nor have they been the unrawful activities going on in the com .. 
provided with the facility of provident fund pany will be stopped and the company will 
and ESI. In spite of large assets, this com- not be able to harm the country. With these 
pan)' has been committing excesses on its words I support the Bill. 

·SHRI R. ANNANAMBI (Pollachi): 
Mr. Deputy Speaker, Sir, I am grateful to 
you for giving me this opportunity to say a 
few words on the Indian Tobacco Co. 
Management Taking Over Bill that has been 
moved by Hon. friend Shr; Ram Bhagat 
Paswan, belongin'g to ruling Congress (I) 
Party. I am happy that he has moved this 
BiH for the consideration of thi~ House. I 
am sure that the Hon. Minister also wiJI take 
the House into confidence and give full de-
tails about the working of this Company. 
This company has been taking for a ride the 
tax officials. The management of the Com-
pany has not hesitated to deceive the Govern-
ment of India in tax matters. Whenever the 
payment of tax or duty arises. the Company 
rushe!; to the Court and gets injunctions for 
not paying the dues of the Government. 
Several hundreds of crores of rupees are due 
to the Government from this Company. 

After the rrcent jndgment of the Supreme 
Court in regard to post-manufacturing ex-
penses, this Company owes to the Govern-
ment several hundreds of crores of rupees 
as excise duty. There is systematic evasion of 
income tax also. The high executives of the 
Government are paid salaries of Rs. 15,000 
a month. Their tour expenses run into seve-
ral lakhs of rupees. They are also given 
other financial incentives. Thus the Company 
successfully evades income tax payment also. 

In the name of diversification the profits 
earned by thie Company are diverted to form 
another Company called Bhadrachalam 
Papers. Thus the payment of bonus to the 
workers can be avoided; taxes need not be 
paid. Besides. for investment capital they can 
take more money from public sector financial 
institutions. I understand that nearly 60% 

workers and it will certainly be wrong if 
Government do not take any action or in-
vestigate the matter. I would like to tell the 
Hon. Minister that if such peop1e are 
encouraged, then not only will our trade be 
adversely affected, but it will harm OUf 
country also and we shall not be able to 
give benefits to those poor people whose 
economic condition we want to improve. 
Therefore. it is very necessary to take over 
this company. If you do not take it over 
hundreds of crores of rupees due from this 
company to Government will not be reco-
vered and at the same time. thousands of its 
workers will lose their bread. Keeping this in 
mind, the company should be taken over at 
the earliest and improvement brought about 
in the functioning of the management so tha t 
the people of the country can be benefited. 
The workers should be provided with all 
their rights and the company should be run 
efficiently. The Directors of the company 
manipulate the things in such a way that they 
do not give any in(ormation about the com-
pauy. Therefore the Directors should be 
appointed by Government themselves. More 
and more Government officials should be 
appointed as Directors. When more than 
50% of the investment has been made by 
Government, there is no harm in doing so. 
What are those Government officials doing 
who have been nominated as Directors ? 
Why is action not taken against them? 
Why they do not attend tbe annual meetings 
of the company and inform Government 
about its assets and 1iabilities? They should 
tell them how the company is functioning 
and misutilising Government money. You 
should also conduct an enquiry under the 
M,R.T.P. Act how such officers have been 
nominated as Directors of the company who, 
in collusion with the Company officers, are 
misutilising Government money and earning 
profits by dubio us means. With this infor-
matiofl you wi 11 come to know the condition-
of the company in toto. Therefore, 1 would ·The s~ch was originally delivered in 
like to draw the attention of the Hon. Tamil. 
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of the funds invested, in tbe~ two companies 
has come from the public sector financial 
institutions and from public sector banks at 
a lesser rate of interest to be pai~ in easy 
instalments. You can imagine the cumulative 
benefit this Company gets. That is how from 
asssets worth Rs. 7 S crores in 1972, this 
Company has been able to amass assets 
valued at Rs. 850 crares in 1985. In thirteen 
years the assets have multiplied manifold 
times. 

It is not that tbe Government alone is 
being cheated. The workers, with whose 
sweat and blood the Company is earning 
substantial profits, are not given proper 
wages. They cannot demand for better wages. 
They cannot raise their voice for bonus. 
They cannot ask for other benefits. This 
is because they are all treated as con-
tract labour. They are not treated as regular 
workers of the Company. For the workers on 
contract 1abour, the Company has no perma-
nent obligations. The workers hove no right 
to insist on getting their dues. 

The Company violates with impunity the 
provisions of Monopoly and Restrictive Trade 
Practiee~ Act. Every year Rs. 400 crores and 
more are repatriated abroad. 

In the interest and welfare of workers, I 
demand that the Government should nationa-
lise this company. The Government have got 
concrete evidence to.justify the nationalisa-
tton without compensation. The Government 
is aware of the evasion of excise duty by this 
Company as it manages to clear t;e products 
through the sole-selling agents. The Govern-
ment is fully in the know of wasteful expen-
diture being incurred by the high executives of 
the company. 

J6.00 brs. 

The first duty after nationalisation, the 
workers must be given the guarantee of their 
jobs. Whoever has put in 5 years of service 
must be regularised. All of them should be 
made regular employees of the company by 
abolishing the contract labour system. The 
Government must tone up the administration 
so that the dues can be recovered. The stan-
dard of living of the workers can be raised. 

I take this opportunity to say that such 
Companies known for evasion of exci~ 

duties, and income tax, wberever they are 
located and however powerful they mi8ht be, 
must be taken over by the Government. 
After aU, aU of them have taken financial 
assistance from public sector financial insti-
tutions. 

I would like to take this opportunity to 
refer to another issue. In Mettur, the 
Alexander Thread Mill has remained closed 
for nearly six months. Another spinning mill 
there is also on the verge of closure. In 
COimbatore also some Textile Mills are re-
maining closed. I demand that the Govern-
ment should bring forward legislation to 
nationalise them in the interest of workers of 
these industrial units. 

With these words I conclude my speech. 

SHRI D. P. Y ADAV (Monghyr): Mr. 
Depury Speaker. Sir, 'the House is presently 
discussing the question of the taking over of 
ITCL i.e. the Indian Tobacco Company Ltd. 
As I was listening to the discussion, it 
appeared to me that perhaps this was a 
Company which was doing only injustice and 
was engaged only in wrongful activities and 
Government were a Partner in it. I have 
some personal information about this Com-
pany and I would submit all that factual 
information before you. 

This Indian Tobacco Company was first 
of all set up in my Parliamentary constituency 
of Monghyr some 75 years back. In the 
beginning its name was the Peninsular Tobacco 
Company and today it is known as J.T .C.L. 
all over India. This Company functioned 
during the British rule also. and today also, 
whether it is the paper factory at Bhadra-
chalam, the Khidarpur factory near Calcutta. 
the Tobacco Company at Bangalore Of the 
cigarette factory at Saharanpur, a good job 
has been done by this Company in the sense 
that it has, in its 75 years Hfe. developed the 
labour force and, has given employment to a 
large number of people. This goes to the 
credit of the Company. 

Sir, so far as this Bill introduced by my 
friend Shri Ram Bhagat Paswan is concerned, 
I do not want to oppose it because his, inten-
tion is hona fide and we shouJd get informa-
tion about and enquire into all the activities of 
~~o~ c9Jllpanies where injustice -is done ·and 
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. "Ul1scrupu)ous ·RWlns are resorted to but we SHRI D.P. YADAV: Yes, but in one 
should see that we do not go on talking Company there should be only one Union. 
about one Company only and leave aside the 
other Companies. Therefore. I would request 
the . Hon. Minister that if he institutes an 
enquiry against the I.T.C.L. on certain 
. points. then the activities of other cigarette 
companies of India as also other cigarette 
manufacturing units should also be investi-
gated with regard to those points. Sir, I read 
in the newspapers that a raid was made on 
the Golden Tobacco Company. What is the 
actual position? I do not want to go into it. 
I do not say that how much money is due 
from such and such a Company. It is a mat-
ter of accounts, and the Finance Minister 
and the Industry Minister should bother 
about that and if necessary, they may get the 
matter examined by the Ministry of Finance. 
If money is due from them, that mu')t be 
recovered. ) agree to that but the activities 
of other companies should also be enquired 
into on those points on which the activities 
of the Indian Tobacco Company are enquired 
into. 

So far as the assertion made by the Hon. 
Members about the share-holders and the 
holding firm is concerned, I may submit that 
I have been the President of the Union of 
the Monghyr Branch of the Company and I 
also know certain things. It is true that a 
contract struggle goes on between the labour 
force and the management. A Jot of fight 
goes on. I have seen there that out of the 
two thousand workers, there is no one who is 
on casual labour. When someone retires 
from the Company, his son or any other 
member of the dependent family is taken into 
service. The Company pays bonus also. I 
have seen that' around 20 to 22 per cynt 
bonus is being given by them but other faci-
lities like labour hostel and houses have not 
-been provided. Therefore, I feel that these 
facilities sbuuld definitely be ex.tended by the 
Company.' There should be labour participa-
tion in the management and there should be 
a stngle union~ 1 would request the Hon. 
Labour Min'ister who is present here, that he 
should bring forward a Bill at the earliest to 
provide for one Company-one Union. That 
Union should only 'be recosnised. 

. SHRI $YED -:MASUDAL HOSSAIN 
(Mui'shidabad) : There should be secret 

,;,Wlot. 

So far as payment j s concerned. I know 
something about it also. Mr. Deputy 
Speaker, Sir, this Company has paid Rs. 409 
crores in 1981-82 as excise duty and in 1982-
83 and 1983 .. 84, it has paid Rs. 503 crores 
and Rs. 490 crores as excise duty respectively. 
It is said that this Company sends Rs. 400 
crores to foreign countries. Its earning is 
Rs. 650 crores and it pays Rs. 500 crores as 
taxes. Out of the remaining amount, Rs. 150 
crores is spent on the salaries of the workers 
and management and Rs. 20 crores or Rs. 25 
to 40 crores will remain as net profit. 37 per 
cent of its equity shares is held by foreigners. 
In this way the Compauy can, at the most, 
send Rs. 2 crores to Rs. 5 crores ou tside 
India. Therefore, I do not agree that Rs. 500 
erores worth of foreign exchange is sent to 
foreign countries. You should get all the 
facts examined and such charges should not 
be lavelled as are not based on facts. You 
should recover tbe arrears of excise duty, _in-
come tax etc. and you should compel them to 
pay the dues of the workers also. The Labour 
Minister is present here. Therefore, I would 
request the Labour Minister to instruct that 
a person appointed as a class IV employee 
should not necessarily retire as a class IV 
employee. I want that this system should be 
abolished that the son of a labourer should 
be ap'pointed onlf as a labourer. The Com-
pany should be compelled to take measures 
to increase the academic and educational 
facilities. Whether it is the India Tobacco 
Company or any other Company, provision 
sbould be made that the son!) of class IV 
employees should be in a position to be 
appointed as managers. The ideal situation 
will be to provide for at least 50 per cent of 
the manager9 s vacancies to be filled by the 
sons of class IV employees. 

One more instruction you should issue 
under which this Company should participate 
in rural development programmes. This Com-
pany should take part in rural development 
programmes and social work. It should 
establish academic institutions and research 
centres so that the society may be benefited. 

Regarding management, there can be 
. shortcomings and they are there bu t if the 
-maaasement is dean, then to my mind it 
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should not be nationalised. We have already 
many nationalised factories and it is not that 
all these factories are earning profit or pro· 
ving very beneficial to the workers. Whether 
you take over a sick mill or a good mill, you 
cannot say with certairtty that it shall earn 
profit. 

Our Hon. friend has said that labour 
laws are being flouted. I have been the 
President of that union. I have never seen· 
them daringly flout the labour laws. What-
ever is the truth, I am stating. We should 
pay attention to whatever shortcoming is 
there. I have already spoken on this. What-
ever is the Joss has been shown in the 
accounts. All the points relating to accounts 
which have been raised here can be examined 
by the Finance Ministry. There cannot be 
two opinions about this. This should also be 
kept in mind that such points do crop up in 
competitive Companies. 

I conclude with these few words and 
thank you for giving me an opportunity to 
speak. The Hon. Minister is sitting here and 
whatever he decides, we shaH have to abidc 
by that. 

SHR) MOOL CHAND DAGA (Pali) : 
Mr. Deputy Speaker~ Sir, the Hon. Member 
who has moved the Bill has done a Jot of 
bard work. Perhaps during the days of Holi 
he prepared the Bill because it is a well draf-
ted Bill. My wisdom is not proving as sharp 
as that of the Mover. His wisdom bas helped 
him while I have not been able to understand 
the Bill. 

The Hon. Minister is very efficient and 
will give a befitting reply. He should tell us 
how much Government money has gone 
down the drain. He should also kindly tell 

16.13 brs. 

[SHRI SOM NATH RATH in the Chair] 

us from which financial iOCJtitt!tion the com-
pany has taken loan and w:lklt of the loans 
have proved irrecoverable. 

He has further started that the labour 
laws have been flouted. The Hon. Minister 
is present here. He should tell us whether 
the labour union belongs to the INTUC or 
ATTUC or to SQme other political partl' 
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because of which they ba ve ftoutod these 
laws? 

. 
He should also tell us how it is that a 

major share of the income is taken by some 
persons. It is a private company owned by 
private individuals and they earn the profit. 
Whom do they authorise to use that profit ? 
How much black money have they earned ? 
With this, you have already tarnished the 
image of Government. It is a very serious 
question. The Hon. Housing Minister, tbe 
Law Minister and the Industry Minister are 
sitting here. An important Bill is being con-
sidered here you are all Ministers of 
Cabinet rank. You should pay, attention 
towards this because with this everybodys' 
image has been tarnished. I am of cown 
saved. Shri Bhagat has done something to 
impro ~e the image. If you introduce a Bill 
it should include a specific act, it should not 
be generalised. You should indicate the 
names of the institutions from which loans 
have been taken stating the amounts of loans 
taken and the outstanding amounts along 
with the periods for which repayments were 
not madc. Then, you have said that, many 
cases are in litigation, if so, what are these 
cases of litigation? You should make only 
speciHc aJJegations again·st a company. You 
have said (hat Government should take over 
this Company, but klave Government such a 
right? Under which law should Government 
take over this Company'! There is a law 
to challenge the acts of Government and our 
judiciary functions independently. Shri 
Bhagat might be clear in heart and in his 
intention, but it should also be known as to 
what the spirit behind his bringing forward. 
this Bill is, I think it would be better if he 
withdraws this Bill for the present and then 
gives it a patient consideration as to how 
mucb money is due from the Company,' 
how much money is due to the workers, bow 
much black money has been amassed by the 
company and how much unaccounted money 
is there. As at present, be does not have 
any fa;:ts and figures. If you are to lower 
the image of a ,ertain company, if the Hon. 
Member has the right to erode the good will 
and lower the image of that company in the 
business community in public interest, then 
he should also tell us all these facts, so that 
we could also known whether Government 
can take over that company legally under 
the provisions of the Bill which is. goina ·to 
be passed by Parliament, but if be lUI. 
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something against a company, and makes 
onlY.general and vague allegations against it. 
it lowers the prestige of this Parliament. 
Therefore, he should kindly give us facts 
and figures. The Hon. Labour Minister is 
present here and he will certainly take Jegal 
action. If there is some unaccounted money, 
you lodge a report under the laws governing 
the unearthing of black money for which you 
will get a reward and, perhaps. you may get 
one-fourth share also. If that company has 
evaded excise duty, then the Hon. Finance 
Minister has anuounced in this very House 
that if a person gives information about 
evasion of excise duty. he will be rewarded. 
So, he should also not be deprived of that 
reward. 

I think Shri Bhaga t has put in a lot of 
labour on this Bill and if he has these facts, 
he may tell us those things right now. 
(Interruptions) You have written 6 to 7 lines 
in this Bill stating that it will boost the 
image of Government. But the image of 
Government will be spoilt when they will 
not be able to take over this company on 
the basis of this Bill. Even the Hon. 
Minister will not be able to take any step 
without any basis. Therefore, I want that 
Shri Bhagat should withdraw this Bill. We 
agree with him in principle and we have a 
great regard for him, but, pcrhap~, he bas 
not drafted tbis Bill. This BilJ has not been 
drafted by our Bhagatji~ it is some other 
Bhagat who, perhaps, has drafted this Bill. 
You just rise and say that you will place the 
facts relating to this Bill before the House. 
You establish co~tdct with the Hon. Minister 
and tell him that they are indulging in wrong 
deeds. This will improve your image. If you 
lodge an F.I.R., with the police some action 
can be taken under rule 182. Whosover 
bas drafted this Bill, kindly give the facts 
so as to prove that the Government are 
losing money and the outsides are earning 
so much profit. The Hon. Member has 
also been a Member of Rajya Sabha and 
I appeal to him that he should reconsider 
it and go to the Hon. Minister along with 
facts. If there is some weight in what you 
say, the HOll. Minister will agree to it. 
Through this Bill, neither the company can 
be taken over nor any other action can be 
taken. It is not in consonance with the rules 
to make allegations in ParHament against 
someone without any basis. J not only 
oppose this Bill, but I request that this Bill 

should be considered by a Committee and 
only then any action should be taken. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND COM-
·PANY AFFAIRS (SHRI ARIF MOHAM-
MAD KHAN) : Mr. Chairman, Sir, first of 
all, ] would like to congratulate our Hon. 
Member, Shri Ram Bhagat Paswan who has 
moved this Bill on the vigilance that be bas 
displayed in this regard. Congratulations are 
also due to bim because he had raised 
many quc:stions on the subject while he was 
a Member of Rajya Sabha and this Bill was 
also introduced in the Upper House in 1983, 
but due to some reasons. it could not be 
considered. He has studied this question. If 
he has received information to the effect 
that the company is evading taxes or is 
indulging in other irregularities or is violating 
,the law, then he has, in a way, expressed 
his concern over all these irregularities and 
violation of laws. But the information 
which he ha-; received and on the basis of 
which he has moved this Bill in the House 
for consideration, is perhaps, not based on 
facts. According to the objects and rea. 
sons given by the Hon. Member for this 
Bill. on which other Hon. Members have 
also expressed their views. more than 50 per 
cent of the capital invested in the company 
has been given by Government Institutions, 
whereas its profit i<.; being pocketed by some 
individuals. Similarly, it has also been said 
tbat its board of management is earning 
black money. The company has tried to 
evade a large amount of excise duty and has 
not paid it. He has also complained about 
the violation of labour laws and, particu-
larly, one Hon. Member from Rajasthan, 
Shri Vyas has expressed his grave concern 
over it. I think -jf the information given by 
him is correct, it is certainly a matter of 
concern. 

(English] 

MR. CHAIRMAN: The time is exten-
ded by half an hour for the Minister to say 
and the mover to reply, because two bours 
which were allotted are over. 

[Translationl 

SHRI ARIF MOHAMMAD K.HAN : If 
labour laws are beina violated.. tho workora 
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are not getting their due rights. They are 
not being made pennanent, and they are not 
being provided with other facilities then the 
concern expressed in the House on the sub-
jcct is justified. 

But before I give a detailed reply in this 
regard, I would like to say that a more 
detailed rep Iy has a I ready bt:en given by tbe 
Hon. Member, Shri D.P. Yadav who is also 
tbe President of one of their trade unions. I 
shall place before you the information which 
I have with me on the subject. The Hon. 
Member has also said that if I.T.C. is ta-ken 
over, Government will get an amount of Rs. 
300 crores out of the profits of the company 
and with that money. the money required 
for completing Government projects can be 
made available. He has also complained 
that the Board of Directors of the Board of 
management of the company is incurring 
excersive expenditure. whether it is travel-
ling expenses or advertising expenses, due to 
which the production cost goes up conside-
rably and that the take over will help Govern-
ment to control the prices. 

Generally, the policy of Government 
wfth regard to take-over is that in cases 
where in public interest the take-over is 
deemed to be justified, there are some grounds 
for it, if production in a unit is declining 

. abnormally or the unit is being O1ismanagt!d, 
then with a view to checking such mismanage-
'rnent, running it efficcotly. maintaining the 
production at the desired level, Government 
consider the proposal of taking over in such 
circumstances. Generally, it is not the policy 
of Government to take over a unit which 
is a healthy one, the production of which 
is good, which is being managed efficiently 
and which is functioning properly. 

Now, the first submission made about 
this unit that 50 per cent of its investment 
has come from Government Institutions is 
not correct. Of its total ca pita), the invest-
ment made by the public financial institu-
tions, nation,l1ised banks or insurance com-
panies is only 34.80 per cent. The share of 
non resident companies is 37.28 per cent. The 
shares of Directors and their relatives con-
stitute 0.05 per cent of the total capital, 
the shares of Indian corporate bodies arc 
0.72 per cent and those of others 27.1 S per 
cent. The profit . is d'istributed among the 
sba.re bolders according to the sbare held 

ofM~n/)'8i1l 

by tb('m. Everybody 'knows 1hat the :Prt1fit 
earned by the com}'any is distributed 'among 
the shareholders on tbe basis of 'the .hare 
pattern. 

The main point which has been raised 
against this compaoy relates to eY8Sion of 
excise duty. Sir, out of the gross income of 
Rs. 698 crores in 1983-84, the company 
paid Rs. 479 crores as excise duty to 
Government, not only this, they bave also 
set a part an additional amount of Rs. 7 
crore, in respect of which cases are pending 
in the Supreme Court. After the verdict, 
this amount will be due from the company. 
Sir, th is is not the only company whose 
cases are pending in the Supreme Court. 
There are many other units or undertakings, 
cases of excise duty in respect of which are 
pending in the Supreme Court. The Supreme 
Court has also given verdicts in some cases, 
but its verdict on the appeal filed by this 
company has not yet come, and after the 
verdict the entire amount due, I am told. 
w ill be p j id by the company. 

As I have said earlier, this is important 
that the company has already paid Rs. 
479 crores as excise dUlj out of its total 
income of Rs, 698 crores. In May, 1983, 
there was a dispute regarding section 4 of 
the Central Excise and Salt Act and the 
Supreme Court has given its verdict Oil that 
but there has been no-decision yet on the 
appeal filed by this company. I have 'been 
told that the company will pay that amount 
to Government. The financial ' position of 
this company can certainly be described as 
sati$factory. After the Hon. Member ''bad 
moved this -Bill in the IHouse, 1 "ave 'receivled 
a note from the Reserve 'Bank -in which the 
Reserve . Bank has commented upOn" the 
finatlcial position of the company as: \tdder : 

[English] 

IIUS accounts and overall pcrformaflce 
are quite satisfactory~ Its manaaement 
is vested in the bahds of' 'the :Board· of 
DirectorS' corfsiatini of tJepre'lCotati.es 
of'various' 'financial" iostitutiGns' ·_d 
prm'essionals. 1."he· -company: i,6 'CJOn-
sidered r to<be 'One of; the I t!lest maa.,ed 

, , ha ¥ina an' ~exoellent -l1rofessioaals 'Jet 
up." 
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[Tr~latlo,,] . Sori Raj Mangal Pande was just now 

AJ, I b4y~ ~ eaflicrt the exci~ ,dU:t-y 
paid b)" this ,COQlp8l1}, was Its. 479 crores in 
1914, ~. 492 crores, in 1983, Rs.400 crores 
in 19,82, Rs. 29' croles in 1981 and Rs. 318 
crpres in 1980. What 1 want to say through 
tb~ fia\ates is ... , .. 

[ElIglish] 

SHRI RAJ MANGAL PANDE (Deoria) 
J am on a point of cJarification. 

So long as there is nothing against the Com-
pany b) any Government Auditor or Govern. 
ment agency, is it necessary for the Minister 
to explain the situation why the Company 
should not be taken over? The Minister is 
explaining why it should not be taken over 
and he is replying to this issue. The point of 
order is that there is nothing against the 
Company either by a Goverement auditor or 
any such agency appointed by the Govern-
ment to find out that there is some such 
kind of irregularity necessitating the Company 
to be taken over. So long as there is nothing 
against the Company, is it necessary for 
the Government to explain away the situa-
tion under which the Company should be 
taken over or nationalised ? 

MR. CHAIRMAN: It is not a point 
of ol'der. 

SHRI ARIF MOHAMMED KHAN: I 
don't think all these allegations have been 
made. 

(Trans/ation] 

It has been said that a major por-
tion of the profit is being pocketed by some 
private individuals but as I have said earlier, 
the profit is distributed in proportion to the 
shares invested in the company. The d ivident 
is distributed to individuals in accordance 
with the sh~res held by them in the company. 
Hon. Daga Sahib has referred to black 
money. There are Jaws to check it also. If 
some specific complaint is made, we ha.ve 
lot the authority to deal with it. This autho-
rity is not only for this company but if we 
reeeive any complaint againt other companies 
We shall take action under the law and 
au!hority against thos~ compa~ies a$ well. 

saying that it was not desirable to divulge 
everything about this company. Since many 
things had been said earlier and the Hon. 
Members had said something on the basis of 
their information, So I thought it proper 
to furnish the information here which I have 
with me. Otherwise it was not necessary to 
say anything about it. J thought it would be 
better to remove the misapprehensions in 
this regard. 

Jt has also been said that its Board of 
management has been incurring excessive 
expenditure on itself. I have a major item 
with me for 1983-84 which pertains to the 
expenditure of Rs. 83-10 crores. Out of it~ 
a sum of Rs. 34.73 crores was spent, by thi!l 
company on payment of wages, provident 
fund and for the welfare of the workers 
working there. Similarly, sum of Rs. 6.32 
crores was spent on travelling and advertise-
ments. 1 think it can not be said that the 
amount spent was excessive or was more than 
necessary. 

This company has paid Rs. 479 erores 
last year as customs and excise duties. Be-
sides this. it has also paid Rs. 7 crOTeS 
Government have received Rs. 479 crores 
which will definitely be utilised for under-, 
taking a number of projects of public interest. 
This is more than two thirds of the profits 
earned. This constitutes two-thirds of the 
entire turn over. 

Sir, this is not the only company engaged 
is manufacturing cigarettes. There is a eom'-
ponent of competition in it which itse1f helps 
in maintaining the price contro). Besides this 
we have the provisions of the Essential Com_' 
modities Act to keep a check on price~. If 
it is thought that the prices are very much 
on the high side, even then there is no need 
to introduce a new Bill for that. We alread~ 
have the Essential Commodities Act and we 
can use its provisions. I think in the conte~t 
of the objects and reasons which the Hon. 
Member has stated, the facts which I have 
placed before the House and what Shri D. P. 
Yadavji, who is the President of the Trade 
Union, and Shri Dagaji have said must have 
removed the misapprehension and the concern 
which the Hon. Memher bad expressed at 
the time of the introduction of the Bill. I hope 
now h~ will not press it any further but' 
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withdraw his BiU. 

One more thing has been said. I am not 
remembering t'le name of the Hon. Member. 
Probably Shri Mohar Singh had said some-
thing about the export of fish by the com-
pany. Legally there was no violation of the 
law in this case. According to the informa-
tion available with me. the export of fish was 
permissible under the law. So, there was no 
violation of the law in this case. 

Similarly, it has been said that they have 
tried to enter 'the field of small scale indus-
tries. They entered such fields as have been 
reserved exclusively for the small scale indus-
tries. Our Hon. Member has made this 
complaint also that they have purchased 10 
per cent shares of Triveni Handlooms. 
According to the information received from 
the concerned department, no violation of 
law has taken place in this case. It was 
permissible under the law. 

I thank all those Hon. Members who 
have taken interest and made their countri-
butions in this discussion and also expressed 
their views and request the Hon. Shri Ram 
Bbagat Paswan that since all the facts have 

. been placed before him, he may withdraw 
this Bill. 

SHRY RAM BHAGAT PASWAN 
(Rosera) : Mr. Chairman, Sir, J express my 
gratitude to those Hon. Members of the 
House who have raised their voice in this 
House on behalf of the people against this 
capitalist and multi-millionaire company. Sir, 
Mr. Daga, is not present here. I had delive-
red my speech in this House on the 12th 
instant and I had given all the facts and 
figures :n my speech. I t was not superficial 
speech but it contained the answers to those 
questions which I had asked in the Rajya 
Sabha from time to time. Those answers 
are still with me and I am laying, them on 
the Table of the House. 

, Hon. Yadavji has stated that they have 
increased the enrolment of the labour force 
tremendously. This is true, but I am also 
the President of All India Labour Welfare 
Association and I have received several com. 
plaints against th is company. May I know 
whether it is not a fact that even after putting 
in more than 350 day's continuous 
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service the workers have not been declared 
permanent and work from them is being 
taktn on contract basis? This matter should 
be investigated. Shri D.P. Yadav belongs to 
Bihar and I also hail from that area. The 
cigrette factory is situated at Monghyr in 
Bihar. Injustice is being done to the workers 
there. I can place all the facts Qef,)re you. 
Mr. Chairman. Sir. Hon. Shri Daga has 
forcefully pleaded their case. He has said 
that I have presented this Bill without going 
through the facts .... [Interruptions] 

SHRJ SYEO MASUDAL HOSSAIN 
(Murshidabadj : He is a very good lawyer ... 

[Interrupt ions) 

SHR( RAM BHAGAT PASWAN: It 
seems that he is aware of all the facts. If he 
gives me 10 minutes' time. I can place all the 
facts before the House and teJi the House how 
many law., have been violated by the company. 
] have replies to my questions regarding the 
violation of the M.R.T.P. Act, the Finance 
Act and the Industrial Disputes Act committ-
ed by them. The Hon. Minister has said that 
they have paid Rs. 479 crores. I have just 
received a letter from the Finance Minister, 
which I would like to read? 

[English) 

"I understand that the amount is pend-
ing realisation as these matters are in 
dispute in courts. Depending on court 
decisions, the exact amount can be 
quantified. However. pending decision 
by the courts, Mis I.T.C. Ltd. ' have 
made an ad hoc payment of Rs. 19 
crores so far." 

[TranJlalion] 

This letter dated 8th March, 1985 from 
the Finance Minister is with me. They have 
made this ad hoc payment whereas it is learnt 
from the reply to the question that in Feb .. 
ruary 1983 the Supreme Court had ordered 
Government to realise a sum of Rs. 109 
crores from the the I T.e. Out of it, the 
company has made payment of Rs. 19 crores 
only. Whatever facts 1 have got with me, 
these have been received from the Govern-
ment. After this, they have filed 33 suits in 
the Supreme Court and the Higb Court. I 
am not merely delivering a speech but pre-
senting facts before you. It is matter for 
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. happiM86 that Mr. DaB' bu' 'COme al'iu'. 
Had' be been present on tbat day be 'Would 
have got all tile facts. I am again giving him 
all the facts because be has pleaded their 
case very well. I would like to tell him that 
tbey have obtained stay orders in 3'3 cases 
from the Supreme Court and the Higb 
Court. 

•• has written : 

[English] 

"Stay orders have been granted by 
the Supreme Court and other High 
Courts in about 14 cases. Applica-
tions for vacation of stay have been 
moved before the courts concerned. 
The Department has also admitted to 
establish a close coordination with the 
Law Ministry at ttle highest level for 
expediting the action in the court by 
way of getting the cases listed and 
heard. Cases are also being mentioned 
before the court so that they may be 
taken up for hearing: • 

MR. CHAIRMAN: That cannot be 
referred to. 

[Translation] 

SHRI RAM BHAGAT PASWAN : They 
have taken stay orders, but the excise duty 
is still outstanding. They have evaded excise 
duty ••• [Interruptions] 

SHRI MOOL CHAND DAGA : I would 
like to know whether be has got a certified 
copy. 

SHRI RAM BHAGAT PASWAN: I 
have with me all the original copies. He 
does not know even this much that original 
copies arc certified copies. He bas spoiled the 
image of Parliament ... [Inter rupl ions] 

Parliament is a supreme body. If anyone 
indulges in any illegal activity, Parliament 
has got the autJ10rity to take action against 
him. I have brougbt forward this Bill 'in the 
interest of tho people and tbo nation. 

•• Not recorded 

MR. CHAIRMAN : };.uy ret"en:nce to an 
officer is expunged. 

[Translatioll] 

SHRI RAM BHAGAT PASWAN: Mr. 
Chairman, Sir, I am going to lay the facts 
and tbe answers which I had received on the 
Table of the House. 

Mr. Chairman, Sir, are there restrictions 
on the growth of any multi-national 
com pa.n y the rules framed under the 
M.R.T.P. Act. Previously~ the name of lhe 
company was American British Tobacco 
Company and now its name has been 
changed as Indian Tobacco Cvmpany. From 
its very name one comes to know that this 
compa ny is manufacturing cigarettes, but it is 
also engaged in the activity of catching lakhs 
of tonnes of fish from the sea-shores and 
exporting them to foreign countrjes. I would 
like to know when you had given them per-
mission in this regard. 

After that, when a raid was conducted in 
Maurya Hote] to find out their illegal activi-
ties,-those those facts are with us ..... 
• •• )/nterruptiolls] ••• . . . . .•. their executive 
went to the court and obtained bail. 
My friend has said that. I have spoken 
without having any facts. I would like 
to inform him of the facts and would 
like to place all those facts before the 
House. I am presen ti ng all the Papers here. 

[English, 

"The Indian Tobacco Company owned 
Hotel Maurya management in the 
Capital had allegedly broken open the 
shop's lock, removed goods worth Rs. 
8 lakhs. damaged fixtures and fittings 
and intimidated the firm's partner, tbe' 
complaint pending before the court 
said. 

On 6 July last, the Magisrate 
issued search warrants for the recovery 
of tbe 'stolen goods'. A police party 
ra-ided the Hotel premises and recov-
ered most of the goods which inc) 00-
ed pashmina, Kashmiri shawls, handi-
crafts, woollen garments and itoms of-
tou·ri$t interest. ' 
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In the second search. the police 
are allcaed to bave recovered two 
packets contajnins a substance like 

[Translation] 

These are the facts. In addition, Mr. 
Chairman, Sir, 1 have with me the news-
paper The Patriot of 31 July 1983 which is 
a popular newspaper of India. In this paper 
also a report about this company has been 
published If 1 get time, I would like to 
submit all those facts before the House, 
which I have obtained in answer to questions. 
It becomes clear from these that the com-
pany has violated the M.R.T.P. Act, the 
Companies Act and the Finance Act. 

Mr. Chairman, Sir, in reply to the Ques-
tion No. 1076 of 2 August, 1983, it was stated 
that th~ allegations regarding concealing of 
production and sale by the LT.C.L. would 
be enquired into, but till today no enquiry 
has been made. I am stating before you the 
factual position. Similarly, they have their 
bogus agencies. It was stated that thi~ too 
would be looked into but that enquiry has 
also not been completed. I am quoting these 
facts from the replies to my questions. These 
are the facts. [Jnterruptlons) ... Similarly, in 
reply to Question No. 1190 dated 8 May, 
1984 it was admitted that Vazir Sultan of 
I.T .C.L. had manufactured between 1 
December, 1983 to 30 April, 1984 72 crore 
pockets of cigarettes without printing the 
prices on them. No investigalion has been 
made in this regard also, whereas an assur-
ance had been given about conducting inves-
tigation in this regard as well. I am laying 
all these facts on the table of the House. 
You may go through them. 

Subsequently, accord ing to Question No. 
1190 one unit of l.T.C.L. sold cigarettes 
worth Rs. 56.63 crores between 1 January, 
1984 and 30 April, 1984 [Interrupt ions] ... If 
you do not give me time., how shaH 1 be able 
to tell you that I had delivered my speech on 
the basis of facts ? 

I have said all these things based on 
facts. This company is flouting all the rules. 
Therefore. in the interest of the country, it is 
necessary that it should be taken over. Till 
you take it over, a committee of the Hon. 
Members should be constituted. which 

should enquire into bow the bia In· 
dustrialists of such a large company are 
camina money and becomina capitalists and 
its dividend is beina sent to foreign countries 
whose excise Duty, Income Tax and Sales 
Tax are being evaded. Strict action should be 
taken apinst it. For this purpose, a Com-
mittee of the Hon. Members should be con .. 
stituted. 

With these words, I am laying all the 
facts on the Table of the House· and request 
for leave to withdraw the Bill, but with this 
definite demand that in the interest of the 
nation. an enquiry Committee should be 
constituted so that the activities of the com-
pany may be looked into. 

[English] 

MR. CHAIRMAN : The Question is : 

"That leave be granted to withdraw the 
Bill to provide for the taking over 
of the management of the undertaking 
of the Indian Tobacco Company 
Limited for a limited period in order 
to secure the proper management of 
the same.·' 

The motion wa.~ adopted. 

SHRI RAM BHAGAT PAS WAN : Sir, 
I withdraw the Bill. 

MR. CHAIRMAN: Now we go to item 
No. 15 of the agenda. Prof. Narain Chand 
Parashar .... He is not present in the House. 

We go to item No, 16. Shri Saifuddin 
Chowdhury .... He is also not here. 

Item No. 17. Shrimati Bibha Ghosh 
Goswami. 

16.57 brl. 

WORKING WOMEN WELFARE BILL 

(Engilsh} 

SHRIMATI BIBHA GHOSH GOSWAMI 
(Nabadwip) : Sir, I beg to move: 

• As the Speaker subsequently did' not 
accord the necessary permission, the 
-papers were Dot treated· as laid· on the 
Table. 
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"Tbat the Bill to provide for the 
welfare of women employed in various 
industries and establishments, be taken 
into consideration." 

Sir, I will be speaking in my mother-
tongue, Beng8 Ii. 

[Trans fat ion] 

*1 am very glad that we are getting an 
opportunity to discuss this Bill today. This 
happens to be tbe last-year of the womens' 
decade. It would have been better if this Bill 
was pre-scheduled to be discussed today and 
all the Hon. Members of this House knew 
about it. As it happens many Members 
especially the lady M.Ps had no idea that 
this Bill will be discussed today. Had they 
known about it, they certainly would have 
been present in the House in much larger 
numbers and would have participated in this 
discussion. This bill has come up for 
discussion today quite unexpectedly as the 
two Hon. Members who were to pilot two 
other earlier Bills are not present in the House 
by chance. I t would have been very good if 
all the Hon. Lady Members were present and 
could place their views on this Bill before 
this august House. However, 1 hope that on 
the next occasion many more lady Members 
will be presen t and will participa te in the 
discussion. 

Sir, we all know that the women of our 
country are to a great extent deprived of the 
benefits envisaged for them in our Constitu-
tion. Most women are living as Second Class 
citizens, and they are victims of exploitation 
in some form or other. The number of 
women who work i.e. who get any opportunity 
to work, is very insignificant compared to 
men. 

In ,the latest census of 1981 it has been 
stated that out of 66.3 million working 
women, 4S.9 million are 'mainworkers' i.e. 
wbo are employed for the major part of a 
year, and 20.3 million have been identified 
as 'marginal workers' i.e. who work 
occasionally in a year. In the Census of 1981 
the concept of the term 'work.er' has been 
enlarpd vis-a-vis the 1971 Census. In the 
1971 census, it was stated that 52.5 of the 

*Tbe .~h was orilioally delivered in 
Bonaali 

able .. bodied men population actually work' 
whereas only 13.8% of the able bodied women 
were found to be working. This was contain .. 
ed in the 1971 census report. 

Then in the 1981 census, the definition of 
the term 'worker' was enlarged and liberalised. 
Those wtre also counted as 'workers' who 
have worked for some time or other in a year 
thereby an effort was made to project the 
impression that the number of women workers 
have gone up. But inspite of this libera-
lised definition it was seen that the 
number of women workers did not raise 
beyond 21% and the number of women 
'mainworkers' is noly 45.9 million. We can 
study the posit_ion in another way also. In' 
1951 the number of men and women workers 
was in tbe ratio of 1000 : 525 i.e, for every 
1000 men workers, the number of women 
workers was 525. 

In J 971 the ration came down to 210 
women workers for every 1000 men workers. 
In 1981 due to the liberalised definition, the 
ratio should slightly improve but still the 
num ber of women workers remain far less 
than the men workers. 

The welfare facilities which are at present 
being made available to the working women 
are wholly inadequate and unsatisfactory. 
In various factories and establishments9 where 
they work9 more attention has been paid to 
items like cleanliness. ventilation9 first aid, 
canteen etc. But not much attention has been 
paid towards labour welfare. The exiting laws 
do not provide for proper medical, educational, 
recreational facilities for the working women 
and their children. 

The enactments mostly entrust the res-
ponsibility for providing these facilities on 
the employers. But the employers mostly 
deceive the workers and do not provide the 
required benefits to the working women, the 
working mothers, the pregnant workers and 
the children of the women workers. Therefore 
we feel that some such system must be devised 
whereby the burden and responsibility for. 
providing reasonable working conditions and,' 
other welfare facilities to the women workers 
and their children must fall on the Govern-
ment that is the purpose of introducing this., 
Bill. 

Sir, this working women welfare DiU 



consists of three parts. In tbe first part a 
provision has been made for the settins up 
of a Working WQ1llcn Welfare Fund. In this 
fund the Government shall contribute an 
amount equal to 100,,(, of the pay of the 
women workers. The employer shall con-
tribute another 10% of such pay to the Fund. 
The women workers will not have to contrj .. 
bute anything to this Fund themselves. This 
provision regarding constitution of the Fund 
bas been made in this Bill. 

In the next part it has been provided 
how this fund is to be utHiseJ. The very 
first item for application of the fund is 'to 
ensure the right to work for the women 
employees in any industry or establishment.' 
It has b~en OLlr experience that at many 
pJaces the employers appoint men workers 
even where women can be suitably appointed. 
The other day there was a djscus~jon in this 
very hOU5\! aoout women's welfare. There 
Smt. G~eta Mukherjee pointed out how in 
the Bharat Coking Coal Limited the women 
work:rs w!re b.!il1~ forced to l'1ro:~~j on vo-
luntary retir~ment and to give in writing that 
in their place a mate m.::mber of their family 
will be appointed. In this way the men are 
being gjv~a em;>loym:mt there in place of the 
wome:1. Th.~ B.C C.L. is also retrenching a 
large nu_n1'!l' of wom~n workers. uAs a 
result of the Blbh~ja C->mrnitt~ report it is 
found that in tho! BCCL about50,OOO women 
workers will fall surplus. Even in the open 
hearth mines, w~men are not being em-
played and o:lly m!n are b;!ing appointed. 
Whenever one woman is coming out of 
employment, she is being replaced by a man. 
No woman is being appointed in her place. 
Thereforet there is need for such an enact-
ment whereby a woman only shall be 
appointed in place of another woman. No 
man sball be aHow~d to be appointed there. 
There is a function in the coal mine~ caned 
'shell picking'. This function performed with 
the hand ensures that no stones mix with the 
coal that is lifted out of the coal mines. 
This shell picking job is performed very 
efficiently by women. But this very function 
of shall picking is being given up in the 
mines. This Bill seeks to ensure ~ployment 
to women at all those places where they can 
be suitably employed. This Fund shan be 
utilised for that purpose. Secondly, this fund 
shall be utilised to ensure to women emplo,Yeet 
equal wages for equal work. In this connec-
tion I have one submission to make. We 
have seen that in some sectors, where govern-

ment.fixes tbe wage, women Bet less than men. 
For example, in the plantations where the 
Government themselves fix the . wages. there 
too grave injustice is done to the women 
workers. Women are paid comparatively less 
wages for the same work as done by men. 
The Government should rectify this. 

Then, it has been provided that this 
·Working-Womcn Welfare Fund' shall be uti-
lised "to ensure steady and definite increase 
of the women employees in the total work 
force." I have already stated how the number 
of women workers are declining over the 
years even in industries and establishments 
where they used to be emplo),ed traditionally. 
Take for instance the Jute mills. In all the 
jute mms the women workers have practically 
been wiped out where once they used to work 
in large numbers. We have seen that at all 
places where the women work. the most 
tedious. the most back breaking items of 
work are given to them. They are mostly 
non-technical and untrained. Therefore, they 
are given the lowest type of work which carry 
the least remuneration and require the 
maximum patience and endurance. The men 
workers are given the more remun~rative 

works which carry many associated benefits. 
The women have unfortunately veri little 
opportuni ty of receiving training and thereby 
getting better and more remunerative jobs. 
They are, therefore, employed on the more 
monotonous, tedious and difficult jobs. In the 
textile mills of Bombay there were at one 
time about 25% women workers. In a 
discussion held in 1983, it was found that the 
percentage had come down to S%. Today, 
in 1985 I doubt that there are even 3% 
women workers in the Textile miJls of 
Bombay. Then, in the tea plantations, upto 
1 ')71 the number of women workers was 
more than the men workers. In the total 
work force, the number of women was more 
than men. But in 1972 it was found that the 
men workers outnumbered women workers 
by 25,000. This gap i5 increasing conti ... 
nuously in favour of men. In tobacco, in Coir. 
the same situation prevails. In the mines. the 
number of women is dwindling steadily. In 
1951 their number among the mine workers 
constituted 20%. In 1971 it came down to 
12% and even less. In 1913 they numbered' 
30t OOO. In 1982 we found that tbe number 
of women workers in the mines have fallen' 
to 12000 only. Their nurn'ber-'b'as been faHina 
steadUy. It i1 a· matter " of 'resret tblt· even 
our public sector undertakiOI vi~. the 



329 Wwk"'~~c~' ¥AlSAKHA,d_ I,., (iAKA) Woifc.1itt Wointn' "'el!are 31e» 
. Bill Bill 

B.C.C~L. is also 1t~t(tirll to rettebchmebt of 
"omen workerS. In our country the women 
have equal ri(lhts witb men. Here we want 
that the women should· come forward in 
larger numbers for more socially responsible 
productive work. This is what we want. 
Otherwise there can never be equal rights for 
women, unless they can be self supporting 
economically. Till than there cannot be equal 
rights. We a11 know that. So long as women 
are economically dependent on others, there 
cannot be any rise in their social or economic 
status. Therefore, we must a)l strive to 
ensure that the women may join the work 
force of our country in larger numbers as 
·main workers'. . Therefore, I want. that 
through this Bill the proposed fund shall be 
utilised towards that end. Efforts should be 
made to suitably amend the existing labour 
laws to provide adequate benefit~ to the 
women workers. Keeping their need in view, 
provision has also been made in the Bill for 
providing child-care facilities to the women 
employees. If proper and adequate child care 
facilities are not available. than many mothers 
cannot go for work even jf they are willing 
and have deed for work. The·children are a 
nation's wealth. They must be considc:red as 
such and the state should take their respon-
sibility upon itself. and provide all facilities 
for them. This Bill provides for that also. 

A special problem of the women em-
ployees is proper accommodation or residen-
tial facilities. The women workers in OUf 
country and all over the world need some 
extra residential facilities. The women cannot 
reside at any and every place. They need 
some extra facilities. They should be provided 
with safe accommodation near their place 
of work and with proper transport facilities. 
They should be enabled to 10 to their place 
of work and come back in safety wi th enough 
-security. That provision bas been made in 
this Bill. It has been provided that this fund 
may be utilised for improving the working 
·conditions of the women at their place of 
work. Now a word about maternity facilities. 
This will be considered alongwith childcare. 
Sir, in this last year of the women's decade, 
the Government of India ShdUld come forward 
and declare that all the new born babies arid 
theit mothers both are our national res· '. '.' . ponsibility and tile Govetnment i.s accepting 
them as suCh.. Fdr' everY child and its 
moiher if). an.~ plltt" of our' cOuri~. ~ 
GoY.Ol'DlnCDt of India will provitle' ' fu" 

maternity racHides such as paid materity 
leave. The Government should declare that . 
all the mothers aJl over the country and the 
pregnant ones also, be she in the factories or 
in the fields shall be provided with full 
maternity and child -care facilities. In this year 
it is necessary for the Government to make 
this declaration. 

The Bill provides [or construction of 
more hostels for the working women at 
suitable places near their place of work so 
that they nlay live in safety and may be able 
to join work in larger numbers. Provision 
has been kept in this BiJl for protect jon of 
women against health hazards inherent in 
certai n types of work. 

Therefore, in this BiH I have provided for 
the constitution of the Working Women Wel-
fare Fund in the 11rst part and in the second 
part it has provided as to how this Fund is to 
be applied or utilised. Towards the end of the 
Bill, it has been provided how this legislation 
should be implemented. To enforce or imple-
ment this law, 1 have provided that in every 
area or in every industry or establishment an 
Advisory committee should be set up which 
should have three types of represenhttion. 
First there should be Government represent-
atives second, there should be the represent-
atives of the employer and third, there should 
be representatives of the trade union. But 
here too, I have said that preference should 
~e given to women while selecting these 
representatives. Beeause if these are female 
representatives, then th.ey would be able to 
realise the problems of the women workers 
more intimately and will be able to consider 
them more sympathetically. This Law is to 
be implemented through tbese advisory 
committees. This Bill also provides for consti-
tution of a Central Advisory Committee by 
the Central Government. This Central Advi-
sory Committee should monitor and .coordi· 
nate the work of the other Area Advisory 
committees aJl over the country and the state 
level cOlnmittees. The Centra 1 Government 
shall have to appoint many officers to ensure 
t~ enforcement and implementation of this 
legislation aU over the country. 

New, for implementing this Law effect-
ively. iFis' very n~ssary to k~w .correctly 
ana accurately ~ many' women are actually 
~ki_ ·:at. parUdulal' establishment. For 
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that it has been provided in this Bill that a 
resister is to be maintained in each district 
where in every employer sball enter the 
Dumber and details of the women workers in 
his establishment. The districtlevel advisory 
Committee sball have the right and responsi-
bility of collecting these details from the 
employers. At the end of each financial year, 
the District Advisory Committees should 
submit a report. From this report it will be 
known what difficulties were faced by the 
women who are already in employment. What 
facilities were provided to them during the 
year etc. The State Government as well as 
the Centra) Government shall have the powers 
to collect all the information regarding the 
employment of women in various organisa-
tions. facilities that have been provided to them 
and what prob)~ms were faced by them etc. 
All sort of statistics and other information 
shall have to be provided to the Government 
in any from they ask for it. The Government 
shall also have the power to enquire whether 
this law is being properly implemented or not 
in any establishment. In the end it has been 
provided that this enactment will be enforced, 
even if there are any point agreements or 
condition entered upon by any employer with 
any women employee. There may be any un-
favourable agreement entered into for getting 
employment by a poor women. In our society 
we know that \'\omen do accept jobs under 
humiJ iating circumstances for economic 
reasons. They even sign bonds. This law shall 
have precedence over all such agreements. If 
at any place women are in receipt of some 
additional facilities or benefits not included 
in this Bill, they will continue to enjoy them 
in addition to the benefi ts of this Bill. It has 
been stated as usual how the Government of 
India shall issue notification etc. for imple-
rn~ntation of this Bill. 

17.14 bars. 

{SHRI SHARAD DIOBE in the chair] 

Sir, this Bill is totally non-controversial. 
There is nothing to be said against it. I hope 
'that all sections of the House shall extend 
full support to this Bill and help to pass it 
unanimously. We are all interested to provide 
good working conditions to our women and 
to protect the future of our children. Since 
it is abSolutely nOD-controversial, I hope for 
unanimous support to this Bill. Tbere are 

some printing mistakes in the Bill at Paae 2 
line 32-35. On tho next occasion I will move' 
an amendment jf necessary, iocorporating the-
necessary crrections. 

{English] 

MR. CHAIRMAN How much time 
should we allot to this Bill? I think two 
bOUfS. 

SOME HON. MEMBERS 
minimum two hours. 

Yes Sir, 

MR. CHAIRMAN: Now Sbri Shantaram 
Naik. 

SHRI SHANTARAM NAlK (Panaji): 
Sir, in principle, I very much agree with the 
objects of this Bill which bas been presented 
by Shrimati Goswami. Basically, I would 
prefer that all the Jabour legislations, what-
ever they be, are included in one Labour 
Code, Today, at this stage, of course, it is 
not a directly involved questions but I would 
like to take this opportunity to state-since 
the Labour Minister is also here that there 
are piece-meal legislation in this country 
dealing with various aspects of labour laws. 
It is very much necessary that these piece-
meal legislations should be codified into 
one labour law including such legisiations 
which deal with women's welfare. For this 
purpose I state that all the laws dealing 
with labour problems should be reviewed. As 
far as this Bill is concerned, there are various 
objectives laid down in this Bill. While consi· 
dering this Bill, I would like to suggest that 
whatever legislation are there today, partly 
or fully dealing with women labourers should 
be reviwed in tbe light of objectives contained 
in thjs Bill, and whatever can be done by 
way of amendment or otherwise to ensure 
these and other objectives with respect of 
women, should be reviewed and incorporated 
in those legislations. 

Today is a time that we consider women 
labourers with morc diJIlity, with more atten-
tion. I would even sugest tbat the labour 
Min istry and Government of India should 
ear·mark even certain industries. may be 
small, cottqe OJ otherwise, industries only 
for women's employment. I 'willlO to such 
&nextent. 
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There are certain typos of jobs which can 
be better done by women of conveniently be 
done. Such industries sbould be exclusively, 
by statute. be marked for women and there 
onJy women employees be employed. 1 have 
_gone to USSR recently. I do not know whe-
tber there is any such law existing tbere, but 
in many places, I saw women working exclu-
sively; and this is the time for us to consider 
this aspect. 

Clause 6 reads as follows : 

"The Central Government shall consti-
tute for each area, where industries 
and establishment arc situated, Advi-
sory Committees in respect of the area 
of the ci ty of level, etc." 

There is a provision for providing Advisory 
Committees, consiting preferably of women. 
Where the provision lies that preferably 
women be included, I would advise necessarily 
that women should find a place in such 
advisory boards. Not only that, authorities 
mentioned under this Act, wherever legisla-
tion is enacted, certain authorities for the 
purpose of this Act are required. I would 
suggest that even under this Act those 
authorities may necessarily be women. Now 
a question of constitutional provision may 
arise, but I think when we have got a lot of 
exemptions made to the fundamental rights 
in the constitutions and when these exemp-
tions, in the interest of the country in the 
interest of peace and other conditions, have 
to be hailed to be good, I think even such 
'provisions or exceptions for the purpose of 
uplifting tho women of this country_ the 
Supreme Court and the High Courts of India 
will certainly consider and they may not 
attack any article of this legislation or any 
other legislation which seeks to protect the 
women in this land. 

Article all reads as follows: 

"The appropriate Government may 
require an cmplyeo, who employs 
women in his industry or establishment, 
to furnish, for the purposes of this Act, 
such statistical and other information, 
in such form and wi thin such period, 
as may be prescribed." 

I find that there is no penal provision for 
failure to enforce the law. Normally, when-

over there is any leaislation, it bas also to be 
enauRd that it is enforced and for that pur-
pose, there must be some penal provision. so 
that in case an employer fails to comply with 
any of the provisions of that legislation, some 
action can be taken. 

Another aspect which I wan t to metion 
is with respect to the trade union activities 
of women. Here there is a provision wi th 
respect to giving facilities as far as trade 
union activities of women are concerned. I 
would say that in this Act, or for that matter 
in any legislation, there must be a provision 
for providing for the trade union activities of 
women exclusively in the sense that if the 
trade union act provides for certain require-
ments, for the purpose of forming a trade 
union, tben some concession should be given 
as far as women are concered, to form a trade 
union. Then as far as the number is concer-
ned, and the other aspects are concerned, 
some concession should be given to women's 
trade unions, that is even if they are smaller in 
number they should be recogn ised. And that 
is the way we can see to it that their voice 
is heard. 

Lastly, although in principle 1 agree with 
the provisions contained in this Bill, I would 
request that the Government itself should 
take over this matter. The Government can 
assure the Hon. Member that they would 
consider bringing in such a legislation by some 
other Act independently and request the Hon. 
Member to ",ithdraw the Bill so that they 
could come forward with a comprehensive 
legislation meeting the requirements mentioned 
in this Bill. 

Therefore, on their behalf I request the 
Hon. Member to withdraw the Bill so that tbe 
Government can bring forward a comprehen-
sive legislation on the matter. 

MR. CHAIRMAN: Shri Harish Rawat. 

(Translation] 

SHRI HARISH RAWAT (Almora) : Mr 
Chairman, Sir, the Constitution provides for 
equal rights to men and women of our coun-
try but till tbe women are given economic 
independence ~nd are made economically self.-
dependent., mere enacting of laws or making 
pJ;~visions i~ t~e consiitutio~ :15' not aoing t~ 
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help. The Mover of the Bill has tried to 
draw the a ttentiOD of the House towards 
some of these issues through this Bi U. 

One thing is about service conditions. 
Where women are working in the Govern-
ment Departments, Government should 
arrange for their residential accommodation 
near their places of work. In private con-
cerns also where women are working, I'tostels 
should be constructed for them. More and 
more working women·s hostels should be 
conc;tructed. The day before yesterday. when 
discussion was going on, the Minister of 
Social Welfare had stated that 350 working 
women's hostels would be constructed an 
over the country, I feel this number is quite 
inadequate. The way, a large number of 
women are coming forward to join service to 
become economically self-dependent, Govern-
ment should also come forward in a big way 
to provide facilities to them. There is need 
to bring forward separate legislations for 
different subjects. There is need to pay 
special attention to the women working in 
agricultural fields or other unorganised sec-
tors. The problems of the workers of the 
organised sectors can be raised but there is 
no forum to raise the probJems of the unor-
ganised sector. I would like to refer to the 
plight of the 'bidi' workers. I happened to 
see them working in Andhra Pradesh and 
Karnataka. There, mostly women are enga-
ged in 'bidi' manufacturing and their service 
conditions are so miserable that anybody 
will be moved to see them working in such 
conditions. In the area of the Hon. Minister 
also there are a large number of women bidi 
workers. 1 think 60 per cent of tbis work is 
done there by women and he is well aware 
of their problems and service conditions. 
Law is there in this regard but it is inade .. 
quate. It is not binding on the employer 
and if he does not accept the provisions of 
the law, there is no effective provision to 
punish him an9 compel him to implement 
the law. Shri Shanta Ram has said a very 
significant thing. There should be certain 
services which s~ould be reserved exclusively 
for women. The majority of the workers in 
some services should be of women,' as is the 
case in the USSR or other socialist countries. 
There, in hotels, airlines and banks, mostly 
women have been employed. Even if we do 
not want to mate this provision statutorily, 
at least '" convention of'. this type can be 
established in the Government CODCems asd 

the officers can be directed to recruit . mostly 
\1rotDen so tbat mOle and more ef them may 
be provided with jobs. This will inculcate a 
feeling of sclf -dependence in them. In the field 
of industry also, women can be quite effective. 
In industries and in the field of publicity, 
women are corning forward in good number 
but in the field of manufacture, their number 
is less, and in spite of that they have done a 
good job. I would like to urge the Hon. 
Minister that women should be encouruged 
by the Khadi and Village Industries Commis .. 
sion to set up industries in the villages. This 
will not only improve the economic condition 
of the rural areas, but the people there will 
also be able to earn their livelihood. In all 
the agro- based industries, where consumer 
items can be produced, women should be 
encouraged more and more. Presently men 
and women are paid equal wages. Ours is a 
male-dominated society. In a male-domina-
ted society, if you give equal opportunities to 
men and women and ask them to compete 
without any special protection to women. I 
do not think women can do well. In the 
matter of loans and other facilities also, 
banks and other Government institutions 
should adopt a liberal attitude towards wo-
men. I would submit that there is nothing 
in the Bill which will c\)rnmend the Bill for 
our acceptance. Its provisions are self-con-
tradictory. It has been said that women 
should form separate trade unions. Your 
Party has diverse views on this aspect. There 
are many trade unions which are dominated 
by your Party. You can bring forward wo-
men in those unions. In the unions control-
led by us, we can brio. women to the fore-
front. But this object cannot be achieved by 
enacting laws. It cannot be that only wo-
men should be made the presidents of tbe 
unions. I think these things may appears to 
be attractive but there can be practical diffi-
culties before the Hon. Minister. Keepina 
in view the practical difficulties of the Hon. 
Minister, although. I support, the spirit be-
hind the Bm, yet I feel the object of the Bill 
brought forward by the Hon. lady Member 
cannot be achieved by this Bill. 

l.English] 

MR. CHAIRMAN ': Shri A\'K. Sen desi-
res to make a statement. 
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17.39 Ian_ 

STATEMENT REGARDING SETTING 
UP OF A COMMISSION OP INQUIRY 
TO INQUIRE INTO ALLEGATIONS OF 
ORGANISED VIOLENCE IN DELHI 
FOLLOWING ASSASSINATION OF 
SHRIMATI INDIR.A GANDHI -Contd. 

[Eng/ishl 

THE MINISTER OF LAW AND JUS-
TICE (SHRI A. K. SEN): Sir, The House 
will recall the statement mad.: on 11 th April. 
1985 by the HOIne Minister announcing the 
decision of the Government to hold a judicial 
inquiry into allegations in regard to incidents 
of organised violence in Ddhi following the 
assa,sination of Shrimati Indira Gandhi, the 
late Prime Minister. It was also announced 
that a sitting Judge of the Supreme Court 
will head the Commission of Inquiry. 

In this context, I rise to announce further 
decisions taken by the Government in this 
regard. After consultation with the Chief 
Justice of the Supreme Court of India, it bas 
been decided that the Commission of Inquiry 
will be presided over by Shri Justice Ranga-
oath Misra. 

The terms of reference of the Commis-
sion of Inquiry shall be as follows :' 

(i) to inquire into allegations in regard 
to inciden~s of organised violrnce 
which took place in Delhi following 
the assassination of late Prime 
Minister, Shrimati Indira Gandhi; 
and 

(ii) recommend measures which may be 
adopted for preventing the recur-
rence of such incidents. 

The Commission of Inquiry has been 
asked to submit its report within six months. 
The notification in this behalf IS being publi-
shed in the Official· Gazette· today. 

17.41 hrs. 

W·OllKING WOMEN WELFARE 
BILL-Contd. 

[Engli&A1 

MR •. CRAI&MAN ': Now'· the.disoUssion 
will continue. Shri Satyaaopal Misra. 

SHRI SATYAOOPAL MISRA (t'amltik): 
Sir, it is a pleasure to· support this Bill and 
to speale something about the welfare of the 
women of our society. In this respect, I 
want to congratulate the mover of the Bill 
and also welcome the views expressed by the 
two speakers who have spoken before me. 
This is a very welt thought-out and non-con .. 
trovertial Bill. I also think that it will get 
the support from all corners of the House. 

There are certain points in the Bill. First 
of all, there should be no discrimination bet-
ween man and woman so far as the employ-
ment question is concerned. Only the ability 
and the qualification should be given priority 
for employment of any person in any industry 
or organisation sector. Nowadays, in our 
country, almost SO per cent are women •• ~ ••• 

(Interruptions) 

It may be even a little less than 50 per 
cent 52 per cent are mates and 48 per cent 
females. But if we go to the employment 
field. we see that proportion is not maintain-
ed there. Everywhere in our country, we 
can see that the emplOyers make a discrimi-
nation while appointing a person. Particularly, 
they do not want to have women employees 
in their organisations. In our society which 
is dominated by males, women are treated as 
second class citizens. 1 think that system 
should not be allowed to continue. All of 
us should come and rise to the occasion to 
give equal rights to the women of our country 
who are nothing but OUf mothers, our sisters, 
our wives, etc. 

The second point in this Bill is that 
equal wages should be paid for equal work. 
Equal remuneration should be given for 
equal job. That slogan is there but it is not 
implemented. Shri Harish Rawat mentioned 
the same thing about the Bidi lady workers. 
I have gone to many areas where 1 have also 
seen that the women :working in the bidi 
factorits are not getti ng the actual wages 
which they deserve and their working condi-
tions also are very bad. There are other 
fields where working women are not getting 
wages" which they deserve for °their work. 
Bveif in the publit seetor undertakings w& 
ftnd~ 'that wmnen are beins discriminated 
against so far as the question of employment 
of women is concerned. I would like to 
reqaest·J the . HOllo·' Minister to take· note of 
tbis and instruct the Management of the 
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[Shri Satya Gopal Misra] 
public sector undertakinp to see tbat suffici-
ent number of women are employed there. 

Thirdly, I would like to sugest that some 
special facilities should be given to tbe work-
ing women. That is very necessary. A male 
worker can travel by bus for twenty or thirty 
miles and can 10 to bis working place. but it 
is not possible for the .vorking women. If 
the workplace of the women happens to be 
far off, some quarter or hostel facilities ncar 
tbe working place should be provided to 
tbem. Apart from tbat in the workins com-
plex itself some retiring room exclusively for 
tbe working ladies should be reserved. These 
retiring rooms should be fitted witb necessary 
amenities like bath-rooms etc. They should 
be provided witb medical facilities. 

My next point is regarding the maternity 
leave facilties. It should be provided to all 
sections of women. Of course, in the organi-
sed sector this faciHty is provided, but in tbe 
unorganised sector it is not there. The women 
are paid only for tbe duration they physically 
work and no consideration is paid to the 
maternity leave period. Therefore, I would 
like to suggest that a legislation should be 
enacted so that in the unorganised sector the 
women are provided with full maternity 
facilities. 

'.' The child care facility is a very import-
ant aspect for the welfare of the workins 
women. A cbild bom today will be a citizen 
of tomorrow. Therefore, we must take care 
of the child right from the beginning. For 
that reason some sort of facility should be 
created where the workina women can be 
assured of proper child care. For this there 
must be some responsibility on the part of 
the Government as well as OD the part of 
the employer. 

The Mover of the Bill has riabtly stated 
that fund should be created for the welfare 
of the work ina women and the contribution 
for the fund sbould be made by the employer 
as well as by th~ Government. That fund 
should be ~lusjveJy for the welfare of the 
yomen workina in the factoriea and in 
industries. For the welfare of children also tbat 
fund should be utilised. That is necasary. 

Sir. our ~jety caD 10 ahead if WI can 

Bill-Conti. 
live equal opportunity, equal prcstiae to the 
women of our county. That aspect sbould 
also be looked i~to. 

Sir, I want to request tbe Hon. Minister 
and the Government, and all my friends sitt-
ina here. to support this Bill and to rise to 
tbe occasion OD a common cause for the wel-
fare of the working women of our country. 
If we conduct a survey throughout the coun-
try, you wilJ be astonished to see the condi-
tions of the workina "omen in different 
factories and in different industries in our 
country. They are not paid properly, their 
working conditions are not good there, and 
for all those reasons they are sutTcriDS a 
lot. 

At the end I want to submit to the House 
that this system cannot be allowed to conti-
nue and proper legista tion should be enacted 
for the welfare of the working women. So, 
I wholeheartedly support this Bill and I also 
request the Hon. Minister to accept this Bill. 
Let us have unanimity in passing this BiU. 

[Translation] 

SHRI MANOl PANDEY (Bettiah) : Mr. 
Chairman, Sir, in our shQstras, woman ha~ 
been given the status of a goddess in 
society. There are references to Sita and 
Savitri in our shastra3. We worship goddess 
Durga as Motber of tbe universe, who is 
also a woman. 

Because of the importance and dignity 
given to women in our anastras the women 
of India occupy a place of dilnity in every 
nook and comer of the world. 

According to the situation prevaHina 
in the present day SOCiety, we want to give 
them a status equal to that of men and our 
Government have assured repeatedly about 
this. I would like to draw your attention 
towards those women who are working as 
agricultural labourers in the rural areas. 
Sbri Rawat, who spoke before me, has said 
very aood thinJS. I would like to add some 
more thinas to that. 

Firstly, 1 alree that tbey are io the 
unorpnised sector. But when you can orp-
DiM tbe workerl ill tho odaer aectora. w·by 
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should they be left unorpni&ed? They 
sbould also be broucbt under the orpnised 
sector. We have come here to think of those 
women who bave none to look after them 
and, mostly such women are cOPIed in tho 
industrial sector. Hon. MembCrs have express-
ed their views about them but we have to 
provide many facilities to women who arc 
workina in the rural areas. First of all tbey 
should be oraanised and a fcelina should be 
inculcated in them that they too arc signi-
ficant and we want to aive them a status 
equal to that of men. In this connection I 
would like to give certain suuestions. 

First of all we should conduct a survey 
about tbe number of women working in the 
rural areas. After that we should think of 
their welfare in a well-pJanned manner. 
Firstly. we should provide them with jobs. 
We already have many schemes wherein 
certain reservation has been made for women 
but in tbe schemes like N.R.E.P., R.L.E.G.P. 
etc. also, women should get reservation. 
Women work ing under these schemes should 
get all those facilities which are provided to 
industrial women workers. We have not 
thought of waaes of tbe rural woman workers. 
So far as my experience goes. the wages 
given to women workers are less than those 
given to men in the rural areas. We shall 
have to bring about a change in this process. 
We shall have to think of ways and means 
to bring the wages given to women workers 
at par with &i ven to male workers. 

The second pro blem is of their food. In 
the rural areas, women and children all work 
in the fields and farms. In my area, paddy, 
maize and suaarcane are the main crops. 
In paddy and maize farm ina, mostly women 
are engaged because they are better workers 
than men. In the matter of crops, where 
the job requires a sitting posture, I think the 
womenfolk should be imparted some special 
training. In paddy sowing, women work more 
in lesser time than men. Therefore. with 
reaard to paddy sowing arrangements should 
be made to provide special training to women 
so that they may be employed in this sector 
as specialised workers. 

So far as the minimum wqes are con-
cerned thouah we talk of providing the same, 
yet unfortunately. in the rural areas; mini-
mum waps are not beina paid to tbeJXl. 
In Bihar thouab it is said that four tiS of 

foodgrain per day in-villages usually food-
grains aro liven as wages and not cash are 
given for the work yet the actual practice 
perhaps this is adhered to only at few places. 
We have enacted laws and we want to imple-
ment the 20 Point Programme also but not 
much progress has been made in their imple-
mentation. It is the responsibility of our 
Government to get it implemented. Govern-
ment should ensure that the labourers are 
actually given minimum wages and women, 
in particular, aet wages equal to those given 
to men. 

[English] 

MR. CHAIRMAN: You may continue 
next time. 

---
18.00 brI. 

HALF-AN-HOUR DISCUSSION 

[English] 

Educated Unemployed Beneftted UDder 
Self-Employment Guarantee Scbeme 

MR. CHAIRMAN: We shall now take 
up Half-an-Hour discussion. Shri Jitendra 
Prasad. 

(Tnmslatloll] 

SHRI JITENDRA PRASADA (Shab-
jahanpur) : Sir. I am raising this discussion 
on the matters arising out of the reply given 
by the Han. Minister to the starred question 
No. 409 on the 12 April 1985. This question 
related to the subject of the self -employment 
Guarantee Scheme. 1 am grateful to the 
Hon. Speaker for allowing me to raise the 
half-an-hour discussion, so that there could 
be a detailed discussion on this Scheme. 
This Scheme should have benefited the 
youths of the entire country, but due to the 
short .. cominp in tbis Scheme, the youth 
have been deprived of the beDe~ts. Sir, this 
Schome was announced by the Late Prime 
Minister Indira Gandhi, an 15th August, 
1983 from the ramparts of tbe Red Fort. The 
aim of tbe Scheme at tbat time was to 
lV,ovide lleJp to the. unemployed youth to 
make them self • dependent so that with the 
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I'\elp of our Gov.crnmcnt tbey could Mart 
some w,?rk and could make both ends meet. 
In addition. the aim of tbis Scheme was to 
generate:; employment opportanities. But I am 
sorry to 'say that the expectations raised by 
this Scheme have remained unfulfilled. There 
were many shortcomings in tbe imple-
mentation of this Schem~. 

So far as the Scheme is concerned, there 
was no short coming in it, but at the time 
of implementation, many shortcomings 
were noticed. OUf Hon. Minister of State 
for Finance, Shri Poojaryji, is present here. 
He is one of tbe hard working devoted 
Ministers. When the Hon. Minister got an 
opportunity to tour my constituency, he 
toured the districts ceaselessly without 
even drinking a glass of water. During his 
tour, be asked every beneficiary if any injus-
tice or dishonesty was done to him, and 
this benefited the people very much. On the 
one side was Poojaryji and in the other 
side was the entire banking community. The 
Hon. Minister was threatened, an attempt 
was made on his life, he was gheraoed and 
he was threatened with a dagger. All these 
things have appeared in the Press. The 
Hon. Minister wanted to ensure justice to the 
poor and wanted to heJp them and wanted to 
translate the dream of Late Indira Gandhi 
into reaJity. That is why a planned attack 
was made on him. 

Sir the Hon. Minister has said that this 
Scheme is being implemented throughout the 
country and it is not possible for him to 
tour all the places. We would have to find 
out a way to tour the maximum number of 
places, which is possible. The shortcomings 
of the Scheme should also be removed so 
that the benefits of the Scheme could reach 
the poor. 1 t has been mentioncd in the 
answer to the main question that a task 
force has been set up to select the people 
for giving Joans. The Hon. Minister bas 
said that the task force-comprises of District 

. Employment officer, General Manager of the 
District Industries Centre. Project Manager 
of the District Industries Centre, one officer 
of the Lead Bank, two oftioers of the· Bank 
and one officer of Small Scale Industries 
Service Institute. Oo,vemment of Ind,ia. This 
is your task force. The irregularity starts 
from this point. WhCD boaefi.ciaries are 

seJocted auld interviews are . held for this 
pu. r~t the task force is unable to under-
stan~ow tbe boncociaries should be 
selected""and bow the a.pplications should be 
sorted out from the lar. bunch of appli-
cation$. 

Secondly, when interview letters are 
issued, many applicants do not receive them. 
When the applicants make enquiries about 
the interview letters, they are told that 
interview letters have been issued to all the 
eJigible applicants, perhaps you might not 
have received it. But what is the reality'? 
The applicants to whom they want to 
sanetion loans receive the interview letters 
and other do not recive them. This is how 
the bungling starts. Thereafter, the people 
are interviewed and after tbe interview, it 
becomes known that a list of applicants has 
been finalised and also a list of those who 
would be benefited and whose name would 
be recommended. Officers of the D. I. C. 
contact the applicants and tell them that they 
have done his work and he may now-con-
tact the Bank. Again the bungling starts 
from this point. A share is decided at this 
point and corruption is encouraged. There is 
no check on it. It can not be inquired into 
and it can not be controlled. Efforts were 
made to have a check on such corruption. 
but there were many difficulties for which 
there was no solution. 

The number of applications is very large. 
It is very difficult for the officers to knuw 
who is rich and who is poor, who belongs to 
the weaker section and who is more needy. 
No body can have an estimate about it by 
simply going through these applications and 
the officers cannot get any factual infor .. 
mation from them. It would have been 
better if public participation had been allowed 
in it. The M. L. A. of the area the member 
of the Panchayat the corporator of the area 
should have been associated with this task, 
who could say who is poor and is eJ igible to 
get the benefit under the Scbeme. The appli-
cant would have got a certificate from him 
wbich could be a basis for taking a decision 
on the grant of loan. The officers do not 
have any information about the appli-
cants as, they are transferred after two or 
three years from a particular place and are 
therefore. unable -to aot' full information 
about- tho applicants. 
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'When selection has been done, many 
a.pplicants who remain unsuccessful have no 
option but to make any appeal to the 
authorities or to find out the reason for 
their not baving been selected. That way 
this impression could be removed from their 
mind, that they were not selected as they 
could not grease the pams of some persons. 
There should be some provision for making 
an appeal. The applicants should be told 
about the deficiency which was responsible 
for the rejection of their case. Summary dis-
missal is not proper and it gives rise to sus-
picion and a feeling is created in the pub) ic 
mind that people have been selected in a 
corrupt manner. You would have to take 
measures to remove this impression. 

After the selection, the officials of the 
D.Le. recommend their names to the Banks 
for grant of loans. But actually what hap-
pens is that if a loan is to be sanctioned to 
ten per5.ons, a list of twenty persons is sent 
to the Bank. The Bank selects ten per~ons 

from that list. I do not want to go into the 
basis of selection by the bank. Actually an 
applicant, who pays more money under the 
table gets the loan while onc who is unable 
to pay, does not get the loan. I want to 
know why a list of twenty persons is sent to 
the bank, when loan has to be sanctioned to 
only ten applicants. A list of only ten per .. 
sons should be sent to the bank. If only 
eight persons tum up out of a list of ten 
persons, the names of two extra persons 
'-'Quid be called for from the DJ.C. later on. 
But actually aU the twenty persons tUfn up 
at the bank and the bank decides who should 
be given the loan and who should not be 
given the loan. If the O.1.C. recommends 8 
loan amount of Rs. 15,000, the Bank 
Manager reduces the amount to Rs. 10,000 
and if some settlement could be arrived at 
the appl icant could get even more than 
Rs. 15000 as loan. In that case they say tbat 
the applicant's case is being referred back 
and it is again recommended. In this way, 
an effort has been made to sabotage the 
scheme. 

Regarding the weaker section, I have 
already referred to the Minister's repJy, in 
which it was said that loans were sanctioned 
to the weaker sections, but 1 would like to 
say that 80 far as banks are concerned, they 
do not have' any scheme, no.. have thoy 
any knQwlcdp about any instioction. Banks 

do not have any knowledge about the ·weaker 
sections also. Their yardstick is only ODe, 
which I have already referred to. It i's a 
matter of great surprise that for the same 
scheme a different loan a Dlount is heiDI 
sanctioned. If an applicant is opening a pan 
shop and another applicant is also opening a 
pan shop and the size of their shops is also 
same, one applicant is sanctioned a loan of 
Rs. 10,000 while the other applicant is sane .. 
tioned Rs. 14,000. I fail to understand the 
basis for grant of different amounts of loan 
for the same scheme. The capita] required 
for both the shops is the same. Such things 
came to our notice daily. 

The Hon. Minister has said that DO 
guarantor is required. I have got the news-
paper cuttings with me. When tbis Scheme 
was announced, it was said at that tinle also 
that no guarantor would be required and the 
loan would be sanctioned without asking for 
any guarantee, but in ninety per cent cases. 
the question is asked whether the applicant 
bas brought with him any guarantor or not 
and whether the applicant is furnishing any 
surety cr not. This is the inevitable question 
which is asked in every case and our Govern-
ment makes the announcement that no gua-
rantor is required. It is very difficult to prove 
itt as guarantor is never asked for in writing. 
The bank officials say that Joan would be sanc-
tioned~ if the guarantor is produced by the 
applicant, otherwise the applicant is free 
to go away. When we make complaints. The 
officials say that they had not asked for aqy 
guarantor. The Hon. Minister bad visited 
my constituency and he asked all tbe persons 
about their grievances. At one or two places, 
the people made the complain t and he took 
the action also, but many people did not tell 
him about it due to hesitation. This is the 
problem at every place in the country. 

SHRI HARISH RAWAT (Almora) : Not 
only this, the sons of the persons wbo are 
running their own business are sanctioned 
loan by the bank and it is presumed that 
these persons have the capacity to repay the 
loan. 

SHRI JITENDRA PRASADA: Nobody is 
going to see whether the loan amount is be-
ina utilised for the purpose for which it was 
sanctioned. A scheme is submitted aDd .no· 
body cbecks whether the scheme is fake or 
real and whether tbe loan amount is IOiDI to 
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become a bad debt or not. Nobody goes in .. 
to all these things. As a result, a feeling has 
been created among tbe public that the loan 
amount which is being sanctioned would not 
have to be repaid. When such a feeling is 
created amona the public, the people think 
tbat even if an amount of Rs. SOOO is spent 
to get a loan of Rs. 10,000, it is not a bad 
proposition, as an amount of Rs. 5,000 
would still be received in tlt! bargain. All 
tbis is happening because the utilisation of 
tbe loan is not checked and it is not checked 
whether the applicant is genuine or not, 
because the officials cannot get the factual 
information. ]t can not be checked until 
public participation is there. 

The Hon. Minister has said that advisory 
committees have been set up by Government. 
When this question was first asked in the 
House, many Members had said at that time 
that such committees had not been formed 
and HOD. Speaker had also said that advi-
aory committees bad not been formed. But I 
would like to say that even if advisory com-
mittees are formed, the officials are not going 
to pay heed to our advice. Advisory com-
mittees are not going to solve the problem. 
Such a committee should be formed as could 
take action on a complaint of corruption or 
could recommend action so tbat there may 
be prompt action. If merely advice is given to 
'the D.I.C. or the bank officials. they are not 
prepared to accept our advice. Even without 
advisory committees, we have been givins our 
advice and have been writing letters also 
and we make telephone calls aod take all 
other action, but they are not prepared to 
pay any heed. 

Advisory commi ttees will not serve the 
purpose. You constitute such a committee or 
task force as bas public participation and as 
could check the bunglings and see where such 
bunglinp are taking place. Only tben these 
irre&ularitios can be checked. 

In reply to the question you bad said 
that you bad issued instructions "to eradicate 
corruption." I would like to know wba·t these 
instructions' are? How will these help to 
check conuption. If corruption could be era .. 
dicated by instructions. it would be a very 
areat achievement. 

.1 waIIt that while replyina, the' HOD. 

Minister should clarify how our ta~et of 
Rs. 401 crorea in 1983-84 was lowered to 
Rs.65 crotes only. I would like to ask wbether 
our tallie' of providing employment to 2.S 
lakhs youths this year has been lowered. 
ShaH we not provide employment to 
2.S lakh youths now '1 If we ha\·c lowered 
this target a bit, what arc the reasons for 
that? My submission is tba t we should have 
raised this taraet to S lakbs from 2.S lakhs. 

You have provided subsidy to many 
states but they have not utilized that subsidy. 
You had allocated Rs. 3 crores to Haryana, 
out of which they utilized ooly Rs. 1.61 
crores. The average loan advanced was 
Rs. 13,000. In this way. we can provide 
loans to more than 2.S lakh people. 

Sir, now·a .. days. it is impossible to estab-
lish any business with a sum of Rs. 2S,000. 
You should raise this amount. The amount 
provided by you should enable a young man 
to establish some business or industry 
through which be could ear,n as well as re-
pay you loan. If you give him Jess amount, 
he will neither be able to establish any 
worthWhile business nor repay your money. 
It will be of no use to him. You should get 
it examined by the experts. 

I am of tbe view that as long as there is 
no public participation in it. you will not be 
able to remove the lacunae in it. You consti .. 
tute a committee of the M .Ps. and your om· 
ccrs should also be associated with it. That 
committee should chalk out a scheme which 
could be properly implemented so that the 
actual dream could come true and the youths 
could benefit. 

I am quite hopeful that the objective and 
the spirit with which our late Prime Minister 
Indira Gandhi had implemented this scheme 
will be kept up by our Hon. Minister by 
remo\'inl all the bottlenecks so as to show 
that he is committed to providing employ-
ment to the youth of the country. I hope 
the Hon. Minister will implement this pro-
gramme viaorously. 

[English] 

THE MINISTER OF STATS IN THE 
MINISTRY OF FINANCE (SHRI JANAR .. 
DRANA P()()JARY): I am very Ifatefut to 
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,be Hon. Member and also to the Hon. 
Speak~r for livins me an opportunity to 
explain the scherne and also for the Han. 
Member for living us very constructive and 
also concrete suggestions so far as the im-
provement in the implementation of the pro-
gramme is concerned. 

It is true that with a laudable objective 
this scheme bas becn introduced by the late 
Prime Minister. Even thoulh she is not here9 

this programme and the scbeme has become 
very popular and the Hon. Member is correct 
in his statement tbat there is a lot of demand 
for the continuation of this programme 
and also be is correct in bis statement that 
there are complaints and deficiencies in tbe 
implementation of the scheme. The Hon. 
Member has studied the problem. I wish to 
thank him for giving us very valuable sugges-
tions. He has studied the deficiencies which 
are found at the time of identification by the 
Task Force and also after identifying the 
beneficiaries when it is forwarded to the 
banks for sanction. There also he found that 
the deficiencies correctly. He identified 
correctly the difficulties that are faced by the 
people. After the sanctioning when the actual 
disbursement is taking place what are the 
deficiencies and shortcomings, that also be 
has mentioned correctly. He goes one step 
further stating that at the time of monitoring 
what should be done. how monitoring should 
take place. He has gone one step further 
saying that if there is corruption what should 
be done. What is the deficiency in the sys-
tern that also he has mentioned. He men-
tioned about the Committees which are 
entrusted with the duty of over-seeing the 
workinlt of the scheme. How that could be 
done. He has clearly stated that also. 

My submission to the Hon. Member and 
to tbe natio.n throush this honourable House 
is this. When there are deficiend ies in a 
system. we have to monitor it. We have to 
diaanose the whole thing; we havc to identify 
the deficiencies. For that, tbe persons who 
are lookins arter it must go to the field; tbey 
must meet the people; they must meet tbe 
beneficiaries; they must find out as to what 
are the difficulties faced by the beneficiaries 
(l",erruptlonl) Those persons who are 100kinS 
after it should 10 there; even bank officials 
should 10 there; even Minjsten should SO 
tbere. 

AN HON. MEMBER: It is not possible 
for the Minister. 

SHRI JANARDHANA POOJARY : 
That should be the spirit. Now the Hon. 
Member was saying, for the Minister it will 
not be possible. I have made one thins very 
clear. It should be monitored not only by the 
Chief Executives of the Banks but also by 
the Reserve Bank of India. It should be 
moni~red by the Administrative Ministy. 
that IS, the Industry Ministry. So far as the 
banking sector is concerned we look after the 
implementation from the banking side. 1 
toured the country. The Hon Member made 
some reference to this. When we made some 
enquiries with these people, particluarly those 
people who are frustrated because of the 
unemployment, we found that there was lot 
of resistance. Unfortunately that was coming 
from the employees saying that the Minister 
is coming and he is holding the trial and so 
on. To that extent this thing bas gone. Some 
of the Hon. Members from the opposition 
are not realising certain things. I am not 
generalising. The presons who are not think-
ing about things, who are not realising the 
importance of these things, went to the union, 
went to the conference, tbey criticised this 
type of monitoring also. So you, may see to 
what extent they have gone. I am appealing 
to the Members from the opposition parties 
also to think, to realise how these things 
could be implemented and even if there is 
corruption what action we have to take. 

SHRI AlIT KUMAR SAHA (Vish1l.u-
pur) : This is not true. 

SUR! JANARDHANA POOJARY: 1 
am not generalising. 

SHRI AJJT KUMAR SAHA : We always 
try to help the Minister from the opposition 
side. You cannot blame the opposition. 

saRI JANARDHANA POOJARY: I 
have Dot blamed. 

MR. CHAIRMAN: Let him complete 
his reply. 1 win anow the Hon Member to 
put his question. 

SHRI JANARDHANA POOJARY : 1 
have not made any atleaation apinst any Hon. 
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Member. 1 have got the record with me. If 
the Hon. Member goes through the paper 
clippings. be would know bow many Opposi-
tion Members have attended the meting and 
they criticised me in the meeting. There was 
an open criticism that had appeard in the 
newspapers. I am not blaming anybody, but 
because the Hon. Member made this point. 
Now, the point is : how have we to imple-
ment this? Now, it is not only for the 
Opposition Members or for the Members 
sitting on the Treasury bencht·s, but it is for 
the entire nation to consider this. So far as tbe 
implement ion is concelned, it requires dedica-
tion and commitment on the part of the 
emp1oyees, not only bank employees but even 
the task force. The Hon. Member stated tbe 
difficulties faced by the educated unemployed 
persons. When an unemployed person goes to 
get the application form from the banks-there 
are some blacksbeep ttlere - they are asking 
for money even to. give one application form. 

AN HON. MEMBER: Not some, but 75 
per cent of them. 

SHRI JANARDHANA POOJARY: 
How do you feel when you receive this type 
of complaint and that too from the educated 
unemployed? We have to do somethtng for 
this. For that supervision is required. If there 
is commitment and if tbere is dedication on 
the part of the employees, these complaints 
would not come. Now, how does it heppen ? I 
am not defending them. I am not also putting 
blame on anybody. But what I say is that it 
should have happened. We have to think of 
doing something for this. 

Sir, in Tamil Nadu one unemployed per-
son had gone to the extent of murdering an 
employee. It is a fact that it has happened. 
Now, why bas it happened? It is for the 
entire natio'} to think of it. Nobody has 
suggested that be should be murdered. But I 
think that it is due to frustration that has 
forCed him to take that extre;:me step. To tbat 
extent, it should not happen and people 
should not do it., What the Hon. Member 
stated in tbis respect is correct. The Hon 
Members on the Opposition say that they are 
bringing to the notice of the Government all 
these facts. So, it is for us to decide how we 
can. implemebt the programme. That is why 
I atit just apPealina to the HOD. 'Member that 

we have sincerely to make an attempt so tbat 
a situation should not be allowed to recur in 
future and for this cooperation should come 
from all the sections of the society. 

Now, here for the suaestions made by 
the Hon. Members, definitely the scheme is 
goina to be reviewed and the suggestions of 
the Hon. Members that have been made how 
will be taken into consideration. The ofticers 
from the administration and also from the 
Industry Ministry have come here to make 
note of the points made here. This programme 
has become very very popular. The Hon. 
Members have made it clear that they want 
more people to be covered under thh scheme. 
I may submit that about 5 lakh peopJe are 
to be covered under this scheme. Now that 
aspect is being considered. 

As for other points raised by the Hon. 
Member, I had already stated in my reply 
when I was answering a Starred Question as 
to how how many people have been sanc-
tioned loans, what is the amount given, wha t 
is the subsidy given, why the amount has 
been scaled down, all these particulars have 
been given. 

SHRI CH1NTAMANl lENA (BaJasore) : 
Sir, J would li.ke to know from the Hon. 
Minister whether there is any machinery to 
evaluate the implementation of the scheme by 
the beneficiaries in their owu area. ]f it is so, 
what is that machinery or body which would 
evaluate the true implementation of this pro· 
aramme? 

Secon~ly, may I know (rom the Hon. 
Minister whether there is any criterion to 
select such beneficiaries? Who had exceeded 
the service age limit? 1f not, is the Govern-
ment thinking on these lines, and wilt a direc-
tive be given to the DICs so that they may 
select youth who have exceeded their service 
age limits? 

Thirdly, I am grateful to the HOD. Minister 
that while replyins on 12th April, he had 
categorically told the H'Ouse that whenever 
irreguJari ties in the selection of. btncflciaries 
etc. came to ~is notice, he would definitely. 
take . action thereon. Of course, such irresu .. 
larities might not have come to' his notice, but. 
they may be brought to the notice of' the 



cdtiCidmed .nk lJtt'iorittes, cottectors of tbe 
:,af9tn~ts etc. 'May l'1rnow whether , actio~ will 
1:Je tide'en at his leve1 or at the Ministery~s 

~l against the Bank authorities or persons 
\\'b'o had seTtcted as beneflciaries persons 
wb(j'are men of m~ans, 'moni:ed' persons, sons 
of ri1ulti-:mil1fonaires etc. ? If so, how is tbe 
Hon. Minister gointl to take action in this 
matter? 

MR. CHAIR.MAN (Shri Sharad Dtghe) : 
You can put only 1 or 2 questions; not so 
many. 

SHRI CHINTAMANI lENA : Has the 
RBJ given a directive to the commercial banks 
to live priority to the priority sector, and 
not to this scheme of self-employment -for 
which is the late Prime Minister~ Shrimati 
Indira Gandhi had shown tbe light, so that 
the youth of this country, who are millions 
in number, could forge ahead'/ May I know 
whether such directives were given by the 
RBI to the commercial banks? If so, what 
is tbe remedy for it? How is the Minister 
going to solve this problem? 

Next, may I know from the Hon. Minister 
whether there are directives from the RBl 
that the Managers or people who disburse the 
loans are responsible for their realizationJ 

and that unless they are realized, these 
. officials would be taken to task ? Because of 

this, when we approach the Bank officials, 
they say: "We wilt pay to the beneficiaries 
who can repay the loans, and not to' 
others." 

Similarly, is it a fact that whenever a 
Joan 4S sanctioned, and the beneficiary goes 
to the bank, the Manager ask him to locate 
his business in a particular place, say X or Y 
accQrding to his convenience? In fact, the 
benetici!lr), tal.(es the loan for his benefit. He 
would start the business where he wHl get 
some profit, and be able to repay the loan. 
If vi"w of this, how is it that the Bank 
Managers are directing the beneficiaries to 
start business in a particular place? I know 
handred-and .. Qne such instances. I have writen 
to .th~ ,concerned Bank authorities pointing 
out, ~fw.t tbe offiCials (U~t the beneficiaries 
and teU' Utem that ,utlless tMy·started . the 
busines. 'i~' sUch a~d' such aroas~ :thoy will ,not 
be aiw,o tbe loan.. . 

I Tran.s lat Ion] 

'SHltl MOOL CHAND DNoA (l'.~.~ 
Mr. Chairman, Sir, I am askin'g 'the lioff. 
Minister some specific' 'qti~srldds: '11Je 'lbitb!J 
are to be given to the Youths in the age 
,roup ~f 18 to 35 year. !bavi~ no reidurces 
of theft ·own. The second thm, is 1bafYt;b 
have dC!lCided fh'at there will be ftv,f,,~ 
~o decide aboUt ·the sanctionin. df tile 'tmm. 
You have said tHat these fiVe persons'wm tit 
as under: 

[ Engfl.rhl 

"There will be task .force at DIe '!Qvel 
consisting of the General Manager, 
DIC, who. will _ be ~ts Chainnan, 
Credit Manager of the D.lC, a.repiesea~ 
tative each from the Lead Bank and 
concerned small industries." 

[Translation] 

There are three or 'four . coofusin,.tbinss 
in this scheme. First of all, you give its 
definition. 

[English] 

What do you mean by business, serVice 
or industry.? 

(Tran.slat ion] 

The first question is that you have aot 
spelt out to ~hom you want to . give loan? 
This you have not jndicated. 

I English1 

Whether be will be below the poterty 
line. 

(1Tanslatlon] 

If the Panchayat has inquired and found 
out that he' is betow the ;oV«t)t nne; what 
is the need of inquiry mto 'It MAlet? IS tile 
Youtb is: e(i·ocAted, do fOG Dee'4 tb .ettf9 ',if 
he is below the poverty line, when the villase 
Panchayat has alreadyaareed th.l",-he ·'·11 
below the poverty line? You will havo to 
t~nt~ suc~ ,::~~nwpber, QI.fJDli ... ·:cver)' ;year add after idenhfyins each Block, yO\) 
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will have to indicate that these people are 
below the poverty line, and when the Youth 
is educated. what right have you or this 
commi ttee to challenge it ? 

The second thing is that on what basis 
'have these five persons to judge whether 
these people actually deserve to get loans, 
because one bclonss to Punjab, the other 
belongs to Gujarat, another belongs to 
Bombay, 1 belong to Rajasthan. In the place 
to which I be1ong, I know, there are many 
rich people who have vast lands and your 
people can make a trip to that place and 

,usurp the money. 00 whose assurance do 
you want to give loans '? 

AN HON. MEMBER: On the assurance 
of the bank manager. 

SHRI MOOL CHAND DAGA: Your 
bank manager is subject to frequent transfers. 
Your inspector is not a resident of tbat 
area. To whom are you giving loans, what 
is the criterion for that? You do not 
know. Do you give loans to tbose having 
good:looks? You are not aware o( the 
criteria. You have written that: 

, [English) 

"It would be ensured ,that the relevant 
affluent sections of the society do not 
corner the benefits from this scheme." 

[Trans/alloll] 

It will not help.Therefore, it is my request 
to you that you should associate the repre-
sentations of the people of that area, the 
local M.P. the local M.L.A., with the com-
mittee while taking a decision about the 
Joans. 

AN HON. MEMBER: Panchayat should 
also be consulted. ' 

SHRI MOOL CHAND DAOA: I will 
not say Pan~hayat because he has been 
~ declared eligible by the Panchayat. 

" [E",lish}, 

be liven loan; he should not be quesdoocd 
at all because, once you declare a penoll 
below the poverty line, then he must aet 
loan; every year you have to identify people 
who are below the poverty· line; and once 
you have declared them below the poverty 
line, tben they are entitled to get benefits. 

[ Translation) 

Mr. Chairman. Sir. the next question 
which I would like to ask is : What is the 
method of indentifying the people of tbe 
districts whose population is below 10 lakhs ? 
I would like to tell the Hon. Minister that 
the committee of these five persons will not 
serve the purpose, you should also associate 
with them the local M.P. or M.L.A. or 
their local representati've. He will be able 
to say whether the person is actually poor 
or not or whether he actu ally needs loan 
or not. This is my first Question. 

Sir, my second question is that you bad 
decided to provide loans to 2 to 2.5 lakh 
people every year. This statement was liven 
by the former Prime Minister of . India on 
tbe occasion of 15th August, 1983. Now, 
August. 1985 is approaching. To how many 
people have you given loans and what was 
your target ? 

SHIH HARISH RAWAT: Have all the· 
banks achieved their tarsets 1 

[Eng/ish] 

SHRI MOOL CHAND DAGA : This is 
the 219th Report of the Public Accounts 
Committee for 1984-85; Seventh Lot Sabba. 
It has said in so mapy words : 

"That the Committee are constrained 
to find that out of 79,445 eases recom-
mended by DIe in 11 States and 
Union Territories durin. the year 
1981-82, only 30,035 eases were liven 
Joans.ft 

And in this way they have liven the Jist. 
I do not· want to 10 into the details and take 
time. Almost 30 per cent were aiven loans. 
The Committee rocommended some. but they 
were ... r\tsod. . 
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I had recently alked a bank. lDanqcr, 
wbo told me that they did not have money 
and that whereas I bad said one tbiD' the 
orden from above were different. I said, all 
right. 

The question is that of giving loan. You 
want to provide loans to the educated un-
employed Youth and so you should decide 
about the method of giving loans. Do you 
think anybody can set up an industry with 
Rs. 25,000 or Rs. 20,000 1 I challenge that 
nobody can set up an industry with much a 
mcaare amount. 

SHRI HARISH RA WAT : How many 
persons have been given even Rs. 25,000 ? 

SHRI MOOL CHAND DAGA: This is 
also a biS question. Even if you SAve Rs. 
20,000 or Rs. 25,000, a plot in our industrial 
area where he can set up a.n industry costs 
Rs. 70,000. Why are you cutting this joke by 
giving such a meagre amount for setting up 
an industry? You will give him Rs. 20,000 
as loan and t;ven for that he will have to take 
seven rounds. You go to Jadhpur and Jaipur 
and you will not find a single officer there. 
there is no onc window service there. You 
add to the miseries of the unemployed. He is 
already unemployed and you increase bis 
burden by adding to his expc.,diture. 

I would. like to know whether you will 
ponder over it namely whether he can setup an 
industry with rupees 20,000 only 1 You leave 
him with only one option, i.e. to open a tea .. 
shop in tb~ village and indulge in boot· 
leaiing under its cover. A sum of Rs. S,opa 
is sufficient to run a vegetable shop. You give 
RI. 25,000 to educated matriculates. The 
Government ofBcers are not concerned about 
it, because by .. OOd's grace their son will be· 
come' a doctor or an enaineer and the village 
boys will become only peons. There is an 
army of matriculates in the viIJases. 

You live me the facts as to the criterion 
to judge whether a persons is Jiving below 
the poverty line and be should be liven loan ? 
How IonS does it take to live him loan after 
a decision is taken to tbat effect ? 

Can ··he rOG any industry with lls. 20.000 

or Ba. 25,000 ? Will you please tell mo tbe 
Dumber of persons to whom you have given 
loans in 1985 and the amount given to each 
of them as also the total amount of loans 
distributed? Have you not taken any surety 
from them 1 

Why are the Members of this House not 
associated with that committee? Also tell me 
the number of applicants who have been 
refused loans. 

I Eng/1m] 

SHRI AJIT KUMAR SAHA (Vishnu .. 
pur) : Mr. Cbairman, Mr. Dasza has already 
asked the q'uestion I wanted to ask but I 
would ask only one or two questions. 

When the scheme was formulated-I have 
got the Reserve Bank bulletin with me-the 
target fixed was 2.5 lakhs. I want to know 
whether this target has been fulfilled or not and 
what is the target of this year? That is one 
specific question, I want to put. And, in his 
reply to us show that the target for 1983 -84 
for Andhra Pradesh was 20,000 from the 
applications recommended by the DIe which 
were 25,401; and the number of applications 
sanctioned by the bank was only 14,781. That 
means, out of 25,000 only 14,000 and odd 
have been sanctioned, in the case of Andhra 
Pradesh. But jf you look at all these figures 
you will see that out of 29,000 only 10,000 
or only a fraction or 10 or 20 per cent 
have been sanctioned. So, I want to know 
whether the Government or the Minister will 
ask the bank managers why they have not 
fulfilled the target, and what action is the 
Minister going to take against those bank 
managers 1 

MR. CHAIRMAN 
Misra. 

Shri Satyagopal 

SHRI SATYAGOPAL MISRA 
(Tamluk) : There are two aspects of the pro-
blem. One is concerned with the scheme it-
self and the other is tbe implementation part. 
There are some defects in the scherne itself. 
One by ODe I am going to point them out 
and I would request the Hon. Minister whe-
ther he is going to accept them or not. 

Firstly, the rate of interest is very hiab. 
It is m-.at for the backward classes and tho .. 
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ra.;bf. +ateNst itt to por cent, and for other 
Q ...... jt~ 'i. la· per' "" •• For an·· tJneinpJ~ed 
),oith..: rat.' of..\.interest sbould be lesser than 
tb ... ·· 

Another point is, to whom will the loans 
be given? What is the ceiJinS of his income '1 
TlIat,· is· nOt rftemiO'bed: in the scheme and 
In.ttwa,. the'·'rief!'people are setting more 
fadUties. 'Yeu know that the rich People have 
better lobbies and therefore as there is no 
ceiling for the income of the family, the rich 
people are getting the benefits. I want to 
-know wi"4ether th~ Hon. Minister is going to 
pu~ :some 'ceiling on it or not. 

My thir~. point is. th:at under the scheme 
a subsidy should be kept in the bank in the 
natn~ of the beneficiary. This is Dot good. 
My '~las&e$tion is 'that the full a'mount should 
be .. r~lc;as~ at a, tim~ to tbe beneficiary so 
tb.t be CAQ s~r~ the, b~sipess or the industry. 

, .I ~ • 

Another very important point is about 
tbe rote df the bank: Man,y HOD. Members have- ,'pOinted out that banks are not function-
ina we41. 1 know tbat there are some problems 
with : the banks~ In the year 1982- 83 the 
O~~ent,' ha~ given some orders not to 
recrilit some people even in the then existing 
poSt~: .. 'that order is stiit there. Tberefore, 
tbe 'b$~ do not have sufficient hands but in 
tbc~ scheme you have said that four members 
will ~e the dcci'sion, one from the DIe, 
another from the lead bank and another from' 
the' !lesei've Bank or othor industries. Here 
the'rol~ of Lead Bank i~ very much important. 
I ten ypu that the wbole problem is because 
Le8.d Banks are not functioning well. I can 
point out two or three cases. In 'the year 
1984-85, the target for Andhra Pradesh was 
15;1<,." tbenumber-of applicAtions recommen-
ded to the banks by DIes was 24,295 and, 
the number of app.lications sanctione'.i by 
bataM:,;MS 9,SS~1 For Maw.rashtf,l.t the 
ta~: w~. 15,000. the nwnbor of applications 
recG$l1O.lOPdcd to the; banks by 0 I Cs 
w .. : 22.3,3$. aDd, the number of· cases 
sa~e4· by tho .. bank') Wc15 only 6,839. 
Si"r.. rOt;. U~tar Pradesh, whjch is the. 
bi..,l ~". of: OQr ,c~n:ry. the target was 
37,600 c~ •• , t~, nUOlber of, app]~atjon8 
recommended to the banks by the DIes was 
4.~i.;~~·. ,t~~ a~¥!at~ons sa.tl4'lio,n¢., by 
tho.J.@k., ~,c onl)' 1,414. J .... t~" ~"rolc;l 

of the banks. The cases are sanctiened and 
given to the banks but the banks ate tatin., 
time and time, thus delaying the whole 
ma~~J" These fisures are Ii~en by the t,1j~~er 
hilll.f. Soli the, f()le of tb~. Lead Ba,nks 
sb9""ld: ~. scrutillis~d. Tbero Srre some ~fec~s, 
in :tlle ~heme i,t5ejlf. 1 woul,d, like to know 
from the Minister whether he is going to 
sctutinise the role of the Lead Banks or net. 

Coming to the implementation part of the' 
Scheme, there also some problem is there. 
Whcp. some mone), is sanctioned for a 
par.ticular. scheme, in my opinion, that money 
should be spent on that scheme only otber-
wise that money will gQ to the market and 
increase the inflation further. The.refore, 
seme strong machinery should be there for 
monitoring the scheme. But the question is 
what type of machinery we want. It Dlay be 
adventurous for the Hon. Minister to go 
here and there to check something but it is 
not possible for one person or for some 
persons to go to aU the corners of the country 
and find out all the cases. Therefore, some 
local system should be developed. In my 
opinion Panchayats should be entrusted with 
this work. But the Panchayat system is very 
much def¢ctive. Where the elections of the 
Panchayats take pJace every three or four 
years, there the panchayats are active. 1t1 these· 
places the Panchayats should be entrusted with 
the monitoring work, but in other places where 
the Panchayat system is not so much effective, 
there tIle MLAs anli M.Ps should form 
committees and through those committees 
the whole system should be monitored. I 
would 1ike to know from the Han. Minister 
whether he is Il,oing to accept my points or 
not. 

THE MiNISTER OF STATE IN THE 
MlNISTRY OF FINANCE (SHRI JANAR .. 
DHANA l>OqJARY) : The Hon. Member,. 
Shr~ Chin~mau.i. Jena has made. a point wiUl 
regard: to the performance of the bank 
mapagcrs. lJq ~~s stated that the monitori"': . 
and' other thinas will not be possible. The. 
lust speaker als~ said that there is under-
~tCiffing. Th'is point 1 want to make very clear. 
As 1 stated earlier, there should be com-
mitment. 1 ~ is the duty of the bank managers 
to. mQoitor the. S4:heme also. It is not' rune-
tjo~j~~ ~l,l~re 'just to live money and keep :. 
quiet.' It is their duty tQ see that meney ,is" 
properly utilised. )n Andhra Pradesh there . 
w~~e-.· t\.'(o,: M~.~. 1. ,do. not. ~na1J1~ .~Pl. 



WMn f went there: ,the entire .ill.a8e~ mOre 
than 25,000 people were - t,bere and were 
jumping and dancing not because the Minister 
came there, but because of the performance 
of tilt, Manager. 

l,bis Manaaer used to go atld monitor tbe 
performance of the: villagers and used to 
guide them. He ~~d to monitor th~ schenlc 
also. And if something was required that 
could generate income, he used to pay for 
that also. This type of help resulted in one 
hundted per cent recovery. That is what is 
required of them today. The Staff there 
thinks that once they give the money, their 
duty is over and they can sleep over the 
ma~ter. I want to make it very dear to the 
employees that it is their duty to m{lnitL'r and 
it is their duty to receive money that has 
been given. In my di~trict 1 told one mana-
ger that he has to nlonitor. He started 
mvnitoring and now the percentage of re-
covery is 98 per cent. it is the duty of the 
Bank employees to help these illiterate people 
who are not in a positi(lfl to know the things. 
That should be their spirit. 

An Hon. Member has ~talc0 that they 
are under-statTt!d. I am sorry it is not so. 
I have seen after paying surprbc visits to 
more than 2.200 branches that the people 
there were playing cards during oRke hour~. 
They used to go to office at ] 1 a.m. and come 
back home at 2.30 p.m. And the n they asked 
for over .. tiane 38yillg that on the previous day 
they bad worked upto 8 p.m. That was 
going. on. If they worked properly between 
10 and 5, I feel the staff is sufficient. but the 
only thing that is lacking is sense of dedica-
ti® .and commitment. If that is there there 
is no diticuJty. 

The HOIl. Member ~ Shri Daga t has lnade 
very constructive suggestiQos. Other Hon. 
Members ha,ve also given good and constru-
ctive suggestions. . 

Coming to the scheme, I would say that 
it is meant for the people between the age 
group 01',18 ,and 35.· Clear instructions have 
been>livell that it is not meant for affluent 
class. While identifying. they should also 
find out whether the person is so 'poor that 
he cannot get resources from any other 
source ~fatRerf mothor. ·brothers.· or sisters. 
He I s.houl,d be- a per.&Ol:l :who has no source to; 
set,~the' ,rosources. ·Such ,a . pelIOn, ~ould be 
livon this assistance. 

An Hon. Member h,aa made a ~tibn . 
that. a ceiling'should.be put., 'lb. 'will~ be 
considered and looked into when the aoum. 
is review,e6. 

Now. a Hon. Member bas asked wbetb,er. 
security and surety is there and what is ~ 
rate of interest charged and whether it coul~~ 
be reduced. The Hon. Member kn(j)W~. ttutt 
when we get deposit for a period be~D4.fi:vc; 
years, the bank ra~e paid is 11 pee ceDt. 'If 
oth~r expenditures like bank eIlll'loy1ccs '~a:"' 
ries, furnitures and fIxtures and rentals etc. 
are taken. into account it comes to about 
thirteen to fourteen per cenL In sucb a 
situation you can imagine whether we' .oan 
reduce it or not. But st ill we have provided 
that if it is a back ward class or a backward 
area, the rate of inter~st is 10 per cent. 

J9 .• K) hrs. 

There is no demand for surety or collate-
ral security. The security that could be aS'ked 
is the asset that is created out of the loan, 
~h~h is Rs. 25,000. If the asset is created 
that will be the only security. But unfortu-
nately you are correct that ,there are some 
complaints that surety is being asked for. 
I fully agree with him that with the Minister 
01 with one agency it cannot be implemerlted~ 
\Vhen the people complain and when' J' go' 
and ask the aggrieved person whether'tbe 
surety has been asked, he would say, ·Yes, 
security has been asked. We want to the' rich 
people to futnish the surety.' This is· the 
complaint made by the aggrieved person. 
What has the Minister to do '1 He sbould 
come back and give the instructions. And' 
we have to tell, 'If ,you do like this' action· 
will be taken', And it is considered as trial, 
a public trial, the Minister is making a pub-
lic trial. This is how it has been put. We 
have to see to it. and even when you are br-
inging to OUf notice a specific complaint, 
what we say is, 'we win take action· . !lut 
when we go outside, for e~ampJe \ some poor 
man or somebody comes and says that this 
is the complaint, the Mhlister c:aQDOt say 
that he will not take actiqn. But when .he, 
says that 'we are going to take action' and. 
when it is said that the Minister is takins 
action, it is' a public 'trial, what happened? 
I am, not blaming aaybody.. bot· tbis is; !the" 
reality •. For ,that purpose ,we bPe.to ,tim, 
out what is tbe machinery. 
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[Sbrl Jaoardbana Poojary] 
CommiDI to how many people are given 

assistance-I will go step by step - it is 
2,42.000 persons. The target is two-and-a .. 
half'lakhs people. We have to give to two-
and-a .. ha1f lubs of educated unemployed 
persons under this scheme. In 1983-84 we 
have been able to give to more than 2,42,000 
people. The amouDt that has been sanctioned 
is RI. 401 lakbs. You may ask wbat is tbe 
amount that has been disposed. It is 
Rs. 268.44 lakhs.· How that could be reduced 7 
When you are coming before the bank with 
one scheme-suppose a person starts a small 
industry or starts some technical wor kshop or 
something like that. First he has to acquire 
the land, then he has to construct the shed, 
then he must aet the machinery. For all this 
time is required. So, when be acquires land 
some amouns is liven, for construction of 
the shed some amount is given and for getting 
the. machinery some amount is given. Like 
that tbe amount is disposed of. You are 
correct in saying that delay is caused. When 
the application is received by the bank, either 
that bas to be sanctioned or it should be 
rejected within 14 days. Unfortunately it is 
not done. I accept that fact, but not in all 
cases. Tbere also implementation is required 
aDd we have to gi ve the guidelines and we 
have to monitor, the higher authority should 
monitor and even the Reserve Bank also 
should.monitor. Tomorrow when you are 
asking for the surety, there also action is to 
be taken and people cannot be exploited like 
this. Here also the delay should be avoided. 
At the same time, they have got the respon-
sibility. That does not mean that when the 
Task Force recommends the application, they 
should immediately sanction. It is for tbe 
bank people also to see. For example in one 
locality ten applications are forwarded by 
tbe Task Force for starting of hospitals. 
Surely ten hospitals cannot be opened in one 
locality. So, in those cases the bank manager 
bas to evaluate, and be can say, 'No, it is 
not viable'. He can send back a particular 
application. That evaluation, scrutiny and 
processing should be done by the Manaller. 

SHRI HARISH RAWAT: That can be 
done at the Task Force level also. Why there 
are two layers ? 

SHltl JANARDHANA POOJARY: At 
tbe Task Force level if it is not done, that 
docs not mean the Manapr should not do 

it. The Hon. Member is correct that if the 
task force properly processes the application 
after takina all facton into account and 
recommends sanctionina of loan, there is PO 
difficulty at all. But in some cues. we have 
to sive some margin. Therefore. tbe bank 
manqers have to find out whether the project 
is viable, whether more industries could be 
put up there or more ventures could be put 
up there. It is beca use, ultima tely. the bank 
manager will be held responsible for the 
reco~ry . So, it is his duty to find out 
whether the amount could be recovered, 
whether the project would be viable. Tbe8e 
things come under productive purposes. 

Now, the Hon. Member has mentioned 
about statistics. I don't know whether Shri 
Daga has referred to the report of the PAC 
relating to the year 1981-82. But I feel like 
that. I think, be has made a reference to the 
report of the PAC for the year 1981-82. But 
at that timc, this rcport was not applicable 
to this scheme because this scheme has betn 
announced by the late Prime Minister when 
she addressed the nation on the 15th of 
August, 1983. This scheme came into effcct 
in the month of September. 1983. 

It was for six months in the initial period 
and then it was extended, for six more 
months. When the target was not achieved, 
it has been extended beyond one year. As it 
was introduced in the month of September. 
1983, the target could not be achieved within 
the financial year. So, it had been extended 
for six months initially. 

In 1984··8S, another two· and a half Jakb 
are to be identified and about Rs. 400 crares 
provided. Now, even if more money is 
required, it will be provided. There is no 
dearth of money so far as the bank sector 
is concerned. Now, the Hon. Member, Shri 
Misra ji said ••• 

SHRI SATYAGOPAL MISRA: ) said, 
why don't you entrust the monitorioa aspect 
to tbe Panchaya.t wherover it is active. Where 
the Pancbayat is not active. this caD be 
entruskd to 10cal MLA or MP. 

SHRI JANARDHANA POOJARY 
Tbe Task Force il thero. Now tbe con-
troven),. arose durinl the Question Hour the . 
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other day wben I answered about the district 
advisory committees. Now, here, clear instruc-
tio~ have been liven by the administrative 
Min~Stry. i.o. Ministry of Industry, that the 
overseeing function and the working of the 
scheme should be entrusted to the district 
advisory committees. The Han. Member bas 
made out a point which Prasadji also made 
tbat when thore is corruption, what would be 
the power of the committee. .Now, this 
advisory committee is headed by the District 
Collector and at some places by the Deputy 
~mmissioner. Now, tbe instructions already 
eXlSt for these district advisory committees 
even before the implementation of this pro-
aramme or this scheme. These instructions and 
these committees are there since 1978. At the 
time of introducing this scheme, the Ministry 
o.f Industry has said that so rar as the supervi-
s10n and overseeing functioning of tbis scheme 
is concerned, this aspect is entrusted to the 
district advisory committees. These instruc-
tions have been Biven even in 1978. Subse-
quentlyalso, tbe instructions were given.' I 
will read out. This commi ttee may consist of 
MPs, MLAs and other office-bearers. 

The Hon. Member also made it clear last 
time that in some of the States these district 
advisory committees are not in existence. On 
20th August, 1983, the Ministry of Industry 
wrote to the State Governments saying that 
the district advisory committees should be 
associated with overseeing and also surervi-
sins the implementation of the scheme. 

I will tell you what is the latest position. 
On 3.9.84, Mr. N. D. Tiwary, the then 
Industry Minister. wrote to the Chief Ministers 
sayins, so far as tho overseeing and supervi-
SiDI" of the scheme is concerned. that it should 
be entrusted to the district advisory commit· 
tees and that a meeting of the district advi-
sory committee should be held once in a 
month. On 5.9.84, the Ministry of Industry, 
Additional Secretary and Development 
Commissioner, wrote to the Chief Secretaries 
about it. But I am sorry to say that this has 
not been implemented by the most of the 
States. I can say that no State has impJe· 
mente<! it. We lare receivina telex messages 
rrom the States. If you permit me, ] will teU 
you what they have stated. I am not blaminl 
any State. In Kamataka, tbe DACs are there 
but MPa and MLAs are not included. In 
Aodhra Pradesh, the DACs are there but 
MPa or MLAa are aot tbere. 10 HaryaDa, 
M~ ~ iDcladod bat.DOt M'Pa. As reprdl 

.Purdab •. DO MPs are available. Reprdina 
Tamil Nadu, tbe telex message received is 
that action is heina taken to Dominate MPa 
and MLAs. 

As you know, the setting up of these 
district advisory committees is in the bands 
of the State Governments. We have to raise 
our voice. Last time, the Hon. Member raised 
his voice. At the same time, you have to 
raise your voice outside. also. When you 10 
from here to your respective States. if you 
raise your voice and if you can mak.e your 
State Governments to set up the district 
advisory committees with MPs and MLAs, 
there will be better implementatioo of the 
scheme. I do not say tba t tbis is Dot at all 
workable. On the contrary, as the Hon. 
Members have made out, tbe district advisory 
committees are going to be very effective. So 
rar aa the susacstion made by tbe Hon. 
Member and others are concerned, we will 
take them into consideration when it is 
reviewed. 

SHRI SATYAGOPAL MISRA: Just a 
clarification. The Hon. Minister said that the 
monitoring of the scheme should be entrusted 
to the Bank manager and that the Bank 
manager is also entitled to raise his voice 
about tbe sa~ction of the scheme. So far as 
my knowledge goes, the task force monitors 
the scheme at the district level. But the banks 
are located in every corner of the district. 
How can one Bank manager of a particular 
Bank raise his voice in tbe task force and 
monitor the scbeme ? How is that possible '1 

SHRI JANARDHANA POOJA'RY : The 
l task force consists of tbe lead Bank manager 
and two other Bank managers of the district. 
It will not be a difficult thing to do. If they 
have got a will to implement the scheme, it is 
not at all difficult. There is no difficulty at 
all. It is not a difficult proposition. Thore . 
must he a will to implement it. If there is a 
mind to do that, they can do it. That is why 
in the beginning itself I said tbat there should 
be dedication to it. 

MR. CHAIRMAN : The House DOW 
stands acljourned to meet at 11.00 hours on 
Monday. the 29th April, 1985. 

TM £Ok Sabha then adjourned till Ek'len 
0/ the Clock 011 Monday. -4pril 29, 1985/ 
·Yall4kho 9, 1907 (Saka) 




